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LOK SABHA DEBATES 

LOK SABHA 

Friday, October 17, 2aWAsIl1iJ8 25, 1930 (Saka) 

The Lok Sabha met at EleVtln of the Clock. 

[MR. SPEAKER in the Chair] 

NATIONAL ANTHEM 

The National Anthem was playsd 

{English! 

MR. SPEAKER: Hon. Members, I welcome all of you 
to this part of the Session. 

11.02 hr •. 

OBITUARY REFERENCES 

{English! 

MR. SPEAKER: Hon. Members, I have to inform the 
House of the sad demise of Shri D.C. Srikantappa, Shri 
Kishan Lal Oiler, both sitting Members of this House, and 
seven of our former colleagues, Shri Ra/endra Agnihotri, 
Shri Ram Sajivan, Shri Tej Pratap Singh, Prof. P.R. 
Ramakrishan, Shri Shiv Sampati Ram, Shri Pratap Singh 
Saini and Shri Sultan Salahuddin Owaisi. 

Shri D.C. Srikantappa was a sitting Member of the 
Lok Sabha representing the Chikmagalur Parliamentary 
Constituency of Karantaka. Earlier he was a Member of 
the Twelfth and Thirteenth Lok Sabhas from 1998 to 2004 
representing the same constituency. 

Shri Srikantappa was a member of the House 
Committee; Committee on Urban and Rural Development 
and the Committee on Absence of Members from the 
Sitting of the House during the Fourteenth Lok Sabha. 
He was a member of the Committee on Agriculture and 
the Consultative Committee on Agriculture and the 
Consultative Committee of the Ministry of Science and 
Technology during the Twelfth Lok Sabha. During the 
Thirteenth Lok Sabha, he was a member of the 

Committee on Petroleum and Chemicals and the 
Consultative Committee of the Ministry of Railways. 

An agriculturist by profession, SM Srikantappa had 
special interest in the scientific development and use of 
modem technology in agriculture, horticulture, CUltivation 
of orchards and in plantation crops. He encouraged the 
use of vermiculture, bio-ferlilizer, microbial fertilizer, soil 
conservation, dry land development and seepage & root 
irrigation system for increase in agriculture produce. He 
was a votary for the development of agro-baaed industries. 
Shri Srikantappa has to his credit a book titled Ktlshi 

A committed social and political worker, Shri 
Srlkantappa participated in the freedom struggle of the 
country. He was a member of the Colr Board from 1998 
to 1999 and from 2004 to 2008. He was a member of 
the Coffee Board and the India-Turkey Parliamentary 
Friendship Group from 2000 to 2004. 

Shri D.C. Srikantappa passed away on 4th August, 
2008 at Blrur, Kamataka at the age of 79. 

Shri Kishan Lal Oller was a sitting Member of the 
Lok Sabha representing the Hathras Parliamentary 
Constituency of Uttar Pradesh. Earlier he was a Member 
of the Eleventh, Twelfth and Thirteenth Lok Sabhas from 
1996 to 2004 representing the same constituency. 

Shri Oller also served as a Member of the Uttar 
Pradesh Vidhan Sabha for five terms from 1967 to 1993. 

Shri Oller was a member of the Committee on 
Absence of Member from the Sittings of the House; Rules 
Committee; Committee on Food, Consumer Affairs & 
Public Distribution and Committee on Railways. Earlier 
he was a member of the Committee on Urban and Rural 
Development during the Eleventh Lok Sabha. 

He was member of the Committee on Railways; 
Committee on the Welfare of Scheduled Castes and 
Scheduled Tribes and the Consultative Committee of the 
Ministry of Social Justice and Empowerment during the 
Twelfth Lok Sabha. He was a member of the Committee 
on Labour and Welfare during the Thirteenth Lok Sabha. 

A well-known social worker Shri Oiler al$O served as 
the Vice-President of the Scheduled Castes Forum, Uttar 
Pradesh. 
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Shri Kishan Lal Oiler passed away on 4 September, 
2008 at Aligarh, Uttar Pradesh at the age of 77. 

Shri Raiendra Agnihotri was a member of the Ninth, 
Tenth, Eleventh and Twelfth Lok Sabha from 1989 to 
1999, representing the Jhansi Parliamentary Constituency 
of Uttar Pradesh. 

Earlier, Shrl Agnihotri was a member of the Uttar 
Pradesh Viethan Sabha from 1980 to 1985. 

Shri Agnihotri, was a member of the Railway 
Convention Committee during the Ninth Lok Sabha. During 
the Tenth Uk Sabha, he was a member of the Committee 
of Estimates. He was a member of the Committee on 
Government Assurances and Committee on Defence 
during the Eleventh Lok Sabha. During the Twelfth Lok 
Sabha, Shri Agnihotri was a member of the Committee 
on Estimates and Committee on Transport and Tourism. 

An agriculturalist by profession, Shri Agnihotri was a 
committed social and political worker, who worked for 
amelioration of the lot of the deprived sections of the 
society. 

Shri Rajendra Agnihotri passed away on 5 June, 2008 
at Jhansi, Uttar Pradesh at the age of 70. 

Shri Ram Sajlvan was a member of the Ninth Lok 
Sabha from 1989 to 1991; Eleventh Lok Sabha from 
1996 to 1997 and the Thirteenth Lok Sabha from 1999 
to 2004 representing the Banda Parliamentary 
Constituency of Uttar Pradesh. 

Earlier, Shrl Ram Sajivan was a member of the Uttar 
Pradesh Vidhan Sabha for four terms from 1967 to 1989. 

An able parliamentarian, Shri Ram Saiivan was a 
member of the Committee on the Welfare of Scheduled 
Castes and Scheduled Tribes during the Ninth Lok Sabha; 
the Committee on Urban and Rural Development during 
the Eleventh Lok Sabha and the Committee on Industry; 
General Purposes Committee and Joint Committee on 
Patents (Second Amendment) Bill, 1999 during the 
Thirteenth Lok Sabha. He also served as the Chairman 
of the Committee on Absence of members from the 
Sittings of the House during the Thirteenth Lok Sabha. 

An active social and political activist, Shri Ram 
Sal ivan established many educational institutions and was 
associated with their management. he was the Head, 

Jan Seva Inter-College, Karwi and Sankat Mochan Inter 
College, Bachharan. Shri Ram Sajivan was also a member 
of the Managing Committee of the Chitrakoot Inter-College, 
Karwi. 

Shri Ram Saiivan was the Assistant Editor of the 
Hindi daily, "Amril Pa/nKa"published from Allahabad during 
1955-60. 

Shri Ram Saiivan passed away on 15 June, 2008 al 
Noida, Uttar Pradesh at the age of 79 after a brief illness. 

Shr Tej Pratap Singh was a member of the Sixth 
Lok Sabha from 1977 to 1979 representing the Hamirpur 
Parliamentary Constituency of Uttar Pradesh. 

Shri Singh was earlier a member of the Uttar Pradesh 
Vidhan Sabha from 1952 to 1957. 

An agriculturist by profeSSion Shri Singh was closely 
associated with Cooperative movement. He had the 
distinction of being the Managing Director, District 
Cooperative Bank from 1951 to 1967; Chairman, Uttar 
Pradesh Cooperative Union from 1971 to 1974 and Vice-
Chairman, National Cooperative Union of India from 1967 
to 1973. He also occupied the pOSition of Director and 
Vice-Chairman in the Board of Cooperative Federation 
Limited, Lucknow from 1952 to 1971. 

A wideiy travelled person, Shri Singh attended several 
Intemationai Cooperative Conferences in his capacity as 
representative of the Indian Cooperative Movement. 

Shri Tej Pratap Singh passed away on 25 July, 2008 
at Lucknow, Uttar Pradesh at the age of 86. 

Prof. P.R. Ramakrishnan was a member of the 
Second and Third Lok Sabhas from 1957 to 1967 
representing the Pollachi and Coimbatore Parliamentary 
Constituencies of erstwhile Madras State. 

An industrialist and educationist, Prof. Ramakrishnan 
was the Founder principal, Coimbatore Institute of 
Technology. A brilliant scholar he had the distinction of 
being the first Indian to serve as Sloan Fellow at 
Massachusetts Institute of Technology from 1952 to 1953. 

A "committed social and political worker Prof. 
Ramakrishnan served as the Honorary Railway Magistrate 
from 1949 to 1951. He occupied several important 
positions such as the Member, Central Advisory Committee 
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for Heavy Industries; Small-scale Industries Board; Life 
Member, Coimbatore Red Cross Society and Member, 
American Institute of Radio Engineers. He was also the 
President of Operational Research Society of India. 

A person who devoted his life for the growth of 
industry, he was Chairman of the Jeypore Sugar Company 
Limited, Chennai and Krishna Industrial Corporation, 
Chennai at the time of his demise. 

A widely travelled person, Prof. Ramakrishnan was a 
Member of the Indian cielegation to the Conference of 
Economic Commission for Asia and the Far East in 1958. 

In his demise the country has lost an erudite scholar. 
an enterprising industrialist and an educationist par 
excellence. 

Prof P.A. Ramakrishnan passed away on 14 August, 
2008 at the age of 91. 

Shri Shiv Sampatl Ram was a Member of the Sixth 
Lok Sabha from 1977 to 1979 representing the 
RobertsganJ Parliamentary Constituency of Uttar Pradesh. 

Shri Ram was earlier a Member of the Uttar Pradesh 
Vldhan Sabha from 1974 to 1977. 

An agriculturist by profession Shrl Ram fought for 
the rights of farmers and worked for the welfarJ of the 
deprived sections of the society. 

A committed social and political worker, Shri Ram 
was the President of the All India Railway Employees' 
Association frllm 1977 to 1979. 

Shri Shiv Sampatl Ram passed away on 18 August, 
2008 at Mahuli, District Sonabhadra, Uttar Pradesh at 
the age of 92. 

Shri Pratap Singh Saini was a Member of the 
Eleventh Lok Sabha from 1996 to 1997 representing 
Amroha Parliamentary Constituency of Uttar Pradesh. 

Earlier, Shri Saini was a Member of the Uttar Pradesh 
Vidhan Sabha from 1991 to 1992. He served as a 
Member, Library Committee and Environment Committee 
during this period. 

During the Eleventh Lok Sabha, Shri Saini was 
Member of the Committee on Defence from 1996 to 1997. 

A well-known social and political worker, Shri Saini 
strove for bringing parity in the socio-economic and 
political status of the people and worked for the betterment 
of underprivileged sections of the society. He was actively 
Involved In the establishment of educational institutions' 
for eradication of illiteracy among the masses. 

Shri Pratap Singh Saini passed away on 
4 September, 2008 at Amroha, Uttar Pradesh at the age 
of 55. 

Shri Sultan Salahuddin Owaisl was a Member of the 
Eighth to Thirteenth Lok Sabhas from 1984 to 2004, 
representing the Hyderabad Parliamentary Constituency 
of Andhra Pradesh. 

Earlier, Shri Owaisl was a Member of the Andhra 
Pradesh Legislative Assembly from 1962 to 1984. Shrl 
Owaisi also served as the Speaker, Andhra Pradesh 
Legislative Assembly during the year 1984. 

During his long and illustrious tenure as a Member 
of Parliament, spanning over a period of more than two 
decades, Shri Owalsl ably served as a Member of various 
parliamentary committees apart from being an active 
member of the House. 

A committed social and political worker Shri Owalsi 
strove for the economic uplift and educational 
advancement of the minorities and was Instrumental in 
the establishment of an Engineering college, a Medical 
College, a Degree College and several other educational 
institutes. He was also instrumental in the establishment 
of a Cooperative Bank, an Industrial Training institute and 
two hospitals in the State of Andhra Pradesh. 

Shri Owalsi evinced keen interest in espousing the 
cause of promotion and protection of Urdu language, 
literature and culture. 

Shrl Sultan Salahuddin Owaisi passed away on 
29 September, 2008 at Hyderabad at the age of 72. 

We deeply mourn the loss of these friends and I am 
sure the House would join me In conveying our 
condolences to the bereaved families. 

Hon. members, as you are aware, a spate of terrorist 
activities have been witnessed in different parts of the 
country. The cities of Bangalore, Jaipur, Ahmedabad, Delhi, 
Malegaon and· Agartala have witnessed death of innocent 
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pel'lOflS and destruction of property besides Injuries to 
several people due to serial bomb blasts. 

The House unequivocally condemns theee barbaric 
and cowardly acts of terrorism. I am sure, the security 
and paramilitary forces with the active cooperation of the 
citizens will unitedly defeat the designs of the perpetrators 
of these heinous Acts. 

The House joins me, I am sure, in condoling the 
death of the victims of terrorism in the country as well 
as of the valiant security personnel, who have made 
supreme sacrifice for the sake of the nation. 

Hon. Members, In a stampede on 3rd of August, 
2008 at Naina Devi Temple at Bilaspur in Himachal 
Pradesh, 142 people died and about 85 are reported to 
have been injured. 

Another stampede occurred at Chamunda Devi 
Temple in Jodhpur on 30th September, 2008 in which 
147 people died and about 55 are reported to have been 
injured. 

In one of the worst natural calamities in recent times 
the unprecedented floods wreaked havoc in Bihar, Orissa 
and also in Assam which resulted In loss of lives, 
destruction of property and rendered a large number of 
persons homeless. 

The House expresses profound sorrow on these tragic 
incidents which have brought pain and suffering to the 
families of the bereaved and Injured. 

The House may now stand in silence for a short 
while as a mark of respect to the memory of the departed. 

11.15 hrl. 

The Members lhen slood in si/(Jnc(J for 8 short whi/(J. 

WRITTEN ANSWERS TO QUESTIONS 

/Eng/ish} 

Ratel of lnt.ralt for rtome Loan 

*1. SHRi BACHI SINGH RAWAT "BACHDA-: Will the 
Minister of FINANCE be pleased to state: 

(a) whether certain private sector banks apply the 
increased rates of Interest on home loans uniformly 
irrespective of the amount of the advances involved 

whereas the public sector banks apply the increase only 
to those advance above a particular limit; 

(b) If so, the details thereof; 

(c) whether the Govemment proposes to direct the 
private sector banks to adopt the same norms as that of 
the public sector banks; and 

(d) if not, the details thereof? 

THE MINISTER OF FINANCE (SHR! P. 
CHIDAMBARAM): (a) With deregulation of interest rates 
since October 1994, banks fix the Benchmark Prime 
Lending Rate (BPLR) with tho approval of their respective 
Boards after taking into account the actual cost of funds, 
operative expenses, minimum margin, etc. Hence banks 
are free to determine rate of interest for most loans 
including home loans. 

Following the increase in Repo Rate/CRR by the 
Reserve Bank of India in July/August 2008, many of the 
public sector banks took the decision not to increase 
interest on home loans with limit upto Rs. 30 lakh. 

(b) to (d) Given the extant policy of determination of 
interest rates by banks themselves, the Government does 
not have any intention to direct any public or private 
sector bank to modify interest rate on home loans. 

Hydro Power Generation 

·2. SHRI BASU DEB ACHARIA: 
SHRI KAILASH NATH SINGH YADAV: 

Will the Minister of POWER be pleased to state: 

(a) whether despite its immense potential, the power 
generation in the hydro power sector in the country is 
decreasing; 

(b) if so, whether the Government proposes to set 
up small hydro power projects for increasing power 
generation in the country; 

(c) if so, the details thereof; 

(d) the target set and achievement made in he field 
of hydro power generation during the Tenth Five Year 
Plan, State-wise; and 

(e) the target fixed for the purpose and the funds 
proposed to be provided during the Eleventh Five Year 
Plan? 
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THE MINISTER OF STATE IN THE DEPARTMENT 
OF COMMERCE, MINISTRY OF COMMERCE AND 
INDUSTRY AND MINISTER OF STATE IN THE MINISTRY 
OF POWER (SHRI JAIRAM RAMESH): (a) While hydro 
power generation has been increasing continuously over 
the last 5 years as may be seen from Table (a) given 
be/ow, the share of hydro power In the total Installed 
capacity in the country has been diminishing as can be 
seen from Table (b) below. This is due to the fact that 
the growth in thermal capacity addition has out paced 
the growth in hydro capacity addition over a period of 
time, the primary reasons for which are: 

Year 

2003-04 

2004-05 

2005-06 
2006-07 

2007-08 

Hydro Power 
Generation 

(Million Units) 

73775.0 

84495.3 
101293.1 
113358.8 

123424.1 

TABLE (A) 

TABLE (B) 

• Long gestation periods 

• Higher constructions risks 

• Remote and inaccessible site locations 

• Lack of adequate supporting infrastructure 

• More complex environment, forest, wildlife, 
resettlement and rehabilitation issues 

• Geological surprises 

• State or inter-state issues in respect of hydro 
power projects. 

Increase over 
previous year 
(Million Units) 

9941.0 

10720.3 

16797.8 
12065.7 

10065.3 

Increase in 
Generation 

15.6% 

14.5% 
19.9% 
11.9% 

8.9% 

P/an-wisll !/I'Owlh and shat'S 01 Hydro Power 

Plan Period 

1 st Plan (19951-56) 
2nd Plan (1956-61) 
3rd Plan (1961-66) 
fhree Annual Plans 
(1966-69) 
4th Plan (1969-74) 
5th Plan (1974·79) 
Annual Plan (1979-80) 
6th Plan (1980-85) 
7th Plan (1985-90) 
Two Annual Plans 
(1990-92) 
8th Plan (1992-97) 
9th Plan (1997-02) 
10th Plan (2002-07) 

Hydro 

1061 
1917 
4124 
5907 

6966 
10833 
11384 
14460 
18307 
19194 

21658 
26269 
34654 

Installed Capacity at the end of Plan (MW) 
Total (including 

~-:----~ Hydro as % of 
renewable) Total 

2886 36.78 
4653 41.19 
9027 45.68 

12957 45.58 

16664 41.60 
26680 40.60 
28448 40.01 
42585 33.96 
63636 28.77 
69065 27.79 

85795 25.24 
105046 25.00 
132329 26.18 
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(b) The Government Is committed to promote hydro 
power projects including Small Hydro projects particularly 
in remote and inaccessible areas with a view to improve 
the overall renewable energy generation of the country. 
Projects with capacity less than 25 MW are developed 
under the aegis of the Ministry of New and Renewable 
Energy. 

(c) The total estimated potential of small hydro power 
(SHP) projects (up to 25 MW) is 15,000 MW. So far 
5,403 potential sites with an aggregate capacity of 14,249 
MW have been identified. Out of these, as on 31.8.2008, 
624 SHP projects aggregating 2,206 MW have been set 
up and 226 projects aggregating 663 MW are under 
implementation. State-wise list of potential, projects 
installed and under Implementation as informed by the 
Ministry of New & Renewable Energy is given In the 
enclosed statement I. 

During the 10th Plan, a target of 550 MW was fixed 
from small hydro power projects. The achievement during 
the 10th Plan has been 537 MW. The target for the 11th 
Plan is 1,400 MW. During 2007-08 against a target of 
200 MW, small hydro power projects aggregating 205 
MW have been set up. 

(d) Hydro Power generation mainly depends upon 
the availability of water in the rivers which further depends 
upon the rainfall In the catchment areas of the projects 
and snow melt. The details of targets and achievements 
in Hydro Power generation during the Tenth Five 'Year 
Plan (2002-03 to 2006-07) state-wise are given in the 
enclosed statement-II and III respectively. 

(e) The Planning Commission has approved a 
capacity addition of 78700 MW during 11 th Plan which 
includes 15627 MW of hydro capacity addition. 

The Sector-wise break up of hydro addition is given 
below: 

SI.No. Sector 

1. Central 

2. State 

3. Private 

Total 

MW 

8654 

3482 

3491 

15627 

Out of the total addition of 15627 MW envisaged 
during 11 th Plan 2862 MW has already been 
commissioned and 12765 MW is presently under 
execution. 

The Working Group on Pow9r for 11 th Plan has 
worked out the fund requirements as under: 

(i) Hydro Projects under 
Construction 

(Ii) Committed Hydro Projects 

Sub total 

(Iii) Funds required for 
12th Plan projects under 
construction in the 11 th Plan 

(iv) Total fund requirement in 
the 11th Plan period 

: Rs. 29,700 crores 

: Rs. 15,114 crores 

: Rs. 44,814 crores 

: Rs. 86,291 crores 

: Rs. 1,31,105 crores. 

St.t.ment I 

State-wise Numbels and Aggregate capacity of SHP Projects (upto 25 MW) 
Potential, Instal/ed & Under Implementation 

SI. 
No. 

State 

2 

1. Andhra Pradesh 

2. Arunachal Pradesh 

Nos. 

3 

489 

566 

Potential 

Total 
Capacity 

4 

552 

1333 

(As on 31.08.2008) 

Projects Installed Projects under 
Implementation 

Nos. Capacity Nos. Capacity 
(MW) (MW) 

5 6 7 8 

59 180.83 12 21.50 

68 45.240 56 41.82 
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1 2 3 4 5 6 7 8 

3. Assam 60 213 4 27.110 4 15.00 

4., Bihar 94 213 .., 50.400 9 7.60 , 

5. Chhattisgarh 164 706 5 18.050 1.00 

6. Goa 9 9 0.050 

7. Gujarat 292 196 2 7.000 

8. Haryana 33 110 5 62.700 6.00 

9. Himachal Pradesh 547 2268 67 180.115 12 39.75 

10. Jammu and Kashmir 246 1411 32 111.830 5 5.91 

11. Jharkhand 103 208 6 4.060 8 34.85 

12. Kamataka 128 643 73 470.000 24 178.70 

13. Kerala 247 708 17 123.12 4 14.55 

14. Madhya Pradesh 99 400 10 71.180 4 19.90 

15. Maharashtra 253 782 29 211.325 5 31.30 

16. Manipur 113 109 8 5.450 3 2.75 

17. Meghalaya 102 229 4 31.030 3 1.70 

18. Mizoram 75 166 16 17.470 3 15.50 

19. Nagaland 99 196 10 28.670 4 4.20 

20. Orissa 222 295 7 32.300 7 36.93 

21. Punjab 234 390 29 123.900 2 18.75 

22. Rajasthan 67 63 10 23.850 

23. Sikklm 91 265 15 41.110 3 11.20 

24. Tamil Nadu 176 499 14 89.700 4 13.00 

25. Tripura 13 46 3 16.010 

26. Uttar Pradesh 220 292 9 25.100 

27. Uttarakhand 458 1609 90 105.12 36 63.15 

28. West Bengal 203 393 23 98.400 16 79.25 

29. Andaman and Nicobar Islands 12 8 5.250 

Total 5403 14,294 624 2206.34 226 663.31 
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StlJtement /I 

Stats-wise GenBration vis-a-vis TargBt of H.E. Stations in the Countty during 10th Five Year Plan (2002-07) 

RegionIState 

SJYNl 

THOC 

2002'()3 2Q03.04 2004-05 

Prog. AchIev. % 01 Prog. kiWi % 01 Prog. AchieY. % 01 Prog. 1dWi. % 01. Prog. Mr.ev. 'I. 01 

2002'()7 (10th Plan) 

Prog. Ntiw. % 01. 
1dItIi. 1dWi. Ntiw. Ntiw. AIiWN. AIiWN. 

OI'Ir over OI'Ir over over 
(W) (W) Prog. (W) (W) Prog. (W) (MIJ) Prog (MlI) (W) Prog. (W) (W) Prog. (W) 

0l'Il 
(W) Prog. 

2 3 4 5 6 7 8 9 10 11 12 13 14 15 16 17 18 19 

9650 10671 11D.8 _ 11442 118.6 10050 83n.70 83.4 1!11al 11146.48 107.8 lceoo la4.34 93l a52 52Z01.52 lau 

HI 11867 104.5 .., 101111 117.7 I11III1 ,-" 103.1 11413 11822.61 IOU 12892 12372.21 96.0 51526 5.'M48.20 103.7 

2421 1121 46.3 6242 5108.48 81.9 eeoo W.73 58.7 8400 1XXI.79 93.8 211113 18285.00 74.1 

431 o 0.0 200 0.00 0.0 :Dl 0.00 0.0 1384 8110.47 64.3 2215 8110.47 40.2 

202 244 111.1 210 211 121.9 :IX) 2118.55 111.5 310 • .08 83.8 31n 255.78 82.5 1332 1~.38 87.8 

1775 1650 83.0 2801 2814 87.0 _ 273&.15 88.7 3148 2116.28 88.8 3375:.117.24 88.4 14284 1:.113.67 91.1 

• 323 372 785 881 113.5 710 131.G1 84.9 113 779.45 112.5 930 87U3 IOSJ 4047 3703.37 81.5 

7Irl 53 7.5 1273 843 !O.5 S84 t35.5O llKl.2 III 783.43 88.8 66B 1116.14 1811.6 4077 3511.7 86.1 

4320 3516 au mo 4388 118.0 3770 3354.63 88.0 363) Sl14.37 :38.1 U 4318.3 120.2 111098 2OB68.30 1~.2 

1~ W7 7112 1752 2145 122.4 1758 117127 66.6 16:.1 128U3 78J 1567 1416.81 10.4 8488 7435.31 87.5 
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smt.",.nt III 

SllIts-wIss dtJllliIs of SHP C8pllcity Addilion dunng 10th Pllln 

SI.No. State Capacity Addition MW 

2002-03 2003-04 2004-05 2005-06 2006-07 Total 

1. Andhra Pradesh 4.90 8.65 14.55 0.04 28.14 

2. Arunachal Pradesh 0.27 0.13 1.20 10.60 0.94 13.14 

3. Assam 0.00 0.11 a 0.11 

4. Bihar 0.00 1.00 4.50 0 5.5 

5. Chhattisgarh 0.80 5.00 6.0 7.05 17.85 

6. Goa 0.00 0.00 0 

7. Gujarat 0.00 0.00 0 

8. Haryana 0.00 14.40 0 14.4 

9. Himachal Pradesh 1.40 8.80 6.04 24.00 9.535 49.775 

10. Jammu and Kashmir 9.00 0.00 7.50 2.09 18.59 

11. Jharkhand 0.00 0.00 0 

12. Kamataka 31.53 24.50 61.50 54.75 86.87 259.15 

13. Kerala 2.50 12.60 13.50 28.6 

14. Madhya Pradesh 0.00 0.00 2.20 10.00 12.2 

15. Maharashtra 3.75 0.00 2.25 6.0 

16. Manlpur 0.75 0.00 0 0.75 

17. Meghalaya 0.01 0.00 0 0.01 

18. Mizoram 0.02 0.00 2.71 2.73 

19. Nagaland 0.60 0.00 0.20 0 0.80 

20. Orissa 6.00 0.00 0 6.0 

21. Punjab 4.20 1.00 3.00 11.15 1.35 20.7 

22. Rajasthan 0.00 0.00 0 

23. Sikkim 3.00 0.00 3.00 0.51 6.15 

24. Tamil Nadu 2.50 0.00 1.30 12.00 15.8 

26. Trlpura 0.00 0.00 a 
26. Uttar Pradesh 0.00 0.00 3.60 0 3.6 

27. Uttaranchal 6.45 7.85 3.00 0.22 17.52 

28. West Bengal 3.00 0.00 0.02 6.00 0.10 9.12 

29. Andaman &Nlcobar Islands 0.00 0.00 a 
Total 80.86 84.04 102.31 120.80 148.165 536.995 
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/TflInslslionj 

Ultra Mega Power Project. 

*3. SHRI MAHAVIR BHAGORA: 
SHRI EKNATH MAHADEO GAIKWAD: 

Will the Minister of POWER be pleased to state: 

(a) the progress made in the establishment of each 
Ultra Mega Power Project (UMPP) in the country, at 
present; 

(b) whether the Govemment propoaea to rework any 
power sharing formula for theee projects; 

(c) if so, the details thereof; and 

(d) the reasons for delay if any, in setting up of 
these projects? 

SI. Name of the 
No. Project 

1. 

2. 

3. 

4. 

Sasan Ultra Mega 
Power Project 

Mundra Ultra Mega 
Power Project 

Krishnapatnam 
Ultra Mega 
Power Project 

Tilaiya Ultra 
Mega Power 
Project 

Location 

Near Sasan village 
In Sidhi District 

Near 
Tundawanda village 
in Kutch District 

Krlshnapatnam 
village In 
Nellore District 

Site near Barhi 
to the North Eut 
of TIlaiya Dam In 
Hazaribagh District 

THE MINISTER OF STATE IN THE DEPARTMENT 
OF COMMERCE, MINISTRY OF COMMERCE AND 
INDUSTRY AND MINISTER OF STATE IN THE MINISTRY 
OF POWER (SHRI JAIRAM RAMESH): (a) The Ministry 
of Power had launched an Initiative for the development 
of coal based Ultra Mega Power Projects (UMPPs), each 
of about 4000 MW capacity. These projects are being 
developed on a Build, own and Operate basis, and the 
project developers are selected through a tariff based 
competitive bidding process by project specific shell 
companies which have been formed as wholly owned 
subaktlarles of Power Finance Corporation (PFC), the 
identified nodal agency for this Initiative. Under the UMPP 
Initiative launched by Ministry of Power, the Central 
Electricity Authority had identified nine sites in different 
States for setting up the UMPPs. Full benefits of these 
projects are envisaged to come in the 12th Plan. The 
status of these projects is as under: 

State 

Madhya Pradesh 

Gujarat 

Andra Pradesh 

Jhartdland 

Status 

Bidding Process completed. The 
Special Purpose Vehicle (SPV) was 
transferred to the identified project 
developer, that is, Reliance Power 
Ltd. on 07.08.2007. Development 
works are in progre~8 at the site. 

Bidding Process completed. The 
Special Purpose Vehicle (SPV) was 
transferred to the identified project 
developer, that Is, Tata Power 
Company Ltd. on 22.04.2007. 
Development works are In progress 
at the site. 

Bidding Process completed. The 
Special Purpose Vehicle (SPV) was 
transferred to the identified project 
developer, that is, Reliance Power 
Ltd. on 29.01.2008. Development 
works are in progress at the site. 

The bidding proceu ia currently in 
progress. The (Request for Proposal) 
RfP wu issued on 30.052008 and 
the last date of aubmluion of RfP 
bids is 04.11.2008. 
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In Tamil Nadu, a site in Cheyyur village in 
Kanchipuram district, along with site for development of 
a captive port near Paramank"ni village, has been 
finalised and approved by the State Govemment. Site 
investigation work has been initiated by the Special 
Purpose Vehicle (SPV). In orissa, a site near Bhedabahal 
village in Sundergarh district has been identified. In 
Maharashtra, the State Govemment has recently indicated 
a site near Munga village in Devgarh Taluka in Sindudurg 
District along with a captive port near Achra creek. In 
Chhattisgarh, a sit", in Salka and Khamaria villages near 
Udaipur in district Sarguja has been Identified. In 
Karnataka, a suitable site has not yet been identified. In 
addition to the above, some of the States have also 
requested for additional UMPPs. 

(b) and (c) Power allocation from the UMPPs had 
been worked out on the basis of discussions with the 
States in the meetings that had been convened by the 
Ministry of Power. As this process for allocation of Power 
from UMPPs is working well, there Is no proposal for 
reworking of the process. 

(d) The development of power projects including Ultra 
Mega Power Projects (UMPs) requires various Inputs! 
clearances from different agencies. However, to start the 
project, the help of State Government is required for 
finalization of site and water linkage for the proposed 
UMPP. It has been observed that delay In finalization of 
the above two critical requirements delays the start of 
UMPP projects. 

[English} 

Urban Housing and Habitat Policy 

·4. SHRI BALASHOWRY VALLABHANENI: Will the 
Minister of HOUSING AND URBAN POVERTY 
ALl.EVATION be pleased to state: 

(a) whether any study has been made to assess the 
shortage of housing in the country; 

(b) if so, the findings thereof; 

(c) the estimated requirement of urban housing during 
the Eleventh Five Year Plan period; 

(d) the extent to which the new National Urban 
Housing and HabltaiPolicy (NUHHP) 2007 is likely to 
fuHil the requirement; 

(e) whether any action plan has been prepared by 
the Government in this regard; and 

(t) if so, the details thereof? 

THE MINISTER OF STATE OF THE MINISTRY OF 
HOUSING AND URBAN POVERTY ALLEVIATION 
(KUMAR I SELJA): (a) to (c) According to the estimates 
made by the Technical Group constituted by the Ministry 
for assessment of the urban housing shortage at the end 
of the 10th Five Year Plan, the total housing shortage in 
the country is 24.71 million. By the end of the 11th Five 
Year Plan period, the total housing requirement including 
the backlog and additional requirement is estimated as 
26.53 million dwelling units. 

(d) to (f) The National Urban Housing and Habitat 
Policy (NUHHP), 2007 seeks to set In motion a process 
for providing "Affordable Housing for AU" particularly for 
Economically Weaker Sections (EWS) and the Low 
Income Group (UG) and focuses the spotlight on multiple 
stake-holders namely, the Private Sector, the Cooperative 
Sector, the Industrial Sector for labour housing and the 
Servlces/lnstitutional Sector for employee housing. 
However, as the subjects 'land' and 'coloniz~ion' come 
under the purview of State Governments, it is primarily 
the responsibility of the State Government to deal with 
the problem of housing needs In the urban areas. Towards 
this end the policy provides that the Central Government 
will encourage and support the States to prepare a State 
Urban Housing and Habitat Policy and also a State Urban 
Housing & Habitat Action Plan which should focus on 
accelerated flow of funds for housing (including various 
cost-effective slum-related options) and infrastructure. This 
is expected to encourage promotion of planned and 
balanced regional growth, creation of sustainable 
employment opportunities, protection of weaker sections/ 
vulnerable groups preferably in their present residential 
location, conservation of urban environment and promotion 
of public private partnerships. 

Apart from NUHHP-2007 the Jawaharlal Nehru 
National Urban Renewal Mission (JNNURM) launched by 
the Government in 2005 caters to provision of housing 
and basic services to urban poor in 63 specified cities 
under the SUb-mission of Basic Services to the Urban 
Poor (BSUP) and in other cities and towns under 
Integrated Housing & Slum Development Programme 
(IHSDP). 

• 
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Further, provision has been made in the current 
financial year 2008-09 to provide for the proposed interest 
rate subsidy 6cheme for housing loans to Economically 
Weaker Sections (EWS) and the Low Income Group (UG). 

Accommodation Capacity for 
Commonwealth Gam •• 

*5. SHRI MANIK SINGH: 
SHRI KISHANBHAI V. PATEL: 

Will the Minister of URBAN DEVELOPMENT be 
pleased to state: 

(a) whether the DeIhl Development Authority (DDA) 
has passed any resolution in regard to the pending cases 
relating to development control norms/building bye-laws 
receIved prior to the date of notification of the Master 
Plan Delhl-2021; 

(b) if so, the details thereof; 

(c) whether the pending cases for creating additional 
accommodation capacity have been cleared particularly 
keeping in view the Commonwealth Games- 2010; 

(d) if so, the details thereof; and 

(e) the further steps contemplated by the Govemment 
to augment accommodation capacity for the 
Commonwealth Games? 

THE MINISTER OF URBAN DEVELOPMENT (SHRI 
S. JAIPAL REDDY): (a) and (b) Before issue of Notification 
of Master Plan for Delhi (MPD) 2021 on 7.2.2007, the 
statutory procedure was followed and the 
recommendations/resolutions of Delhi Development 
Authority (DDA) were duly considered. 

(c) to (e) For augmenting hotel room availability, the 
Development Controls for hotels were modified on 
12.8.2008 vi0'6 an amendment of MPD 2021 enhancing 
FAR and maximum permissible Ground Coverage. The 
charges for availing enhanced FAR for hotels have also 
been approved by the Central Govemment. 

A total of 39 hotel sites have been auctioned by 
DDA in the recent years. It is expected that 6019 rooms 
will be constructed at the 39 sites auctioned by DDA 
which will contribute to augment the hotel accommodation 
in the city. Construction work has commenced at most of 
the sites. 

Ministry of Tourism has estimated that overall, a total 
of 14,274 rooms are likely to be available for 
Commonwealth Games 2010 in the National Capital 
Region, which includes rooms to be facilitated by DDA, 
Government of Haryana, Ghaziabad Development 
Authority, Greater Noida Development Authority etc. In 
addition, launching of the Bed and Breakfast Scheme by 
the Govemment of NCT of Delhi will also contribute to 
availability of accommodation in the city. 

MonitOring of progress of construction of the hotel 
sites is being done at various levels, including by the 
Task Force constituted in the Ministry of Tourism. 

Shortage of Power 

*6. SHRI DUSHYANT SINGH: 
SHRI M. SREENIVASULU REDDY: 

Will the Minister of POWER be pleased to state: 

(a) whether several States are facing acute power 
shortage at present; 

(b) if so, the details thereof and the reasons therefor 
along with the efforts being made by the Govemment to 
overcome the situation; 

(c) the details of Central sector/State sector power 
projects under execution In the country as on date; State-
wise; 

(d) the estimated cost, the power generation capacity 
and the expenditure incurred/to be incurred on each 
project, till date; and 

(e) the time by which these projects are likely to be 
completed and power generation capacity likely to be 
added as a result thereof? 

THE MINISTER OF STATE IN THE DEPARTMENT 
OF COMMERCE, MINISTRY OF COMMERCE AND 
INDUSTRY AND MINISTER OF STATE IN THE MINISTRY 
OF POWER (SHRI JAIRAM RAMESH): (a) and (b) The 
quantum of shortages of power vary from State to State 
and hour to hour depending on the demand and 
availability of power. During the period April-September, 
2008, the energy and peak shortage in the country was 
10.3% and 15.4% respectively. State-wise power supply 
position for September. 2008 and April-September, 2008 
is given in the enclosed statement-I. 
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Electricity Is a concurrent subject. The supply and 
distribution of electricity in StatelUT is within the purview 
of the respective State Government/State Power Utility. 
The Govemment of India supplements the efforts of the 
State Govemment by establishing power plants in the 
Central Sector through Central Public Sector Undertakings. 

The main reasons for shortage of power are as 
under: 

(i) Demand for electricity outstripping the growth in 
electricity generation and capacity addition in the 
States; 

(ii) Delayed and Insufficient rains In catchment areas 
of reservoirs and hydro power projects; 

(iii) Low Plant Load Factor of some of the thermal 
generating units, mostly in the State Sector; 

(iv) Inadequate availability of gas, nuclear fuel and 
coal; 

(v) Verty high prices of gas and naphtha In 
international market making these fuels 
unaffordabie; 

(vi) High Aggregate Technical and Commercial (AT 
&C) losses Including theft of electricity; and 

(vII) Poor financial position of state utilities making it 
difficult for them to raise the resources necessary 
for making the required investments to create 
adequate generation, transmission and 
distribution system. 

The following steps have been taken/are being taken 
to improve overall availability of power In the country: 

(i) Addition of generation capacity of over 78,700 
MW in the 11 th Plan out of which projects 
aggregating 11,554 MW have been 
commlaaloned; 

(iI) Development of Ultra Mega Power Projects of 
4,000 MW capacity each under tariff based 
competitive bidding route; 

(iii) Hamessing surplus captive powar into the grid; 

(iv) Strengthening and improving of SUb-transmission 
system in the States under Accelerated Power 
Development and Reforms Programme (APDRP) 
as a major step towards reduction of Aggregate 
Technical and Commercial (AT&C) losses; 

(v) Strengthening of inter-state and inter-regional 
transmission capacity for optimum utilization of 
available power; 

(vi) p'romoting demand side management, energy 
efficiency and energy conservation measures; 
and 

(vii) Procurement of hydro electric power from 
Bhutan. 

(C) to (e) State-wise details of thermal, hydro and 
nuclear power projects which are presently under 
construction in CentraVState Sector along with estimated 
cost, power generation capacity and expenditure incurred 
likely completion dates and power· generation capacity 
likely to be acldecl in the country after completion of these 
projects are indicated in the enclosed statements-II, III 
and IV respectively. 

Stlltement I 

Powsr Supply Position (PfrJvisionsl) 

S\8\e/System'Region September, 2008 April 10 September, 2008 

Requirement Availabilly SurpUIDefic:iI (.j ReqWement Availabiity SurplU&'DeficiI (.) 
(W) (UU) (MU) (%) (MU) (MU) (MU) (%) 

2 3 4 5 6 7 8 9 

Chandigarh 115 115 0 0.0 803 803 0 0.0 

Delhi 1,932 1,908 ·24 ·1.2 12,898 12619 ·79 -os 
Haryane 2332 2126 ·206 -8.8 14873 13486 ·1387 ·9.3 

Himachal Pradesh 505 524 19 3.8 3102 3116 14 0.5 
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2 3 4 5 6 7 8 9 

Mnipur 59 50 -9 -15.3 277 252 -25 -9.0 

Meghalaya 186 136 -50 -26.9 951 731 -220 -23.1 

Mizoram 26 20 -6 -23.1 161 130 -31 -19.3 

Nagaland 28 28 0 0.0 194 190 -4 -2.1 

Tripura 69 69 0 0.0 411 383 -28 -6.8 

North-Eastern Region 865 736 ·129 ·14.9 4940 4,198 ·742 ·15.0 

All Inclla 60,291 54,856 ·5,435 -9.0 381,935 342,549 -39,386 ·10.3 

jlLakshadweep an~ Andaman & Nlcobar Islands are stand-alone systems, power supply position of these, does not form part of regional 
requirement and ·.lvallablllty. 

Note: Both peak met and energy availability rapresent the net consumption (Including the transmission losses) In the various States, 
Not export has peen accounted for In the consumption of Importing States. 

Psak Demand and P98k MsI (Provisiona/) 

Rgures in MW net 
f 

StalaiSysterrv'Region September, 2008 April to September, 2008 

Peak Demand Peak Met Surplu&'Defici1 (-) Peak Demand Peak Met SurpllWDelicit (-) • (MW) (MW) (MW) (%) (MW) (MW) (MW) (%) 

2 3 4 5 6 7 8 9 

Chandigam 224 224 0 0.0 279 279 0 0.0 

Delhi 3,945 3,945 0 0.0 4,036 4,034 -2 0.0 

Haryana 5,355 4,466 -889 -16.6 5,511 4,791 -720 -13.1 

Himachal Pradesh 889 869 -20 -2.2 890 869 -21 -2.4 

Jammu and Kashmir 1,338 1,238 -100 -7.5 1,950 1,244 -706 -36.2 

Punjab 8,737 7,270 -1,467 -16.8 8,737 7,309 -1,428 -16.3 

Rajasthan 5,772 5,163 -609 -10.6 5,772 5,163 -609 -10.6 

Uttar PradeSh 10,564 8,180 -2,384 -22.6 10,564 8,220 -2,344 -22.2 
.. 

Ultarakhand 1,232 1,232 0 0.0 1,251 1,251 0 0 

NOfthem Region 34,C136 28,947 ·5,089 ·15.0 34,036 29,504 -4,532 ·13.3 

Chhattisgarh 2,268 2,138 -130 -5.7 2,582 2,201 -381 ·14.8 

Gujarat 10,028 8,456 -1,572 -15.7 11,841 8,680 -3,161 -26.7 

Madhya Pradesh 5,348 4,958 -390 -7.3 6,376 5,344 -1,032 -16.2 
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Maharashtra 

Daman and Diu 

Oadra and Nagar Haveli 

Goa 

Weatern Region 

Andhra Pradesh 

Kamataka 

Kerala 

Tamil Nadu 

Puducheny 

Lakshadweepl 

Southern Region 

Bihar 

OVC 

Jharkhand 

Orissa 

West Bengal 

Sikkim 

Andaman Nicobarit 

Eutem Region 

Arunachal Pradesh 

Assam 

Manipur 

MeghaJaya 

Mizoram 

NagaJand 

Tripura 

North-Elltem Region 

All india 

2 

17,274 

214 

466 

432 

34,520 

9,890 

6,415 

2,803 

10,072 

300 

5 

27,576 

1,689 

1,905 

763 

3,137 

4,976 

60 

40 

12,165 

92 

830 

105 

413 

100 

95 

155 

1,865 

109,962 

3 

11,992 

189 

434 

377 

27,198 

8,926 

5,295 

2,439 

8,894 

245 

5 

24,299 

1,158 

1,905 

708 

3.019 

4,769 

60 

32 

11,280 

58 

770 

90 

270 

51 

86 

148 

1,322 

13,046 

ASVINA 25, 1930 (Sak.t) 

4 

-5.282 

-25 

-32 

-55 

·7,322 

·964 

-1,120 

-364 

-1,178 

-55 

o 

·531 

o 
-55 

-118 

-207 

C 

-8 

-885 

·34 

-60 

-15 

-143 

-49 

·9 

·7 

·16,91' 

5 

-30.6 

-11.7 

-6.9 

-12.7 

·21.2 

-9.7 

-17.5 

-13.0 

-11.7 

-18.3 

o 
·11.9 

·31.4 

0.0 

-7.2 

-3.8 

-4.2 

0.0 

-20 

-7.3 

-37.0 

-7.2 

-14.3 

-34.6 

-49.0 

·9.5 

-4.5 

·20.8 

·15.4 

6 

17.642 

225 

466 

464 

37,171 

9,890 

6,415 

3,120 

10,072 

300 

6 

27,578 

1,767 

1,905 

812 

3,137 

5,177 

61 

40 

12,210 

114 

879 

116 

457 

100 

95 

159 

1,744 

109,962 

7 

13,249 

200 

434 

413 

27,634 

8,926 

5,595 

2,748 

9,211 

275 

6 

25,576 

1.258 

1,905 

769 

3,019 

4,918 

60 

38 

11,435 

79 

787 

95 

293 

53 

86 

148 

1,343 

93,048 

10 Ousslions 

8 

-4,393 

-25 

-32 

-51 

·9,537 

·964 

-820 

-372 

-861 

·25 

a 
'2,541 

·509 

o 
-43 

-118 

-259 

-1 

·2 

·775 

-35 

-92 

·21 

-164 

-47 

-9 

-11 

-401 

·16,816 

9 

-24.9 

-11.1 

-6.9 

-11.0 

·25.7 

-9.7 

-12.8 

-11.9 

-8.5 

-8.3 

a 
.9.2 

·28.8 

0.0 

-5.3 

-3.8 

-5.0 

-1.6 

·5 

-1.3 

-30.7 

·10.5 

-18.1 

-35.9 

-47.0 

-9.5 

·6.9 

·23.0 

·15.4 

34 

# Lakshadweep and Andaman & Nlcober Islands are stand-alone systems, power supply position of thue, does not form part of 
regional requirement and availability. 

Note: Both peak met and energy availability represent the net consumption (Including the transmission losses) in the various Slates. 
Net export has been accounted for In the consumption of Impolflng States. 

.\ 

" 
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Statement /I 

0618i/s 01 Cilnlf1l/ lind SIstI' StlClor Th6rms/ GllnBf'II#ng Units undBr construction 

PIOjIct NImI s.:a ~ IH No. Cap. Expt. dale latast Project Cost ExpendIUe 
AI/IMI (WI) 01 ayn. (As. lICI) (At. Laca) 

2 3 4 5 6 7 8 9 

AnIIva Prade8h 

SimhIdri STPP ExIn. NTPC lJ.3 500 1112010 503853 64567 (till 08120(8) 

lJ.4 500 0512011 

Kakatiya TPP State APGENCO lJ.1 500 0912009 2Onoo 145510 (OO 0812008) 

Kolhagudenn TPP ExIn. U·l 500 0312010 220300 62552 (til 08120(8) 

Rayalletma St·11I U·S 210 1212009 99800 24900 (til 08120(8) 

Vljayawada TPP IV lJ.l sao 0312009 210000 151000 (1I1 0812008) 

Bongaigaon TPP NTPC lJ.l 250 1112010 247535 24379 (til 0812008) 

U·2 250 0312011 

lJ.3 250 0712011 

lIkwl Wale Heat Unit APGCL ST 37.2 0912009 23640 14131 (tiU 0812008) 

BaI1h STPP·' NTPC 'J·1 660 0112011 869297 308787 ~iH 0812008) 

lJ.2 660 0712011 

U·3 660 0112012 

Kahalgaon 81·2, Ph-2 U·7 500 1212008 586838 430941 (tiU 08120(8) 
(Incl. 
Ph") 

Nabi Nagar TPP (JV 01 NTPC & RLY) U·l 250 1212010 535200 28300 (iii 0St'2008) 

lJ.2 250 0412011 

lJ.3 250 0812011 

lJ.4 250 1212011 

Chhlltiaplh 

BtiIaI TPP Expn. NSPCL lJ.2 250 1212008 269050 208500 (iii 09120(8) 
(incl. 

(lJ.l) 
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2 3 4 5 6 7 8 9 

Kobe STPP NTPC lJ.7 500 0212010 244849 m19 (11 0812008) 

SipIII NTPC lJ.l 660 0312009 832339 488146 (til 0&'2008) 

lJ.2 660 09t'2009 

lJ.3 660 0312010 

Korba WfIII 91·ln. CSEB U·l 500 0812011 230934 16900 (III 0912008) 

MIIWa TPP lJ.l 500 0612011 463984 30000 (til 0912008) 

lJ.2 500 

~ 

PragaIi CCGT II Pragall GT1 250 0312010 519581 40000 (till 09120(8) 
Power 
Corpn. Ud. 

GT·2 250 0512010 

GH 250 07rlOl0 

GT-4 250 0I!I2010 

ST·l 250 0712010 

ST·2 250 1112010 

G" 

HazlI8 cCPP Extn. GSECl GT+ST 351 1212010 121500 69000 (llI 0912008) 

Kuldl UgniIe ~ ExIn. U-4 75 1012008 49000 45403 (Till 0312008) 

~va CCPP Block· 1 351 0912010 233430 22921 (11 0412008) 

BIock·2 351 0312011 

Sikka TPP Exul. U·3 250 0112010 225500 15500 (til 03fl0(8) 

lJ.4 250 0512010 

Sural l.igIiIe TPP Slate GIPCl lJ.3 125 0212009 145585 92280 (11 0812008) 

extn. 

lJ.4 125 03/2009 

Ukai TPP ExIn. GSECl lJ.6 4110 0212011 221000 11750 (til 03120(8) .. 
UIrIn CCPP Em\. GT+ST 374 0812009 121500 29500 (til Ol'2OO8) 
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2 3 5 6 7 8 9 

Harayana 

Indira GancIII TPP Cenral APCPl U·l 500 0712010 829300 148450 (iii 0912008) 

U·2 500 1012010 

lJ.3 500 0112011 

Rajiv GancI1i TPS Hissar State HPGCL U·l 600 1112009 429800 85890 (liB 0812008) 

U·2 600 0212010 

Jharkhand 

BoIwo TPS Central OVC U·l 500 0912011 231300 18958 (bl 08f.!008) 
"A" Expansion 

Chandrapura TPS Extn. lJ.7 250 1012008 206645 180035 (tiD 08120(8) 

lJ.8 250 02/2009 

Kodarma TPP U·l 500 0512010 431300 40734 (liII 0812008) 

U·2 SOO 0912010 

Maithon RBC U·l 525 0812010 445000 5146 (tiD 0812008) 

U·2 525 0112011 

Kamalaka 

Bellary TPP SI·II Stale KPCL U·2 SOO 11/2010 217100 19258 (liD 0812008) 

Raichur U·S U.s 250 0712009 98600 27355 ~iU O8I2OOS) 

Maharashlra 

Chandrapur TPP Stale MSPGCL U·l 500 1212011 SSOOOO NA (As order 
placed en 
25th July 2008) 

U·2 SOO 0312012 

Bhusawal TPS Expn. Stale MSPGCl lJ.l 500 0512010 412400 19645 (tiM 0312008) 

U·2 500 0912010 

Khaperkneda TPS Expn. lJ.l 500 0112010 217000 15072 (tiU 03l200S) 

Paras TPS Exln. U·2 250 0712009 122400 20412 (tiH 0312008) 

Madhya Pradesh 

SaIpWa TPP Extn MPPGCl lJ.l 250 1112010 263700 15146 (iii 0&12008) 

lJ.2 250 0312011 
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2 4 5 6 7 8 8 

Rajasthan 

Brilgsar Upe NlC U·l 125 0212009 111418 120080 (61 08/2008) 

U·2 125 0512009 

ChhabIa Ext. RRVUNl U-l 250 0812011 220000 7421 (til 09f20(8) 

U-2 250 1012011 

Chhabra TPS U·l 250 0112009 235000 172804 (til 0912008) 

U-2 250 0812009 

Girl! L9iII n U-2 125 1112008 65000 62595 (Ill 0912008) 

Kola TPP U-7 195 0312009 88000 54683 (till 0IIr'2008) 

SuraIgaJh TPP u.s 250 0212009 100000 78612 (til 0912008) 

KaIisindh U-l 600 1012011 460000 24261 (til 0912008) 

U-2 600 0112012 

TIIIIIiI Nadu 

NeyveIi TPs.n ElIp. NlC U·l 250 0712009 245357 149646 (111 0912008) 

U-2 250 09r'2009 

VdurTPP NTECl U-l 500 1112010 555278 50051 (iii 0712008) 

U-2 500 OWlll 

MeIII6 TPP Ext. SIaIa TNEB U-l 600 0&12011 28noo 2000 (til 09120(8) 

NoIth Chemel Extn. U·l U·l 600 02J2011 309529 FIIldiIg 
nngirnenI fnIn 
REC signed 
beIweIn REe. 
BHEl and TNES. 
Procedural 
tOllllllmel IIlder 
finaIsation. 
ElqlerdIure shill be 
booked thertaIIer. 

Nor1h Chennai Extn. U-2 U-2 600 0812011 217500 10875 (til 0912008) 

T~ 

Tripura Gas ONGC ModIH-I 375 0812011 400000 NA (AI order pieced on 
23rd .hila 20(8) 

ModtH-2 375 1212011 

UIIIr Pradesh 

NationaJ Capital Power Central NTPC lJ.5 490 0Sr'2009 513553 172877 (iii 0812008) '. ,. 
Projed 81-11. U-S 

National CapillI Power Project, St·II. u.s U.s 490 12J2009 
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2 3 4 5 6 7 8 9 

A/¥IIrI 0 Stale UPRVUNL U-l 500 0512011 535879 50030 (tiD 0912008) 

lJ.2 500 0812011 

HriIagInj Ext. U-S 250 0312010 222500 59273 (till 0812008) 

U-9 250 0612010 

Parichha ExIn. U-5 250 1212009 210000 81103 (til 0912008) 

lJ.6 250 0412010 

Wilt Bengel 

llurgaju SIHI TPS Dye lJ.l 500 0612010 445700 56915 (til 0812008) 

lJ.2 500 1 1lt'201 0 

FarIIkka S1PS St III NTPC lJ.6 500 0612010 257044 62415 (til 0812008) 

Mejia ExIn. DVe U-l 500 IIl12OO9 467689 145941 (til 0812008) 

U-2 500 0112010 

~TPP.PH-l U-l 600 0i'2010 550584 41922 (til 0812008) 

U-2 600 1212010 

Bakrashwar TPS WBPDCL U-S 210 1112006 210000 175000 (til 0912008) 
(Incl. U-4) 

SentakIh TPP ExIn Ph-2 lJ.6 250 0712009 100000 25500 (liD 0912008) 

396592 17657883 4642509 

Captive Coal Baaed Thermal Power Plants of 7,696 MW capacity are also reported to be under construction. 

Statement 11/ 

OtItsl/s of Hydro Eklclfic PfOjtIcts und6r Exscution in Csntrs/ Ssetor lind Stilts Ssetor (Excluding pro/sets und6r 
Minist'Y of Nsw " RtNlBwsbIs Enstgy) 

(As on 30.9.2008) 

51. Name of Scheme Sector I.C. cap. Under Latest Cost E;<penditure Comm. capacity 
No. (No. x Execution (Rs. crores) Upto 312008 Lateat Commiaaionecl 

MW) (MW) (Rs. crores) 

2 3 4 5 6 7 8 9 

HlmIChII PrIdnh 

1. Parbati St. II (NHPC) Central 4x200 800.00 3525.25 2013.25 2011-12 

2. Chamera-II (NHPC) Central 3xn 231.00 1532.52 408.70 2010-11 

3. Parabati-III (NHPC) Central 4xl30 520.00 2129.89 407.10 2010-11 

4. Kat Dam (NTPC) Central 4x200 800.00 4527.15 2114.28 2O()9.10 

5. Rampur (SJVNl) Central 8lc68.67 412.00 2047.03 252.n 2011-12 
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2 3 • 5 6 7 8 9 

6. Uhl·1II State 31133.33 100.00 431.56 256.52 201()'11 

7. Swsra Kuddu State 3x36.6 110.00 648.00 35.34 2011-12 

Jammu InC! Klthmlr 

B. Uri·1I (NHPC) Central 4x60 240.00 1351.88 331.25 2001()'11 

9. Sawa·1I (NHPC) Central 3140 120.00 849.98 631.26 2009-10 

10. Chutak (NHPC) Central 4111 44.00 7.7.10 139.91 2011·12 

11. Nimoo BIzga (NHPC) Central 3115 45.00 723.99 143.19 2011-12 

12. BagUhar I Stale 31150 300.00 5200.00 4022.15 ~ 160 MW 

Uttarlkhlnd 

13. Koteshwar (THDC) Central 41100 400.00 1301.56 758.38 201()'11 

14. Loharinagpala (NTPC) Central 41150 600.00 2895.10 'l78.T1 2011·12 

15. Tapovan Vllhnugad Central 41130 520.00 2978.48 235.57 2011·12 

(NTPC) 

Andhrl Prlldllh 

16. Priyadarshnl Jurala State 6x39.1 156.00 547.00 357.55 2008-10 78MW 

17. Naga~una Sagar TR State 2x25 50.00 464.70 81.50 2009-10 

18. Pulichintala State 4130 120.00 380.00 2011·12 

19. Lower Jurala State 6x40 240.00 908.34 2011·13 

K,raIa 

20. Kuttiyadi Addl. Ext. State 2x5O 100.00 168.28 105.73 2008-10 

21. Pallivasal State 3120 60.00 242.95+ 32.64 2010.11 
57MUS$ 

Karnlllka 

22. Varahi Extn. State 21115 230.00 291.00 123.01 

Tamil Nedu 

23 Bhawani Barrage II State 2115 30.00 400.59 27.99 201()'11 

24. Bhawani Barrage III Stale 2115 30.00 398.60 29.91 2009-10 

Weat Bengal 

25. Teesta Low Dam III (NHPC) Central 41133 132.00 1073.29 637.17 2009-10 

26. TMIIa Low Dam IV (NHPC) Central 4 ... 0 160.00 1061.38 231.15 201()'11 
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2 3 4 5 6 7 8 9 

Arunachal Prade.h 

27. Subansiri Lower Central 8x250 2000.00 7451.99 1975.22 2011-12 
(NHPC) 

28. Kameng (NEEPCO) Central 4x150 600.00 2496.90 692.n 2011·12 

MeghlllYI 

29. Myntdu State 2x42 84.00 671.29 393.78 2009-10 

30. New Umtru State 2x20 40.00 2011·12 

Total 9274.00 2011·12 

S~tem.nt IV 

OB/ails of NucltJllr POWfJr Stations/under Cons/fUclion in thB Countty for B(Jf1Bfit during IhfI 11th Plan 

Projects Estimated Capacity 
Cost (Rs. (MWe) 

Crore) 

Kaiga Atomic 3282 440 
Power Project 
Units 3 & 4 

Rajasthan Atomic 3072 440 
Power Project 
Units 5 & 6 

Kudankulam 13171 2000 
Nuclear Power 
Project 
Units 1 & 2 

Prototype Fast 3492 500 
Breeder Reactor 
(PFBR) 

Source: Nuclear Power Corporation. 

[Tmnslalionj 

Malnutrition 

*7. SHRI HANSRAJ G. AHIR: 
SHRI HEMLAL MURMU: 

Will the Mini~ter of WOMEN AND CHILD 
DEVELOPMENT be pleased to state: 

Expenditure till Expected 
March, 2008 Capacity 
(Rs. Crore) Addition 

2217 Unlt-3 (220 MWe) 
Completed Unit 4:2009) 

1871 Unit-5: 2008 
Unit 6: 2009 

10528 Unit 1: 2008 
Unlt-2: 2009 

929 2011 

(a) whether about 46 percent of Indian Children below 
three years are stKI underweight and any study has been 
made on the subject; 

(b) if so, the details thereof; 

(c) whether the Government has assessed the role 
of Anganwadi Centres in removing malnutrition of children; 
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(d) if so, the details thereof; and 

(e) the steps taken or likely to be taken by the 
Government to tackie the problems of under-weight and 
malnutrition among children? 

THE MINISTER OF STATE OF THE MINISTRY OF 
WOMEN AND CHILD DEVELOPMENT (SHRIMATI 
RENUKA CHOWDHURY): (a) and (b) As per the National 
Family Health Survey (NFHS-III), conducted by the Ministry 
of Health and Family Welfare In year 2005-06, the 
prevalence of underweight amongst children of under 
3 years age group Is 40.4%. State-wise details of 
malnutrition In the NFHS-III report are however, available 
only in respect of children under 5 years of age which 
are given in the enclosed statement. The percentage of 
malnutrition has been derived by following the new World 
Health Organisation (WHO) Growth standards. The 
Government has now decided to adopt WHO Growth 
standards with effect from 15th August 2008 for monitoring 
growth of children through both the Scheme of Integrated 
Child Development Services (I COS) and National Rural 
Health Mission (NRHM). 

(c) and (d) The problem of malnutrition is multi-
dimensional inter-generational in nature which needs to 
be tackled through holistic coordinated interventions in 
areas of food security, sanitation and safe drinking water, 
nutrition, family welfare and poverty alleviation. 

Under the ICDS Scheme, Anganwadi Centres provide 
a platform for delivery of services. The Scheme provides 
a package of six services comprising supplementary 
nutrition, immunization, health check-up referral services, 
pre-school non-formal education and nutrition & health 
education. These services, together are directed to achieve 
inter-alia the objective of reducing the incidence of 
malnutrition among children below 6 years of age and 
pregnant and lactating mothers. 

(e) The Government is seized of the problems of 
under weight and malnutrition among children and is 
implementing a number of schemes through out the 
country, which directly or indirectly improve the nutritional 
status of children. Some of these are as under: 

(i) Integrated Child Development Services (ICDS) 
Scheme (Ministry of Women & Child 
Development); 

The steps taken in the recent past to increase 
the effectiveness of the delivery of services 
under ICDS includes: 

The scheme has been expanded twice in the 
year 2005-06 and 2006-07 during the Tenth FIVe 
Year Plan. 

The Govemment has doubled the financial norms 
for supplementary nutrition form Rs. 1 to Rs. 2 
per beneficiary j)8r day. 

From the year 2005-06, 50% cost of 
supplementary nutrition Is also being shared with 
the StateS/UTs. 

Constant emphasis on States to: 

• Ensure regular supply of supplementary 
nutrition as per schematic norms. 

• Ensure effective convergence of health, 
nutrition, education and safe drinking water 
services under various programmes. 

(Ii) National Programme for Nutritional Support .to 
Primary Education (Mid Day Meal Sche~) 
[Department of School Education & Literacy); 

(Ii) Nutrition Programme for Adolescent Girls in 
51 districts to provide free foodgralns to 
undernourished adolescent girls (Ministry of 
Women & Child Development); 

(iv) Nutrition Education and Tranlng Programmes of 
Food and Nutrition Board (Ministry of Women & 
Child Development); 

(v) Reproductive and Child Health (RCH-II) 
Programme under National Rural Health Mission 
(NRHM) including: 

Maternal Health by promoting institutional 
deliveries, improved coverage and quality of ante 
natal care (ANC), skilled care to pregant women, 
Post-partum care at Community level. 

Immunization. 

Integrated Management of Neonatal and 
Childhood Illnesses and malnutrition. 

Emphasis on Infant & Young Child Feeding. 

Specific Programmes to prevent and combat 
micronutrient deficiencies of Vitamin-A and Iron 
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& Folic Acid through Vltamln-A Supplementation 
for children till age of 5 years and Iron & Folic 
Acid Supplementation for pre-school children, 
pregnant and lactating women. (Ministry of 
Health & Family Welfare); 

(vi) National Iodine Deficiency Disorders Control 
Programme (Ministry of Health & Family 
Welfare); 

(vii) Targetted Public Distribution System (Department 
of Food & Public Distribution). 

(viII) Accelerated Rural Water Supply Programmel 
Swajaldhara and total Sanitation Campaign; 
National Rural Employment Guarantee 
ProgrRmme (Ministry of Rural Development). 

Statement 

SlIIM-wisll dBtlllls of undtN-wtllght childnm of IIIJII 
group uncltJr 5 ytIIIlS 

S.No. StateJUT Percentage below-2 SO 

1 2 3 

INDIA 42.5 

North 

1. Delhi 26.1 

2. Haryana 39.6 

3. Himachal Pradesh 36.5 

4. Jammu and Kashmir 25.6 

5. Punjab 24.9 

6. Rajasthan 39.9 

7. Uttaranchal 38.0 

Centr.' 

8. Chhattisgarh 47.1 

9. Madhya Pradesh 60.0 

10. Uttar Pradesh 42.4 

Eaat 

11. Bihar 55.9 

12. Jharkhand 56.5 

2 

13. Orissa 

14. West Bengal 

North Eaat 

15. Arunachal Pradesh 

16. Assam 

17. Manlpur 

18. Meghalaya 

19. Mizoram 

20. Nagaland 

21. Sikkim 

22. Trlpura 

Weat 

23. Goa 

24. Gujarat 

25. Maharashtra 

South 

26. Andhr. Pradesh 

27. Kamataka 

28. Kerala 

29. Tamil Nadu 

3 

40.7 

38.7 

32.5 

36.4 

22.1 

48.8 

19.9 

25.2 

19.7 

39.6 

25.0 

44.6 

37.0 

32.5 

37.6 

22.9 

29.8 

Source: National Family Health Survey (NFHS-3) 

Delay In Completion of Project. under PMGSY 

*8. SHRI KASHIRAM RANA: 
DR. DHIRENDRA AGARWAL: 

Will the Minister of RURAL DEVELOPMENT be 
pleased to state: 

(8) the number of projects under Pradhan Mantri 
Gram Sadak Yojana (PMGSY) not completed within the 
stipulated time during the last three years, State-wise; 

(b) whether the authorities concerned have imposed 
penalty for the defaults in the execution of such projects; 
and 
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(c) H so, the details thereof? 

THE MINISTER OF RURAL DEVELOPMENT (DR. 
RAGHUVANSH PRASAD SINGH): (a) As per Pradhan 
Mantri Gram Sadak Yojana (PMGSY) Programme 
Guidelines, PMGSY projects are to be completed within 
a period of 9 working months from the date of laaue of 
the Work order. In case the period for execution Is likely 
to be .dversely affected by monsoon or other 88880nal 
factors, the time period for execution may be extended 
but shall not exceed 12 calend8T months. In respect of 
Hili States where the work ia executed in two stages, the 
time limit up to 18 calendar months has been permitted 
for completion of Stage-I works and 9 to 12 months for 

Stage-II works. 1034 works In the year 2005-06, 6964 
works in 2006-07 and 11464 works in 2007-08 could not 
be completed within the prescribed time period. The details 
have been given In the enclosed statement. 

(b) and (c) PMGSY Works are awarded by the States 
following Standard Bidding Document (SBD). The provision 
for liquidated damages on account of delay in execution 
of works attributable to the contractor exists In the SBD. 
As the responsibility of the implementation and the 
contract management vest with the respective State 
Government, the Ministry has advised the State 
Governments to closely monitor the schedule of 
Implementation and also levy of liquidated damage., 
wherever required. 

StIItement 

StsMmtH7t showing numbtlr of ~ not con1p/6tsd within thtI PIflSCribed time period under PMGSY 

SI. State 2005-06 2006-07 2007-08 
No. Not completed Not completed Not completed 

2 3 4 5 

1. Andhra Pradesh 0 436 303 

2. Arunachal Pradesh 0 64 43 

3. A8aam 186 430 0 

4. Bihar 15 160 392 

5. Chhattisgarh 177 945 0 

6. Goa 6 0 0 

7. Gujarat 45 122 209 

8. Haryana 10 22 38 

9. Himachal Pradesh 0 0 859 

10. Jammu and Kaehmir 67 0 107 

11. Jharkhand 0 0 102 

12. Kamataka 90 177 198 

13. Kerala 0 91 77 

14. Madhya Pradesh 0 919 1613 

15. Maharashtra 234 0 1331 

16. Manlpur 0 0 59 
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17. Meghalaya 0 

18. Mizoram 0 

19. Nagaland 0 

20. Orissa 0 

21. Punjab 0 

22. Rajasthan 0 

23. Sikkim 0 

24. Tamil Nadu 0 

25. Trlpura 0 

26. Uttar Pradesh 0 

27. Uttarakhand 0 

28. West Bengal 204 

Total 1034 

{English} 

Setting up of Metro Rail l'nIn.port Syatem 
In State. 

-9. SHRI ABU AYES MONDAL: Will the Minister of 
URBAN DEVELOPMENT be pleued to alate: 

(a) whether the Union Government has received any 
expression of interests from some of the State 
Govemments to eet-up Metro Rail transport In their States; 
and 

4 5 

30 26 

0 34 

0 23 

1007 797 

28 57 

698 1348 

29 67 

0 358 

36 266 

1410 2826 

79 102 

281 229 

6964 11464 

(b) If so, the details of the projects and the financial 
implications therein? 

THE MINISTER OF URBAN DEVELOPMENT (SHRI 
S. JAIPAL REDDY): (a) and (b) Union Government does 
not call for any expression of interest from the state 
Govemments to set up metro rail transport projects in 
their States. However, some State Governments submit 
proposals for Metro projects in the form of detailed project 
reports to Union Government where Central financial 
assistance is required. Details of such proposals are given 
in the enclosed statement. 

Sflltement 

51. 
No. 

1. 

2. 

Delhi 

Delhi 

State 

2 

Lisl of Metro Rllil Trsnsport PtrJpOSIIls Along with Deilliled Project Reports 
RtlCtlillWi by Union GoVtlmmsnl in Ills/ 5 yellrs 

Name of Project Length 
(in km.) 

3 4 

Delhi MRTS Phase-II 54.675 

Central 20.16 
Secretariat-Badarpur 

Cost 
(Rs. in Crore) 

5 

·8605.36 

4012 
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1 2 3 4 5 

3 •. DelhilHIIYII'\I ExttnsIon of Delh! Metro to Gurgaon 14.47 1581 

4. DelhilHlI'fIIla Extension of Delhi Metro to Faridabad 13.875 2028 

5. OeIhiIHatyana Extenaion of DeIhl Metro to Bahadurgarh 11.781 1432 

6. Uttar PradaIh ExtensIon of Delhi Metro to Noida 7.0 827 

7. Delhi High Speed Express Link to IGI Airport·Owarka Sector·21 22.70 3869 

8. DeIhl Owerka Sector·9 to Dwarka Sector·21 2.76 356.11 

9. Kamatalca Bangalore Metro Rail project 33.0 6395 

10. Kamataka High Speed Rail Link from City Centre to New 33.85 3718 
Internallonal Airport 

11. Wilt Bengal East·West Metro Corridor, Kolkata 13.n 4676 

12. Tamil Nadu Chemai Metro Rail 46.5 14800 

13. Maharashtra Vlrsova·Andheri-Khatkopar Lln .. 1 11 2356 

14. Maharuhtra Charcop to Mankhurd Line-II 31.817 8250 

15. Kerala Koehi Metro Rail 25.3 2991.5 

"excluding taxes and dull ... 

L08na of Fanne,. from Prlvat. Money Lande,. 

·10. SHRI SUGRIB SINGH: 
SHRI NAND KUMAR SAl: 

Will the Minister of FINANCE be pleased to state: 

(a) whether the farmers borrow more loans from the 
private money lenders than from the public sector banks 
to fulfil their needs; 

(b) If so, the details thereof and the reasons therefor; 

(c) whether the private money lenders are providing 
loans at higher rates in comparison to the public sector 
banks; 

(d) if so, the details thereof; 

(.) whether the Government has conductecl any study 
to find out the reasons for such a trend; 

(I) If so, the findings thereof; and 

(g) the remedial measures taken by the Govemment 
in this regard? 

THE MINISTER OF FINANCE (SHRI P. 
CHIDAMBARAM): (a) and (b) As per National Sample 
Survey Organlaatlon data on 'Indebtedness of Farmer 
Households' (2003), 51.4% of fanner households do not 
access credit, either from institutional or non-institutional 
sources. 27.30% of total farm households are indebted 
to formal and 21.3% to formal sources, Including 
moneylenders. 

(c) to (f) Reserve Bank of India (RBI) set-up a 
Technical Group (S.C. Gupta Committee) to review the 
efficacy of the existing legislative framework that govems 
money-lending as allo the enforcement machinery in 
different States and make recommendations for its 
improvement. This Technical Group has observed that 
the rates of interest charged by the money lenders ranged 
between 12 per cent to 150 par cent per annum although 
the average rate of Interest ranged from 18 per cent to 
36 per cent per annum. 

The Technical Group has cited various reasons for 
continued dependence on money lenders wz. 
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1. limited outreach of formal credit Institutions, 

2. Aeluctance of the banks to deal with marginal 
farmers, 

3. Money lenders do business at "doorstep· and 
respect privacy, 

4. Money lenders lend for consumption purposes 
without heSitation, and 

5. Inadequate and delayed credit by banks. 

(g) The Government of India has taken the following 
steps to ensure Increased accessibility of credit for 
farmers:-

• The Government of India (Gol) Is provJdlng 
Interest subvention to Public Sector Banks, 
Aegional Aural Banks (AABs) and Cooperative 
Banks on their own funds and concessional 
refinance to Cooperative Banks and AABs since 
Kharif 2006-07 to ensure Short Term crop loans 
upto As. 3 lakh to farmers at interest rate of 
7% per annum at the ground level. This scheme 
continues for the years 2007-08 and 2008-09. 

• The flow of agricultural credit has tripled in the 
last four years from As. 86,981 crore in 
2003-04 to As. 2,43,570 crore in 2007-08. 

• Banks have Simplified the procedure for 
agricultural loans. 

• Loans upto As. 50,000/- have been made 
collateral and margin free and the requirement 
of 'No Dues Certificate' has been dispensed with. 

• Banks have been advised to provide all eligible 
farmers with Kisan Credit Cards. 

• Banks have been instructed to achieve financial 
outreach through provision of a General Credit 
Card to households, to open "No Frills" accounts 
with limited overdraft facilities, to extend financial 
outreach by utilizing services of Civil Society 
Organisation like Farmers Clubs, Non 
Governmental Organisations (NGOs), Post 
Offices as Business Facilitator/Business 
Correspondent Model, etc. 

{Translation! 

Fake Currency 

·11. DR. SHAFIQUA AAHMAN BAAQ: 
SHAI M. AAJA MOHAN AEDDY: 

Will the Minister of FINANCE be pleased to 
state: 

(a) whether a large number of cases of circulation of 
counterfeit currency notes in the country have come to 
light through banking channels; 

(b) if so, the details thereof during each of the last 
three years and the current year and the action taken by 
the Govemment thereon; and 

(c) the strategy of the Government to check the 
menace? 

THE MINISTEA OF FINANCE (SHAI P. 
CHIDAMBAAAM): (a) and (b) During the current year-
2008-09 (April-June) and the last three years, the data 
on counterfeit notes detected In the Banking Channel as 
compared to Notes in Circulation (NIC) is as under: 

Denominations 

Year 10 20 50 100 500 1000 Total NIC % 10 NIC 
(April-March) Pieces (Million 

Pieces) 

2005-06 80 340 5,991 104,590 12,014 902 123,917 37,851 0.000327 

2006-07 110 305 6,800 68,741 25,636 3,151 104,743 39,831 0.000263 

2007·08 107 343 8,119 110,273 66,838 10,131 195,811 44,225 0.000443 

2008-09 (April-June) 16 138 3,227 32,133 29,028 5,376 69,918 N.A. N.A. 
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(c) The steps taken by the Government to curti 
circulation of Fake Indian Currency Notes in the country 
include stepping up of vigilance by the Border Security 
Force and Custom authorities to prevent smuggling of 
fake notes; dissemination of information on security 
features through print and electronic media and formation 
of Forged Note Vigilance Cells in all the Head Offices of 
the banks. Additional security features have also been 
incorporated in the bank notes which will make 
counterfeiting every difficult. In addition, Government of 
India have nominated the Central Bureau of Investigation 
as the Nodal Agency to monitor investigation of fake 
currency note cases. The RBI has also strengthened the 
mechanism for detection of counterfeit notes by the Banks. 

/English} 

Debt Waiver Scheme 

·12. SHRI P.C. THOMAS: 
PROF. VIJAY KUMAR MALHOTRA: 

Will the Minister of FINANCE be pleased to state: 

(a) the criteria adopted by the Govemment for waiving 
off bank loans of farmers; 

(b) the number of farmers benefited under the scheme 
and the amount of loan waived off so far, State-wise; 

(c) whether the loans taken by the small and marginal 
farmers before 31 March, 2007 and unpaid till 2 February, 
2008 are covered under the scheme/criteria; 

(d) if not, whether the Government proposes to 
amend the above criteria to include such fanner$; 

(e) whether the long term loans availed of by farmers 
are liable to get the benefit of this scheme; 

(f) if so, the details thereof; 

(g) whether many farmers have lost eligibility due to 
the book adjustment made by several banks; 

(h) if so, the details thereof and the reasons therefor; 
and 

(i) the time by which the process of waiving off loan 
would be completed? 

THE MINISTER OF FINANCE (SHRI P. 
CHIDAMBARAM): (a) to (d) The Finance Minister, In his 
Budget Speech for 2008-09, announced the Agricultural 
Debt Waiver and Debt Relief Scheme, 2008 for farmers, 
which stipulates as follows:-

(i) All agricultural loans disbursed by Scheduled 
Commercial Banks, Regional Rural Banks and 
Cooperative Credit Institutions up to March 31, 
2007 and overdue as on December 31, 2007 
are covered under the scheme. 

(ii) For marginal farmers (i.e. holding upto 1 hectare) 
and small farmers (1-2 hectare), there Is a 
complete waiver of all loans that were overdue 
on December 31, 2007 and which remained 
unpaid until February 29, 2008. In respect of 
other farmers, there is a One Time Settlement 
(OTS) Scheme for all loans that were overdue 
on December 31, 2007 and which remained 
unpaid until February 29, 2008. Under the OTS, 
a rebate of 25 per cent is to be given against 
payment of the balance of 75 per cent. 

As of now, there Is no proposal to amend thi8 
Scheme. The number of farmers benefited under the 
scheme and the eligible amount of debt waiver and debt 
relief, State-wise, is enclosed a8 statement. 

(e) to (h) Yes, Sir. The Investment loans, i.e. long 
term loans, availed of by the farmers are also covered 
under the Scheme. The istallments of such loans that 
are overdue (together with applicable interest on such 
instalments are covered if the loan was disbursed during 
the period 1st April, 1997 to March 31, 2007 and overdue 
as on December 31, 2007 and remaining unpaid until 
February 29, 2008. Besides, the Govemment of India, 
through the special packages announced in 2004 and 
2006, provided a facility to the farmers wherein their 
overdue loans were restructured/rescheduled and they 
were made eligible for fresh loans. The current Scheme 
covered all such restructured agricultural loans and also 
such loans restructured in the normal course as per 
Reserve Bank of India Guidelines. In other words, loans 
disbursed prior to 01.04.1997 and restructured thereafter 
are covered under the Scheme. 

(i) The Scheme has been implemented by its due 
date i.e. 30th June, 2008. 
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smtement 

AgficuIIurBI 0tIbI W.wsr 8nd Dtlbt Relief SchBm8, 2008 

SMhl-wi66 ligures (ProvisionlJ/) 

(Rs. in crore) 

SI.No. Name of the State Total Farmers covered Total eligible 

OF Total WalverlAellef 
SFIMF 

2 3 4 5 6 

1. Andhra Pradesh 6646198 1109029 n55227 11353.71 

2. Aseam 319546 18146 337692 405.51 

3. Arunachal Pradesh 10nS 1241 12016 20.47 

4. BIhar 1662971 94548 1757519 3158.90 

5. Chhdagarh 493828 201119 694947 701.28 

6. Deihl 1324 388 1712 7.36 

7. Gujarat 576137 410605 986742 2395.32 

8. Goa 1592 768 2360 5.58 

9. Haryana 527490 357612 885102 2648.73 

10. Himachal Pradesh 114997 4794 11971 273.82 

11. Jammu and Kuhmlr 47449 3081 50530 97.06 

12. Jharkhand 839167 27239 666428 789.60 

13. Kamataka 1171983 555360 1727343 4020.29 

14. Kerala 1390548 40192 1430738 2960.97 

15. Madhya Pradelh 1715624 659202 2374826 4203.25 

16. Maha'rashtra 3023000 1225000 4248000 8951.33 

17. Meghalaya 40885 2129 43014 n.94 
18. Mizoram 18699 1641 20340 34.22 

19. Manipur 56670 1393 58063 57.49 

20. Nagaland 12623 2290 14913 22.39 

21. Orissa 23n022 135935 2512957 3277.75 

22. Punjab 227416 193862 421278 1222.91 

23. Rajasthan 1111821 732765 1844586 3795.78 
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24. Sikkim 7140 

25. Tamil Nadu 1427280 

26. Tripura 60502 

27. Uttar Pradesh 4794348 

28. Utt&rakhand 154962 

29. West Bengal 1445743 

30. Andaman and Nicobar 1537 

31. Chandigam 148 

32. Dadra and Nagar Haveli 351 

33. Daman and Diu 65 

34. Lakahadweep 130 

35. Puducherry 26247 

Total 30108236 

. Aam Aadml Blma YoJana 

*13. SHRI SRAJA KISHORE TRIPATHY: 
SHRI MOHO. TAHIR: 

Will the Minister of FINANCE be pIeued to etate: 

(a) whether the Union Govemment has introduced 
an Aam Aadml Sima Volana In the country; 

(b) if so, the number of rural landlels hOUHhold 
covered under the yolana 80 far in the country, State-
wise; 

(c) whether the Union Govemment has faced any 
difficulties in Implementation of the scheme; 

(d) if so, the details thereof; and 

(e) the remedial steps taken by the Union 
Govemment to remove such dlfflcuJtlea. 10 far? 

THE MINISTER OF FINANCE (SHRI P. 
CflIOAMBARAM): (a) Vea, Sir. 

4 5 6 

651 7791 13.39 

328206 1755486 3365.39 

1101 61603 97.09 

821893 5418041 9095.1' 

18733 173695 317.65 

16590 1462333 1882.27 

958 2495 1.96 

79 227 1.35 

137 488 0.69 

38 103 0.15 

2 132 0.25 

5055 31302 59.37 

6771582 38877818 65318.33 

(b) The State-wise coverage of heads of rural landless 
households under the ICheme as on 30.9.2008 Is as 
follows:-

SI.No. Name of the State Llv.. Covered 

1. Himachal Pradesh 5000 

2. Maharuhtra 8,43,974 

3. AndhraPradoah 38,00,000 

4. Chandigarh 1,153 

5. Madhya Pradesh 7,53,117 

6. Bihar 62,706 

7. Jammu and Kashmir 51,000 

Total 66,16,949 

(c) to (8) The annual Insurance premium under the 
Scheme Is As. 2001- per member, which Is shared equally 
by the State GovemmentlUT Administration and the 
Central Govemment. So far, 19 State GovemmentslUT 
Administratlona have given their consent to Implement 
the Scheme. The remaining 16 StateslUTs are yet to 
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take a decision. The Finance Minister and the Secretary, 
Department of Financial Services, have respectively written 
to Chief Ministers and Chief Secretaries of all the States 
and Union Territories impressing upon them to implement 
this social security scheme. 

{TflInsI8Hon} 

Sixth Central Pay Comml •• lon 

·14. SHRI JIVABHAI A. PATEL: 
SHRI SANTOSH GANGWAR: 

win the MInister of FINANCE be pleased to state: 

(a) whether the recommendations of the Sixth Central 
Pay Commission have been opposed by some sections 
of the Central Govemment employees including the Armed 
Forces; 

(b) If ao, the detalla thereof, alongwlth the reasons 
therefor; and 

(c) the remedial steps taken by the Govemment in 
this regard? 

THE MINISTER OF FINANCE (SHRI P. 
CHIDAMBARAM): (a) and (b) Representations were 
received from some sections of Central Government 
employees Including the Armed Forces regarding 
Improvements In the recommendations of Sixth Central 
Pay Commlaalon after the submission of the Commlaaion's 
Report. The demands Included improvement in the fitment 
factor, increase In rate of Increment, enhanced grade pays, 
Increase In the rate of Transport Allowance for Group 'C' 
employees at lower levels, increase In Military Service 
Pay for Jawans, three upgradatlons under the Assured 
Career Progression Scheme, etc. 

(c) The Govemment accepted the recommendations 
of the Sixth Pay Commission as a package with 
modifications as considered necessary. 

Rural Court. 

·15. SHRI SHISHUPAL N. PATLE: 
SHRIMATI SUMITRA MAHAJAN: 

Win the Minister of LAW AND JUSTICE be pleased 
to state: 

(a) whether the Govemment has finalised the policy 
of setting up of rural courts in the country; 

(b) if so, the details thereof; and 

(c) the time likely to be taken by the Govemment in 
establishing such courts? 

THE MINISTER OF LAW AND JUSTICE (SHRI H.R. 
BHARDWAJ): (a) Yes, Sir. 

(b) In the Conference of State Law Ministers, Law 
Secretaries and Registrar Generals of High Courts held 
on 1st February, 2008, the provisions of the Gram 
Nyayalays Bill, 2007 which was introduced In Rajya Sabha 
on 15th May, 2007 were discussed at length. There was 
broad agreement in the Conference to the establishment 
of Gram Nyayalays. Subsequently, In the light of the 
recommendations of the Parliamentary Standing Committee 
on Personnel, Public Grievances, Law and Justice and 
the above said Conference, the Govemment has approved 
the proposal for introduction of the Gram Nyayalayas Bill, 
2008 and to withdraw the Gram Nyayalayas Bill, 2007. 

(c) No specific time frame can be given. After the 
enactment of the proposed legislation, the Gram 
Nyayalayas would be established by the respective State 
Governments. 

/English} 

Austerity Measures 

·16. SHRI JUAL ORAM: Will the Minister of FINANCE 
be pleased to state: 

(a) the details of austerity measures formulated to 
control the expenditure and the achievements made In 
this regard during the last two years; 

(b) whether the restriction on foreign tours by officials 
of Govemment is one of the austerity ~easures; 

(c) if so, whether despite these measures a large 
number of officials visit foreign countries; and 

(d) if so, the reaction of the Government thereto? 

THE MINISTER OF FINANCE (SHRI P. 
CHIDAMBARAM): (a) In order to ensure that adequate 
financial resources are available for meeting the objectives 
of development, social sector, infrastructure sector and 
other priority schemes, the government have issued 
instructions to all MinistriesIDepartments to adopt austerity 
measures to contain expenditure, especially non· 
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development expenditure. These measures include cuts 
in non-plan expenditure (excluding interest payment, 
repayment of debt, Defence capital, salaries, pension and 
the Finance Commission grants to the States and other 
economy measures related to travel, seminars and 
conferences, vehicles etc. Over the years, these measures 
have helped In promoting fiscal discipline and attaining 
an optimum level of expenditure without restricting the 
operational efficiency of the govemment. 

(b) Yes, Sir. 

(c) and (d) Officials of Government of India travel 
abroad as per functional necessity. 

Opium Policy 

*17. SHRIMATI MANEKA GANDHI: Will the Minister 
of FINANCE be pleased to state: 

(a) the criteria laid down for fixing the Minimum 
Qualifying Yield (MOY) and the number of farmers issued 
licenses for opium cultivation during the last three years; 

(b) whether a uniform MOY is fixed by the 
Government in opium production across all the States; 

(c) If so, the details thereof and If not the reasons 
therefor; and 

(d) the stops taken by the Government to bring 
uniformity In the licensing process? 

THE MINISTER OF FINANCE (SHRI P. 
CHIDAMBARAM): (a) to (d) The Minimum Qualifying Yield 
(MOY) is finalized annually in the light of average opium 
yield per hectare which depends on agro-cllmatic 
conditions of the region and also keeping In view the 
Imperative need to control diversion of opium produce 
Into illicit channels. As the average yield and the climatic 
conditions are not uniform, It Is not possible to fix uniform 
MOY of opium production across all States, A Forewaming 
of MOY is also prescribed in the General licensing 
Conditions to inform the cultivators well in advance 
regarding the MOY which they are expected to tender to 
be eligible for license in the succeeding Crop Year. 

The number of farmers issued licenses for cultivation 
of opium during the last three years Is as under: 

Crop Year Number of Cultivators licensed 

2005-06 

2006-07 

2007-08 

72,478 

62,658 

46,P5 

The General Conditions for grant of license to the 
opium cultivators are notified every year. All provisions of 
the General Conditions, except MOY, are equally 
applicable in all the three opium poppy growing states 
i.e. Madhya Pradesh, Rajasthan and Uttar Pradesh. 

[TfBns/slionj 

Inflation 

*18. SHRI MOHAN SINGH: 
SHRI TATHAGATA SATPATHY: 

Will the Minister of FINANCE be pleased to state: 

(a) the method adopted for calculating Inflation; 

(b) the percentage rate of Inflation during August-
September 2008 and the percentage by which It was 
higher than the rate of Inflation in the percentage by 
which it was higher than the rate of Inflation In 2007 and 
June-July, 2008; 

(c) the reasons for the sharp rise in the Inflation rate 
during the current years; 

(d) the various measures including the monetary ones 
taken by the Govemment In this regard; 

(e) the extent which such steps have proved effective; 
and 

(f) the additional steps proposed to be taken by the 
Govemment to check the spiralling inflation in the future? 

THE MINISTER OF FINANCE (SHRI P. 
CHIDAMBARAM): (a) Year-on-year inflation Is calculated 
as the percentage change In the Index In the current 
week over the corresponding weok in the previous year, 
and it captures cumulative Impact of changes in prices 
over past 52 weeks. India uses the Wholesale Price Index 
(WP) to calculate the inflation rate. WPI Is the index that 
measures the average price level of goods traded In 
wholesale market and is available on a weekly basis 
with a time lag of two weeks. The reference basket has 
a total of 435 commodities for which prices are monitored. 
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(b) The year-on-year inflation in terms of WPI for 
recent months is Indicated In the table below: 

Month 

June 

July 

August 

September 

(P)-Provlslonal. 

2007-08 

4.53 

4.71 

4.14 

3.51 

2008-09 

11.82 

12.36 

12.49 (P) 

12.04 (P) 

(c) The current year-on-year inflation has increased 
due to rise in prices of crude oil, iron or., metals and 
some food items in the global and domestic markets. 

(d) to (f) Government Is monitoring the price situation 
on a regular basis and containment of inflation remains 
high on its agenda. Anti-inflationary policies of the 
govemment include strict discipline, rationalization of duties 
of essential items, effective supply-demand management 
of essential commodities through liberal tariff and trade 
policies, and strengthening the public distribution system. 
The Monetary policy of Reserve Bank of India, through 
an increase in cash reserve ratio (CRR) and increase in 
Repo rates, while being conducive to economic growth, 
has attempted to contain inflationary expectations arising 
out of uncertainties in domestic and International 
environment. 

There has been some moderation in inflation in recent 
weeks from its peak of 12.91 per cent as on August 9, 
2008 to 11.80 per cent as on September 27, 2008. It is 
expected that the declining trend would continue in the 
coming months. 

{English} 

Impact of NREGS and PMOSY 

"19. SHRI MADHU GOUD YASKHI: 
SHRI AJOY CHAKRABORTY: 

Wili the Minister of RURAL DEVELOPMENT be 
pleased to state: 

(a) whether the Union Govemment has commissioned 
any study on the impact of the National Rural Employment 
Guarantee Scheme (NREGS) and the Pradhan Mantri 
Gram Sadak Yojana (PMGSY) on migration and living 
condition in rural areas acrosa differftnt States; 

(b) if so, the details thereof; 

(c) whether the Union Govemment has taken any 
steps to address these issues; and 

(d) if so, the details thereof? 

THE MINISTER OF RURAL DEVELOPMENT (DR. 
RAGHUVANSH PRASAD SINGH): (a) to (d) The National 
Rural Employment Guarantee Act (NREGA) notified on 
7th September, 2005, covered 2000 districts in Its first 
phase, was extended to 130 additional districts in 
2007-08. Ail the remaining 284 districts have been covered 
with effect from April 1, 2008. Impact of a programme 
shows its result only after few years of implementation 
and It Is too early to assess the impact of this programme. 
However, six studies have been commissioned during 
2007-08 for a quick assessment of process and 
implementation of NREGA. Some of these studies have 
also collected feedback on migration. These studies have 
revealed that the nature of migration of labour has 
changed from family migration to individual migration. It 
is limited mainly to male migration while the female 
members continue to stay back and work on NREGA 
works. Impact on living condition reveals that, due to 100 
days of guaranteed employment under NREGA, the 
bargaining powers of rural labourers have increased 
leading to increase in the minimum wage for agricultural 
labourers in several States. 

In addition, National Level Monitors (NLMs) are also 
being deputed time to time for monitoring the impact of 
implementation of NREGA. During 2008-09, NLMs have 
been deputed in all 330 districts covered in 1 at and 2nd 
phase to assess the Impact of NREGA. The observations 
and findings of these NLMs on process and 
implementation of programme have been sent to the 
states for appropriate action. 

In the year 2003-04, a Quick Study on the Socio-
Economic Impact of the Pradhan Mantri Gram Sadak 
Yojana (PMGSY) was organized. Positive impact on 
employment generation, industries, education sector and 
on social aspects was established. Recently, a social 
economic impact assessment and road User's satisfaction 
survey of PMGSY Is being undertaken. The first stage of 
the study has been completed where a Common Method 
Statement is developed and pilot study to field test the 
methodology and carry out appropriate refinements is 
done. 

The Govemment has taken a numbers of steps to 
improve implementation of the NREGA in view of feedback 
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received from various sources. Strengthening of 
Information Education and Communication (IEC) have 
been done on priority, Planning for works have been 
strengthened by preparation of shelf of projects In each 
village Panchyats and improving efficiency at work sites 
and work execution have been done. The States have 
been advised to recruit dedicated staff on priority for 
NREGA implementation. Monitoring Information System 
(MIS) is operationlised and all information is placed in 
public domain. With a view to universalize the system of 
wage payments through institutional accounts, all States 
have been recommended to disburse wages through Post 
Offices and Banks Accounts. Social audit is made 
compulsory and local level monitoring is ensured. A help-
line to assist all the stakeholders is established. Besides, 
the State have been advised to adopt a five-pronged 
strategy consisting of (i) creation of awareness about the 
schemes, (ii) transparency, (iii) people's partnership, 
(iv) social audit through Gram Sabha, and (v) strict 
vigilanc9 and monitoring. 

{Tl11nsIBHon/ 

Impact 01 Banking Crleie 01 USA 

·20. SHRI RAJ IV RANJAN SINGH MLALAN": 
SHRI RAMJI LAl SUMAN: 

Will the Minister of FINANCE be pleased to state: 

(a) whether the Govemment has assessed the impact 
of the banking crisis of USA on Indian banks and 
companies; 

(b) if so, the details thereof; and 

(c) the reaction of the Govemment in this regard? 

THE MINISTER OF FINANCE (SHRI P. 
CHIOAMBARAM): (a) to (c) Yes, Sir, following the sub-
prime crisis in USA, steps have been taken to monitor 
the impact of the banking crisis of USA on Indian banks 
on a continuous basis. 

Against the backdrop of the sub-prime crisis, the 
Reserve Bank of India (RBI) initiated a series of meetings 
with fifteen major banks in the month of September 2007, 
to assess its impact on banks in India and take necessary 
remedial measures. It was observed that none of the 
Indian banks and foreign banks' (operations in India) with 

whom dlacunions were held, had any direct exposure to 
the sub-prime mortgage market in the USA and other 
markets, and no direct Impact could be seen. However, 
a few banks had mark to market (MTM) 10888s In their 
overseas operations. Some of the Indian banks with 
overseas operations, though not having any direct 
exposure to the US sub-prime markets, invested in certain 
Collaterallsed Debt Obligations (CDOs)Jbonds, which had 
a few underlying entities having sub-prime exposure. So 
far, the banks have not reported any credit losses. 

Further, with the objective of monitoring the impact 
of the sub-prime crisis on Indian banks and their overseas 
subsidiaries on a continuous basis, RBI has placed a 
separate mechanism for reporting, on a monthly basis, 
the exposure of Indian banks V18 their overseas operations 
and subsidiaries towards credit derivatives and other 
investments, and the related MTM losses. Securities and 
Exchange Board of India (SEBI) is also continuously 
reviewing the situation in consultation with the stock 
exchanges and the depositories. RBI-SEBI Technical 
Committee is closely monitoring the developments In the 
global financial markets and its impact on the Indian 
markets. 

The overseas exposure of Indian banks having 
overseas operations (ten public sector and two private 
sector banks) towards credit derivatives comprised mainly 
Credit Default Swaps (CDS), Credit Linked Notes (CLN), 
and COOs. The investments Included Asset Backed 
Commercial Papers (ABCPs), Asset Backed Securitieal 
Mortgage Backed Securities (ABS/MBS), etc. The 
exposure of Indian banks through CDS and CLNa is 
underpinned by the well established Indian Corporates 
which continue to be good credit dome8tlcally, irrespective 
of the widening of credit spreads in the International 
markets because of the general market conditions. 

In the light of recent developments relating to failure 
of some large financial institutions in the USA and Eurpoe 
representing investment banking, insurance and 
commercial banking segments, RBI has undertaken an 
assessment of the exposure of major Indian banks to 
these entities as on September 30, 2008. The exposures 
mainly con.isted of investments in Floating Rate Notes, 
Nostro balances, bank guarant .... forex exposure., etc. "" 
The banks have made an aggregate provision of 
USD 47.3 million on these exposures. The banks' 
exposure to Lehman Brothers is USD 336 million. 
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Further, to ensure uninterrupted and adequate credit 
to the productive sectors of economy, RBI/Government 
have taken some pro-active measures such as: 

(i) Reduction in Cash Reserve Ratio of the banks 
by 250 basis points from 9.00% to 6.50% of 
their Net Demand and Time liabilities (NDTL) 
w.e.f. the fortnight beginning 11th October, 2008 
thereby releasing additional liquidity into the 
system. 

(ii) Issued advisory to banks to allow drawal of the 
sanctioned working capital limits and term loans 
to their clients and to consider restructuring the 
dues of the Small & Medium Enterprises. 

(iii) Permitting banks to avail additional liquidity 
support to the extent of upto 1 % of their NDTL 
w.e.f. 17.09.2008. 

(Iv) Conducting a special fixed rate Repo at 9% per 
annum against SLR securities to the extent of 
upto 0.5% of their NDTL to enable banks to 
meet the liquidity requirement of mutual funds. 

(v) Providing a sum of Rs. 25,000 crore as the 1 st 
instalment immediately to the commercial banks, 
Regional Rural Banks and Co-operative credit 
institutions under the Agriculture Debt Waiver 
and Debt Relief Scheme, 2008. 

(vi) Increasing the interest rates on FCNR (B) and 
NR(E) RA Deposits w.e.f. 15.10.2008, 

(vii) Allowing banks to borrow funds from their 
overseas branches and correspondent banks 
upto a limit of 50% of their unimpaired TIer I 
capital or US$ million, whichever is higher, as 
against the existing limit of 25%. 

RBI would review these measures on a continuous 
basis in the light of the evolving liquidity conditions, and 
would respond swiftly, and even pre-emptively, to any 
adverse external developments impinging on domestic 
financial stability. 

[English} 

Inclusion of Addltlonlll Seneflclarle. 
under IGNOAPS 

1. SHRI NAVEEN JINDAL: Will the, Minister of RURAL 
DEVELOPMENT be pleased to state: 

(a) the total number of beneficiaries under Indira 
Gandhi National Old Age Penllon Scheme (IGNOAPS) 
and the amount paid to them, State-w:se; 

(b) wh~ther State Governments have identified 
additional beneficiaries in view of the modified eligibility 
criteria of the scheme; and 

(c) if so, the State-wise progress made in this regard? 

THE MINISTER OF STATE IN THE MINISTRY OF 
RURAL DEVELOPMENT (SHRI CHANDRA SEKHAR 
SAHU): (a) The total number of beneficiaries under Indira 
Gandhi National Old Age Pension Scheme (IGNOAPS) is 
estimated be 157 lakh, based on projected population as 
on 1.3.2006 and the poverty estimates of 2004-05 as 
indicated by the Planning Commission. Under IGNOAPS 
Rs. 200 per month per beneficiary is provided by way of 
Central Assistance. In addition, State Governments have 
been urged to contribute at least an equal amount. 

(b) and (c) Yes Sir. The State-wise number of 
beneficiaries under IGNOAPS as reported by the States 
is given in the enclosed statement. 

S,.tement 

State-wise number of beneficiaries under IGNOAPS 

S.No. States/UTa 

2 

1. Andhra Pradesh 

2. Bihar 

3. Chhattisgarh 

4. Goa 

5. Gularat 

6. Haryana 

7. Himachal Pradesh 

8. Jammu and Kashmir 

9. Jharkhand 

10. Kamataka 

No. of Beneficiaries 
reported by States! 

UTs IGNOAPS 

3 

919230 

1601436 

442904 

2687 

65070 

130306 

70871 

83772 

642121 

689522 
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2 3 

11. Kerala 141956 

12. Madhya Pradesh 1396213 

13. Maharashtra 845835 

14. Orissa 643400 

15. Punjab 166689 

16. Rajasthan 462393 

17. Tamil Nadu 696608 

18. Uttar Pradesh 2393648 

19. Uttarakhand 112929 

20. West Bengal 935777 

21. Arunachal Pradesh 14500 

22. Assam 628949 

23. Manipur 72614 

24. Meghalaya 18740 

25. Mizoram 16516 

26. Nagaland 28063 

27. Sikkim 15169 

28. Tripura 136592 

29. Andaman and Nicobar Islands 702 

30. Chandigarh 4036 

31. Dadra and Nagar Haveli 6956 

32. Daman and Diu 630 

33. NCT Delhi 94000 

34. Lakshadweep 142 

35. Pondicherry 336 

Total 13480102 

/Translation} 

Investment made by Financial Inatltutlon. 

2. SHRI RAGHUVEER SINGH KOSHAL: Will 
Minister of FINANCE be pleased to state: 

the 

(a) the amount of Investment made by LIC, ICICI, 
IFCI and lOBI In agriculture, cooperative, Irrigation and 
power projects separately during the lut three year; and 

(b) the details of income earned by these institutions 
from their above investment during the above period? 

THE MINISTER OF STATE IN THE MINISTRY OF 
FINANCE AND MINISTER OF STATE IN THE MINISTRY 
OF PARLIAMENTARY AFFAIRS (SHRI PAWAN KUMAR 
BANSAL): (a) and (b) Information is being collected and 
will be laid on the table of the House. 

/English} 

Recovery of Loan. through Muscle Power 

3. SHRI S.K. KHARVENTHAN: 
SHRI MILIND DEORA: 

Will the Minister of FINANCE be pleased to state: 

(a) whether the Supreme Court In its recent verdict 
has warned the banks and financial institutions for using 
goondas or muscle power to recover loans from defaulters; 

(b) if so, the details thereof; and 

(c) the steps takenlbeing taken by the Government 
to implement the above verdict by banks? 

THE MINISTER OF STATE IN THE MINISTRY OF 
FINANCE AND MINISTER OF STATE IN THE MINISTRY 
OF PARLIAMENTARY AFFAIRS (SHRI PAWAN KUMAR 
BANSAL): (a) to (c) Hon'ble Supreme Court, on an appeal 
(no. 267 of 2007) flied by ICICI Bank Ltd. against the 
order of the Allahabad High Court in respect of a case 
filed by one of the borrowers of the bank has observed 
that the practice of hiring recovery agents who are 
muscle man, is deprecated and needs to be discouraged. 
Banks should resort to procedure recognized by law in 
cases where the borrower may have committed default 
in payment of their installments instead of taking resort 
to strong arm tactics. 

In the Mid-Term Review of Annual Policy Statement 
(dated November 30, 2007), RBI has observed that in 
view of the rise in the number of litigations against banks 
for engaging recovery agents in the recent past. it is felt 
that the adverse publicity could result in serious 
reputational risk for the banking sector as a whole. 
Reserve Bank of India (RBI) has urged banks to follow 
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prescribed guidelines while engaging recovery agents and 
has clarified that complaints received regarding abusive 
practices followed by a bank's recovery agent would invite 
serious supervisory disapproval. RBI would consider 
imposing a temporary ban (or even a permanent ban in 
case of persistent abusive practices), for engaging 
recovery agents, on those banks where strictures have 
been passed/penalties have been Imposed by a High 
Court/Supreme Court or against its Directors/Officers with 
regard to the abusive practices followed by their recovery 
agents. 

RBI has issued guidelines on 24th April, 2008 on 
recovery agents engaged by banks. The RBI has advised 
the banks to ensure verification of antecedents of 
employees of recovery agencies engaged by them. Police 
verification has been suggested as one of the pre-
employment due diligence measures. RBI has also 
stipulated that all recovery agents should undergo a 
training-cum-certification programme offered by Indian 
Institute of Banking and Finance (IIBF). 

FDI In Inaurance Sector 

4. SHRI SUKHDEV SINGH DHINDSA: Will the 
Minister of FINANCE be pleased to state: 

(a) present limit of Foreign Direct Investment in 
Insurance Sector; 

(b) whether Govemment proposes to increase it; 

(c) if so, the details thereof; 

(d) whether the Government proposes to amend 
insurance law In this regard; 

(e) if so, the details thereof; and 

(f) the time by which such increase in FDI limit in 
insurance sector is likely to be effected? 

THE MINISTER OF STATE IN THE MINISTRY OF 
FINANCE AND MINISTER OF STATE IN THE MINISTRY 
OF PARLIAMENTARY AFFAIRS (SHRI PAWAN KUMAR 
BANSAL): (a) At present, foreign equity upto 26% is 
allowed in insurance sector. 

(b) to (f) On the recommendations of Law 
CommiasloniK. P. Narasimhan Committee and Insurance 
Regulatory and Development Authority, a Note regarding 

Insurance Laws (Amendment) Bill was considered by the 
Cabinet in its meeting held on 21.12.2006. The Cabinet 
has referred the Bill to the Group of Ministers (GOM) for 
consideration. The GOM has approved the proposed 
amendments and the same are to be placed before the 
Cabinet. 

Holiday Homes for Government Employees 

5. SHRIMATI M.S.K. BHAVANI RAJENTHIRAN: Will 
the Minister of URBAN DEVELOPMENT be pleased to 
state: 

(a) whether the Government proposes to set-up 
Holiday Homes for the Central Govemment employees at 
Katra (Valahnodevi Shrine), Srinagar, Patnitop, Amritsar, 
Haridwar, Khajuraho, Allahabad, Chitrakoot, Gaya, 
Nalanda, Bhuvaneshwar, Puri, Goa, Mt. Abu, Kodalkanal, 
Madurai, Andaman & Nicobar Islands, Lakshadweep 
Island, Pondicherry, Rameshwaram, Somnath, Dwarka, 
Sirdi and Darjeellng; and 

(b) If so, the time by which this facility Is likely to be 
established at above said places a10ngwith the details of 
accommodation to be provided in the near future? 

THE MINISTER OF STATE IN THE MINISTRY OF 
URBAN DEVELOPMENT (SHRI AJAY MAKEN): (a) and 
(b) The information is being collected and will be placed 
on the Table of the Sabha. 

Hydro Power Projecta In Arunachal Pradeah 

6. SHRI M.K. SUBBA: Will the Minister of POWER 
be pleased to state: 

(a) whether the Government has received 
representations against some hydro power projects 
proposed to be set up in Arunachal Pradesh with private 
participation; 

(b) if so, the details thereof; and 

(c) the Govemment's response thereto? 

THE MINISTER OF STATE IN THE DEPARTMENT 
OF COMMERCE, MINISTRY OF COMMERCE AND 
INDUSTRY AND MINISTER OF STATE IN THE MINISTRY 
Of POWER (SHRI JAIRAM RAMESH): (a) No, Sir. No 
such representation has been received. 

(b) and (c) Do not arise in view of (a) above. 
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Scheme. under Jr .. NURM 

7. SHRIMATI SANGEETA KUMAR I SINGH DEO: Will 
the Minister of URBAN DEVELOPMENT be pleased to 
state: 

(a) the amount released under the scheme of 
JNNURM during the last three years, State-wise; 

(b) the amount utilized under each project, State-
wise; and 

(c) the schemes identified under JNNURM during the 
11th Five Year Plan? 

THE MINISTER OF STATE IN THE MINISTRY OF 
URBAN DEVELOPMENT (SHRI AJAY MAKEN): (8) A list 
containing amount released under the Urban Infrastructure 
and Govemance (UIG) component of Jawaharlal Nehru 
National Urban Renewal MilSion (JNNURM) during the 
last three years, state-wise ia enclosed as statement. 

(b) Information is being collected from State 
Govemments. 

(c) JNNURM is a demand driven programme and 
projects emanating from the City Development Plan (COP) 
based on the priority are to be considered for f'Jnding 
under JNNURM. The scheme has been Initiated from 
December, 2005 upto 2011-12 I.e. for the 11th Five Year 
Plan also. 

sr.""'.nt 
JNNURM 

Rs1tMs8 of Funds lIf1CMr Submission for Utb8n Inffll8lnJcturs am: Govwnanctl 

(Rupees in lakh) 

SI.No. Name of StatelUT 2005-06 2006-07 2007-08 2008-09 Total 

2 3 4 5 6 7 

1. Andhra Pradesh 4472.50 4710.83 48818.54 480.93 58580.80 

2. Arunanchal Pradesh 0.00 0.00 2008.94 2008.94 

3. Assam 0.00 0.00 791.26 6321.15 7112.41 

4. Bihar 0.00 0.00 461.93 461.93 

5. Chhattisgarh 0.00 4800.00 1272.80 6072.80 

s. Goa 0.00 0.00 0.00 

7. Gujarat 1844.00 15576.20 24563.54 10541.48 52525.22 

8. Haryana 0.00 1297.88 1339.84 1297.88 3935.60 

9. Himachal Pradesh 0.00 522.61 522.81 

10. Jammu and Kashmir 0.00 2359.35 68n.38 9236.71 

11. Jharkhand 0.00 0.00 0.00 

12. Kamataka 0.00 10167.19 18955.86 29123.05 

13. Kerala 0.00 4405.00 6319.93 491.20 11216.13 
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1 

14. 

15. 

16. 

17. 

18. 

19. 

20. 

21. 

22. 

23. 

24. 

25. 

26. 

27. 

28. 

29. 

30. 

31. 

32. 

33. 

34. 

35. 

{English} 

2 

Madhya Pradesh 

Maharaahtra 

Manlpur 

Meghalaya 

Mizoram 

Nagaland 

Orilla 

Punjab 

Rajasthan 

Sikkim 

Tamil Nadu 

Tripura 

Uttar Pradesh 

Uttarakhand 

W.t Bengal 

Deihl 

Pondlcherry 

Andaman and Nicobar lelanda 

Chandigarh 

Dadra and Nagar Haveli 

Lakshadweep 

Daman and Diu 

Total 

Street Vendor. 

3 

474.29 

2219.79 

0.00 

0.00 

0.00 

0.00 

0.00 

0.00 

0.00 

0.00 

0.00 

O.CO 

0.00 

0.00 

0.00 

0.00 

0.00 

0.00 

0.00 

0.00 

0.00 

0.00 

9010.58 

OCTOBER 17. 2008 

4 

11107.42 

41358.21 

0.00 

0.00 

0.00 

0.00 

120.26 

2241.75 

4146.93 

0.00 

12913.28 

0.00 

1860.47 

0.00 

8708.45 

0.00 

0.00 

0.00 

0.00 

0.00 

0.00 

0.00 

126295.83 

5 

7914.35 

58827.52 

580.88 

378.41 

179.00 

9978.37 

4145.29 

10654.03 

538.20 

16093.02 

21365.55 

1523.85 

5887.25 

4088.00 

1544.92 

252984.42 

6 

1527.82 

18074.29 

4939.22 

10075.41 

1808.90 

492.00 

5534.57 

59594.65 

7 

21023.88 

118479.81 

580.86 

0.00 

378.41 

179.00 

10098.63 

11326.26 

24876.37 

538.20 

30815.20 

0.00 

23228.02 

2015.85 

19930.27 

0.00 

4068.00 

0.00 

1544.92 

0.00 

0.00 

0.00 

447885.48 

84 

(b) the details of the recommendations made by Arjun 
Sengupta Committee in respect of vendors In unorganised 
sector; 

8. SHRI K.S. RAO: Will the Minister of HOUSING 
AND URBAN POVERTY ALLEVIATION be pleased to 
state: 

(c) whether the Govemment proposes to enact a 
model law to allow street vending through a regulatory 
system in urban areas to save them from harassment 
caused by law enforcing agencies and permit them to 
set up shops with proper registration with the competent 
authority; and 

(a) the number of street operating 1n metro and other 
big cities; 
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(d) if 80, the details thereof? 

THE MINISTER OF STATE OF THE MINISTRY OF 
. HOUSING AND URBAN POVERTY ALLEVIATION 
(KUMAR I SELJA): (a) As per MReport on Conditions of 
Work and Promotion of livelihoods in the Unorganised 
Sector, 2007" by the National Commission for Enterprises 
in the Unorganised Sector (NCEUS), the number of Street 
vendors varies from one city to another ranging from 
1.5 to 2 lakhs in metropolis like Mumbai and Kolkata to 
30,000 in small cities like Bhubaneshwar. 

(b) Details are given in the enclosed statement. 

(c) and (d) There Is no proposal to enact a Central 
Law on the subject. 

St.tement 

RtICOmmsndslfons of the Nstiof1lll Commission for 
EnltlIPrisll6 in the Unorgsni8ed Ssetor (NCEUS) 

htJlldtld by Or. Arjun Sengupts in RtlSpllCt of 
Veno'or.s in the tJnorgsnised Ssetor 

• Provide, promote supportive environment for 
earning livelihood to urban street vendors. 

• Restriction of street vending in urban areas to 
only on the consent of owners. 

• 3 level monitoring mechanism; Town Vending 
Committee (TVC) ward level' CEO Municipal 
Level; official at State level. 

Constitution of TVC in each ward of all towns 
by municipal authorities. 

TVC to have greater participation of vendors; 
RWAS, Market and Traders Associations to have 
no role. 

TVC to identify 3 zones-no restriction for 
hawking, with certain restrictions, no vending. 

Hawking zones to be city specifiC. 

Regulate space based on space available, 
previous occupancy, lottery if applications exceed 
space to be undertaken by TVC. 

Allocation against payment of fee as 
recommended by TVC. 

TVC to collect revenue to ensure prefixed rate 
only charged. 

Registration and issue of Identity card to street 
vendors by TVC. 

Registered street vendors given preference for 
new shops when licences for new ones Issued. 

TVC to monitor, provide facilities. 

Dissemination of information on credit, linking of 
street vendors with micro credit agencies by 
TVCs. 

Maintenance of hygiene and cleanliness by 
vendors themselves. 

Appropriate redressal mechanism to be 
maintained by TVC. 

MuniCipal authority to Implement decisions by 
hawkers. 

• Amendment of Section 283 IPC and Section 34 
Police Act to exempt street vendors from their 
purview with reasonable restrictions. 

• Mechanism for eviction. 

• Issue of notice prior to eviction-giving due date 
and time. 

• ImpOSition of fine if space not cleared within 
due date. 

• Confiscated goods may be obtained by payment 
of fine and within fixed durations. 

• Incentive to State Governments and 
municipalities to tackle Issue of street vendors. 

• Formation of action plan for various levels. 

• Application of legislation regarding Social Security 
and Conditions of Work to address the issues 
pertaining to the livelihood needs of urban street 
vendors. 

(Source: Report on Conditions of Work and Promotion 
of Livelihoods in the Unorganlsed Sector, 2007' by the 
NCEUS, Page 177). 
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/Trsnsl6tiDnj 

Wind Energy Park. 

9. SHRI ANURAG SINGH THAKUR: Will the Minister 
of NEW AND RENEWABLE ENERGY be pleased to state: 

(a) whether the Government has set up wind energy 
parks to augment power generation in the country; 

(b) H so, the target set and achieved during the last 
three years, State-wise; 

(c) whether the Government has reviewed the 
functioning of these wind energy parka; and 

(d) if so, the outcome thereof? 

THE MINISTER OF STATE OF THE MINISTRY OF 
NEW AND RENEWABLE ENERGY (SHRI VILAS 
MUTTEMWAR): (a) Wind energy parks, which ia 
commonly known aa wind farm projects are aet up as 
commercial projects with private sector inv8ltmenta. The 
Govemment provides partial financial support for setting 

up limited demonstration wind farm projects with the 
objective to open up potential areaa for commercial 
development of wind power. 

(b) The achievement vis-ll-vis target during the last 
three years is given below: 

Year Target (MW) Achievement (MW) 

2005-06 450 1716 

2006-07 1000 1742 

2007-08 1500 1663 

State-wise targets are not fixed for wind power. State-
wise and year-wise achievement during the last three 
years are given in the enclosed statement. 

(c) and (d) The electricity generated by the Wind 
turbines are fed into the State Electricity Grids and is 
metered by the concerned State Electricity Boards. The 
cumulative electricity generated from wind power projects 
upto 31st March, 2008 is 45.82 billion units. 

8m""'",,' 

State 2005-06 

Andhra Pradesh 0.5 

Gujarat 84.6 

Kamataka 143.8 

Kerata 0.0 

Madhya Pradesh 11.4 

Maharashtra 545.1 

Rajasthan 73.3 

Tamil Nadu 857.6 

Total 1716.2 

Fund. Rele.'" to Maharalhtra under IHSDP 

10. SHRI TUKARAM GANPATRAO RENGE PATIL: 
Will the Minister of HOUSING AND URBAN POVERTY 
ALLEVIATION be pleased to state: 

(In MW) 

2006-07 2007-08 Total 

0.8 0.0 1.3 

284.0 616.4 984.9 

266.0 190.3 600.1 

0.0 8.5 8.5 

16.4 130.4 158.2 

485.3 268.2 1298.6 

111.8 69.0 254.0 

577.9 380.7 1816.1 

1742.1 1663.3 5121.5 

(a) whether the Union Government has releaaed any 
funds to Maharashtra for Integrated Housing and Slum 
Development Programme; 

(b) if so, the details thereof during the last three 
years; and 
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(c) the work done through this programme during 
the period in the State? 

THE MINISTER OF STATE OF THE MINISTRY OF 
HOUSING AND URBAN POVERTY ALLEVIATION 
(KUMARI SEWA): (a) and (b) the details of release of 
funds to Maharashtra under Integrated Housing and Slum 
Development Programme (IHSDP) are as follows: 

Year 

2006-07 

2007-08 

2008-09 

Amount Released 

Rs. 55.79 Crores 

Rs. 55.54 Crores 

Rs. 52.36 Crores 
(Upto 30.09.2008) 

(c) As against 37631 houses approved for 
Maharashtra 9060 h.::>uses are reported to be in progress! 
complete. 

Balin Samrldhl YoJana 

11. SHRI PUNNU LAL MOHALE: Will the Minister of 
WOMEN AND CHILD DEVELOPMENT be pleased to 
state: 

(a) whether National Development Council has 
approved transfer of Balika Samridhi Yojana to States; 

(b) if so, whether the scheme has been transferred 
to States; and 

(c) If not, the reasons therefor? 

THE MINISTER OF STATE OF THE MINISTRY OF 
WOMEN AND CHILD DEVELOPMENT (SHRIMATI 
RENUKA CHOWDHURY): (a) to (c) The Scheme of Balika 
Samridhi Yojana is slated fer transfer to the State Sector 
as per the decision of the Planning Commission and was 
placed under the consideration of National Development 
have not yet been intimated of the decision of the National 
Development Council. 

/Englishj' 

Fund for Urban Poor 

12. SHRI E. DAYAKAR RAO: Will the Minister of 
HOUSING AND URBAN POVERTY ALLEVIATION be 
pleased to state: 

(a) whether -the Govemment has any proposal to set 
up some fund for urban poor; and 

(b) if so, the details thereof? 

THE MINISTER OF STATE OF THE MINISTRY OF 
HOUSING AND URBAN POVERTY ALLEVIATION 
(KUMARI SEWA): (a) and (b) The guidelines for the Sub-
mission on Basic Services to Urban Poor (BSUP) of the 
Jawaharlal Nehru National Urban Renewal Mission 
envisage the constitution of a Revolving Fund which may 
be graduated to State Basic Services to the Urban Poor 
Fund. State Chief Ministers have been requested at the 
level of Minister of State (Independent Charge) for 
Housing and Urban Poverty Alleviation to dedicate at least 
25% of every cily's budget (Including those flowing from 
higher levels) for the urban poor duly creating dedicated 
Basic Services to the Urban Poor Fund/Budget. The 
objective of the fund will be to ensure a steady flow of 
resources for urban poverty alleviation and slum 
upgradation, including provision of land and housing to 
the poor. 

/Tf'IInsf8tionj 

Energy Con .. rvatlon Programm •• 

13. SHRI GIRIDHARI YADAV: Will the Minister of 
NEW AND RENEWABLE ENER,GY be pleased to state: 

(a) the number of ongoing energy conservation 
programmes In the country, State-wise; and 

(b) the funds provided to each State under this 
programme during the last three years? 

THE MINISTER OF STATE OF THE MINISTRY OF 
NEW AND RENEWABLE ENERGY (SHRI VILAS 
MUTTEMWAR): (a) and (b) State Level Action Plans for 
energy efficiency and conservation are being formulated 
and implemented by State Designated Agencies (SDAI) 
since 2007-08. This includes progranvnes for technical 
aSSistance/consultancy, capacity building, awareness 
generation and development of web enabled platform. 
Details of funds released to SDAI in different States, 
year-wise, are given in the enclosed statement. 
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Statement 

De/ails of funds mltIBsed dunng 2007-08 and 2008-09 

Rs. In lakh 

Name of the State Designated Agency (SDA) 2007-08 2008-09 

1. Energy Management Centre (Kerala) 89.60 106.46 

2. Non-Conventional Energy Development Corporation AP Ltd. (Andre Pradesh) 42.65 44.74 

3. Renewable Energy Agency of Puduc:herry (Puducherry) 14.00 6.30 

4. Inspectorate of Meghalaya (Meghalaya) 18.73 0.00 

5. Haryana Renewable Energy Development Agency (HAREDA) 49.00 56.70 

6. Punjab Energy Development Agency (PEDA) 33.60 63.00 

7. Govt. 01 Tamil Nadu Electrical Inapectorate (Tamil Nadu) 47.50 40.53 

8. Kamataka Renewable Energy Development Umited (Kamataka) 28.35 52.50 

9. Rajasthan Renewable Energy Corporation Ltd. (Rajasthan) 26.43 47.88 

10. Madhya Pradesh Urja V1kal Nigam Ltd., Bhopil (Madhya PradeIh) 32.20 68.95 

11. Uttar Pradesh Power Corporation Ltd. (Uttar Pradesh) 30.26 61.25 

12. Office of Chief Electrical Inspector-c:um-AdviIOI' (Allam) 26.40 33.25 

13. ·Electriclty House", Department of Power 0(Nagaland} 18.06 36.83 

14. Chhattisgarh State Renewable E~ DMIopmert (CREDA) 33.64 53.34 

15. Maharashtra Energy Development Agart::t (Maharuhtra) 48.50 22.05 

16. Bihar Renewable Energy Development A.r/IIrt:y (BIhar) 32.55 10.50 

17. Gujarat Energy Development ~ (Gujrat) 32.52 48.00 

18. OffIce of Electrical Inspector to Govt. of Utlarakhlnd (Uttarakhand) 32.76 61.95 

19. West Bengal State Electricity DIstribution Company Umited (West BengaQ 46.50 50.75 

20. Himachal Pradesh State Electricity Board (Hmac:haI PradeIh) 18.20 9.45 

21. Arunachal Pradesh Energy Development Afllecy (Arunachal Pradesh) 14.05 48.19 

22. Energy Department, Govt. of Jharkhand (Jhartchand) 4.10 0.00 

23. Government of Mizoram, Power & ElectricIty Department (Mizoram) 5.80 39.06 

24. Government of Manipur, Electricity Depattment (Manlpur) 4.20 0.00 

25. Office of EJactrlcaI Inspectorate, Govt. of Orilla 0.00 53.80 

26. OffICe of Electrical Inspectorate, Gov!. of Union Territory, Chandigarh 0.00 67.02 
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/English} 

Amount Sanctioned to Gujarat under JNNURM 

14. SHRI JASUBHAI DHANABHAI BARAD: Will the 
,Minister of HOUSING AND URBAN POVERTY 
ALLEVIATION be pleased to state: 

(a) the amount sanctioned to Gujarat under the 
JNNURM for construction of new houses to replace the 
slums in the State during the last five years; 

(b) whether the State Government of Gujarat has 
utilized all the allocated amount for this scheme; 

(c) if so, the details thereof; 

(d) If not, the reasons for not utilizing the full amount; 
and 

(e) the action taken/proposed to be taken by the 
Government in this regard? 

THE MINISTER OF STATE OF THE MINISTRY OF 
HOUSING AND URBAN POVERTY ALLEVIATION 
(KUMARI SELJA): (a) The Jawaharlal Nehru National 
Urban Renewal Mission (JNNURM) was launched on 3rd 
December, 2005. The amounts sanctioned under Basic 
Services to the Urban Poor (BSUP) and Integrated 
Housing and Slum Development Programme (IHSDP) 
components of JNNURM for projects in Gujarat are as 
under: 

(Rs. In crore) 

Year BSUP THSDP 

2006-07 497.29 51.54 

2007-08 115.63 101.59 

2008-09 0 0 
Upto 15.10.2008 

(b) and (c) Utilisation Certificates amountIng to 
Rs. 53.52 Crores have so far been received in respect 
of BSUP projects. 

(d) The primary reason for lack of full utilization of 
funds is that projects have been sanctioned during 
2006-07 and 2007-08 and integrated housing projects 
Involve a long gestation period. 

(e) The State Government has been addressed at 
the highest level to expedIte implementation. 

Inclu.lon of Communltl.. In ST Llat 

15. SHRI NAKUL DAS RAI: Will the Minister of 
TRIBAL AFFAIRS be pleased to state: 

(a) whether the Union Govemment has received a 
proposal for Inclusion of some communities in ST list in 
N.E. region and Sikkim; 

(b) If so, the details thereof; and 

(c) the time by which the decision is likely to be 
taken thereon? 

THE MINISTER OF STATE IN THE MINISTRY OF 
TRIBAL AFFAIRS (DR. RAMESHWAR ORAON): (a) and 
(b) The Ministry of Tribal Affailll has over the years 
received in excess of 120 proposals for inclusion in! 
exclusion from anti other modifications in :he list of 
Scheduled Tribes from the States of N.E. Region and 
Sikkim. 

(c) The modalities approved by the Government on 
15.06.1999 for determining the claims for inclusion in/ 
exclusion from and other modifications in Orders specifying 
Scheduled Tribes requires consultation with the concemed 
State Government, the Registrar General of India and 
the National Commission for Scheduled Tribes, which 
takes time. Hence, no definite time frame can be indicated 
for decision on these proposals. 

DDA Houllng Scheme 2008 

16. SHRI RAMSWAROOP KOLl: Will the Minister of 
URBAN DEVELOPMENT be pleased to state: 

(a) the number of application forms sold under the 
Housing Scheme 2008 and the total number out of them 
received by the Delhi Development Authority (DDA); 

(b) whether the DDA proposes to put all the 
particulars of the registrants in Its website for public 
information; and 

(c) if so, the time by which such information would 
be made available? 

THE MINISTER OF STATE IN THE MINISTRY OF 
URBAN DEVELOPMENT (SHRI AJAY MAKEN): (a) The 
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Delhi Development Authority has informed that under the 
Housing Scheme 2008, a total of 8,99,445 application 
forms were sold through Banks and at DDA counter. Apart 
from this, 4,02,077 application forms were downloaded 
through DDA website. Out of the.e, a total of 5,86,084 
application forms have been received by DDA through 
various Banks. 

(b) and (c) DDA has Informed that the application 
form number of the applicants will be put on DDA website 
by the end of November, 2008. 

Margar of Lord KrI,hna and Centurion 
aank, with HDFC 

17. DR. K.S. MANOJ: Will the Minister of FINANCE 
be pleased to state: 

(a) whether the Lord Krishna Bank and Centurion 
Bank of Punjab have merged wfth HDFC Bank: 

(b) if 80, the details thereof; 

(c) whether the RBI has given permission for this 
merger; 

(d) if so, the effect of this merger on the branches 
of Lord Krishna and Centurion Bank and the employees 
of these Banks; and 

(e) the steps taken by the Government to protect 
the interests of the employees? 

THE MINISTER OF STATE IN THE MINISTRY OF 
FINANCE AND MINISTER OF STATE IN THE MINISTRY 
OF PARLIAMENTARY AFFAIRS (SHRI PAWAN KUMAR 
BANSAL): (a) to (d) Reserve Bank of India sanctioned 
the Schemes of amalgamation of Lord Krishna Bank Ltd. 
(LKBL) with Centurion Bank of Punjab (CBOP) Ltd. w.e.f. 
2:?OB.2007, and Centurion Bank of Punjab Ltd. with the 
HDFC Bank Ltd. w.e.f. 23.05.2008 under Section 44A(4) 
of the B&nking Regulation Act, 1944. The branches of 
the transferor banks became the branches of the 
transferee banks with effect from the date of 
amalgamations. 

(e) The Scheme of amalgamation of LKBL with CBOP 
provided for continuation of all the employees of LKBL in 
service on the Effective Date as employees of CBOP 

Ltd. without any break or interruption in service, on 
emoluments and benefits and terms and conditions of 
service which are no less favourable to the employaes 
than those on which they were employed with LKBL as 
on the date immediately preceding the Effective Date. 
Further, it also provided that the provident fund. 
superannuation fund or any other special scheme(s), 
fund(s) created or existing for the benefit of the employees 
of LKBL, on and from the Effective Date, shall stand 
transferred to CBOP Ltd. The above provision have also 
been incorporated in the Scheme of amalgamation of 
CBOP with the HDFC Bank Ltd. 

Shortage of Coaches under DMRC 

18. SHRI K.C. PALLANI SHAMY: Will the Minister of 
URBAN DEVELOPMENT be pleased to state: 

(a) whether Delhi Metro Rail Corporation (DMRC) is 
faCing shortage of coaches; 

(b) if so, the details thereof; 

(c) whether any proposal is under consideration to 
augment the existing fleet of coaches; 

(d) if so, the details thereof: and 

(e) the time by which the new coaches are likely to 
bt: put into operation? 

THE MINISTER OF STATE IN THE MINISTRY OF 
URBAN DEVELOPMENT (SHRI AJAY MAKEN): (a) to 
(e) Delhi Metro Rail Corporation (DMRC) Ltd. has reported 
that it Is facing shortage of coaches of approximately 
5 additional train sets to meet the present traffic demand. 

DMRC has already taken steps to augment the 
existing fleet of coaches. Orders have been placed for a 
total of 424 broad gauge coaches and 196 standard 
gauge coaches to meet the total requirement of new 
sections under Phase-II of the project and its extensions 
totalling to 99.065 km, as well as augmenting the existing 
fleet of coaches. New coaches are planned for introduction 
by DMRC from July, 2009 to March, 2011. 

National Bank for se and ST 

19. SHRI MILIND DEORA: Will the Minister of 
FINANCE be pleased to state: 
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(a) whether the Government proposes to set up a 
National Bank for Scheduled Castes and Scheduled Tribes 
to ensure dedicated funding for the disadvantaged groups; 

(b) if so, the details thereof; and 

(c) the time by which the above bank is likeiy to 
become functional? 

THE MINISTER OF STATE IN THE MINISTRY OF 
FINANCE AND MINISTER OF STATE IN THE MINISTRY 
OF PARLIAMENTARY AFFAIRS (SHRI PAWAN KUMAR 
BANSAL): (a) to (c) No such proposal is under 
consideration of the Government/Reserve Bank of India. 

Enhancement of Fundi under lAY 

20. SHRI ANATA NAYAK: Will the Minister of RURAL 
DEVELOPMENT be pleased to state: 

(a) whether the Union Government has received 
requests from some States to enhance the allocation of 
funds under Indira Awaas Yojana (lAY); 

(b) if so, the allocation made during the current 
financial year, State-wise; 

(c) whether the Government proposes to revamp the 
lAY; and 

(d) if so, the steps taken and the progress made in 
this regard? 

THE MINISTER OF STATE IN THE MINISTRY OF 
RURAL DEVELOPMENT AND MINISTER OF STATE IN 
THE MINISTRY OF PARLIAMENTARY AFFAIRS 
(SHRIMATI SURYAKANTA PATIL): (a) and (b) Yes Sir, 
requests for enhanoement of allocation under Indira Awaas 
Yojana (lAY) are received from some States from time to 
time. A Statement showing the State-wise allocation made 
under lAY during the current financial year is given in 
the enclosed statement. 

(c) and (d) Indira Awaas Yojana is a very popular 
scheme and overall functioning has been found to be 
satisfactory. However, revamping of lAY is a continuous 
process to make improvement from time to time by 
making necessary modifications in the lAY guidelines as 
and when required. 

St.tement 

Stste-wise CenlrBl Allocsh'on msds undsr Indil'll Awsss 
Yojsns during 2008-tJ!J 

Rs. in lakha 

SI,No. Name of the StatelUT Central Allocation 

2 3 

1. Andhra Pradesh 50434.77 

2. Arunachal Pradesh 1954.81 

3. Assam 43225.67 

4. Bihar 148870.28 

5. Chhattiagarh 7799.32 

6. Goa 310.64 

7. Gujarat 24734.35 

8. Haryana 3472.72 

9. Himachal Pradesh 1224.84 

10. Jammu and Kashmir 3804.44 

11. Jhar1dland 13278.58 

12. Kamataka 19431.14 

13. Kerela 10805.52 

14. Madhya Pradesh 15511.42 

15. Maharashtra 30415.70 

16. Manipur 1696.87 

17. Meghalaya 2955.34 

18. Mizoram 629.81 

19. Nagaland 1955.65 

20. Orissa 29248.20 

21. Punjab 4294.73 

22. Rajasthan 12429.38 

23. Sikkim 374.02 

24. Tamil Nadu 20192.94 

25. Tripura 3807.83 
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2 3 

26. Uttar Pradesh 66866.42 

27. Uttarakhand 3352.28 

28. West Bengal 40345.46 

29. Andaman and Nicobar Islands 639.67 

30. Dadra and Nagar Haveli 106.58 

31. Daman and Diu 47.68 

32. Lakshadweep 41.34 

33. Puducherry 318.60 

Total 5645n.00 

Export Credit 

21. SHRI C. KUPPUSAMI: Will the Minister of 
FINANCE be pleased to state: 

(a) whether some of the public sector banks 
particularly Bank of India (north zone) is denying Export 
Credit to small scale pharma units; and 

(b) if so, the details thereof and the remedial 
measures taken by the Govemment in this regard? 

THE MINISTER OF STATE IN THE MINISTRY OF 
FINANCE AND MINISTER OF STATE IN THE MINISTRY 
OF PARLIAMENTARY AFFAIRS (SHRI PAWAN KUMAR 
BANSAL): (a) Bank of India has reported that it has not 
denied export credit to any small scale pharma unit but 
they sanction need based limits on merit. Public Sector 
Banks usually sanction Export Credit to Small Scale Units 
within the working capital limits after assessing the 
individual customer's performance. 

(b) Does not arise. 

Housing Scheme of DDA 

22. SHRIMATI JAYAPRADA: Will the Minister of 
URBAN DEVELOPMENT be pleased to state: 

(a) whether DDA proposes to bring Housing Scheme 
for Janta/LlG/MIG/HIG flats on the pattern of 1979 
scheme; 

(b) if 80, the details thereof; and 

(c) if not, the reasons therefor? 

THE MINISTER OF STATE IN THE MINISTRY OF 
URBAN DEVELOPMENT (SHRI AJAY MAKEN): (a) No, 
Sir. 

(b) Does not arise in view of (a) above. 

(c) The Delhi Development Authority (DDA) has 
informed that the New Pattem Registration Scheme 1979 
was kept alive till all the eligible registrants were allotted 
flats. However, administering such a scheme over a long 
period of time has inherent difficulties. Therefore, different 
housing schemes are launched by DDA from time to 
time for allotment of available flats of different categories 
to registrants deciared successful in the draw. 

Ba.lc Amenltle. In DDA Colonie. 

23. SHRI UDAY SINGH: Will the Minister of URBAN 
DEVELOPMENT be pleased to state: 

(a) whether the Government is aware that the 
colonies developed by DDA in South Delhi lack basic 
amenities; 

(b) if so, the names of the colonies yet to be 
transferred to MCD for maintenance and upkeeping; and 

(c) the time by which these colonies are likely to be 
handed over to MCD? 

THE MINISTER OF STATE IN THE MINISTRY OF 
URBAN DEVELOPMENT (SHRI AJAY MAKEN): (a) DDA 
has reported that there is no such coloney in South Delhi 
developed by DDA which is lacking in basic amenities. 

(b) and (c) Do not arise in view of (a) above. 

Allocation of Power to State. 

24. SHRI MAHESH KANODIA: 
SHRI BHUPENDRASINGH SOLANKI: 

Will the Minister of POWER be pleased to state: 

(a) whether the Government has reduced the 
unallocated quota of power by 210 MW in February, 2006 
from the Central Generating Stations of Gujarat State 
and restored only 55 MW in 2007; 

(b) if so, the reasons therefor; 
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(c) whether the Government of Gujarat has 
represented for restoration of the remaining quota of 
155 MW; and 

(d) if so, the time by which the remaining quota is 
likely to be restored by the Govemment? 

THE MINISTER OF STATE IN THE DEPARTMENT 
OF COMMERCE, MINISTRY OF COMMERCE AND 
INDUSTRY AND MINISTER OF STATE IN THE MINISTRY 
OF POWER (SHRI JAIRAM RAMESH): (a) to (d) The 
unallocated power of Central Generating Stations is limited 
and fixed. Allocations and modifications of allocation, within 
the States/UTs in the region and made generally keeping 
in view the emergent or seasonal nature of the 
requirement, the relative power supply pOSition, utilization 
of existing generation and power resourceEo, performance 
and payment capacity. 

The allocation of power from unallocated power of 
Central Generating Stations (CGSs) in the Westem Region 
(WR) and Eastem Region (ER) was revised in February 
2006 and power to the tune of 151 MW was allocated 
to more deficit StateS/UTs in the Region by reducing the 
allocation of Guiarat and Goa, due to their relatively 
comfortable position. Subsequently, keeping in view the 
request of Guiarat for allocation of additional power and 
relative power supply position of constituents of Westem 
Region, the unallocated power to Gujarat was enhanced 
by 5% (around 55 MW) in J,nuary, 2007. 

The Government of Guiarat had requested for 
reinstating their unallocated power to the previous level. 
The reasons for reductions in the allocation had been 
communicated the State Government. The allocation of 
unallocated power of CGSs is reviewed and revised from 
time to time as already indicated above. There is no 
quota earmarked for any particular State. 

Recovery of Loan by Dena Bank 

25. SHRIMATI KALPANA RAMESH NARHIRE: 
SHRI ANANDRAO VITHOBA ADSUL: 
SHRI ANANT GUDHE: 
SHRI PRAKASH B. JADHAV: 
SHRI EKNATH MAHADEO GAIKWAD: 

Will the Minister of FINANCE be pleased to state: 

(a) whether the Dena Bank has issued caution notices 
for recovery of loan in Maharashtra during the current 
financial year; 

(b) if so, the details thereof and amount of loan 
recovered thereby; 

(c) whether any of such notice has since been 
withdrawn by Dena Bank; 

(d) If so, the reasons therefor; 

(e) whether withdrawn 'caution notices' of the bank 
relate to Scheduled Caste entrepreneurs too; 

(f) if so, the details thereof; 

(g) whether the Government has fixed any 
responsibility in the matter; 

(h) if not, the reasons therefor; and 

(i) the action taken by the Reserve Bank of India in 
this regard? 

THE MINISTER OF STATE IN THE MINISTRY OF 
FINANCE AND MINISTER OF STATE IN THE MINISTRY 
OF PARLIAMENTARY AFFAIRS (SHRI PAWAN KUMAR 
BANSAL): (a) and (b) Dena Bank has not issued any 
Caution Notice to borrowers for recovery of loans. For 
recovery of loans, the Bank issues demand/recall notices 
and notices under the Securitisatlon and Reconstruction 
of Financial Assets and Enforcement of Security Interest 
(SARFAESI) Act to defaulted borrowers. The Caution 
Notices are generally issued by the banks by way of 
confidential letters to Bankers alerting them about the 
high value defaulted accounts to avoid multiple financing 
to defaulted borrowers, to safeguard the security interest 
and to prevent dilution of securities charged to banks. 
Further, such eXChange of Information amongst Bankers 
is made in Standard Accounts also. This being a 
confldi!tntlal exchange of information amongst Bankers as 
per general banking practice, this does not affect the 
social standing of the Borrowers. 

(c) and (d) In one high value defaulted Corporate 
borrowal account based in Pune with total exposure of 
around Rs. 160 crore from the banks under consortium 
arrangement. it was decided to issue Caution Notice to 
Bankers in Pune to avoid double financing, prevent dilution 
of security and to Safeguard the security interest of a" 
the lending banks. However, the Caution Notice was, 
subsequently, withdrawn by the Bank at the specific 
request of one of the Directors of the defaulted company, 
who represented that the issue of Caution Notice had 
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affected the operations of the other companies where he 
is a Director and more than 450 families are directly 
dependent on these companies. 

(e) and (f) The concerned high value corporate 
borrower is registered under the Companies Act, 1956. 
One of the directors of the company represented that he 
belongs to a Scheduled Caste. 

(g) to (i) The decision to issue Caution Notice or 
other notices for recovery of their dues is taken by banks 
in accordance with their recovery poliCies and Is guided 
by their usual commercial judgement. 

Power Planta by Chinese Firms 

26. SHRI NIKHIL KUMAR: Will the Minister of 
POWER be pleased to state: 

(a) whether the Government has given permission to 
Chinese firms to set up power plants in the country; 

(b) if so, the details thereof; 

(c) whether the permission to Chinese firms to set 
up power plants in the country is posing threat to the 
security of the nation; 

(d) if so, the preventive steps taken by the 
Government in this regard; 

(e) whether the Central Electricity Authority has set 
up a Committee to probe the technical quality of the 
Chinese plants installed in the country; and 

(f) if so, the details thereof? 

THE MINISTER OF STATE IN THE DEPARTMENT 
OF COMMERCE, MINISTRY OF COMMERCE AND 
iNDUSTRY AND MINISTER OF STATE IN THE MINISTRY 
OF POWER (SHRI JAIRAM RAMESH): (a) and (b) 
According to the Electricity Act, 2003, thermal generation 
has been delicensed and concurrence of Central Electricity 
Authority (CEA) is not required for setting up of thermal 
power plants including those in the private sector. In case 
of hyde I projects, concurrence of CEA is required under 
Section 8( 1) of the Electricity Act for setting up of a 
hydro power generation station estimated to involve a 
capital expenditure notified by the Central Government. 

Further, under the existing policy of the Government, 
Foreign Direct Investment (FDI) is permitted in the power 

sector on the automatic route wherein no prior approval 
of the Government is required except when the foreign 
investor has an existing collaboration/joint venture In the 
same sector. 

As per information available with the Central Electricity 
Authority, no Chinese firm is setting up/daveloping a power 
project. 

(c) and (d) Do not arise, in view of (a) & (b) above. 

(e) and (f) Some Chinese cornpanies have been 
supplying equipment and carrying out EPC contracts for 
execution of power projects. Central Electricity Authority 
has set up a Committee, whose Terms and Reference 
relate to design features of boilers and auxiliaries being 
sourced from China with reference to using indian coals 
having high ash content. 

The Committee visited recently commissioned thermal 
projects in India (300 MW unit size) provided with main 
plant equipment from Chinese manufacturers and obtained 
operation feedback. These units have been in operation 
for a short period and are under stabilization phase. 
Inherent generiC deficiencies, if any, would be identifiable 
during longer period of operation, say, 1·2 years. The 
scheduled statutory inspection of boilers would also bring 
out the effect of poor quality of coal on various boiler 
components for any remedial measures considered 
necessary. 

Regulation to Check Misuse of Surrogacy 

27. SHRI SURAVARAM SUDHAKAR REDDY: 
SHRI C.K. CHANDRAPPAN: 

Will. the Minister of WOMEN AND CHILD 
DEVELOPMENT be pleased to state: 

(a) whether the Government propose to amend the 
"National Guidelines for Accreditation, SuperviSion and 
Reguiation of Assisted Reproductive Technology (ART) in 
India" to curb misuse of surrogacy as organ trade; 

(b) if so, the details thereof; and 

(c) if not, the alternative steps takenlbeing taken by 
the Government in this regard? 

THE MINISTER OF STATE OF THE MINISTRY OF 
WOMEN AND CHILD DEVELOPMENT (SHRIMATI 
RENUKA CHOWDHURY): (a) to (c) As per Indian Council 
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of Medical Research the MNational Guidelines for 
Accreditation, Supervision and Regulation of Assisted 
Reproductive Technology (ART) clinics in India" have been 
developed to supervise and regulate the Assisted 
Reproductive Technology (ART) clinics in India. In order 
to implement these guidelines in the country a draft 
Assisted Reproductive Technology (Regulation) Bill and 
Rules, 2008 have been prepared and placed on the 
website of the Ministry of Health and Family Welfare at 
www.mohfw.nic.in for obtaining comments from various 
stakeholders. 

Appropriate steps have been taken to curb misuse 
of Surrogacy. It is proposed to include additional provision 
in the draft ART Bill and Rules which were not available 
in the aforesaid National Guidelines. 

Loans by Public Sector Banks for 
Rural Houllng Scheme. 

28. SHRI VIKRAMBHAI ARJANBHAI MADAM: Will 
the Minister of FINANCE be pleased to state: 

(a) whether the banks are providing home loan for 
rural housing schemes; 

(b) If so, the details thereof; 

(c) the amount of home loan provided to the rural 
areas by the Public Sector Banks for the housing schemes 
to various States including Gujarat during the last three 
years and the current year; and 

(d) the number of persons benefited from the above 
schemes during the above period? 

THE MiNISTER OF STATE iN THE MINISTRY OF 
FINANCE AND MINISTER OF STATE IN THE MINISTRY 
OF PARLIAMENTARY AFFAIRS (SHRI PAWAN KUMAR 
BANSAL): (a) Yes, Sir. 

(b) The National Housing Banks (NHB) is 
implementing the Golden Jubilee Rural Housing Finance 
Scheme (GJRHFS). The Scheme provides for construction 
of new dwelling unit or upgradation of the existing one. 
The Scheme is implemented through various Primary 
Lending Institutions (PLls) namely Housing Finance 
Companies (HFCs), Public Sector Banks (PSBs) and 
Co-operative Sector Institutions. Loans are also provided 
for rural housing under the Differential Rates of Interest 
(DRI) Scheme. 

(c) and (d) Separate Information on home loans 
provided by PSBs for housing schemes in States, 
including Gujarat, is not available. However, according to 
information provided by the Indian Banks' Association 
(IBA), a total of 2,26,207 units (Rs. 5472.15 crores) were 
financed by PSBs and 45,330 units (Rs. 3220.89 crores) 
were financed by HFCs in the year 2007-08. 

/Translation] 

Indo-Iran Cooperation In Energy Sector 

29. SHRI GANESH SINGH: Will the Minister of 
POWER be pleased to state: 

(a) whether any agreement has been signed between 
India a,ld Iran to cooperate In energy sector; 

(b) If so, the details thereof; and 

(c) the terms and conditions of the above agreement? 

THE MINISTER OF STATE IN THE DEPARTMENT 
OF COMMERCE, MINISTRY OF COMMERCE AND 
INDUSTRY AND MINISTER OF STATE IN THE MINISTRY 
OF POWER (SHRI JAIRAM RAMESH): (a) to (c) An 
Agreement on Trade & Economic Cooperation between 
the Republic of India and the Islamic Republic of Iran 
was signed on April 10, 2001, which includes an MoU 
on Co-operation In Power. The areas of co-operation 
include power generation, transmission, distribution and 
technology development. The agreement on trade and 
economic co-operation was valid for 5 years and 
automatically extended for successive one-year periods 
unless either of the contracting parties notified other to 
the contrary. 

A Memorandum of Understanding has also been 
signed between the Ministry of Petroleum and Natural 
Gas, Government of India and the Ministry of Petroleum 
of the Islamic Republic of Iran on January, 27, 2003 for 
the purpose of cooperation In areas of mutual interest in 
the Hydrocarbon Sector. 

{English] 

Rashtrlya MahUa Koah (RMK) 

30. SHRI PRABHUNATH SINGH: Will the Minister of 
WOMEN AND CHILD DEVELOPMENT be pleased to 
state: 
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(a) the number of Scheduled Tribe women benefited 
from Rashtriya Mahila Kosh (RMK) across the country 
during the last three years; 

(b) whether the rate of interest charged under RMK 
is high and if so, the steps taken by the Government to 
reduce the interest rate to cover more number of poor 
ST women; and 

(c) the measures taken or likely to be taken by the 
Government to promote RMK in tribal areas? 

THE MINISTER OF STATE OF THE MINISTRY OF 
WOMEN AND CHILD DEVELOPMENT (SHRIMATI 
RENUKA CHOWDHURY): (a) A total number of 5380 
Scheduled Tribe women benefited from RMK loan during 
the last three years i.e. 2005-06, 2006-07 and 2007-08. 

(b) RMK disburses loan to intermediaries (NGOs etc.) 
at the rate of 8% on reducing balance and the 
intermediaries can charge Interest between 8 to 18% 
reducing balance from the ultimate beneficiaries. Thus in 
RMK there Is cap of 18% Interest rate that can be 
charged from the ultimate beneficiary, compared to 
commercial Banks where there Is no interest rate cap 
and beneficiaries are being charged around 22-25% 
Interest. 

(c) RMK has recently sanctioned a loan of Rs. 2.5 
crore to the RGVN Rashtriya Gramin Vikas Nldhi, 
Guwahatl for covering the tribal areas in Jharkhand and 
North Eastern Region. 

During the year 2006-07 RMK sanctioned a loan 
of Rs. 7 crore to 14 Mandai Samakhyas in 
Andhra Pradesh over 80% of the women 
beneficiaries are poor tribal women. 

RMK is in consultation with the National 
Scheduled Tribes Finance and Development 
Corporation, Ministry of Tribal Affairs, Govemment 
of India to further explore the opportunities of 
enhancing coverage of tribal areas. 

Integrated Child Development Scheme (ICDS) 

31. SHRI L. RAJAGOPAL: 
SHRI M.P. VEERENDRA KUMAR: 
SHRI SUNIL KHAN: 

Will the Mi:1ister of WOMEN AND CHILD 
DEVELOPMENT be pleased to state: 

(a) the number of Integrated Child Development 
Scheme (I CDS) projects made operational so far State-
wise; 

(b) whether the Government has set any target under 
ICDS projects; 

(c) if so, the details thereof; 

(d) the details of programmes undertaken under ICDS 
during the last five years, year-wise; 

(e) whether any medical expert group has been 
associated for some centres under ICDS programme; 

(f) if so, the details thereof, State-wise, UT-wise; 

(g) whether the Government proposes to increase 
the salary of ICDS staff; and 

(h) if so, the details thereof? 

THE MINISTER OF STATE OF THE MINISTRY OF 
WOMEN AND CHILD DEVELOPMENT (SHRIMATI 
RENUKA CHOWDHURY): (a) to (c) There are 6284 
sanctioned Integrated Child Development Services (ICDS) 
projects as on 31.3.2008. Out of 6118 projects targeted 
for ope rationalisation, 6070 ICDS projects became 
operational as on 31.3.2008. State-wise details are given 
in enclosed Statement. 

(d) The ICDS Scheme is a composite programme 
for children below 6 years of age and for Pregnant & 
Lactating women and It has evolved on the strength of 
various initiatives taken over the years. Some of the 
initiatives taken during the last five years are as follows:-

(i) Expansion of ICDS to 466 additional Projects 
and 1.88 lakh Anganwadi Centres (AWCs) In 

2005-06 and 166 additional projects and 1.07 
lakh AWCs in 2006-07. 

(ii) Sharing of 50% cost of supplementary nutrition 
by Govemment of India. 

(iii) Enhancing of rent of AWCs from 1st September 
2005. 

(iv) Construction of AWCs in North Eastern States. 

(v) Doubling of honoraria in January 2003 effective 
from April, 2002. 
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(vi) Introduction of Awards for Anganwadi Workers. (g) and (h) The Finance Minister in his Budget 

(vii) Introduction of Anganwadi Karyakartrl Bima 
Speech ot 2008, announced an increase In the honoraria 
of Anganwadi Workers (AWWs) to Rs. 1500Jc. p.m. and 

Yojana from 1.4.2004. that of Anganwadi Helpers (AWHs) to Rs. 10001· p.m . • 
(e) and (f) No, Sir. The Ministry is not aware of any 

Both the AWWs and AWHs, are voluntary/honorary 

such association. 
workers under the ICDS scheme. 

Statement 

S1.No. Month 01 report S1ata/UT NII!Iber 01 ICDS ProjecIs 

Sanctioned as on 31.3.2008 Target during 2OO7.oe Operational as on 31.3.2008 

2 3 4 5 6 

1. 03108 Andhra Pradesh 385 376 385 

2. 03108 Arunachal Pradesh 85 79 85 

3. 02108 Assam 223 219 223 

4. 04/07 Bihar 545 538 394 

5. 03108 Chhattisgarh 163 158 158 

6. 03108 Goa 11 11 11 

7. 03108 Gujarat 260 260 260 

8. 03108 Haryana 137 128 137 

9. 03108 Himachal Pradesh 76 76 76 

10. 05/07" Jammu and Kashmir 140 140 129 

11. 11/07 Jharkhand 204 204 204 

12. 03108 Kamataka 185 185 185 

13. 03108 KeraJa 163 163 163 

14. 02108 Madhya Pradesh 367 367 367 

15. 03108 Maharashtra 451 416 416 

16. 12107 Manipur 38 34 38 

17. 03108 Meghalaya 41 39 41 

18. 03108 Mizoram 23 23 23 

19. 03/08 Nagaland 56 56 56 

20. 03/08 Orissa 326 326 326 

21. 03108 Punjab 148 148 148 
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2 3 

22. 02108 Rajasthan 

23. 03/013 Sikkim 

24. 02108 Tamil Nadu 

25. 03/08 Tripura 

26. 03/08 Uttar Pradesh 

27. 03/08 Uttarakhand 

28. 03108 West Bengal 

29. 03/08 Andaman and Nicobar Islai1ds 

30. 03/08 Chandigarh 

31. 03/08 Delhi 

32. 12107 Dadra and Nagar Haveli 

33. 03/08 Daman and Diu 

34. 10/07 Lakshadweep 

35. 03/08 Puducherry 

All India 

[Trans/stion/ 

Barh Thermal Power Project 

32. SHRI VIJOY KRISHNA: 
SHRI CHANDRA SEKHAR DUBEY: 

Will the Minister of POWER be pleased to state: 

(a) the present status of the NTPC Barh Thermal 
Power Project in Bihar; 

(b) whether there is any delay in completion of this 
project; 

(c) if so, the time by which the project is likely to be 
completed and made operative; 

(d) whether the Government proposes to set up any 
committee to monitor the project; and 

(e) if so, the details thereof and if not the reasons 
therefo .. ? 

4 5 6 

278 274 278 

11 11 11 

434 434 434 

54 51 54 

897 835 890 

99 99 99 

416 416 411 

5 5 5 

3 3 3 

50 34 50 

2 2 2 

2 2 2 

5 5 5 

6284 6118 6070 

THE MINISTER OF STATE IN THE DEPARTMENT 
OF COMMERCE, MINISTRY OF COMMERCE AND 
INDUSTRY AND MINISTER OF STATE IN THE MINISTRY 
OF POWER (SHRI JAIRAM RAMESH): (a) NTPC Ltd.'s 
Barh Super Thermal Power Project, in Bihar, is having 
two stages. The first stage consists of three units of 
660 MW each, for which invAstment approval was 
accorded in February 2005. The second stage consists 
of Two (2) units of 660 MW each, for which investment 
approval was accorded in February 2008. 

Stage-I (3x660 MW): 

The works are in progress in Main Pow~r House 
Building, Circulating Water (CW) System, Cooling Tower, 
Chimney, Coal Handling Plant and other oftsite areas of 
the Project. In case of Steam Generator & Auxiliaries 
Package, supply of Boiler structures have commenced 
and 19,729 MT out of 37,523 MT of Unit·l materials 
have been supplied. However, MIs. Technopromexport, 
Russia is declining to take up the erection activities of 
Steam Generator Package as the Agency is seeking 
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removal of price escalation ceiling ar.d also revision in 
work completion schedule. NTPC Ltd. issued notice to 
the Agency to start the boiler erection work immediately, 
subject to adjudication of dispute. The Agency opted for 
adjudication and the Adjudicator has been appointed on 
10th October, 2008. 

Stage-II (2x660 MW): 

Main Plant Steam Generator package has been 
awarded in March, 2008 and Main Plant civil works in 
July, 2008. Pilling Works have commenced in September, 
2008. Award for Steam Turbine Generator Package Is 
eXDected to be placed shortly. 

(b) and (c) Stage I (3x660 MW): 

The Stage-I units were envisaged to be commissioned 
by November, 2010. Now, NTPC is taking all efforts for 
commissioning all the units progressively by March, 2012. 

Stage-II (2x660 MW): 

The Progress on project activities with respect to 
Stage-II Barh Project is In line with the schedule. The 
first unit is envisaged to be commissioned in the year 
2011-2012 and the second unit in the year 2012-13 
according to schedule. 

(d) and (e) No, Sir. NT PC Ltd. projectc are being 
monitored by the Ministry of Power/other Government 
Agencies as follows: 

(i) Monitoring through monthly reports/review. 

(ii) Quarterly Progress Reviews (QPR) by the 
Ministry of Power. 

/Eng/ishj 

Tripping of Tran,mlsslon Unes 

33. SHRI ADHIR CHOWDHURY: Will the Minister of 
POWER be pleased to state: 

(a) whether there is frequent Grid failure and tripling 
of transmission lines in the country; 

(b) if so, the main factors therefor; 

(c) whether the Government proposes to constitute 
any committee for this; and 

(d) if so, the details thereof? 

THE MINISTER OF STATE IN THE DEPARTMENT 
OF COMMERCE, MINISTRY OF COMMERCE AND 
INDUSTRY AND MINISTER OF STATE IN THE MINISTRY 
OF POWER (SHRI JAIRAM RAMESH): (a) and (b) No 
grid failure has occurred in the country during 2008-09. 

However, partial grid disturbances occurred in the 
Northern Region on 7th and 9th March, 2008 when a 
large number of high voltage power transmission lines 
tripped ptima 'acie due to unusual weather pattern and 
pollution in the region. Unprecedented fog and high 
humidity with high levels of pollution, further aggravated 
by the absence of winter rains resulted in triplings of 
transmission lines. 

(c) and (d) A committee has been constiMed by the 
Central Electricity Authority, to enquire into these grid 
incidents and to suggest remedial measures. The report 
of the committee is under finalization. 

/Translationj 

Renovation of Vacant Hou.e. under CPWD 

34. SHRI SHAILENDRA KUMAR: Will the Minister of 
URBAN DEVELOPMENT be pleased to state: 

(a) whether any time period has been fixed by the 
Govemment for renovation of vacant houses under Central 
Public Works Department (CPWD); 

(b) " so, the number of houses lying vacant and the 
number of houses renovated during the last one year in 
Delhi; 

(c) whether any legal action has been taken against 
the concemed CPWD officers if the renovation work is 
not completed by them within stipulated time period; 

(d) if so, the details thereof; and 

(e) if not, the reasons therefor? 

THE MINISTER OF STATE IN THE MINISTRY OF 
URBAN DEVELOPMENT (SHRI AJAY MAKEN): (a) to 
(e) The information is being collected and will be laid I)n 
the Table of the Sabha. 

,. 
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{English} 

Loans Taken by Corporate HOUH 

35. SHRI CHANDRA SEKHAR DUBEY: Will the 
Minister of FINANCE be pleased to state: 

(a) whether the loans obtained by Corporate Houses 
from various Public Sector Banks and Financial Institutions 
are not being returned regularly; 

(b) if so, the details of defaulters; and 

(c) the steps taken/being taken to recover the loans 
from defaulters? 

THE MINISTER OF STATE IN THE MINISTRY OF 
FINANCE AND MINISTER OF STATE IN THE MINISTRY 
OF PARLIAMENTARY AFFAIRS (SHRI PAWAN KUMAR 
BANSAL): (a) to (c) The bankslfinancial institutions recover 
their outstanding loans in accordance with their loan 
recovery polic:ies. 

To improve the health of financial sector, to reduce 
the NPAs, to improve asset quality of the banks and to 
create a good recovery climate, Reserve Bank of India 
(RBI) and the Government of India have taken various 
steps to improve the asset quality of the banks which, 
inter-alia, include prescribing prudential norms for 
provisioning and classification of non-performing assets, 
guidelines for prevention of slippages, introduction of 
Corporate Debt Restructuring Mechanism, One Time 
Settlement Schemes, enactment of The Securitisation and 
Reconstruction of Financial Assets and Enforcement of 
Security Interest (SARFAESI) Act, 2002, the Credit 
Information Companies (Regulation) Act, 2005, and the 
Recovery of Debts due to Banks and Financial Institutions 
(DRT) Act, 1993, etc. 

Further, RBI disseminates list of non-suit filed 
'doubtful' and 'loss' borrowal accounts of Rs. 1 crore and 
above on half-yearly basis (Le. as on 31st March and 
30th September) to banks and Financial Institutions (Fls) 
for their confidential use. The list of non-suit filed accounts 
of wilful defaults of Rs. 25 lac and above is also 
disseminated on quarterly basis to banks and Fls for 
their confidential use. Further, Credit Information Bureau 
(India) Limited is maintaining a database on suit-filed 
accounts of Rs. 1 Crore and above and non suit-filed 
accounts (wilful defaulters) of Rs. 25 Lakhs and above. 
The information can be accessed at CIBIL website 
www.clbil.com. 

Due to concerted efforts made by the public sector 
banks, their gross NPAs have reduced from 3.71% in 
2006 to 2.81% in 2007 and 2.34% in 2008. 

Pattom LlC Houalng Scheme 

36. SHRI C.K. CHANDRAPPAN: 
SHRI PANNIAN RAVINDRAN: 

Will the Minister of FINANCE be pleased to state: 

(a) whether the Trivandrum Area Office of the L1C of 
India has launched the ·Pattom L1C Housing Scheme" in 
2006; 

(b) if so, the details thereof; 

(c) whether the said scheme was stopped recently; 
and 

(d) if so, the reasons therefor? 

THE MINISTER OF STATE IN THE MINISTRY OF 
FINANCE AND MINISTER OF STATE IN THE MINISTRY 
OF PARLIAMENTARY AFFAIRS (SHRI PAWAN KUMAR 
BANSAL): (a) to (d) Life Insurance Corporation of India 
(L1C) has informed that It had launched Pattom Housing 
Scheme at Thiruvanthapuram In late 2006. It advertised 
the scheme on 30.11.2006 for 52 flats and received 764 
applications for the same. The scheme was cancelled 
due to increase in the cost of construction. L1C has since 
refunded the amount received along with interest to all 
the 52 allottees as per the terms and conditions of the 
Scheme. 

SBI Branches 

37. SHRI P. KARUNAKARAN: Will the Minister of 
FINANCE be pleased to state: 

(a) the number of branches of State Bank of India 
(SBI) opened during the last three years, State-wise; 

(b) whether the SBI has made amendments in the 
licencing Rules for opening of branch; and 

(c) if so, the details thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
FINANCE AND MINISTER OF STATE IN THE MINISTRY 
OF PARLIAMENTARY AFFAIRS (SHRI PAWAN KUMAR 
BANSAL): (a) As reported by the Reserve Bank of India, 
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the State-wise number of branches of SBI opened during 
the last three years are given in the enclosed statement. 

(b) and (c) The Branch Authorisation Policy Is 
formulated/amended by the Reserve Bank of India (RBI) 

and the Commercial Banks have to ensure the compliance 
of the RBI policy. The SBI has reported that they are not 
authorized to make amendments in the licencing Rules 
so framed by the RBI. 

Bmtement 

State-wiss numbtlr of Bmnchss opsntJd by Slats Bank of India during ths lasl thl'H YtJIIfS 

State Name 

Andhra Pradesh 

Assam 

Bihar 

Chandigarh 

Chhattisgarh 

Delhi 

Goa 

Gularat 

Haryana 

Himachal Pradesh 

Jammu and Kashmir 

Jharkhand 

Kamataka 

Kerala 

Lakshadweep 

Madhya Pradesh 

Maharashtra 

Manipur 

Meghalaya 

Mizoram 

April 1, 2005 
to March 31, 

2006 

2 

13 

10 

7 

4 

6 

8 

2 

19 

10 

2 

3 

9 

18 

4 

12 

20 

3 

Number of Branches Opened during 

April 1, 2006 
to March 31, 

2007 

3 

14 

3 

6 

6 

2 

16 

6 

3 

3 

5 

7 

21 

10 

10 

2 

April 1, 2007 
to March 31, 

2008 

4 

101 

15 

25 

8 

23 

15 

12 

88 

11 

11 

8 

12 

54 

41 

58 

85 
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1 

Nagaland 

Orissa 

Puducherry 

Punjab 

Rajasthan 

Sikkim 

Tamil Nadu 

Tripura 

Uttar Pradesh 

Uttarakhand 

West Bengal 

Ali Total 

2 

14 

13 

8 

8 

25 

3 

3 

226 

Source: Master Office File of RBI (Latest updated version) on Banks. 
Note:'-' Denotes 'NIL' 

Rapo and CRR Rate 

38. SHRI G. M. SIDDESWARA: Will the Minister of 
FINANCE be pleased to state: 

(a) whether Reserve Bank of India (RBI) has raised 
Repo and Cash Reserve Ratio (CRR) rates in the recent 
past; and 

(b) if so, the details thereof and Its impact on inflation, 
economic growth and increase in .. ate of interest by 
banks? 

THE MINISTER OF STATE IN THE MINISTRY OF 
FINANCE AND MINISTER OF STATE IN THE MINISTRY 
OF PARLIAMENTARY AFFAIRS (SHRI PAWAN KUMAR 
BANSAL): (a) and (b) The Repo Rate was increased 
from 7.75 per cent to 8.0 per cent with effect from (w.e.l) 
June 11, 2008, to 8.5 per cent w.e.!. June 24, 2008 and 
further to 9.0 per cent w.e.!. July 29, 2008. 

The Cash Reserve Ratio (CRR) was raised from 7.50 
per cont to 7.75 per cent w.e.!. April 26, 2008, to 8.00 
per cent w.e.!. May 10, 2008, to 8.25 per cent w.e.!. May 
24, 2008, to 8.5 per cent w.tI.!. July 5, 2008, to 8.75 per 

3 4 

2 

18 38 

3 2 

8 27 

10 10 

20 56 

2 2 

22 164 

37 

3 25 

204 932 

cent w.e.!. July 19, 2008 and to 9.00 per cent w.e.1. 
August 30, 2008. 

However, the CRR was cut to 6.50 per cent w.tI.f. 
October 11, 2008, annou.,cement for which was done in 
three parts--O.5 per cent on October 6, 2008 to 8.5 per 
cent, 1.0 per cent on October 10, 2008 to 7.5 per cent 
and further 1.0 per cent on October 15, 2008 to 6.5 per 
cent. The announcement on October 15, 2008 is 
implemented restrospectively. 

There has been no change in the Bank Rate which 
stands at 6 per cent. The rate of interest charged by the 
banks takes Into account the liquidity conditions and the 
credit demand. 

The Reserve Bank of India (RBI) has through Annual 
Policy Statements stated its resolve to tackle price rise 
while ensuring a monetary and interest rate environment 
that supports export and investment demand in the 
economy so as to enable continuation of the growth 
momentum. Towards this end, RBI endeavours with its 
policy of active demand management of liquidity through 
the appropriate use of policy instruments. 
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The rate of inflation or, a point to basis measured 
by the Wholesale Price Index (1993-94=100) was 7.75 
per cent during 2007-08 and 11.80 per cent on September 
27, 2008. 

The growth rate of Gross Domestic Product (GOP, at 
factor COlt at 1999-2000 prices) was 9.0 per cent during 
2007-08. As per the advance estimates, the growth rate 
of GOP (at factor cost at 1999-2000 prices) and 7.9 per 
cent during the first quarter Aprll.June 2008-09. 

{Tl7lnsl8lionJ 

Complaint. aplnat Companle. by InYHtora 

39. SHRr RAMDAS ATHAWALE: WiH the Minister of 
FINANCE be pleased to state: 

(a) whether Securities and Exchange Board of India 
(SEBI) has received complaints against companies from 
investors during the last three years; 

(b) if SO, the details thereof, company-wise; and 

(c) the details of action taken by SEBI against these 
companies'? 

THE MINISTER OF STATE IN THE MINISTRY OF 
FINANCE AND MINISTER OF STATE IN THE MINISTRY 
OF PARLIAMENTARY AFFAIRS (SHRI PAWAN KUMAR 
BANSAL): (a) to (c) SEBI as regulator of Securities 
Markets receives representations, suggestions from 
Investors and has an elaborate investor grievance handling 
mechanism. Office of Investor Assistance and Education 
(OIAE) facilities redreuBl of the grievances of investors 
by taking up these grievances with the respective listed 
companies and registered intermediaries. 

The details in this regard are as given in table below. 

Year 

2005-06 

2006-07 

2007-08 

Received 

30,488 

22,033 

41,908 

Resolved 

27,240 

18,811 

38,216 

Cheaper Solar LampalLentem 

40. SHRI BHUVANESHWAR PRASAD MEHTA: Will 
the MiniBter of NEW AND RENEWABLE ENERGY be 
pleased to state: 

(a) whether the Government has formulated any 
action plan for making avaHable the cheaper solar lamp! 
lantern in the country; 

(b) if 50, the details thereof; 

(c) the time by which the said plan Is likely to be 
implemented; 

(d) whether the Government proposes to provide any 
subsidy on the said lamps; and 

<e) if so, the details thereof? 

THE MINiSTER OF STATE OF THE MINISTRY OF 
NEW AND RENEWABLE ENERGY (SHRi VILAS 
MUTTEMWAR): (a) to (e) The Ministry of New and 
Renewable Energy has been implementing a scheme on 
distribution of solar lanterns in the un-electrified villages 
and hamlets of the special category States and island 
Union Territories. At present, compact fluorescent lamp 
(CFL) is being used as the light source in the solar 
lanterns. The average <:ost of a solar lantern is around 
Rs. 3,500/- and the Minl.try is providing a subsidy of Rs. 
2,4001- per solar lantem. In addition, a girl child from 8 
BPL family, studying in class IX-XII, in the above 
mentioned areas are eligible to get one solar iantem free 
of cost during her entire period of 8chool study. 

The Ministry Is also supporting development of white 
Light EmiHing Diode (LED) based solar lanterns, for 
replaCing CFL, which are expected to further reduce the 
cost of the 80lar lanterns. The draft performance 
specifications of white LED baaed solar lanterns have 
been prepared for product development and performance 
evaluation. 

[English} 

Monitoring of ARWSP Project. by PRI. 

41. SHRI M.P. VEERENDRA KUMAR: 
SHRI AJIT JOGI: 

Wiil the Minister of RURAL DEVELOPMENT be 
pleased to state: 

<a) whether the Government proposes to provide 
technical and financial support to Panchayati Raj 
InstiMions (PRls) for Implementation and monitoring of 
drinking water schemes in rural areas; 
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(b) H 50, whether any action plan has been drawn 
up therefor; 

(c) H so, the progress made in this regard; 

(d) whether the Government has any role in 
monItorIng of above schemes prepared by State 
Govemments; and 

(e) if so, the details thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
RURAL DEVELOPMENT (SHRI CHANDRA SEKHAR 
SAHU): (a) to (c) Rural water supply is a State subject. 
With 73rd Amendment in the Constitution of India, rural 
water supply has been placed in the 11 th Schedule of 
the Constitution to be transferred to Panchyati Raj 
Institutions (PRls). The Govemment of India supplements 
the efforts of the States by providing financial assistance 
under the Centrally-sponsored Accelerated Rural Water 
Supply Programme (ARWSP). Under ARWSP, power to 
plan, approve, implement, monitor and manage the water 
supply systems rests with the States. The Govemment 
has approved proposal for signing MoUs with States that 
would layout road maps for implementation, management, 
operation and maintenance of drinking water supply 
schemes through PRls. The proposed memoranda include 
commitment on the part of the State Govemments towards 
development of policies for involving PRls in a phased 
manner. This road map also includes the training of PRls 
functionaries for water quality monitoring and surveillance, 
record keeping, matters relating to operation & 
maintenance of water supply systems, collection of user 
charges, etc. 

(d) and (e) The Ministry of Rural Development has 
also set up Vigilance and MonitOring Committees at the 
State and district levels to monitor various schemes! 
programmes of the Ministry Inftlr 811s which includes 
ARWSP. 

Training In.Utute for Power 

42. SHRI NARAYAN CHANDRA BORKATAKY: Will 
the Minister of POWER be pleased to state: 

(al whether there is a Training Institute for officials 
of Department of Power at Guwahati; 

(b) if so, the performance thereof; 

(c) the type of courses conducted and funds allocated 
during the last three years and the current financial year; 

(d) the staff strength of the Institute; 

(e) whether Govemment proposes to create some 
teaching and non-teaching posts in the institute; and 

(f) if 80, the details thereof? 

THE MINISTER OF STATE IN THE DEPARTMENT 
OF COMMERCE, MINISTRY OF COMMERCE AND 
INDUSTRY AND MINISTER OF STATE IN THE MINISTRY 
OF POWER (SHRI JAIRAM RAMESH): (a) to (c) No, 
Sir. However, there is a Training Institute of National 
Power Training Institute (NPTI), an autonomous society 
under the Ministry of Power, at Guwahati. The Institute 
was sanctioned during the year 2003 to train the 
personnel in the power sector. While the building of the 
institute Is under construction, the Institute has started 
operating from the premises of Assam State Electricity 
Board. 

NTPI, Guwahati conducts various training courses for 
engineers, Operators, Supervisors etc. in the following 
areas: 

(i) Transmission & Distribution; 

(Ii) Hydro Power 

(iii) Thermal Power; 

(Iv) Energy Efficiency & Conservation; and 

(v) APDRP. 

The details of the personnel trained in the various 
fields are as under: 

2003-04 189 

2004-05 100 

2005-06 448 

2006-07 470 

2007-08 547 

2008-09 472 (upto 30.09.2008). 

The details of the funds allocated during the last 
three years and the current financial year are as under: 
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2005-06 

2006-07 

2007-08 

2008-09 

(Rupees In Lakhs) 

65.24 

456.00 

418.00 

225.00 

(d) The sanctioned strength of the Institute at 
Guwahati is 09 (five newly created p08t8 & 04 transferred 
from other Institutes). 

(e) No, Sir. 

(f) Does not arise in view of (e) above. 

Integrated Trlba' Development Agencle. 

43. SHRI ARJUN SETHI: Will the Minister of TRIBAL 
AFFAIRS be pleased to state: 

(a) whether the Integrated Tribal Development 
Agencies ITO As) In the State of Orissa and Andhra 
Pradesh have no permanent staff of their own for 
Implementation of the tribal development schemes but 
being run by the deputatlonists; 

(b) If so, whether any misutllization of funds under 
the acheme have been noticed; and 

(c) H so, the details thereof alongwith the action taken 
by the Government against the persons involved? 

THE MINISTER OF STATE IN THE MINISTRY OF 
TRIBAL AFFAIRS (DR. RAMESHWAR ORAON): (a) In 
Orissa, Project Administrators, some special officers and 
Engineering staff are on deputation to Integrated Tribal 
Development Agencies (ITDAs). The ministerial staff 
remain permanently. In Andhra Pradesh only certain 
sectoral posts relating to Agricultural, Horticulture Officers 
etc. are filled up by deputation while other posts are 
filled up on a regular basis. 

(b) No mis-utilisation of funds in ITDAs in Orissa 
has been substantiated. Two Instances of mis-utilization 
of funds in the ITDAs of Srisailam and Eturnagaram In 
Andrha Pradesh have come to the notice of State Govt. 
of Andhra Pradesh. 

(c) In case of Srisailam ITDA, charges have been 
framed against the concerned officials and submitted to 

the State Government. The case Is under examination. 
In case of Eturnagaram ITDA, after detailed enquiry, it 
was revealed that a total amount of Rs. 1,06,71,200 was 
misappropriated In grounding of (891) ESS units and 
among others (3) officers working In ITDA, Etumagaram 
on deputation were found to be responsible for this 
mlsapriatlon. They were Immediately repatriated to their 
parent department and criminal and disciplinary cases 
were Initiated against them. The case are under process. 

Tax Sharing between Centre and States 

44. SHRI CHANDRA BHUSHAN SINGH: Will the 
MinIster of FINANCE be pleased to state: 

(a) whether the Value Added Tax (VAT) panel has 
sought hike In States In central taxes; and 

(b) H so, the details thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
FINANCE AND MINISTER OF STATE IN THE MINISTRY 
OF PARLIAMENTARY AFFAIRS (SHRI PAWAN KUMAR 
BANSAL): (a) No. Value Added Tax (VAT) panel has not 
sought hike In States In central taxes from Government 
of India. 

(b) Does not arise. 

Hostel. for STs 

45. SHRI SARVEY SATHYANARAYANA: Will the 
Minister of TRIBAL AFFAIRS tie pleased to state: 

(a) whether the Government has revised the centrally 
sponsored scheme of hostels for ST giris and boys; and 

(b) H so, the details thereof along with the amount 
spent during the last one year and current year? 

THE MINISTER OF STATE IN THE MINISTRY OF 
TRIBAL AFFAIRS (DR. RAMESHWAR ORAON): (a) Yes, 
Sir. 

(b) The scheme has been revised with effect from 
the financial year 2008-09 (w.e.f. 1.4.2008). Under the 
revised scheme, State Governments are eligible for 100% 
central share for construction of all ST Giris' hostels and 
also for construction of ST Boys' hostel. in naxal-affected 
areas (identified by Ministry of Home Affairs from time to 
time). The funding pattem for the other Boys' Hostels to 
State Governments is on 50:50 basis. In case of Union 
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Territories, the Central Government bears the entire cost 
01 construction of both Boys' and Girls' hostels. Hostels 
for Vocational Training Centres (VTCs) for ST Girls and 
Boys will also be funded on the same criteria as other 
hostels. Members of Parliament could also provide funds 
as a substitute of State share from their MPLAD scheme 
for this purpose. Maintenance of the hostel is the 
reponsibility of the concemed State/Union Territories. The 
hostels may be for primary, middle, secondary, college or 
university level education. During last financial year (2007-
08), an amount of As. 37.00 crore was released to various 
State GovemmentS/Union Territories under the . scheme. 
Out of the budget allocation of Rs. 66.00 crore for the 
current year, tiH date Rs. 22.21 crore has been released 
to various States. 

Credit to Farmers 

46. SHRI K. SUBBARAYAN: Will the Minister of 
FINANCE be pleased to state: 

(a) the total amount credit given to agriculture sector 

Agency 2005-06 

Commercial Banks (CB) l,25,4n 
(40.86%) 

Co-operAtive Banks (CoB) 39,786 
(56.42%) 

Regional Rural Banks 15,223 
(RRBs) (52.04%) 

Total 1,80,486 

by banks during the last three years and the current 
year; 

(b) the percentage of credit given to small and 
marginal farmers out of the total agriculture credit; 

(c) whether the credit flow by banks has increased 
in favour of big farmers; 

(d) If so, the details thereof and the reasons therefor; 
and 

(e) the steps taken by the Govemment to enhance 
the credit flow to small and marginal farmers through 
banks? 

THE MINISTER OF STATE IN THE MINISTRY OF 
FINANCE AND MINISTER OF STATE IN THE MINISTRY 
OF PARLIAMENTARY AFFAIRS (SHRI PAWAN KUMAR 
BANSAL): (a) to (d) The total amount of credit given to 
agriculture sector by banks during the last three years 
and the current year Is detailed below: 

(Rs. Crore) 

2006-07 2007-08' 2008-09' 

1,66,485 1,75,072 53,297 
(44.68%) (43.00%) (43.70%) 

42,480 43,684 17,215 
(42.46%) (51.75%) (37.15%) 

20,435 24,814 9,197 
(57.29%) (60.53%) (50.79%) 

2,29,400 2,43,570 79,709 

Figures In bracket shows the percentage of credit given to small and marginal farmers . 
• Provisional figures upto March 2008. 

.. Provisional figures upto August 2008. 

The percentage of Agriculture Credit to small and 
marginal farmers by CBs and RRBs has shown an 
increase in trend over the past three years, while there 
is a slight decline in the share of CoB, presumably 
because of the weakenesses of the Short Term 
Cooperative Credit Structure. 

(e) The Government of India (Got) has taken the 
foUowlng steps to ensure increased accessibility of credit 
for small and marginal farmers through banks:-

• The Gol is providing Short Term Crop Loans 
upto Rs. 3 lakh to farmers at interest rate of 
7% per annum at the ground level. 

• The Gol is Implementing a revival package for 
Short Term Cooperative Credit Structures 
amounting to Rs. 13,596 crore. 

• Banks have simplified the procedure for 
documentation for agricultural loans. 
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• Loans upto Rs. 50,000/· have been made 
collateral and margin free and the requirement 
of No Dues Certificate has been dispensed with. 

• Banks have been advised to provide all eligible 
farmers with Kisan Credit Cards. 

• Banks have been instructed to achieve financial 
outreach through provision of a General Credit 
Card to households, to open -No Frills· accounts 
with limited overdraft facilities, to extend financial 
outreach by utilizing services of Civil Society 
Organisation like Farmers Clubs, Non 
Governmental Organisations (NGOs), Post 
Offices as Business Facilitator/Business 
Correspondent Model, etc. 

qBf Directive. regarding Farmer. 

47. SHRI KINJARAPU YERRANNAIDU: Will the 
Minister of FINANCE be pleased to state: 

(a) whether the Reserve Bank of India has given 
direction to the banks to give first preference lor providing 
loans to the landless farmers having less than five acres 
of land; 

(b) if so, the details thereof; 

(c) whethe.r any complaint has received in this regard; 
and 

(d) if so, the action taken by ABI on these 
complaints? 

THE MINISTER OF STATE IN THE MINISTRY OF 
FINANCE AND MINISTER OF STATE IN THE MINISTRY 
OF PARLIAMENTARY AFFAIRS (SHRI PAWAN KUMAR 
BANSAL): (a) and (b) Yes, Sir. The Reserve Bank of 
India has issued the foUowing instructions, from time to 
time, to banks for increasing the availabiHty of timely and 
affordable credit to small marginal and landless farmers 
having les& than five acres of land: 

(i) Farmers having less than 5 acres of land are 
classified as small and marginal farmers and 
are included under the category of 'Weaker 
Section' forming part of overall priority sector. 
As per RBI guidelines, banks have to ensure 
that at least 10% of their Adjusted Net Bank 
Credit (ANBC) of Credit Equivalent amount of 
Off-Banalnce Sheet Exposures (OBE), whichever 
is higher. as on March 31 of the previous year 
is provided as financial assistance to the weaker 
sections. 

(ii) All Scheduled Commercial Banks (SCBs) 
(including Regional Rural Banks (RRBs)] have 
been advised by Reserve Bank of India (RBI) 

II7de their Circular dated April 30, 2007 to accept 
certificates provided by local administration/ 
Panchayati Raj Institutions regarding the 
cultivation of crops in case of loans of landless 
labourers, share-croppers and oral lessees. 

(iii) Further, these banks have been advised to 
accept an affidavit submitted by landless 
labourers, share croppers and oral lessees giving 
occupational status (i.e., details of land tilledl 
crops grown) for loans up to Rs. 50,000. Banks 
should also encourage the Joint Liability Group/ 
Self help Group mode of lending for such 
persons. However, banks were also advised to 
go through their procedures of identification as 
per KYC norms, appraisal and usual pre-sanction 
cheeks before extending finance. 

(iv) Under Special Agricultural Credit Plan, SCBs 
have been advised to ensure that 40% of their 
disbursements are made to small and marginal 
farmers. 

(c) and (d) No specific complaint has been brought 
to the notice of this Department. 

Tribal A .... rch Inatltut. 

48. SHRI K.J.S.P. REDDY: Will the Minister of TRIBAL 
AFFAIRS be pleased to state: 

(a) whether the Government is setting up apex tribal 
research institutes; 

(b) if so, the details thereof; and 

(c) the parameters adopted for this purpose? 

THE MINISTER OF STATE IN THE MINISTRY OF 
TRIBAL AFFAIRS (DR. RAMESHWAR ORAON): (a) No 
Sir. 

(b) and (c) Does not arise. 

Loan Waiver for Bihar and Orl ... 

49. SHRI PRASANNA ACHAAYA: Will the Minister 
of FINANCE be pleased to state: 

(a) whether Government is considering the cases of 
farmers whose crops have been washed away in recent 
floods like in Bihar and Orissa under loan waiver scheme; 
and 

(b) if so, the details thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
FINANCE AND MINISTER OF STATE IN THE MINISTRY 
OF PARLIAMENTARY AFFAIRS (SHRI PAWAN KUMAR 
BANSAL): (a) and (b) Govemment of India has 80 far 
released As. 1,000 crore and 1.25 lakh metric tonne of 
foadgrains to Bihar and has announced a relief assistance 
of Rs. 500 crore for Orissa. There is no separate loan 
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waiver scheme for the farmers of these States under 
consideration. However, in order to provide relief to bank 
borrowers in times of natural calamities, Reserve Bank of 
India has issued standing guidelines to banks by way of 
a Master Circular, which is applicable to the States 
affected by recent floods e.g. Bihar and Orissa as well. 
The latest Circular in this series stipulates the following 
relief measures: 

• conversion of the principal amount outstanding 
in the crop loans and agricultural term loans as 
well as accrued interest thereon into term loans. 

• conversion/rescheduling loans and the interest 
accrued thereon for periods ranging from 3 to 
10 years depending upon the frequency 01 crop 
failures/intensity of damage to crops; 

• fresh crop loans for affected farmers; 

• treatment of converted/rescheduled agri-Ioans as 
current dues; 

• non-compounding of interest in respect of loans 
converted/rescheduled, etc.; 

• relaxed security and margin norms; 

• provision of consumption loans to agriculturists 
whose crops have been damaged; and 

• moratorium period of at least one year, while 
restructuring. 

Repayment of Loan 

50. SHRIMATI JHANSI LAKSHMI BOTCHA: Will the 
Minister of FINANCE be pleased to state: 

(a) whether farm debt waiver package announced in 
2008-09 Budget has affected the diSCipline of timely 
repayment of loans by borrowers; 

(b) whether defaults on farm equipment loans have 
also risen in the wake of farm loan waiver scheme; and 

(c) if so, the steps taken by the Government to take 
care of banks, legitimate commercial interests for providing 
fresh loans to farmers? 

THE MINISTER OF STATE IN THE MINISTRY OF 
FINANCE AND MINISTER OF STATE IN THE MINISTRY 
OF PARLIAMENTARY AFFAIRS (SHRI PAWAN KUMAR 
BANSAL): (a) and (b) There is no specific report, which 

shows that the Implementation of Agricultural Debt Waiver 
and Debt Relief (ADWDR) Scheme, 2008 has affected 
the discipline of timely repayment of loans by farmers. 

The ADWOR Scheme was brought out by the 
Govemment to improve the financial health of the rural 
financial institutions, partlcular1y the Regional Rural Banks 
(RRBs) and Cooperative Credit Institutions (CCls). 
Besides, the Government also intended to de-clog the 
line of credit to the farmers. A sizeable number of farmers, 
otherwise not able to access the institutional sources, 
are now in a position to do so. 

(c) The Government have taken the following steps 
to improve the liquidity position of the lending institutions 
generally and RRBs and CCls in particular: 

• The Government will reimburse Rs. 25,000 crore 
to the lending institutions by October, 2008, 
Rs. 15,000 crore In July 2009, Rs. 12,000 crore 
in July 2010 and the remaining amount, if any, 
in July 2011. 

• In order to enhance the availability of 
concessional refinance to CCls, the Government 
has set up a Short Term Cooperative Rural 
Credit (STCRC) Fund In NABARD with an initial 
corpus of Rs. 5,000 Crore. 

• NABARD has decided to extend refinance to 
the RRBs and CCls extent of 75°k of actual 
crop loan disbursed during Khar!f 2008. as 
against 35% In earlier years. 

• NABARO has enhance its refinance budget to 
RRBs and CCls from Rs. 18,432 crore in 
2007-06 to Rs. 21,500 crore in 2006-09. 

• NABARD has deferred the dues repayable by 
State Cooperative Banks upto 6 months. 

• The Govemment is providing interest subvention 
to RRBs and CCls on liquidity support to be 
provided by NABARO during Rabi 2008-09. The 
rates of interest subvention are 3.5% p.a. for 
RRBs and 4.5% p.8. for CCls. 

Excise Duty Evasion 

51. SHRI MOHO. MUKEEM: Will the Minister of 
FINANCE be. pleased to state: 
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(a) whether some large Pharma companies are 
charging excise duty. but are not depositing the excise 
duty on the plea that they are operating in tax exempt 
states; 

(b) if so, the amount of excise duty evaded and the 
action taken against them by the Government. 

THE MINISTER OF STATE IN THE MINISTRY OF 
FINANCE (SHRI S.S. PALANIMANICKAM): (a) No case 
has been detected where large Pharma companies have 
been found to be charging excise duty, an not depositing 
the same on the plea that they are operating In tax 
exempt states. 

(b) Not applicable in view of (a) above. 

eost Audit Reports 

52. SHRIMATI SUSHEELA BANGARU LAXMAN: Will 
the Minister of CORPORATE AFFAIRS be pleased to 
state: 

(a) the name of the companies who have not 
submitted their cost audit reports during the last financial 
year; 

(b) the name of the companies who are found 
manipulating their cost audit reports; 

(c) whether the Government proposes to appoint a 
special task force to examine the cost audit reports of 
various companies;. and 

(d) if so, the details thereof? 

THE MINISTER OF CORPORATE AFFAIRS (SHRI 
PREM CHAND GUPTA): (a) Name of the companies who 
have not submitted their cost audit reports, as due, during 
the last financial year i.e. 2007-08 are given in the 
enclosed statement. 

(b) No company has been found manipulating the 
cost audit report. 

(c) No Sir. 

(d) Does not arise. 

SI.No. Company Name 

2 

1. A.P.M. Industries Limited 

2. Aastha Intermediates limited 

3. Abhishek Industries Limited 

4. ABT Textiles Private limited 

5. Addlslonl Paints & Chemicals Limited 

6. Adinaths Textiles limited 

7. Adisankary Spinning Mills limited 

8. Adltya Mills Limited 

9. 

10. 

11. 

12. 

13. 

14. 

15. 

16. 

17. 

18. 

ADP Chemicals PYL Ltd. 

Advance Detergents Limited 

Aelcta limited 

Aero Pharma limited 

Agarpara Jute Mills Limited 

Aggarsain Spinners Limited 

Agrimore limited 

Ahmedabad New Cotton Mills Limited 

Akshaya Textiles Limited 

Alagirl Spg. & Wvg. Mills Pvt. Limited 

19. A1kem Labs. Ltd. 

20. 

21. 

22. 

23. 

Alpine Industries Limited 

Alumeco India ExtruSion Limited 

Amal limited 

Amit Processors (P) Limited 

24. Amrit Banaspati Co. Limited 

25. Amrutanjan Limited 

26. Amrutanjan Limited 

27. 

28. 

Andhra Organics Limited+B2 

Andhra Pradesh Fibres Umlted 

134 
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29. 

30. 

31. 

32. 

33. 

34. 

35. 

36. 

37. 

38. 

39. 

40. 

41. 

42. 

43. 

44. 

45. 

46. 

47. 

48. 

49. 

50. 

51. 

52. 

53. 

54. 

55. 

56. 

57. 
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Andhra Pradesh Steel Limited 

Anjani Synthetics Limited 

Apeejay Industries limited 

API Associates limited 

Apollo Tubes Limited 

ARB Bearings Limited 

Areot Textile Mill limited 

Ariat Petro Chemicals Pvt. ltd. 

Arlhant Industries Limited 

Arlhant Steel & Alloys limited 

Arilene Textiles Limited 

Arlan Khimjee Ginning & Processing 
Company (P) ltd. 

Armor Chemicals Limited 

Aruna Mills Limited 

Ashima Limited 

Ashoka Alloy Steel Limited 

Asia Fab Limited 

Asian Fertilizers Limited 

Asromi Tubes Pvt. Limited 

Assam Cotton Mills limited 

Assam Frontier Tea Ltd. 

Atlantic Spinning and Wvg. Mills Limited 

Auckland International Limited 

Austin Engineering Company Limited 

Ayyappan Textiles Limited 

Baga/kot Udyog Limited 

Sal Pharma Limited 

Balaji Herbal & Spices Extracts Pvt. Limited 

Balkrishna Industries Limited 

58. 

59. 

60. 

61. 

62. 

63. 

64. 

65. 

66. 

67. 

66. 

69. 

70. 

71. 

72. 

73. 

74. 

75. 

76. 

77. 

78. 

79. 

80. 

81. 

82. 

83. 

84. 

85. 

86. 

2 

Bannarl Amman Spinning Milia Limited 

Banswara Textile Mills Limited 

Barak Valley Tea Company 

Baroda Rayon Corporation limited 

Beck India limited 

Bellary Steels & Alloys Limited 

138 

Bengal Chemicals & Pharmaceuticals Limited 

Berger Auto & Industrial Coatlnga ltd. 

Best & Crompton Engineering Limited 

Bhagwanti Rubber & Allied Products Limited 

Bharat Battery Mfg. Co. Pvt. Limited 

Bharat Fertiliser Industries limited 

Bharat Immunologlcals & Biologicals Corpn. 
Ltd. 

Bhawani Mills Limited 

Bhiwanl Denim and Apparels limited. 

Bhoruka Textiles Limited 

Bhushan limited 

Bljlee Products (India) Pvt. limited 

Blnny Limited 

Blrla Cotton Spg. & Wvg. Mills limited 

Blrla VXL Limited 

Bojaraj Textile Mills Limited 

Bombay Burmah Trading Corpn. Ltd. 

Bombay Conductors & Electrlca18 

Bombay Drugs and Pharmas limited 

Bombay Silk Milts Limited 

Brindavan Alloys Limited 

Broach Textiles Mills Limited 

C.T. Cotton Yam Limited 



137 ASVlNA 25, 1930 (S&a) to QIltlSIions 138 

2 2 

87. Cachet Pharmacautlcal8 Ltd. 117. Dakshinanchal Vldyut Vltran Nigam Limited 

88. Calama Industries Pvt. limited 118. Damodar Threads Limitad 

89. Calcutta Chemical Company Limited 119. Davangere Sugar Company Limited 

90. Calcutta Electrical Lamps Works Limited 120. DCM Limited 

91. Carara Springs Limited 121. DCM Shriram Consolidated Umited 

92. Canara Steel Limited 122. DCM Shriram Industries Limited 

93. Cardwell Spinning Mills Pvt. Limited 123. Deewan Tyre Limited 

94. Cawnpore Sugar Works Limited 124. Delta Limited 

95. CCL Products (INDIA) Ltd. 125. Delta Paper Milia Limited 

96. CEAT Tyrel of India Limited 126. Detergents India limited 

97. Cement Corporation of India limited 127. Dev Shree Cement Limited 

98. Centron Industrial AlUanee Limited 128. Devarson. InDtrI.. Pvt. Limited 

99. Century Iron & Steel limited 
~ 

129. Dhampur Sugar (Kuhipur) Limited 

100. Century Tubes limited 130. Dhampur Sugar Mills limited 

101. Chadha Sugars (P) Limited 131. Dhanamall Silk Mills Pvt. Limited 

102. Chakolas Spg. & Wvg. Mills Limited 132. Diamond Agro Industries limited 

103. Chatta Sugar Company Limited 133. Diamond Cables Limited 

104. Chhabra Spinners Ltd. 134. Dimond Textiles Mills Pvt. Limited 

105. Chokai Tubes Company 135. Oil Limited 

106. Chola Textiles Limited 136. Dlwan Rubber Industries limited 

107. Chromatic India limited 137. Dodballapur Spinning Mills Limited 

108. Cifatul Limited 138. Dolwala Sugar Company Limited 

109. Circar Jute Mills Pvt. Limited. 139. Dominor Leathers Limited 

110. Claris Life Sciencas 140. Donear Indultri.. Limited 

• 111. Colour Chem limited 141 . Dunlop India Limited 

112. Corarnandel Cements Limited 142. DWD Pharmaceuticals 

113. Cosmos Industries limited 143. Dyna Hitech Powersystem Limited 

114. D.S. V. Cotton Mills Limited 144. Dyan.mix Diary Industries Limited 

115. Daewoo Motors India limited 145. East India Commercial Co. Limited 

116. Dakshin Haryana Sijli Vltran Nigam Limited 146. East India Cotton Mfg. Co. limited 
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147. 

148. 

149. 

150. 

151. 

152. 

153. 

154. 

165. 

156. 

157. 

158. 

159. 

160. 

161. 

162. 

163. 

164. 

165. 

186. 

167. 

168. 

169. 

170. 

171. 

172. 

173. 

174. 

175. 
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East India Syntex Limited 

Eastem Naphtha Chemicals Limited 

Eastem Sugar and Industries Limited 

Eggor Paper Moulds Limited 

Eicher Motors Limited 

Elan ~harma (India) Private Limited 

Electric Lamp Manufactur8ra (India) Limited 

Electrosteel Castings limited 

Ellora Steels Limited 

Emami Limited 

Emami Paper Mills Limited 

Empire Plantations (I) Ltd. 

Emtex Industries Inelia Limited 

Escorts Umited 

EskyKnit India Limited 

Euresian Ethchem Ltd. 

Eurospin Industries Limited 

Everest Cycles Limited 

Everest Organics Limited 

Everest Paper Milia Pvt. Limited 

Fena (P) Limited 

Fine Fragrances Private Limited 

Fourrts (Inelia) Laboratories Pvt. Ltd. 

Futuristic Offshore Services & Chemicals 
Limited 

G E Motors India Umited 

G.K. Steel & Allied Industries 

G.S.l. (India) Limited 

Ganesh Benzoplast Limited 

Ganesh Flour Limited 

176. 

178. 

179. 

180. 

181. 

182. 

183. 

184. 

185. 

186. 

187. 

188. 

189. 

190. 

191. 

192. 

193. 

194. 

195. 

196. 

197. 

198. 

199. 

200. 

201. 

202. 

203. 

100W6llons 

2 

Garg Furnace Limited 

Gaurav Paper Mills limited 

GE Lighting (I) Limited 

Geethanjaly Mills Limited 

Gobald Textiles limited 

Golden Proteins Limited 

Gora Mal Hart Ram Limited 

Govind Rubber limited 

Govindwal Steels Limited 

Gularat Aluminum Extrusions Pvt. Limited 

Gujarat Ambuja Cements Limited 

Gujarat Carbon and Industries limited 

Gujarat Industries Power Company Limited 

GUV Paper Mills Limited 

Gwalior Sugar Co. Limited 

Gyatri Starchkem Limited 

Haffklne Bio-Pharmaceutical Corporation Ltd. 

Haftkine Aintha Pharma Limited 

Hamsavni Spinners Limited 

Hanil Era Textiles Limited 

Hanjer Fi~res Limited 

Hardcastle & Waud Manufacturing Co. 
Limited 

Haryana Concast Limited 

Haryana Petrochemicals Limited 

Haryana Power Generation Corporation 
Limited 

Haryana Telecom Limited 

Haryana Tractors Limited 

Haryana Tube Mfg. Co. Limited 
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204. Haryana Vidyut Prasaran Nigam Limited 234. Industrial Organics Umited 

205. HEG Limited 235. Industrial Progrea 

206. Heinz India Private Limited 236. Inox Air Products Limited 

207. Hemadri Cements limited 237. IPF V1karam India limited 

208. Henkel India Limited 238. IPI Steel Limited 

209. Henkel Splc India Limited 239. lsagro (ASIA) Agro Chemicals Pvt. Umlted 

210. Hind Lamps limited 240. lapat Profiles India Limited 

211. Hindaleo Industries Limited 241. J.D. Orgochem Umited 

212. Hlndoon River Mills Limited 242. J.B. Chemicals and Pharmaceuticals limited 

213. Hindustan Antibiotics Limited 243. J.K. Pharmachem limited 

214. Hlndustan Cables Limited 244. J.K. Snythetics Limited 

215. Hindustan Fluorocarbons Limited 245. J.K. Cotton Spg. & Wvg. limited 

216. Hindustan Lever Limited 246. J.K. Hellen and Curtia limited 

217. Hlndustan Organic Chemicals Limited 247. J.K.T. Fabrics Limited 

218. Hindustan Paper Corporation limited 248. J.L Morison (India) limited 

219. Hlndustan Steel Ltd. 249. J.R. Organics limited 

220. Hindustan Development Corporation Limited 250. J.R. Organics Limited 

221. Hooghly Milia Projects Limited 251. Jagdale Industries Umited 

222. Hytone Textiles limited 252. Jaiklshandaa Mall Jute Products Pvt. Limited 

223. I.C. Textiles Ltd. 253. Jaipur Polyspln Limited 

224. I.V.P. Limited 254. Janakiram Milia Limited 

225. 101 Limited 255. Janata Spinning Mill. Pvt. limited 

226. Indchemie Health Specialities Pvt. Ltd. 256. Jay Synth Dyechem Limited 

227. Indian Drugs & Pharmaceuticals limited 257. Jaylakami 011 Chemicals Industrle. limited 

228. Indltal Chemicals limited 258. Jaysynth Anthraquino limited 

229. Indl. Phanna Pvt. Ltd., 259. Jaysynth Dyestuff (India) Limited 

230. Indo Rarna Textiles Limited 260. JBF Industries Limited 

231. Indo-Japan Steels Limited 261. Jenson & Nlcoholson (INDIA) Limited 

232. Indra Organic Limited 262. Jindal Saw Limited 

233. Indu Spin Industries Limited 263. Jindal Vegetables Products Umited 
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264. 

265. 

266. 

267. 

268. 

269. 

270. 

271. 

272. 

273. 

274. 

275. 

276. 

277. 

278. 

279. 

280. 

281. 

282. 

283. 

284. 

285. 

286. 

287. 

288. 

289. 

290. 

291. 

292. 
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Jotindra Steel & Tubes Limited 

Juggilala Kamlapat Jute Co. limited 

Jyoti Overseas Limited 

K.R. Foods Limited 

Kajaria Yams and Twines Limited 

Kalmeshwar Text. Mills Limited 

Kalyani Spg. Mills limited 

Kalyanpur Cements Limited 

Kamadglri Synthetics Limited 

Kanha Vanaspati Limited 

Kankanarrah Co. Limited 

Kanoi Paper & Industries Limited 

Kanpur ElectricHy Supply Company (KESCO) 

Kamataka Silk Industries Corporation Ltd. 

Kasat Paper and Pulp Limited 

Kasturi Mills Limited 

Kaygaon Paper Mills Limited 

Kedia Overseas Limited 

Kedia Vanaspatl limited 

KEI Industries Limited 

Kerele Automobiles Limited 

Kerala State Drugs & Pharmaceuticals 
Limited 

Kesoram Industries Limited 

Kesri Vanaspati Products Limited 

Keswani Synthetics Industries Limited 

Khader Spinners (P) limited 

Khaitan India Limited 

Khanna Paper Milia Limited 

Kichha Sugar Co. limited 

1 

293. 

294. 

295. 

296. 

297. 

298. 

299. 

300. 

301. 

302. 

303. 

304. 

305. 

306. 

307. 

308. 

309. 

310. 

311. 

312. 

313. 

314. 

315. 

316. 

317. 

318. 

319. 

320. 

321. 

322. 
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KlrIoakar Batteries Private Limited 

KKP Textiles limited 

Klar Sehen Pvt. Limited 

Kohinoor India Pvt. Limited 

Konark Jute Limited 

Kongarar Spinners (P) Limited 

Kongarar Textiles Limited 

Ko.... (India) Limited 

K088n Industries Pvt. limited 

Kothari Global Limited 

Kothari Plantations & Industries Ltd. 

Kovilatti Lakshmi Roller Mill Limited 

Krishna Lifestyle Technologies limited 

KRM Intemational Limited 

KSL and Industries Limited 

Kumar Coptex limited 

Kumar Tyre Mfg. Co. Limited 

Kumaragiri Textiles Limited 

Kusum Products Limited 

L. Kant Paper Mills Limited 

L.P. Gas Equipment Pvt. Ltd. 

L.S.P. Agro Limited 

Lakhani India Limited 

Lakshmi Apparels and Wovens Limited 

Lakshmi Shanmuga Spg. Milia Limited 

Lakshmi Sugar Mills Co. Limited 

Laxmi Board & Paper Mills Limited 

Lever India Exports limited 

Lifeline Biotech 

LML limited 

144 
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323. Ludhiana Steel Limited 351. Microwyth Fashion Pvt. Limited 

324. M H MUIs & Industries Limited 352. Modem Mills Limited 

325. M.P. State Textile Corporation Limited 353. Modem Syntex (India) Limited 

326. Madannapalle Spg. Mills Umlted 354. Modi Rubber Limited 

321. Madhauban Chemical & FertlHzers Limited 355. Modipon Limited 

328. Madhusudan Industries limited 356. Modiatone Limited 

329. Madhyanchal Vidyut Vitran Nigam Limited 351. Mohan Jute Mms Umited 

330. Mahadeo Fertilizers Limited 358. Mohan Steels Limited 

331. Maharashtra Agro Industries Dev. Corp. 359. Montari Industries Limited 
limited 

360. Mordl Textiles & Processors Limited 
332. Maharashtra State Electricity Distribution Co. 

Morepen laboratories Limited 
Ltd. 

361. 

333. Maharuhtra State Power Generation Co. 362. Mukand Limited 

Limited 363. Mukerian Papers Limited 

334. Mahavir Spinning Mills Limited 364. MUL Dentpro Pvt. Limited 

335. Mahendra Petrochemicals Ltd. 365. Muriidhar Ratanlal Export Limited 

336. Mahindra Ugine Steel Co. Limited 366. Mysore Sugar Co. Limited 

337. Maikaal Fibres Limited 367. N.R. Paper and Board Umited 

338. Mandya National Papers Mills Limited 368. Nagammal Mills Umited 

339. Mankind Pharma Pvt. Ltd. 369. Nahar Exports Limited 

340. Mansuldl Industries Limited 370. Nainl Papers limited 

341. Mansu~ur Sugar Mills Limited 371. Narayan Krishna Spinners Pvt. Limited 

342. Mapra Laboratories Pvt. Limited 372. Narbada Steels Limited 

343. Maris Spi.,ners Pvt. Limited 373. Nath Pulp & Papers Mills Limited 

344. Markanda \fanaspatl Mills Limited 374. Nathani Paper Mills Limited 

345. Marmagoa Steel Limited 375. National Agro Chemicals Industry limited 

346. May & Baker (I) Limited 376. National Engineering Industries Limited 

347. Meghdoot Projects Limited 377. National Fertilizers Limited 

346. Menon & Menon Limited 378. National Industrial Corporation Limited 

349. Metroni Drugs Pvt. Limited 379. National Jute Manufactures Company Limited 

350. Mewar Textiles Mills limited 380. National Organic Chemical Industries Limited 
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381. 

382. 

383. 

384. 

385. 

386. 

387. 

388. 

389. 

390. 

391. 

392. 

393. 

394. 

395. 

396. 

397. 

398. 

399. 

400. 

401. 

402. 

403. 

404. 

405. 

406. 

407. 

408. 

408. 
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National Sewing Threads Co. Limited 

Natural Products Export Corporation Limited 

Nav Bharat Paper Mills Limited 

Nava Kamataka Steel Limited 

Nav-Jyoti Inv&stment & Dealers Limited 

Nawabganj Sugar Mills Co. Limited 

NCS Sugars Limited 

Neelam Jute Pvt. limited 

Neelikon Food Dyes and Chemical Limited 

Neon Laboratories Ltd. 

Nepa Limited 

NEPC Textiles Limited 

New Central Jute Mille Co. Limited 

New Horizon Sugar Mills Pvt. Limited 

New India Sugar Mills limited 

New Phaltan Sugar Work Limited 

New Rajpur Mills Co. limited 

New Tea Co. Ltd. 

Niranjan Singh Karta Singh Forgings Pvt. 
Limited 

Nlrlon Limited 

Niwas Spinnings Mills Limited 

Nlzam Deccan Sugars Limited 

Nizam Sugar Fadory limited 

Nuddea Industries Limited 

Ochaa Labs Pvt. Ltd. 

Ondeo Nalco India Limited 

Optel Communication Limited 

Orbit Communication Limited 

Orbit Exports Limited 

409. 

410. 

411. 

412. 

413. 

414. 

415. 

416. 

417. 

418. 

419. 

420. 

421. 

422. 

423. 

424. 

425. 

426. 

427. 

428. 

429. 

430. 

431. 

432. 

433. 

434. 

435. 

436. 
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Orbit Polyester Limited 

Orient Steel & Industries Limited 

Oswal Spng. & Wvg. Mills Co. Limited 

Oswal Sugars Limited 

148 

Oswal Vanaspati and General Industrie. 
Limited 

Overseas Health Care Pvt. Limited 

Oxford Industries Limited 

Ozone Pharmaceuticals Limited 

Pacific Cotspin Limited 

Padam Cotton Yams Limited 

Pahwa Cycles Private Limited 

Panacea Bio Tec limited 

Panchsheel Paper Mills Limited 

Panjon limited 

Pantaloon Industries limited 

Paragon Textile Mills Pvt. Limited 

Paramount Communications Limited 

Parasam Puria (I) Limited 

Parasrampuria Synthetics Limited 

Parenteral Drugs (India) Limited 

Paschimanchal Vidyut Vitran Nigam Limited 

Patel Engineering Co. (S) Limited 

PCI Papers limited 

Poddar Projects Limited 

Polymer Papers Limited 

Power Transmission Corp. of Uttaranchal 
Limited 

Prabhat Solvent Extraction Industries Pvt. 
Ltd. 

Prabhudas Kishordas Tobacco Products Pvt. 
Ltd. 
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437. 

438. 

439. 

440. 

441. 

442. 

443. 

444. 

445. 

446. 

447. 

448 . 

449. 

450. 

451. 

452. 

453. 
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Pragati Paper Mills Limited 

Prakash Jute Industries (P) limited 

Pranavadtty Spinning Mills Limited 

Prashant India limited 

Precise Laboratories Limited 

Prime Industries limited 

Prudential Sugar Corporation Limited 

PTC India Limited 

PTL Enterprises Limited 

Pulliccar Mills Limited 

Pulp Products Limited 

Punjab Iron & Steel Co. Limited 

Punjab Spg. & Wvg. Mills Limited 

PUlVanchal Vidyut Vltran Nigam limited 

Pushpsons Industries Limited 

PVP Limited 

R.B.S. Rubber MUls Pvt. Limited 

454. R.K. Texcon (India) Limited 

455. R.S.R. Mohota Spg. & Wvg. Mills Limited 

456. Raashi Fertilizers Limited 

457. Radhika Spinning Mills Limited 

458. Raghuvar India Limited 

459. 

460. 

461. 

462. 

463. 

464. 

465. 

Rainbow Ink & Varnish Mfg. Co. Pvt. 
Limited 

Raipur Alloys & Steel Limited 

RajaJakshmi Textile Processors Limited 

Rajashree Sugars and Chemicals Limited 

Rajasthan Petro Synthetics Limited 

Rajasthan Polyesters limited 

Rajasthan Spinning & Weaving Mills Limited 

466. 

467. 

468. 

469. 

470. 

471. 

472. 

473. 

474. 

475. 

476. 

4n. 

478. 

479. 

480. 

481. 

482. 

483. 

484. 

2 

Rajdeep Industrial Pvt Limited 

Rajgarhia Paper Mills Pvt. Limited 

Rajgopal Textiles Mills Pvt. Limited 

Rajinder Tubes Limited 

Rajkumar Mills Limited 

Raison Industries Limited 

Ram Gopal Biria Textile Limited 

Rama Fibres Limited 

Rama Petrochemicals Limited 

Rama Oualltex Limited 

Rampur Fertilizers Limited 

Rana Mohendra Papers Limited 

Rana PApers limited 

Ranjan Chemicals Limited 

Rasi Exports limited 

Rathi lapat Limited 

Regency Aquaelectro and Motel resorts 
Limited 

Reliance Energy Limited 

Reliance Ispat Industries limited 

485. Res Chemol Pvt. Limited 

486. Reshma Fabrics Limited 

487. 

488. 

489. 

490. 

491. 

492. 

493. 

494. 

Rohan Dyes and Intermediates Limited 

Roshan Lal Paper Mills Pvt. Limited 

RPG Life Sciences Limited 

RSL Industries Limited 

Ruby Rubber Works Limited 

Ruia Cotex Limited 

S. Kumar EnterpriSes (Synfab) Pvt. Limited 

S.K. Cotex Limited 
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495. 

496. 

497. 

498. 

499. 

500. 

501. 

602. 

503. 

504. 

505. 

506. 

507. 

508. 

509. 

510. 

511. 

512. 

513. 

514. 

515. 

516. 

517. 

518. 

519. 

520. 

521. 

522. 

523. 

524. 
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S.L.S. Textiles Limited 

S.L. V. Spinning Mills Limited 

S.R. Oils & Fats limited 

Sam rat Spinner Limited 

Sanganeriya Woollen Mills Limited 

Sanghi Polysters Limited 

Sanjay Papar & Chemical Industries limited 

Sarada Fertilizers Limited 

Saraf Textiles & Industries Limited 

Saraswati Industrial Syndicate Limited 

Saraswati Steel & Alloys Limited 

Saraya Sugar Mills Pvt. limited 

Sarda Papers Limited 

Sarita Synthetics and Industries Limited 

Saroja Mills limited 

Sasvad Mali Sugar Factory Limited 

Schenctady Herdillia Limited 

Sekhsaria Chemicals Ltd. 

Sekhasarla Chemicals Ltd. 

Seksaria Blswan Sugar Factory Limited 

Shaktl Pumps (India) Limited 

Shamli Papers Mills Limited 

Shital Fibres Limited 

Shiva Cement limited 

Shivna Spinners Limited 

Shree Acids and Chemicaia limited 

Shree Ajit Pulp and Paper Limited 

Shree Hari Raj Paper Mills limited 

Shree Rajeshwaranand Paper Mills Limited 

Shree Ram Mills Limited 

525. 

526. 

527. 

628. 

529. 

530. 

531. 

532. 

533. 

534. 

535. 

536. 

537. 

538. 

539. 

540. 

54~. 

542. 

543. 

544. 

545. 

546. 

547. 

548. 

549. 

550. 

551. 

552. 

553. 

554. 
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Shree Sltaram Mills Limited 

Shree Swami Harigirl Paper Mills Limited 

Shree Synthetics Limiied 

Shree Vani Sugars & Industries limited 

Shri Amrita Mills Limited 

Shri Ishar Alloy Steel limited 

Shrl Rani Lakshmi Ginning Wvg. MlHs LImIted 

Shrinlwas Fertilizers Limited 

Shrivatsa International Limited 

Shruthi Synthetics Limited 

Shukla-Manseta Industries Pvt. limited 

Siddharth Colourchem limited 

Siddheshwari Paper Ydyog Limited 

Sidmak Laboratories (I) Pvt. Limited 

Siffa Coated Steels 

Simplex Castings Pvt. limited 

Siruguppa Sugars & Chemicals Limited 

Sitalakshmi Mills Limited 

Sivaraj Spinning Mills Limited 

Smruthi Organics Ltd. 

SMS Pharmaceuticals Ltd. 

SNS Textiles Limited 

Somani Iron & Steel limited 

Someshwara Cements & Chemicals Limited 

Sonu Synthetics limited 

Sooraj Automobiles Limited 

Sorabh Cement Limited 

Southem Textiles limited 

Sowdeswari Amman Spinners Limited 

SPBL Limited 
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555. Speciality Papers Limited 585. Sri Venkatesa MUla Limited 

556. Spectrum Power Generation Limited 586. Stadmed Private Limited 

557. Spentex Induatrlee Limited 687. Standard Mills Co. limited 

558. Srea Slvakaml Milia Limited 588. Standard Surfactants Limited 

559. Sree Akllandeshwari Mills Pvt. limited 589. Stedman Phannaceuticals Pvt. limited 

560. Sree Ganesar Textile Mille limited 590. Steel Strips limited 

561. Srea Kumara Vel Textiles Limited 591. Stella Silks Limited 

562. Sr.. Meenakahi Sundaram Textile Limited 592. Sudhan Spinning Mills Limited 

563. Srea Raja Rajeswari Paper Mille Limited 593. Sudltl Industries Limited 

584. Sr.. Saruwathl Milia Limited 594. Sugaull Sugar WorD Limited 

565. Srea Siadeawara Textile Mills Pvt. Limited 595. Sulchn. Papers Mill. Limited 

566. Sr.. Uma Parameswari Mills Limited 596. Sulochana Cotton Spg. Mills Limited 

567. Srea Valllappa Textile Limited 597. Sunita Textile. Pvt. LImited 

568. Sri Asoka Textiles Limited 598. Sunways India Ltd. 

569. Sri Ambal Mills Limited 599. Super Fibre. Limited 

570. Sri Anjaneya Cotton Mills Limited 600. Super Syncotex (India) Limited 
I 

571. Sri Annapuma Cotton Mills & Ind. Limited 601. Superior Industrial Enterprises Limited 

572. Sri Chakra Cements limited 602. Superior Industries limited 

573. Sri Durga Cement Company Limited 603. Supreme Paper Mills Limited 

574. Sri Ganapathy Mills Co. Limited 604. Sural Industries Limited 

575. Sri Jayajothi and Co. Limited 605. Surindra Engineering Company Pvt. Limited 

576. Sri Jayalakshmi Spinning Mills Limited 606. Surya Twines (P) Limited 

5n. Sri Mallni Spinning Mills limited 607. Surya Agro Oils Limited 

678. Sri Murali Spinning Mills Limited 608. Swarup Vegetable Products Industries Umited 

579. Sri Natesar Spg. & Wvg. Mills Limited 609. Swastika Sultlngs Limited 

580. Sri Sakthi Textiles Limited 610. Sylvania & Laxman limited 

581. Sri Sarvesh Cotton Mills Limited 611. Tai Chonbang Textile Industries Umited 

582. Sri Shanmugavel Mills limited 
612. Tamarai Mills limited 

683. Sri VaraJakshml Jute Twine Mills Pvt. Limited 
613. Tamil Nadu Tea Plantation Corporation 

584. Sri Velayudhaswamy Spinning Mill limited Limited 
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614. 

615. 

616. 

617. 

618. 

619. 

620. 

621. 

622. 

623. 

624. 

625. 

626. 

627. 

628. 

629. 

630. 

631. 

632. 

633. 

634. 

635. 

636. 

637. 

638. 

639. 

640. 

641. 

642. 

643. 
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Tata SSL limited 

TECIL Chemicals and Hydro Power Limited 

Tenta Valley Tea Co. Ltd. 

Telephone Cables Limited 

Tepcon Intematlonal (INDIA) Limited 

Terene Fibres India Pvt. limited 

Thapar Concast Limited 

The Ahmedabad Advania Mills Limited 

The Aluminium Industries Limited 

The British India Corpn. limited 

The Budge Budge Company Limited 

The Champdany Industries Limited 

The Dawn Mills Company Limited 

The Fertilizer Corp. of Intiia Limited 

The Ganges Manufacturing Co. limited 

The Indian Iron & Steel Company limited 

The Indian Seamless Limited 

The Jay Engineering Works limited 

The Kolhapur Steel Limited 

The LakshmlJI Sugar Mills Co. limited 

The Madras Vanaspatl Limited 

The Moran Tea Co. (India) Ltd. 

The Narasimha Mills Limited 

The Rajaratna Mills Limited 

The South India Paper Mills Limited 

The Travancore Rayon limited 

Three M Paper Mfg. Co. Pvt. limited 

Tirumala Seung Han Textiles Limited 

Tirupatl Fibres & Industries Limited 

Tirupatl Sugars limited 

644. 

645. 

646. 

647. 

648. 

649. 

650. 

651. 

652. 

653. 

654. 

655. 

656. 

657. 

658. 

659. 

660. 

661. 

662. 

663. 

664. 

665. 

666. 

667. 

668. 

669. 

670. 

671. 

672. 

to OIlll8Iions 156 

2 

Tirupur Cotton Spg. & Wvg. Mills Limited 

Traco Cable Co. Limited 

Tractors & Farm Equipment limited 

Travancore Sugars & Chemicals limited 

Travancore Titanium Products limited 

Trent Limited 

Trichy Steel Rolling Mills Limited 

Tulsianl Builders & Textiles (P) limited 

Tunga Alloys & Steel Pvt. limited 

Tushaco Pumps Private Limited 

Tuticorln Spinning Mills Limited 

UB Distilleries Limited 

Udiy Pyrocables Pvt. limited 

UMI Special Steel limited 

Unimark Ltd. 

United Pulp & Paper Mills Limited 

Unity Mills Pvt. Limited 

Uniworth Textiles Limited 

UP Power Corporation Limited 

UP State Textile Corporation Limited 

Upper India Bearings & Brushing Pvt. Limited 

Upper India Steel Mfg. & Engg. Co. Limited 

Usha Martin Limited 

Uttar Haryana Sijli Vitran Nigam Limited 

Uttar Pradesh Jal Vidyut Nigam Limited 

Uttar Pradesh State Spg. Co. Limited 

Uttar Pradesh State Sugar Corporation Ltd. 

Uttaranchal Jal Vidyut Nigam Limited 

Uttaranchal Power Corpn. Limited 
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673. V.V.F. Limited 

674. Vamahadhara Paper Mills Limited 

675. Vanaja Textile limited 

676. Vanavll Dyes and Chemicals Limited 

6n. Vapi Paper Mills Limited 

678. Varadhalakshmi Mills Limited 

679. Vardhaman Industries Limited 

680. Vashistl Detergents Limited 

681. Veena Textiles Limited 

682. Vegetable Products limited 

683. Vegetable Vitamin Foods Co. Limited 

684. Venkatalakshmi Textiles Pvt. Limited 

685. Victoria Mills limited 

686. Vldarbha Paper Mills Limited 

687. Videocon Industriel' Limited 

688. 

689. 

690. 

691. 

Vidyut Metallics Limited 

Vijay Silk House (Varansl) limited 

Vijayeswarl Textiles Limited 

Vijaykumar Mills Limited 

692. Vlkram Steel Pvt. limited 

693. Vlppy Splnpro limited 

694. Virchow laboratories Limited 

695. Vishal Costspin Limited 

696. Vishal Papertech (India) Limited 

697. Vishwabharathi Textiles Limited 

698. Waldies Limited 

699. Waterman Industries Pvt. ltd. 

700. Well Pack Papers & Containers Limited 

701. 

702. 

703. 

704. 

705. 

706. 

707. 

708. 

709. 

710. 

711. 

712. 
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Wescare India Limited 

West Bengal Agro Textile Corporation Limited 

West Coast Paper Mills Limited 

Westem India Cotton Limited 

Wheelabrator Alloy Castings Limited 

White House Cotton Industries limited 

Wings Pharma (P) Ltd. 

Winsome Intemational Limited 

Wintae Ltd. 

Yemmlganur SPG. MlHs limited 

Zenith Limited 

Zenith Steel Pipes & Indus. Limited. 

ADB Loan. 

53. SHRI AJIT JOGI: Will the Minister of FINANCE 
be pleased to etate: 

(a) the States to which the Aalan Development Bank 
has sanctioned loans during each of the last three years; 

(b) the projects relating to Chhattisgarh therein and 
the amount sanctioned thereof; 

(c) the time by which the use of above loan is likely 
to start and the terms of such loans; 

(d) whether the interest on these loans is to be paid 
by the Union Govemment; and 

(e) if so, the amount of annual interest to be paid 
on the said loans? 

THE MINISTER OF STATE IN THE MINISTRY OF 
FINANCE AND MINISTER OF STATE IN THE MINISTRY 
OF PARLIAMENTARY AFFAIRS (SHRI PAWAN KUMAR 
BANSAl): (a) 14 Loan Agreements have been singed 
during the period as per details below: 
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S.No. Year Nos. of Loans 
Signed 

1. 2006 02 

2. 2007 08 

3. 2008 04 

(b) The projects relating to Chhattlsgarh are asunder: 

Loan No. Name of the Project 

States involved singed 

Kerala and Chhattisgarh 

Uttarakhand, West Bengal, Jammu & Kashmir, and Madhya 
Pradesh 

Assam, Kamataka, Rajasthan and Madhya Pradesh 

Amount 
(US$ million) 

2159-IND Chhattfsgarh Irrigation Development Project 46.1 

2050-IND Chhattisgarh State Roads Development Sector Project 180.0 

(c) Loan No. 2159-IND became effective on 30th 
June, 2006 and the loan closing date Is 31st March. 
2013. Loan No. 2050-IND became .ffectlve on 14th 
January, 2005 and the loan closing date is 31st January, 
2009. Th. disbursement as on August. 2008 is US$ 3.7 
million and US$ 51.2 million in the case of Loan No. 
2159-IND and Loan No. 2050-IND respectiv.ly. The terms 
of the loans are as applicable to Ordinary Capital 
R.sources (OCR) loans of ADB. 

(d) For the loans signed after 1.4.2005, Int .... t is to 
be paid by the States concemed except in the case of 
special category states and Jammu & Kashmir where the 
interest Is paid by the Union Govemment. 

(e) The amount of interest is calculated every six 
months on the baais of disbursed and outstanding debt 
at the rate applicable as specified in the respective loan 
agreement. 

[English} 

National Urban Regulatory Authority 

54. SHRI S.K. KHARVENTHAN: Will the Minister of 
URBAN DEVELOPMENT be pleaded to state: 

(a) whether the Govemment has any proposal to set 
up National Urban Regulatory Authority on the lines of 
TRAI; 

(b) if so, the details thereof; and 

(c) the time by which the new Authority is Hkely to 
be set up? 

THE MINISTER OF STATE IN THE MINISTRY OF 
URBAN DEVELOPMENT (SHRI AJAY MAKEN): (a) to 
(c) No. Sir The Union Govemment does not propose to 
set up National Urban Regulatory Authority having country-
wide jurisdiction. since matters relating to Local 
Govemment inctuding Urban Govemance fall in State List 
as per List-II of Seventh Sch.dule of the Constitution of 
India. 

{TflInsllllionj 

Aaalatanee to Munlclpalltl.. In Jharlchllnd 

55. DR. DHIRENDAA AGARWAL: Will the Minister 
of URBAN DEVELOPMENT be pleased to state: 

(a) whether the Union Govemment has provided any 
assistance to the municipalities in Jharkhand; 

(b) if so, the details thereof during the last three 
years; 

(c) whether any proposal in this regard sent by the 
Jharkhand Govemment during the last three years is 
pending with the Union Government for approval; and 

(d) if so, the reasons therefor and the likely time 
taken in clearing the project? 

THE MINISTER OF STATE IN THE MINISTRY OF 
URBAN DEVELOPMENT (SHRI AJAY MAKEN): (a) and 
(b) 'Ranchi Water Supply Project' in Ranchi. Jharkhand 
has been sanctioned und.r Urban Infrastructure and 
Governance (UIG) Component of Jawaharlal Nehru 
National Urban Renewal Mission (JNNURM) for an 
approved cost of Rs. 288.39 crore and Additional Central 
Assistance (ACA) committed Rs. 230.71 crore In 2008-09. 
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Further, projec18 MnCtioned under another ICheme namely 
Accelerated Urban Water Supply Programme (AUWSP) 
is .. follows:-

(As. in lakh) 

Further, projects sanctioned under another scheme 
namely Urban Infrastructure Development Scheme for 
Small and Medium Towns (.uIDSSMT) of JNNUAM Is 
enclosed as the Statement. 

2005·06 2006-07 2007-08 (e) No project proposal is pending. 

18.09 339.87 96.181 (d) Does not ariee. 

St.,.",.nt 

Utb8n Inlrsstrutu", 06I1t1/op1'nBnf ScINImtI for SITI8/1 8nd U«Iium Towns (UlDSSUT) 

Projtlcf..wIu _Ius 
(88 on 14. 10.2008) 

Overall Allocation (As. in Orore) 114.52 

Total AOA committed so far (Including incentive) (As. in Oror.) 78.62 

AOA released 80 far (As. in crore) 40.03 

Aemaining ACA can be committed 80 far (As. in Crore) 35.90 

Pending projects Nil 

(As. in Lakhs) 

Si.No. Nlmeof SchemeIName of COlt ToIII 181 Incenlive lsi 151 181 Total 
townrIciIiea component epplOVldby eIigIIIe InrIIIIrna 01.5% ntamenI IIlIIUnenI InaIIIment IIIeI88 

SLSC Cri'aI oflhe for DPR of ACA of ACA of ACA 
Share eIigIIIe preparation IIIeued reieased reJeue 
(80%) CenIrII during dui'ilg cUilg 

Share 2OQ5.06 2OQ6.()7 2007.()8 
(50%) 

Jharkhand 

1. Chas Wiler Supply 3324.19 2659.35 1329.88 49.86 0.00 0.00 1379.54 1379.54 

2. Solid Waste Management 567.62 454.10 227.05 8.51 0.00 0.00 235.56 235.56 

3 . Oeoghar Wiler Supply 4737.n 3790.22 1895.11 71.07 0.00 0.00 1966.17 1966.17 

4. Hazaribagh Solid Wasil Managemerd 569.17 455.34 227.67 8.54 0.00 0.00 236.21 23621 

5. Lohardaga SaM! WasIl Managemtli 447.8 35824 179.12 6.72 0.00 0.00 185.84 185.84 

Toial 4 5 9646.55 n1724 3858.62 144.70 0.00 0.00 4003.32 4003.32 
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(English] 

Prim. Lending Rat •• 

56. SHRI M.K. SUBBA: Will th" Minister of FINANCE 
be pleased to state: 

1'1 
(.8) whether due to the pressure of sky-rocketing 

prices and inflation, the RBI and the Nationalized Banks 
have raised their prime lending rates; and 

(b) if so, the details thereof alongwith the revision of 
Benchmark Prime Lending Rate (BPLR), Bank-wise? 

THE MINISTER OF STATE IN THE MINISTRY OF 
FINANCE AND MINISTER OF STATE IN THE MINISTRY 

OF PARLIAMENTARY AFFAIRS (SHRI PAWAN KUMAR 
BANSAL): (a) With effect from 18th October, 1994 the 
RBI has deregulated the interest rates on advances above 
Rs. 2 lakhs, including the housing loans and these interest 
rates are determined by the banks themselves with the 
approval of their Board of Directors subject to Benchmark 
Prime Lending Rates (BPLRs) and Spread guidelines. 

The RBI has taken monetary measures in recent 
months to control inflation. These include raising the cash 
Reserve Ratio (CRR) and Repo Rates which in tum has 
resulted in increase in cost of funds resulting in Increase 
in BPLR by banks. 

(b) Bank-wise details of revision of BPLR are given 
in the enclosed statements-I, II and III. 

StIIt.ment I 

SI.No. Name of the Bank BPLR 
Public Sector Banks As on 

31.3.2007 

2 3 

1. State Bank of India 12.25 

2. State Bank of B & J 12.50 

3. State Bank of H'bad 12.50 

4. State Bank of Indore 12.75 

5. State Bank of MY80re 12.50 

6. State Bank of Patlala 12.50 

7. State Bank of Saurashtra 12.50 

e. State Bank of Travancore 12.50 

9. Allahabad Bank 12.50 

10. Andhra Bank 12.25 

11. Bank of Baroda 12.50 

12. Bank of India 12.50 

13. Bank of Maharashtra 12.50 

14. Canara Bank 12.50 

15. Central Bank of India 12.50 

BPLR 
As on 

31.3.2008 

4 

12.25 

13.00 

13.00 

13.25 

13.25 

13.00 

13.25 

13.00 

13.25 

12.75 

12.75 

12.75 

13.25 

12.75 

13.00 

BPLR 
As on 

30.6.2008 

5 

12.75 

13.50 

13.00 

13.25 

13.75 

13.00 

13.25 

13.00 

13.00 

12.75 

12.75 

12.75 

13.25 

12.75 

13.00 

BPLR 
As on 

30.9.2008 

6 

13.75 

14.00 

14.00 

14.25 

14.00 

• 

14.00 

14.00 

14.00 

14.00 

14.00 

14.00 
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1 2 3 4 5 6 

16. Corporation Bank 12.50 13.00 13.00 14.00 

17. Dena Bank 12.75 13.00 13.00 14.25 

18. Indian Bank 12.50 12.50 12.50 14.00 

19. Indian Overseas Bank 12.50 13.25 13.25 14.00 

20. Oriental Bank of Commerce 12.50 13.25 13.25 • 

21. Punjab National Bank 12.25 12.50 12.60 14.00 

22. Punjab & Sind Bank 12.75 13.60 14.00 14.75 

23. Syndicate Bank 12.25 13.00 13.00 14.00 

24. Union Bank of India 12.60 12.75 12.75 

25. United Bank of India 12.50 13.25 13.25 14.25 

26. UCO Bank 12.75 13.50 13.50 

27. Ujaya Bank 12.25 13.00 13.00 

28. lOBI ltd. 12.75 13.25 13.26 14.26 

*N.A. 

Bfa,.",.", II 

SI.No. Name of the Bank BPLR BPLR BPLR BPLR 
Private Sector Banks As on As on As on As on 

31.3.2007 31.3.2008 30.6.2008 30.9.2008 

2 3 4 5 6 

1. Bank of Rajasthan 14.00 14.50 14.50 

2. Bharat Overseas Bank ltd. 12.50 • 

3. Catholic Syrian Bank Ltd. 13.00 14.50 14.50 

4. City Union Bank Ltd. 13.00 13.75 14.75 14.75 

5. Dhanalaxmi Bank Ltd. 14.50 15.00 15.50 16.00 

6. Federal Bank Ltd. 13.25 13.75 13.75 14.50 

7. J&K Bank Ltd. 13.00 13.00 14.00 14.50 

8. Kamataka Bank Ltd. 13.00 14.00 14.00 15.00 

9. Karur Vysys Bank ltd. 13.50 14.00 14.00 15.25 
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2 3 4 5 6 

10. Laxmi Vilas Bank Ud. 14.00 14.00 14.25 15.00 

11. Lord Krishna Bank Ltd. 14.75 • • • 

12. Nainltal Bank Ltd. 12.50 13.00 13.00 • 

13. Ratnakar Bank Ltd. 13.50 13.50 13.50 15.00 

14. Sangli Bank Ltd. 13.00 • • 

15. South Indian Bank Ltd. 14.50 15.00 15.00 16.00 

16. Tamllnad Mere. Bk. Ltd. 12.00 13.00 13.50 15.00 

17. ING Vysya Bank Ltd. 14.50 16.25 15.25 16.25 

18. SBICI Bank Ltd. 12.50 13.25 13.25 13.50 

19. Development Cr. Bank Ltd. 16.50 14.50 15.25 16.25 

20. Axis Bank Ltd. 14.00 14.75 15.26 15.25 

21. Induslnd Bank 15.75 15.75 16.26 17.00 

22. ICICI Bank Ltd. 14.75 15.76 15.76 17.25 

23. Centurion Bank of Punjab Ltd. 14.50 15.00 • 

24. HDFC Bank Ltd. 14.00 16.00 15.25 16.60 

25. Kotak Mahindra Bank 16.50 16.50 17.00 17.75 

26. Yes Bank Ltd. 14.00 15.60 16.00 17.00 

°N.A. 

SMt8IMnt III 

SI.No. Name of the Bank BPLR BPLR BPLR BPLR 
Foreign Banks As on As on As on As on 

31.3.2007 31.3.2008 30.6.2008 30.9.2008 

2 3 4 5 6 

1. Citi Bank 13.75 13.75 14.50 16.50 

2. Standard Chartered Bank 13.00 13.00 13.00 14.25 

3. Hkg & Shanghai Bkg Crpn 13.25 15.50 15.50 

4. Bank of America 13.50 14.25 14.25 15.00 

5. American Express Bank 12.50 Nil Nil Nil 

6. Abu Dhabi Com. Bk. Ltd. 12.00 12.00 12.00 

7. ABN Amro Bank 14.00 15.25 15.25 16.75 



169 ASVlNA 25, 1930 (S&GI) 170 

1 2 3 4 5 6 

8. Bank of Bh'm & Kuwait 13.25 13.75 13.75 15.00 

9. Mashreq Bank 14.50 14.50 14.50 

10. Calyon Bank 13.50 13.50 13.50 * 

11. BNP Paribas 14.00 14.00 14.00 15.00 

12. Deutsche Bank 12.75 12.75 12.75 

13. Oman Intematlonal Bank 11.50 11.50 11.50 

14. Societe Generale 14.00 14.00 14.00 16.00 

15. Bank of Nova Scotia 14.00 15.00 15.00 15.00 

16. Bk of Tokyo Mit UFJ, ltd 13.35 13.35 13.35 14.00 

17. Barclaya Bank 11.00 11.00 14.00 

18. JP Morgan Chase Bank Nil 12.50 13.50 

19. State Bk of Mauritius 12.50 12.50 12.50 13.50 

20. Devp. Bank of Singapore 14.50 14.50 14.50 15.60 

21. Bank of Ceylon 12.00 12.50 12.50 

22. Shlnhan Bank 12.50 13.25 13.25 

23. Bank Int. Indonesia 11.00 Nil Nil 

24. Arab Bangia Desh Bk 11.00 11.00 11.00 * 

25. Mizuho Corporate Bank 11.00 11.00 11.00 

26. China Trust Comm Bank 11.50 11.50 11.50 

27. Krung Thai Bank PCl 10.00 10.00 10.00 10.00 

28. Antwerp Diamond Bk NV 15.50 15.50 15.50 

°N.A. 

{Ti7lnsl8h'onj (c) if so, the details thereof; and 

Decline In Sen .. x (d) the details of steps taken by the Govemment to 
protect the interests of small Investors? 

57. SHRI SANTOSH GANGWAR: Will the Minister of 
FINANCE be pleased to state: THE MINISTER OF STATE IN THE MINISTRY OF 

FINANCE AND MINISTER OF STATE IN THE MINISTRY 
(a) the reasons for the continuous decline In the OF PARLIAMENTARY AFFAIRS (SHRI PAWAN KUMAR 

sensex from January, 2008 so far; BANSAL): (a) to (d) Sen.ex has recorded a fall from 
20300.71 on January 1, 2008 to 11309.09 on October 

(b) whether 'lny assessment has been made of the 13, 2008. The fall in Indices of Indian Securities Market 
loss incurred to Investors as a result thereof; Is in line with the faB In the major indices, world over. 
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Volatility is inherent in any market. It is an outcome of 
perceptions of the Investo~mestic and overseas, retail 
and institutional about the economy, the sector and the 
company. This perception is influenced by many factors 
including the macro-economic environment, the growth 
potential of the economy, policy credibility of the 
government, corporate performance, domestic and 
international events and market sentiments. The loss 
suffered by investors on account of the fall in the market 
price will depend on the composition of their portfoliO, 
the cost of acquisition of securities and corporate benefits 
received for the portfolio subsequent to the acquisition. 

SEBI has taken several measures to protect the 
interest of Investors in securities market. 

/English} 

Infrastructure Projects 

58. SHRI JUAL ORAM: Will the Minister of FINANCE 
be pleased to state: 

(a) whether the public sector banks have funded 
Infrastructure projects in various states; and 

(b) if so, the details, thereof, State-wise during the 
last three years and the current year? 

THE MINISTER OF STATE IN THE MINISTRY OF 
FINANCE AND MINISTER OF STATE IN THE MINISTRY 
OF PARLIAMENTARY AFFAIRS (SHRI PAWAN KUMAR 
BANSAL): (a) and (b) Yes, Sir. Public Sector Banks have 
funded Infrastructure projects In various states. As per 
RBI provisional data for select scheduled commercial 
banks for the iast three years the deployment of Gross 
Bank Credit (amount in Rupees crore) is as under: 

Category 

Infrastructure 

March 
31, 2006 

1,12,853 

March 
31, 2007 

1,42,975 

State-wise data is not readily available. 

March 
31, 2008 

2,02,296 

Loans Out.tandlng against CPSE. 

59. SHRI JASUBHAI DHANABHAI BARAD: Will the 
Minister of FINANCE be pleased to state: 

(a) the details of the amount of outstanding loans to 
the Central Public Sector Enterprises (CPSEs); 

(b) the details of above loan converted Into equity 
during each of the last two years; 

(c) the details of the fresh equity Infusion Into CPSEs 
as part of revival during the same period; and 

(d) the amount of dividend earned by the 
Government over such equity In the CPSEs during the 
last two years? 

THE MINISTER OF STATE IN THE MINISTRY OF 
FINANCE AND MINISTER OF STATE IN THE MINISTRY 
OF PARLIAMENTARY AFFAIRS (SHRI PAWAN KUMAR 
BANSAL): (a) Sir, the Central Public Sector EnterpriSes 
(CPSEs) had outstanding short term loans amounting to 
Rs. 21775 crore and long term loans amounting to 
Rs. 45651 crore as on 31.3.2007 as borrowed from 
different sources. The enterprise-wise and source-wise 
details are given in statement 11 and 12 respectively of 
Volume-I of the Public Enterprises Survey 2006-07, which 
was Tabled in both the Houses of Parliament on 27.2.2008 
and is now a public document. The survey is also 
available on Department of Public Enterprises's website 
dpe.nlC.in. 

(b) to (d) As per the revival proposals approved by 
the Government based on the recommendation of the 
Board for Reconstruction of Public Sector Enterprises 
(BRPSE), the non-cash assistance that includes 
conversion of loan into equity/redeemable preference 
shares/debentures also was Rs. 2880.33 crore and cash 
assistance that includes fresh infusion of equity, loan and 
grants was Rs. 1111.88 crore during 2006-07 and 
2007-08. However, actual amount of conversion of loan 
into equity as well as fresh influsion of equity is spread 
over a period of years and depends on implementation 
of the revival schemes by the concerned Ministries/ 
Department. Payment of dividend can take place 
subsequently the CPSEs is turned around and earns profit. 
The enterprises-wise detail of cash infusion and non-cash 
assistance is given in the enclosed Statement. None of 
these companies have declared dividend during last two 
years. 
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Cash lind Non-cssh AssI6f11f1CB spproVtld by llul CllblneVCCEA in I'9$ptJCI of BRPSE 
nICOmm~ pITJpO$II/s during 2006-07 lind 2007-08 

Position as on 15.10.2008 

S.No. Name 01 the CPSE Date 01 approval As9iatance (Rs. in Crorasl 
of the Govtnvnent Cash I Non-Cash 0 ToIa! 

1. Turgabhadra Steel Products Ltd. 2.6.2006 
2. Bharal OphthaJimic Glass Ltd. I. 16.6.2006 9.80 9.80 
3. Hindustan Insecticides Ltd. 27.7.2006 267.29 267.29 
4. Mineral Exploration Corporation ltd. 27.7.2006 104.64 104.64 
5. Central Electronics Ltd. 3.8.2006 6.02 6.02 
6. Eastem Coal Fields Ltd. 5.10.2006 
7. Bharat Pumps and Compressors Ltd. 7.12.2006 3.37$ 153.15 156.52$ 
B. Bengal Chemicals & Pharmaceuticals Ltd. 21.12.2006 207.19 233.41 440.60 
9. HMT Machine Tools Ltd. 1.2.2007 723.00 157.00 880.80 

10. MECON Ltd. 8.2.2007 93.00" 23.08 116.08 
11- Andrew Yule & Co. Ltd. 22.2.2007 -& 457.14 457.14 
12. Hindustan Copper Lid. 26.6.2007 612.94 612.94 
13. Bharat Yanlra Nigam Ltd. II 11.10.2007 3.82 7.55 11.37 
14. 6harat Heavy Plale Vessels Ltd. 26.11.2007 -$$ 
15. Stale Forms Corporation of India Ltd. 3.1.2008 21.21 124.42 145.63 
16. Bharat Refractories Ltd. 24.4.2008 479.16 479.16 
17. Tyre Corporation of India Ltd. @@ -00 
18. NEPA Ltd. 23.B.2OO7 -000 
19. Sharat Wagon & Engineering Company Ltd. 26.6.2OOB 50.49 253.73 304.22 

Total 1111.88' 2880.33' 3992.21· 

, Cash Assistance may Involve budgetary support through equitylloanlgrants 
• Non-cash Assistance may Involve waiver of Interest, penal Interest. GOI loan. Guarantee fee. conversion of loan Into equltyl 

debentures etc. 
" Government have approved cl08urelwindlng up of these CPSEs 
& The Issue of Infusion of funds by GOI or by Joint Venture or a Strategic Partner will be sorted out by Mlo of Finance and the 

Mlo Heavy Industries . 
• The revival plan approved by the Govemment Inter alia envisaged non-cash assistance of Rs. 2470.77 crores and waiver of 

services charges of Rs. 14 crore. per annum from 2004-05 from Coal India Ltd. 
, In addition ONGC and BHEL would extend cash support to the extend of Rs. 150 crores and Rs. 20 crores respectively. 

.. Excludes continuation of 50% Interest subsidy not exceeding Rs. 6.50 crores per annum on VRS loans. 
" Cabinet approved "in principle" the takeover of BHPV by BHEL with the direction that the valuation of BHPV be carried out 

prudently on the basis of established prinCiples and if the takeover is not found feasible. the matter be brought back before the • ,. 
Cabinet. 

•• Parliament had approved the Tyre Corporation of India Ltd. (Disinvestment of Ownership) Bill 2007 for changing the public sector 
Enterprises Character of the Company. 

..... Proposal to revive NEPA Ltd. through JV route in the private sector and a Bill seeking Parflamentary approval for induction of such 
JV has been Introduced in Parliament. 
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Land Right. of Tribal. 

60. SHRI E. DAYAKAR RAO: Will the Minister of 
TRIBAL AFFAIRS be pleased to state: 

(a) the steps taken by the Govemment to protect 
the land rights of the tribal& in the country. 

(b) whether the trlbala are under target after they 
filed their claims for land rights; and 

(c) if so, the details thereof including Andhra Pradesh 
and Rajasthan during the last three years and the current 
year? 

THE MINISTER OF STATE IN THE MINISTRY OF 
TRI~AL AFFAIRS (DR. RAMESHWAR ORAON): (a) 'Land 
Rights' are of two knds: 

(i) The right to hold lands in Forest Areas and 

(il) The right to hold lands non-Forest Areas. 

As regards Forest Lands, the Schtldulsd Tn'bes lind 
other Tf'IIditionlll FOf'Bsl Dwsllers (RtlCognilion of Forssl 
Rights) Act 2006 has conferred powers on forest dwelling 
Scheduled Tribes the right to hold and live in the forest 
lands for habitation or for self-cultivation for livelihood. It 
is the responsibility of the concemed State Govemment 
to take further action as per the provisions of this Act. 

As regards non-Forest Lands, ULand" and Its 
management fail under the exclusive legislative and 
administrative jurisdiction of States (Entry No. 1 B of List-
II (State List) of the Seventh Schedule to the Constitution 
of India). Hence State Govemments are competent to 
make laws in this regard. Various Land Revenue laws! 
Regulations of States recognise these rights. In the 
Scheduled Areas, however, in terms of the Fifth Schedule 
to the Constitution, the Govemors of the States concemed 
can make Regulations restricting transfer of lands of tribal 
lands to non-tribals. Even in non-Scheduied Areas, State 
Governments have, in general, accepted the policy of 
prohibiting transfer of land from tribals and restoration of 
alientated land to tribals. 

At the Central Government level, the Department of 
Lnad Resources (Ministry of Rural Development) are 
concerned with the matter to a limited extent; their role 
being of an advisory, monitoring and coordinatory nature. 
They monitor periodically the subject of land alienation 
from tribals in ail States. 

(b) and (c) The MInistry of Tribal Affairs has no 
information from any State, including Andhra Pradesh and 
Rajuthan, of trIbaIs being under target after they filed 
their claims for land rights. 

Review Committee regarding Sixth CPC 

61. SHRI MILIND DEORA: Will the Minister of 
FINANCE bEl pleased to state: 

(a) the term of reference of Review Committee of 
Secretaries on Sixth Central Pay Commission; 

(b) the details of recommendation of the Review 
Committee accepted and rejected by the Govemment; 
and 

(c) the reasons in case of non acceptance of 
recommendation? 

THE MINISTER OF STATE IN THE MINISTRY OF 
FINANCE AND MINISTER OF STATE IN THE MINISTRY 
OF PARLIAMENTARY AFFAIRS (SHRI PAWAN KUMAR 
BANSAL): (a) The Committee of Secretaries was set up 
to process the recommendations of the Sixth Central Pay 
Commission. It was meant to function mainly as a 
screening committee for recommendations requiring 
decision by the Cabinet. 

(b) and (c) On the recommendations of the 
Committee of Secretaries, the Govemment accepted Sixth 
Central Pay Commission's Report as a package with some 
modifications. The recommendation of the Committee 
relating to grade pays for Higher Administrative Grade 
and Senior Administration Grade and separate examination 
of Sixth CPC's recommendation relating to upgradation 
of the posts of Directors General SSB and ITBP were 
not accepted by the Cabinet. 

extension of Metro RaU 

62. SHRIMATI JAYAPRADA: Will the Minister of 
URBAN DEVELOPMENT be pleased to state: 

(a) the details of extension of Metro Rail in National 
Capital Region (NCR); 

(b) whether DDA proposes to take up the extension 
of Metro Rail with Metro Rail Corporation beyond Rithala 
to cover DDA colonies falling in Rohlnl Phase III and IV; 

(c) if so, the details thereof; and 
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(d) If not, the reuona therefor? 

THE MINISTER OF STATE IN THE MINISTRY OF 
URBAN DEVELOPMENT (SHRI AJAY MAKEN): (a) Details 
of extension of Metro Rail In National Capital Region 
(NCR) approved by the Govemment for implementation 
by Delhi Metro Rail Corporation (DMRC) Ltd. are as 
under:-

(i) Extension of Deihl Metro Phase II from 
Ambedkar Nagar In Deihl to Shushantlok in 
Gurgaon, Haryana (14.47 km.) Rs. 1581 crore. 

(ii) Extension of Delhi Metro Phase II from New 
Ashok Nagar In Delhi to NOIDA, Sector 32 
(7 km.) Rs. 827 crore. 

(b) and (c) Delhi Development Authority (DDA) has 
informed that as per Draft Zonal Plan of Zone-M approved 
by the DDA on 3.10.2007, there is a proposal to extend 
the Metro Corridor from Rithala to Barwala and then along 
the proposed 100 meters right of way road to Narela 
and Holambi Kalan. The propoaed extension of Metro 
Rail beyond RithaJa envisages to cover DDA colonies 
failing In Rohinl Phase III, IV & V. DDA is yet to submit 
the proposal to DMRC to examine its feasibility. 

(d) Does not arise. 

Enrolment In the Electo ... 1 Roll 

63. SHRI BACH I SINGH RAWAT "BACHDA": Will the 
Minister of LAW AND JUSTICE be pleased to state: 

(a) whether particulars of a large number of citizens 
of Delhi who have applied for enrolment in the electoral 
rolls by filling from 1 e on-line on the website of Chief 
Electoral Officer, Deihl have not yet been verified and 
their names have not been included in the revised 
electoral rolls; 

(b) H so, the details thereof and the reasons thereof; 
and 

(c) the steps being taken by the Govemment to 
expedite the matter? 

THE MINISTER OF LAW AND JUSTICE (SHRI H.R. 
BHARDWAJ): (a) to (c) The requisite information is being 
collected and will be laid on the Table of the House. 

P ........ 0..,. ... 1 Finance and 
Invntment Co. Ltd. 

64. SHRI BASUOEB ACHARIA: Will the Minister of 
FINANCE be pleased to state: 

(a) whether the Reserve Bank of India directed the 
Pearleas General Finance and Inveatment Co. Ltd. to 
close down the Residuary Non-Banking Company's 
(RNBC) business from 31 March, 2011; 

(b) If so, the facts and details thereof; 

(c) whether RBI has received any formal 
representation from Peer1ess Company to continue the 
business of RNBC; 

(d) H so, the observation and declaion of RBI In this 
regard; 

(e) whether RBI has given directives to the Peerless 
Company to invest 100 percent deposit in Government 
approved securities; 

(f) H so, whether RBI has taken Into consideration 
Peortess's commitment to give retums to the certificate 
holders; 

(g) If 50, the details thereof; and 

(h) the reasons behind RBI's directives to close down 
the busineae of RNBC? 

THE MINISTER OF STATE IN THE MINISTRY OF 
FINANCE AND MINISTER OF STATE IN THE MINISTRY 
OF PARLIAMENTARY AFFAIRS (SHRI PAWAN KUMAR 
BANSAL): (a) to (d) In September, 2007 Reserve Bank 
of India (RBI) had advised the Peerte&s General Finance 
and Investment Co. Ltd. to transit from Residuary Non-
Banking Companies (RNBC) business to the new business 
model by March 31, 2011 i.e. within a period of 4 years 
starting from April 1, 2007. The company had requested 
the bank to permit it to continue its RNBC bualn_ for 
5 years l.e. upto March, 2012. After due consideration, 
the company has been advised by the RBI to transit 
from RNBC business to other business model by March 
31, 2011. 

(e) to (h) In terms of provisions of Residuary Non 
Banking Companies (Reserve Bank) Directions. 1987. with 
effect from April 1, 2007 all the RNBCs are required to 
invest 100 percent of their Aggregate uability ot Depositors 
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(ALD) in directed inveetment. The main objective of 
modifying RNBC directions directing the companies to 
Invest 100 percent of their ALD In directed Investment is 
to impart greater liquidity and safety to the investments 
of RNBCs and thus enhance protection available to 
depositors. Further, under the provisions of RNBC 
directions, the bank of also prescribed minimum rate of 
retum which the RNBCs are bound to offer on the deposit 
accepted by them from the public. 

In the changing financial environment it was 
recognized that the business model followed by RNBCs 
is unviable and not in the interest of the depositors. 

RBI has issued guidelines on 24th April, 2008 on 
recovery agents engaged by banks. The RBI has advised 
the banks to ensure verification of antecedents of 
employees of recovery agencies engaged by them. Police 
verification has been suggested as on of the pre-
employment due diligence measures. RBI has also 
stipulated that all recovery agents should undergo a 
tralnlng-cum-certificatlon programme offered by Indian 
Institute of Banking and Finance (IIBF). 

/Trans/BIion} 

Tribal Areas under TSC 

65. SHRI MAHAVIR BHAGORA: Will the Minister of 
RURAL DEVELOPMENT be pleased to state: 

(a) whether there is separate provision for Tribal Areas 
under Total Sanitation Campaign (TSC); and 

(b) If so, the details thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
RURAL DEVELOPMENT (SHRI CHANDRA SEKHAR 
SAHU): (a) There Is no separate provision for Tribal Areas 
under Total Sanitation Campaign (TSC). 

(b) Does not arise. 

/Eng/ish} 

Aam Aadml Awas by NHB 

66. SHRI BALASHOWRY VALLABHANENI: Will the 
Minister of FINANCE be pleased to state: 

(a) whether the National Housing Bank has prepared 
a concept note for construction of Low Cost Houses under 
a programme titled MAam Aadmi Awas"; 

(b) If so, the details thereof; and 

(c) the time by which the scheme Is likely to be 
implemented? 

THE MINISTER OF STATE IN THE MINISTRY OF 
FINANCE AND MINISTER OF STATE IN THE MINISTRY 
OF PARLIAMENTARY AFFAIRS (SHRI PAWAN KUMAR 
BANSAL): (a) to (c) Yes, Sir. The National Housing Bank 
(NHB) has mooted the concept of cost-efficient houses 
of about 25 sq.m. area costing within Rs. 1 lakh 
(excluding land cost). This programme has been titled 
Aam Aadmi Awas (AAA). The programme envisages 
houses which will ensure reasonable quality of IHe with 
separate kitchen, toilet and a multipurpose room. They 
will be built in clusters of 2,()()Q.3,OOO units in a contiguous 
are to allow for development of related infrastructure such 
as internal paths, primary health care facilities, school, 
basic shopping, community hall, recerational area, etc. 
The AM programme will use cost efficient technology 
through a combination of site-built and prefab techniques 
which would provide durability and economy. The concept 
note on AM has been sent by NHB to the Ministry of 
Housing and Urban Poverty Alleviation and also taken up 
with the National Advisory Council. 

Solar Energy Commission 

67. SHRI DUSHYANT SINGH: Will the Minister of 
NEW AND RENEWABLE ENERGY be pleased to state: 

(a) whether the Government proposes to set up a 
Solar Energy Commission; 

(b) H so, the objectives thereof; 

(c) whether the Private Sector will participate in the 
working of the Solar Energy CommiSSion; and 

(d) if so, the details thereof and the steps taken 80 

far, in this regard? 

THE MINISTER OF STATE OF THE MINISTRY OF 
NEW AND RENEWABLE ENERGY (SHRI VILAS 
MUTTEMWAR): (a) At present, there is no proposal to 
set up a Solar Energy Commission. However, the National 
Action Plan on Climate Change has proposed to develop 
Solar Energy in the country by setting up a Solar· Mission. 

(b) to (d) Does not arise. 
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/T,.l78mHon/ 

Literacy among Trlbele 

68. SHRI HANS RAJ G. HAIR: Will the Minister of 
TRIBAL AFFAIRS be pleased to state: 

(a) whether the literacy rate among trlbals Is very 
low in the country; 

(b) if so, the details thereof and reasons therefor, 
State-wise; 

(c) whether the Govemment propoe_ to Implement 
any Scheme for Imparting education to trlbals In the 
country; 

(d) if so, the details thereof; 

(e) whether some of the State Govemments have 
submitted the proposals seeking financial assistance from 
the Union Govemment in this regard; and 

(f) if so, the details thereof alongwith the steps taken! 
likely to be taken by the Govemment thereon? 

THE MINISTER OF STATE IN THE MINISTRY OF 
TRIBAL AFFAIRS (DR. RAMESHWAR ORAON): (a) to (f) 
According to census 2001, literacy rate of Scheduled 
Tribes is 47.1% as against the total literacy rate of 64.8%. 
A statement showing State-wise number of illiteracy of 
Scheduled Tribe persons according to the 2001 Census 
is enclosed. 

Although the literacy rate of Scheduled Tribes has 
shown an increase of 17.5% during 1990-91 to 2001 as 
against the overall increase of 12.63%, there is still a 
considerable gap between the two. The Ministry of Tribal 
Affairs through Its various schemes has been filling in 
this gap by facilitating education of Scheduled Tribe. The 
Ministry of Tribal Affairs supplements the efforts of the 
Ministry of Human Resource Development which is the 
nodal Ministry for literacy and education by implementing 
the following scheme:-

(1) Scheme of Construction of Boys/Girls Hostels 
for STs; 

(2) Establishment of Ashram Schools in Tribal Sub-
Plan Areas; 

(3) Strengthenglng Education among Scheduled 
Tribe Girts In Low Uteracy Dletricta In low literacy 
pockets for development of literacy among 
Scheduled Tribe girts; and 

(4) Grants under Article 275(1) Eklavya Model 
Residential Schools from Class VI to Class XII 
have been set up. 

T"e details of these schemes can be seen In the 
Annual Report and on the website of the Ministry 
(www.trlbal.nlc.in). 

Proposals are received from all the States and UT. 
to provide financial assistance under the scheme of 
Ministry of Tribal Affairs. The proposals received from 
State/UTs which are complete in every respect according 
to the requirements of the schemes, are processed for 
financial sanction. 

Stlltement 

S/sftJ-wiss NumbtJr 01 IIO/8,./s SchtKiulsd TnbtJs 
(7+Age Group) As psr Csnsus 2001 

SI.No. IndialStateslUTs IIHterate.·2001 
(Persons) 

2 3 

1. Andhra Pradesh 2619983 

2. Arunachal Pradesh 285786 

3. Assam 1033026 

4. Bihar 433272 

5. Chhattisgarh 2599576 

6. Delhi 0 

7. Goa 210 

8. Gujarat 3222009 

9. Haryana 0 

10. Himachal Pradesh 72796 

11. Jharkhand 3412302 

12. Jammu & Kashmir 564160 

13. Kamataka 1512548 
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1 2 3 

14. Kerala '112042 

15. Madhya Pradesh 5654112 

16. Maharashtra 3161424 

17. Manlpur 214603 

18. Meghataya 609171 

19. Mizoram 74675 

20. Nagaland 516743 

21. OrIssa 4203733 

22. Punjab 0 

23. Rajasthan 3073429 

24. Sikkim 31405 

25. Tamil Nadu 326122 

26. Tripura 361522 

27. Uttar Pradesh 54530 

28. Uttarakhand 78472 

29. West Bengal 2077219 

30. A & N Islands 8514 

31. Chandlgarh 0 

32. o & N Havell 83707 

33. Daman & Diu 4389 

34. Lakshadweep 6712 

35. Pondicherry 0 

India 33,879,217 

{English! 

Pending CUe. In Various Courts 

69. SHRI ABU AYES MONDAL: 
SHRI RAM KRIPAL YADAV: 
SHRI AMITAVA NANDY: 
SHRI KINJARAPU YERRANNAIDU: 

Will the Minister of LAW AND JUSTICE be pleased 
to alate: 

(a) the number of caaes pending before the Supreme 
Court and various High Courts in the country during the 
current year; 

(b) whether the Government has made any 
assessment regarding the likely time to be taken by these 
courts for early disposal of the pending cases; 

(c) if so, the details thereof; and 

(d) the various steps taken/proposed to be taken by 
the Govemment for reducing the pendency of cases 
before the Supreme Court and High Courts? 

THE MINISTER OF LAW AND JUSTICE (SHRI H.R. 
BHARDWAJ): (a) A Statement showing the number of 
cases pending before the Supreme Court and various 
High Courts Is enclosed. 

(b) and (c) No assessment has been made by the 
Govemment in this regard as the time taken to dispose 
off a case in the court is within the exclusive domain of 
the judiciary. 

(d) With a view to facilitating disposal of cases 
including pending ca8e8 in the superior courts, 
Govemment reviews the Judge Strength in the High 
Courts periodically and ensures prompt filling up of 
vacancies in the High Courts and the Supreme Court. In 
the la8t review undertaken in· conauitation with Chief 
Justice of India, the Govemment has decided to create 
152 additional P08ts of judge8 In the following High 
Courts:-

1. Allahabad 65 

2. Andhra Pradesh 10 

3. Bombay 11 

4. Calcutta 08 

6. Deihl 12 

6. Himachal Pradesh 02 

7. Kamataka 01 

8. KerRla 09 

9. Madhya Pradesh 01 

10. Punjab & Haryana 15 

11. Jharkhand 8 

12. Chhattisgarh 10 

Totat 152 
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The Govemment has also approved the increase in application of Information & Communication Technology 
the judge strength of the Supreme Court from the present (ICT) In Judiciary which, inter-alia, provides for 

• 25 to 30 excluding the Chief Justice of India. upgradation of the ICT infrastructure in the Supreme Court 

The Government is implementing a scheme for 
and the High Courts to facilitate expeditious disposal of 
cases. 

• 
SYtenHmt 

Stalsmsnt indicating the psndtmcy 01 cases in ths SUplflmtl Coo" and High Coutts 

51. Name of the Court As on Admission Regular Hearing Total 
No. Matters Matters 

Supreme Court 31.8.08 29273 19565 48838 

SI.No. Name of the As on Civil cases Criminal cases Total 
High Court 

1 2 3 4 6 6 

1. Allahabad 30.6.08 630625 229149 859n4 

2. Andhra Pradesh 30.6.08 145368 17634 163002 

3. Bombay 31.12.07 330399 39579 369978 

• 4. Calcutta 31.12.07 243222 40015 283237 

5. Chattisgarh 30.6.08 52716 22892 75608 

6. DeIhl 31.12.07 103273 36054 139327 

7. Gujarat 31.12.07 85862 29532 115394 

8. Gauhati 30.6.08 52372 7884 60256 

9. Himachal Pradesh 31.12.07 21312 6378 27690 

10. Jammu & Kashmir 30.6.08 45197 1799 46996 

11. Jharkhand 31.12.07 28149 23008 51157 

12. Kamataka 30.6.08 92481 14783 107264 

13. Kerala 30.6.08 86537 25598 112135 

14. Madras 30.6.08 397902 36142 434044 

• 15. Madhya Pradesh 30.6.08 124416 61389 185805 

16. Ori88a 30.6.08 213658 23134 236792 

17. Patna 30.6.08 78386 35682 114068 

18. Punjab & Haryana 30.6.08 215627 46640 262267 

19. Rajasthan 31.12.07 166364 51855 218219 
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1 2 3 

20. Sikkim 30.6.08 

21. Uttarakhand 

Total 

Indigenous Material for Printing 
of Currency Notes 

70. SHRI SUGRIB SINGH: 
SHRI NAND KUMAR SAl: 
SHRI RAVI PRAKASH VERMA: 

30.6.08 

SHRI ADHAL RAO PATIL SHIVAJIRAO: 

Will the Minister of FINANCE be pleased to state: 

(8) whether the Govemment has any proposal to 
Indigenously manufacture paper, Ink and machinery used 
for printing of currency notes; 

(b) if so, the details thereof; and 

(c) the name of the currency press identified for the 
said purpose in the country? 

THE MINISTER OF STATE IN THE MINISTRY OF 
FINANCE AND MINISTER OF STATE IN THE MINISTRY 
OF PARLIAMENTARY AFFAIRS (SHRI PAWAN KUMAR 
BANSAL): (a) to (c) The cunency paper is being produced 
indigenously in the Security Paper Mill, Hoshangabad for 
printing currency. To enhance the production of currency 
paper:-

(i) A Tender has already been floated to procure 
one new line of Currency paper Machine for 
Security Paper Mill, Hoshangabad; and 

(Ii) The Security Printing & Minting Corporation of 
India Limited has already invited bids to set up 
a new Security Paper Mill in Joint Venture with 
a reputed international manufacturer. Private 
partners will be identified through a transparent 
process. 

All the ink used in banknote printing is procured from 
indigenous sources presently, mostly from SICPA India 
Ltd., Sikkim (A subsidiary of SICPA, SA Switzerland) and 
Ink Factory at Bank Note Press, Dewas. It is not viable 
to indigenously manufacture machinery used for printing 

4 5 6 

84 18 102 

12875 6084 18959 

3126825 755249 3882074 

currency notes due to low volume required. Only 2-3 
companies cater to the requirement of the whole world. 

{Tnmslllb'on} 

Ratlngl of the Banks 

71. DR. SHAFIOUR RAHMAN BARO: Will the 
Minister of FINANCE be pleased to state: 

(a) whether the banking ombudsman accords ratings 
of the banks based on the complaints against them; 

(b) if so, the details thereof based on the complaints 
during the last three years and the current year; and 

(c) the action takenllikely to be taken by the 
Govemment against these banks? 

THE MINISTER OF STATE fN THE MINISTRY OF 
FINANCE AND MINISTER OF STATE IN THE MINISTRY 
OF PARLIAMENTARY AFFAIRS (SHRI PAWAN KUMAR 
BANSAL): (a) The Banking Ombudsman Scheme, 2006 
does not envisage rating of banks on the basis of the 
complaints against individual banks. 

(b) and (c) Do not arise. 

{English} 

Medlclalm Portability 

72. SHRI BRAJA KISHORE TRIPATHY: 
SHRI ANANDRAO VITHOBA ADSUL: 

Will the Minister of FINANCE be pleased to state: 

(a) whether the Govemment proposes to implement 
Medlclaim Portability for mediclaim policy holders through 
which a policy holder will have an option of switching 
over the another insurance company without losing bonus 
and other benefits; 

(b) if so, the details thereof; and 



• 
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(c) the time by which such facility Is Dkely to be 
implemented? 

THE MINISTER OF STATE IN THE MINISTRY OF 
FINANCE AND MINISTER OF STATE IN THE MINISTRY 
OF PARLIAMENTARY AFFAIRS (SHRI PAWAN KUMAR 
BANSAL): (a) to (c) Insurance Regulatory and 
Development Authority (IRDA) has Infonned that the 
General Insurance Council (an association comprising of 
Chairman-cum-Manging Directors/Chief Executive Officers 
of general insurance companies) is in the process of 
developing a heahh Insurance policy for Senior Citizens 
that would be standard across all insurers and therefore 
portable. The policy is expected to be finalized shortly 
after which Insurers would file it with IRDA as required 
by the Ale and Use procedure of the Authority. 

/Translah'on} 

Corruption In Income Tax and 
Customs Departments 

73. SHRI JIVABHAI A. PATEL: 
SHRI V.K. THUMMAR: 
SHRI BALASAHEB VIKHE PATIL: 

Will the Minister of FINANCE be pleased to state: 

(a) the details of cases of corruption pending with 
various investigating Authorities/Agencies against officers/ 
officials of Central Board of Excise and Customs (CBEC) 
and Central Board of Direct Taxes (CBDT) as on date 
with their dates of pendency; 

(b) whether some officers indicated and charged in 
corruption cases at places like Inland Clearance Depots 
(ICDs) since April, 1999 have got plum postings despite 
their involvement in corruption cases; 

(c) if so, the details of such officers since April, 1999 
and reasons for giving important postings 

(d) whether the Govemment has taken any penal 
action against the above mentioned officers of CBEC and 
CBDT; 

(e) if so, the details thereof and if not, the reasons 
therefor; and 

(f) the measures taken to check such corruption 
cases? 

THE MINISTER OF STATE IN THE MINISTRY OF 
FINANCE (SHRI 5.5. PALANIMANICKAM): (a) The details 
of cases of corruption pending as on date with various 
investigating Authorities/Agencies against officers/officials 
of Central Board of Excise and Customs (CBEC) and 
Central Board of Direct Taxes (CBDT) are enclosed as 
statement. 

(b) and (c) While posting officers/officials, it is ensured 
that those who are included in the Agreed list/officers of 
Doubtful Integrity (001) list' are placed in non-sensitive 
Directorates on non sensitive charges as far as possible. 

(d) and (e) Pending the completion of Investigation, 
officials Involved In corruption cases are shifted to non-
sensitive charges and in appropriate cases, they are 
placed under suspension and/or, their names are included 
in MAgreed Lisr and their conduct kept under watch. 

(f) Surprise checks are conducted at regular intervals. 
Officers are rotated so that they may not connive with 
the offenders. Public Grievance Committees have been 
set up In the Commissionerate. for redreaaaI of grievances 
of public and trade. Emphasis Is given to e-govemance 
to reduce public-offlClaIs interface. The details of the tender 
are put on website for transparency. 

Stst.",ent 

Ststsmsnl 01 CBstlS 01 conuplion 1Ig6/ns1 off~tBI 
officials 01 Ctmlral Board of Excistl and eu.toms 

(CBEC) and Ctmlral Board of DifrICI TsxtlS (CBDT) 
with VlUious inVtlSlipting autl10tltitlS 

Authority Year of Action No. of cases No. of cases 
in respect In resped 
of CBEC of CBOT 

2 3 4 

CBI 2007 75 12 

2006 98 19 

2005 70 29 

2004 13 42 

2003 19 

2002 23 

2001 8 
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2 

2000 

1999 

1998 

1997 

1996 

1995 

1994 

Total 

Non CBI 2007 

2006 

2005 

2004 

2002 

2001 

2000 

1997 

Total 

[English} 

3 

256 

65 

23 

20 

7 

3 

2 

122 

4 

1 

5 

4 

4 

3 
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Burden on State. Due to Pay Revlalon 

74. SHRIMATI MANEKA GANDHI: 
SHRI GURUDAS DASGUPTA: 

Will the Minister of FINANCE be pleased to state: 

(a) whether the State Governments have demanded 
Centre to bear fifty percent burden of the implementation 
of Sixth Pay Commission revision for their employees; 

(b) if so, the details thereof and Government's 
reaction thereto; 

(c) which are the State Governments that have 
decided to go for pay revision for their employees; and 

(d) the steps takenibeing taken by the Government 
to absorb the financial burden a result of implementation 
of the 6th Central Pay Commission? 

THE MINISTER OF STATE IN THE MINISTRY OF 
FINANCE AND MINISTER OF STATE IN THE MINISTRY 
OF PARLIAMENTARY AFFAIRS (SHRI PAWAN KUMAR 
BANSAL): (a) No, Sir. 

(b) Does not arise. 

(c) and (d) The Information is being collected and 
will be laid on the table of the House. 

Survey on Unemployment among Rural Women 

75. SHRI MADHU GOUD YASKHI: 
SHRI EKNATH MAHADEO GAIKWAD: 
SHRIMATI NIVEDITA MANE: 

Will the Minister of RURAL DEVELOPMENT be 
pleased to state: 

(a) whether the Government Is aware of any survey 
to ascertain the degree of unemployment among the rural 
women folk, both tribal and in each state, during the last 
five years; 

(b) if so, the details thereof and the action taken 
thereon; and 

(c) the number of rural women provided employment 
in each state during each of the last three years under 
various rural development scheme? 

THE MINISTER OF STATE IN THE MINISTRY OF 
RURAL DEVELOPMENT AND MINISTER OF STATE IN 
THE MINISTRY OF PARLIAMENTARY AFFAIRS 
(SHRIMATI SURYAKANTA PATIL): (a) The National 
Sample Survey Organization (NSSO) of the Ministry of 
Statistics and Programme Implementation conducts 
quinquennial (once every five years) survey on 
"Employment and Unemployment Situation in India- on 
large sample basis. In the 61st round survey conducted 
during 2004-05, the unemployment rates of women in 
the rural areas (per thousand persona in the labour force) 
for Scheduled Caste according to casual status was 5, in 
case of Scheduled Tribes 2 and for overall was 6. 

(b) and (c) A Statement showing State-wise 
employment provided to rural women under major 
schemes of this Ministry during the last three years (2005-
06, 2006·07 and 2007·08) Is enclosed. 
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"temen' 

S1.No. StattAlTs. SGSY SGRY NFFWP NREGS 

No. 01 SWlIOzarieI Alliated _____ EmpIoymenI......:.-...:....---=.generaled in Iakh person days 
2005~ 2006-07 2007.()8 ~ 20()6.()7 2007.()8 ~ 200&()7 2007.()8 

2 3 4 5 6 7 B 9 10 11 

1. Andhra Pradesh 120032 621600 207466 162.54 51.84 21.55 73.25 371.93 1160.86 

2. Arunahcal Pradesh 914 897 816 1.98 2.72 1.85 1.89 1.36 0.83 

3. Assam 33769 49549 66078 108.47 65.10 62.98 36.79 181.43 150.43 

4. Bihar 40311 43988 47228 129.10 36.58 0.00 53.21 103.72 233.30 

5. Chhatlisgarh 10413 16091 22268 89.90 25.75 8.56 84.55 275.29 553.42 

6. Goa 

7. Gujarat 11220 10912 13593 49.41 29.48 20.16 24.35 50.44 41.92 

8. Haryana 9885 10376 14104 18.77 23.09 21.08 1.35 7.38 12.31 

9. Himachal Pradesh 5049 3917 4926 2.15 1.45 0.92 0.26 3.86 29.36 

10. Jammu & Kashmir 2534 3477 2761 0.00 0.47 0.00 0.00 1.44 0.30 

11. Jharkhand 43619 45452 35711 116.34 9.47 0.00 117.70 205.46 203.12 

12. Kamataka 42010 40094 80883 120.13 97.29 27.27 13.29 112.24 99.42 

13. Kerala 1 roo 17357 29375 38.42 19.10 26.84 0.14 13.44 43.37 

14. Madhya Pradesh 29114 28818 35876 193.93 97.22 40.93 220.23 852.53 1147.24 

15. Maharashtra 59005 70366 100712 201.80 114.84 53.71 0.00 59.05 73.93 

16. Manipur 1572 2783 2663 2.60 10.36 0.05 3.78 9.45 15.85 

17. Meghalaya 1139 1738 1888 11.15 9.04 5.35 0.51 47.00 12.76 

18. Mizoram 962 6558 3808 3.76 4.79 1.96 1.00 2.62 10.60 

19. Nagaland 1528 2143 978 10.19 4.08 3.76 0.00 3.92 7.08 

20. Orissa 57307 63126 77972 182.86 60.98 23.02 152.27 284.58 147.48 

21. Punjab 3304 6319 10214 0.75 0.33 1.72 3.25 5.88 3.12 

22. Rajasthan 16836 22582 24187 77.25 59.36 46.62 46.85 670.68 1158.01 

23. Sikkim 847 907 1111 2.30 2.78 0.05 0.74 0.60 3.16 

24. Tamil Nadu 37977 50838 146206 165.61 88.66 85.52 40.17 148.27 529.14 
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2 3 4 5 

25. Tripura 1946 5728 8299 

26. Uttarakhand 10490 6981 7035 

27. Uttar Pradesh 88707 88959 107056 

28. West Bengal 12701 23741 28864 

29. A & N IlIand 587 85 106 

30. o & Nagar Haveli 0 8 0 

3t Daman & Diu 0 0 0 

32. Lakahdweep 3 6 85 

33. Pondicherry 865 1293 1087 

TOI8I 682764 1247132 1083905 

[TtanSlstJonj 

Inve8tment Made by Banka AbrOlld 

76. SHRI RAJIV RANJAN SINGH -LALAN": 
SHRI RAMJI LAL SUMAN: 

WIH the Minister of FINANCE be pleased to state: 

(a) whether Indian banks have made investment 
abroad; 

(b) " 80, the details thereof alongwith the amount 
invested during the last three yea,.. Including the current 
year, bank-wiae; and 

(c) the details of profit earned by these banks during 
the above period, bank-wise? 

THE MINISTER OF STATE IN THE MINISTRY OF 
FINANCE AND MINISTER OF STATE IN THE MINISTRY 
OF PARLIAMENTARY AFFAIRS (SHRI PAWAN KUMAR 
BANSAL): (.) to (c) The information Is being collected 
and will be laid on the Table of the HOUM to the extent 
available. 

Regularization of Unauthorlnd Colonie. In Deihl 

-; i. SHRI HEMLAL MURMU: Will the Minister of 
URBAN DEVELOPMENT be pleased to state: 

6 7 8 9 10 11 

35.17 23.39 3.63 5.50 37.60 SO.59 

19.66 18.03 13.51 4.54 12.37 34.36 

228.48 117.65 48.14 32.86 136.21 198.03 

123.30 32.97 0.92 54.63 80.46 164.63 

1.32 0.06 0.04 0.00 0.00 0.00 

0.00 0.00 0.00 0.00 0.00 0.00 

0.00 0.00 0.00 0.00 0.00 0.00 

0.20 0.03 0.19 0.00 0.00 0.00 

0.24 0.05 0.05 0.00 0.00 0.00 

2098.37 1007.67 520.80 973.11 3679.01 6114.62 

(a) whether the Govemment has recently decided to 
regularIH 1409 unauthorised colonies in Delhi provisionally 
and pennanently within a year on the similar terms and 
conditions adhered to during the year 1976-77 for this 
purpose; 

(b) " so, the details thereof; and 

(c) the latest position of unauthorised colonies and 
stages that have been completed so far? 

THE MINISTER OF STATE IN THE MINISTRY OF 
URBAN DEVELOPMENT (SHRI AJAY MAKEN): (a) and 
(b) Union Government on 8.2.2007 has approved a 
proposal regarding revision In the guidelines for 
regularization of unauthorized colonies in Delhi. Accordingly 
the guidelines have been revised. Salient features of the 
revised guidelines are as under:-

(i) All unauthorized colonies (except those inhabited 
by affluent sections of society) as existed as 
per aerial survey of 2002 will be eligible for 
regularization subject to the condition that they 
fulfill the conditions mentioned as below. 
Habitations existing as on 31.3.2002 that have 
come up as extension to village abadi and have 
not been notified as Lal Dora extension to village 
abadi, would also be eligible for regularization 
on the same lines as unauthorized colonies. 

(Ii) Following types of colonies or parts thereof 
would not be considered for regularization: 
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(a) Colonies/parts of colonies falling In notified or 
reserved forest areas. 

(b) Colonies/parts of colonies which pose hindrances 
In the provision of Infrastructure facilities or faU 
in the area of ROW of existing/proposed railway 
lines; Master Plan roads and majorltrunk water 
supply and swerage lines. 

(c) Colonies where more than 50% plots are un-
built on the date of formal announcement of 
regularization scheme. 

(d) No regularization would be done, of colonies or 
parts of colonies, whether on private or public 
land, if It violates the provisions of Ancient 
Monuments and Archaeological Sites and 
Remains Act, 1958. 

(iii) There shall be Registered Resident Society in 
each colony for liaison with the concerned local 
bodylDDAlGNCTD in respect of issues pertaining 
to the regularization process. 

(iv) The colonies have been categorized into three 
groups for recovery of cost of undeveloped public 
land. The plot holders shall pay prevailing cost 
of acquisition of agricultural land plus penalty 
for undeveloped public land. In case of 
developed public land, the land rate shall be 
the rate as notified by DDA plus penalty. 

(v) Recovery of development charges and modalities 
for undertaking developmental works wi\l be 
decided by the GNCTD. 

(vi) The work relating to regularization including 
finalization of boundaries of each colony, 
preparation and implementation of development 
works involving agencies concemed would be 
undertaken, coordinated, monitored and 
supervised by GNCTD. 

(vii) Actual regularization is subject to the orders of 
Supreme Court and Delhi High Court. 

Based on Guidelines-2007 issued on 5th October 
2007. Regulations for regularisation of unauthorized 
colonies were notified in the Gazettle on 24.3.2008. On 
the request of GNCTD, the Regulations were modified 
on 16.6.2008 authorizing GNCTD for issuing provisional 
regularisation certificates to unauthorized colonies after 
compieting prescribed formalities. 

(c) Government of NCT of Delhi (GNCTD) has 
reported that it has sent applications of unauthorized 
coloniel to (I) MCD for scrutiny, and (II) DDA for scrutiny 
and change of land use. GNCTD Is allo taking action for 
getting the boundaries of unauthorized colonies fixed. The 
work related to granting provisional Regularization 
Certificates has been completed in respect of large 
number of colonies. 

{English} 

MonitOring of NREGS 

78. SHRI NAVEEN JINDAL: Wi\I the Minister of 
RURAL DEVELOPMENT be pleased to state: 

(a) the number of districts covered by National Level 
Monitors (NLMs) under the National Rural Employment 
Guarantee Scheme (NREGS) so far, State-wise; 

(b) the important findings brought out in the 
monitOring reports; and 

(c) the steps being taken by the Govemment to 
further streamline the performance of the scheme In the 
light of the monitoring reports? 

THE MINISTER OF STATE IN THE MINISTRY OF 
RURAL DEVELOPMENT (SHRI CHANDRA SEKHAR 
SAHU): (a) Details are given in the enclosed statement. 

(b) As per the reports submitted by the NLMs, 
awareness amongst the rural masses about NREGA was 
reasonably good. NLM reports have observed that in 80% 
villages, Job Cards were issued within the stipulated 
period of 15 days from the date of registration; In 88.34% 
of villages, employment was provided within 15 days to 
all the applicants and In 85% of the villagees, wages 
were paid within 15 days. Grievance Redressal 
Mechanism has been set up in 81 % blocks visited by 
NLMs. Areas which need to be strengthened related to 
dedicated staffing for NREGA, detailed knowledge of the 
provisions of the Act amongst the rural people and 
monitoring of works taken up in remote areas having 
poor connectivity. 

(c) Awareness generation about NREGA amongst , 
rural masses is a continuous process and is being done 
through intensive IEC activities such as one day 
orientation of all Sarpanches at the Block level; convening 
regular Gram Sabhas; use of local vernacular newspaper, 

,. 
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radio jingles, TV spots, films and local cultural forms; 
leaflets, brochures in simple local language and 
involvement of NGOslSelf Help Groups. So far 2.24 lakh 
Gram Rozgar Sewaks (GRS), 5277 Programme Officers, 
22588 technical staff and 11722 non-technical staff have 
been appointed. 1.87 lakh GRS, 30937 technical and non-
technical staff, 6.81 lakh PRI functionaries and 5.51 lakh 
members of Vigilance and Monitoring Committees have 
been trained. In order to ensure transparency and timely 
payment of wages under NREGA, States have been 
asked to disburse wages to NREGA workers through their 
accounts In Post Offlces/Banks. So far, 4.22 crore 
accounts have been opened. 

StIIt.",.nt 

S.No. State NREGA (Phase I & II) 
Districts visited by NLMa 

2 3 

1. Andhra Pradesh 19 

2. Arunachal Pradesh 3 

3. Assam 13 

4. Bihar 38 

5. Chattisgarh 15 

6. Gujarat 9 

7. Haryana 4 

8. Himachal Pradesh 4 

9. Jammu & Kashmir 5 

10. Jharkhand 22 

11. Kamataka 11 

12. Kerala 4 

13. Madhya pradesh 31 

14. Maharashtra 18 

15. Manipur 3 

16. Meghalaya 5 

17. Mizoram 4 

18. Nagaland 5 

2 3 

19. Orissa 24 

20. Punjab 4 

21. Rajasthan 12 

22. Sikkim 3 

23. Tamil Nadu 10 

24. Trlpura 3 

25. Uttar pradeah 37 

26. Uttaranchal 5 

27. West Bengal 17 

OVercharging of Int ..... t from 
Credit Card Holder. 

79. SHRI NIKHIL KUMAR: 
SHRI PRABHUNATH SINGH: 

Will the Minister of FINANCE be pleased to state: 

(a) whether the Reserve Bank of India (RBI) has 
received complaints from credit card holders that banks 
are overcharging interest from them; 

(b) if so, the details thereof; 

(c) whether the RBI has directed banks to follow the 
guidelines issued on 7 May, 2007 and prescribed a ceiling 
rate of interest, including processing and other charges; 

(d) if so, whether the banks are not following the 
above guidelines and are overcharging interest from the 
credit card customers; and 

(e) if so, the corrective steps taken by the 
Govemment in this regard? 

THE MINISTER OF STATE IN THE MINISTRY OF 
FINANCE AND MINISTER OF STATE IN THE MINISTRY 
OF PARLIAMENTARY AFFAIRS (SHRI PAWAN KUMAR 
BANSAL): (a) to (e) The revised Banking Ombudsman 
Scheme, 2006 empowers the offices of Banking 
Ombudsman to receive and resolve the complaints in 
respect of credlVdebit cards. However, the existing 
Management Information System of RBI does not bifurcate 
the complaints relating to credit card operations further 
into categories such as overcharging interest etc. 



201 WriIMn AnswslS ASVINA 25, 1930 (~ 202 

RBI issued a Circular dated 7th May, 2007 on 
'Complaints about excessive interest charged by banks' 
advising all commercial banks to put in place appropriate 
intemal principles and procedures so that usurious interest, 
including processing and other charges are not levied by 
them on loans and advances. Further, the banks have 
been advised that while laying down such principles and 
procedures in respect of small value loans, particularly 
personal loans and such other loans of similar nature, 
banks should keep in view the broad guiding principles 
enumerated in the above circular such as prescribing an 
appropriate prior approval process for sanctioning such 
loans, incorporating a reasonable and justified risk 
premium in the interest rate charged by the banks, fixing 
justifiable Interest and all other charges levied on a loan 
as well as ceiling thereof, etc. The banks have been 
advised to suitably publiciae its policy in this regard. 

Further, RBI has, vide its circular dated 23rd July, 
2008, advised the banks that the instructions contained 
in RBI circular dated 7th May, 2007 in respect of small 
value personal loans and loans similar in nature, would 
apply to credit card dues also. 

Merger of SSS with SSI 

80. SHRI SURAVARAM SUDHAKAR REDDY: 
SHRi SARVEY SATHYANARAYANA: 
SHRI GURUDAS DASGUPTA: 
SHRI K.J.S.P. REDDY: 
DR. K.S. MANOJ: 

Will the Minister of FINANCE be pleased to state: 

(a) whether Govemment has approved the merger of 
State Bank of Saurashtra (SBS) with the State Bank of 
India (SBI); 

(b) If so, the details and reasons therefor; 

(c) whether the trade unions in Banking Sector has 
opposed the merging of subsidiary banks with SBI; and 

(d) if so, the main concems of the trade unions and 
Govemment's reaction thereto? 

THE MINISTER OF STATE IN THE MINISTRY OF 
FINANCE AND MINISTER OF STATE IN THE MINISTRY 
OF PARLIAMENTARY AFFAIRS (SHRI PAWAN KUMAR 
BANSAL): (a) and (b) Sub-section (2) of Section 35 of 
the State Bank of India Act, 1955, inter-alia, provides 
that the Scheme of acquisition of any banking institution 
by the State Bank of India containing the terms and 

conditions relating to such acquisition agreed upon by 
the Central Board of the State Bank and the Directorate 
and Management of the banking institution concemed and 
approved by the Reserve Bank shall be submitted to the 
Central Govemment for its sanction. In terms of these 
statutory provisions, the draft Scheme for acquisition of 
the State Bank of Saurashtra by the State Bank of India, 
as approved by the respective Boards of both these banks 
and by the Resorve Bank of India, was submitted to the 
Government for sanction in terms of Section 35(2) of the 
State Bank of India Act, 1955. Govemment has sanctioned 
and notified the said Scheme on 13.08.2008. 

(c) and (d) There has been a mixed response to the 
proposed merger of SBS with SBI and also of the idea 
of merger of all the Associate Banks with SBI. 
Govemment and RBI have received a letter from Associate 
Bank Officers Association-the apex body representing 
the officers of all the Associate Banks of SBI (including 
the erstwhile State Bank of Saurashtra), strongly and firmly 
pleading for expediting the process of merger of SBS 
with SBI. 

Depollts by NRII 

81. SHRI VIKRAMBHAI ARJANBHAI MADAM: Will 
the Minister of FINANCE be pleased to state: 

(a) whether the Govemment has accepted the fixed 
deposit from Non Resident Indians (NRls); 

(b) if so, the aetails thereof during the last three 
years and the current year; 

(c) sector-wise investment made from NRls deposit; 
and 

(d) further steps taken by the Govemment to attract 
NRle deposit? 

THE MINISTER OF STATE IN THE MINISTRY OF 
FINANCE AND MINISTER OF STATE IN THE MINISTRY 
OF PARLIAMENTARY AFFAIRS (SHRI PAWAN KUMAR 
BANSAL): (a) No, Sir. 

Govemment does not accept fixed deposits from 
NRls. However, banks, who are authorized dealers, may 
accepted deposits either under (i) the Non-Resident 
(External) Account Scheme (NRE account), specified in 
Schedule 1, from a non-resident Indian, or (ii) the Foreign 
Currency (Non-Resident) Account Banks Scheme, (FCNR-
B account), specified in Schedule 2, from a non-resident 
Indian, or (iii) under the Non-Resident (Ordinary) Account 
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Scheme, (NRO account), specified in Schedule 3, from 
any person resident outside India. This is as per 
Regulation 5(1) of Notification No. FEMA 5120Q0-RB dated 
03 May, 2000 (Foreign Exchange Management (Deposit) 
Regulations, 2000) 

(b) (USD million) 

Year NR(E) RA FCNR (8) NRO 
[As al end March] 

2006 22070 13064 1148 

2007 24495 15129 1616 

2008 26716 14168 2788 

2008 [As al August] 24755 13455 3209 

Source: Table No. 45 of RBI Bulletln-October 2008 

(c) Since the resources are fungible in nature It will 
not be possible to identify the deployment of particular 
types or pool of deposits accepted by banks. 

(d) Interest Rates on deposits held in Non-Resident 
(External) (NRE) Accounts and on deposits held In FCNR 
(B) Accounts were revised on 16 September, 2008, and 
again on 15th October, 2008. 

Below Poverty LIne ST. 

82. SHRI PRABHUNATH SINGH: Will the Minister of 
TRIBAL AFFAIRS be pleased to state: 

(a) the number of Schedule Tribes living Below the 
Poverty Line (BPL); state-wiseIUT-wise; and 

(b) the number of persons assisted and crossed the 
poverty line so far? 

THE MINISTER OF STATE IN THE MINISTRY OF 
TRIBAL AFFAIRS (DR. RAMESHWAR ORAON): (a) and 
(b) According to the estimates of ST population below 
poverty line compiled by the Planning Commission, there 
have been an overall decrease by 4.6 percentage points 
in the population of STs living below poverty line in rural 
areas during the period from 1993-94 to 2004-05 as 
against corresponding decrease by 7.8 percentage points 
in the urban areas. The State-wise and UT-wise population 
of STs living below the poverty line in the respective 
years is given in the enclosed statement. 

'State-wise and UT-wise Perr;entage of SlS 
Population below Poverty Line' 

(Figures In percentage) 

SI.No. Name of !he StateAJT 1994·94 2004-OS 

Rural Urban Aural Urban 

1. Andhra Pradesh 25.66 46.68 30.5 50.0 
2. Assam 41.44 7.11 14.1 4.8 

3. Bihar 69.75 35.76 53.3 57.2 

4. Chhattisgarh 54.7 41.0 

5. Delhi 0.0 9.4 

6. Gujarat 31.2 35.47 34.7 21.4 

7. Haryana 41.55 0.0 4.6 

8. Himachal Pradesh 63.94 14.9 2.4 

9. Jammu & Kashmir 0 8.8 0.0 

10. Jhal1<hand 0 54.2 45.1 

11. Kamataka 37.33 82.05 23.5 58.3 

12. Kellia 37.34 1.08 44.3 19.2 

13. Madhya Pradesh 56.69 65.28 58.6 44.7 

14. Maharashtra 50.38 61.06 56.6 40.4 

15. Orissa 71.26 64.85 75.6 61.8 

16. Punjab .27 0 30.7 2.1 

17. Rajasthan 46.23 13.21 32.6 24.1 

18. Tamil Nadu 44.37 30.08 32.1 32.5 

19. Uttar Pradesh 37.11 36.89 32.4 37.4 

20. Uttarakhand 19.41 43.2 64.4 

21. Wesl Bengal 61.95 42.4 25.7 

All India 51.94 41.14 47.3 33.3 

Financial DlfflcuHI.. In NREGS 

83. SHRI TATHAGATA SATPATHY: Will the Minister 
~f RURAL DEVELOPMENT be pleased to state: 

(a) whether the Government is facing financial 
difficulties in implementing the National Rural Employment 
Guarantee Scheme (NREGS) for the iinancial year 2008-
09; 

(b) if so, the facts along with the reasons therefor; 
and 

(c) the corrective steps takenlbeing taken by the 
Government in this regard? 
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THE MINISTER OF STATE IN THE MINISTRY OF 
RURAL DEVELOPMENT (SHRI CHANDRA SEKHAR 
SAHU): (a) No, Sir. 

(b) and (c) Do not arise. 

/Tmnslafionj 

New IT Lew 

84. SHRI ADHIR CHOWDHURY: Will the Minister of 
FINANCE be pleased to state: 

(a) whether the simplified Income-Tax Law has been 
prepared by the Govemment; and 

(b) if not, the time by which the same will be 
prpared? 

THE MINISTER OF STATE IN THE MINISTRY OF 
FINANCE (SHRI S.S. PALANIMANICKAM): (a) and (b) 
The new Income-tax Code is in the final stage of its 
preparation. It is expected to be released to the public 
shortly. 

Bogus Voters 

85. SHRIMATI SANGEETA KUMARI SINGH DEO: 
SHRI MANSUKHBHAI D. VASAVA: 

Will the Minister of LAW AND JUSTICE be pleased 
to state: 

(8) whether the Government has made any 
assessment regarding defective voter cards and bogus 
voter cards; and 

(b) if so, the details thereof? 

THE MINISTER OF LAW AND JUSTICE (SHRI H.R. 
BHARDWAJ): (a) and (b) The requisite information is 
being collected and will be laid on the Table of the House. 

/English} 

Modifications In NREGS 

86. SHRI AJOY CHAKRABORTY: 
SHRI P. KARUNAKARAN: 
SHRI NAVEEN JINDAL: 

Will the Minister of RURAL DEVELOPMENT be 
pleased to state: 

(a) whether the Union Government has received 
proposals from the State Governments and various 
organizations for modifications in National Rural 
Employment Guarantee Scheme (NREGS) parameters 
including increase in number of working days to meet 
region specific requirements; and 

(b) if so, the details thereof and the action taken by 
the Govemment in this regard? 

THE MINISTER OF STATE IN THE MINISTRY OF 
RURAL DEVELOPMENT (SHRI CHANDRA SEKHAR 
SAHU): (a) and (b) The Ministry received a proposal from 
Chief Minister of Rajasthan for enhancement of the 
number of days of guaranteed wage employment under 
NREGA from 100 to 200 days. Another proposal was 
received from Shrl Lalit Kishore Chaturvedi, Member 
Parliament (Rajya Sabha) for increasing the number of 
days of employment in Scheduled Tribe areas. Both the 
proposals have been examined and they have been 
informed that NREGA provides for a legal guarantee for 
100 days of wage employment In a financial year. 
however, Section 3(4) of the NREG Act, 2005, provides 
that the Central Govemment or the State Govemment 
may, within the limits of Its economic capacity and 
development, make proviSions for securing work to every 
adult member of a household under a scheme for any 
period beyond the period guaranteed under Section 3(1) 
of the Act, as may be expedient. 

Setting up of High Court at Trlvandrum 

87 . SHRI C.K. CHANDRAPPAN: 
SHRI PANNIAN RAVINDRAN: 

Will the Minister of LAW AND JUSTICE be pleased 
to state: 

(a) whether State Government of Kerala has 
demanded setting up of a High Court Bench at 
Trivandrum; and 

(b) if so, the action taken by the Government 
thereon? 

THE MINISTER OF LAW AND JUSTICE (SHRI H.R. 
BHARDWAJ): (a) Yes, Sir. 

(b) The Chief Minister of Kerala was requested on 
14th July, 2008 to clarify whether the proposal for 
establishing a High Court Bench at Thlruvananthapuram 
satisfied the broad principles and criteria recommended 
by the Jaswant Singh Commission. He was also requested 
to convey the views of the Chief Justice of Kerala High 
Court and those of the Govemor of Kerala in terms of 
Section 51 (2) of the States Reorganisation Act, 1956. 
While a reply from Chief Minister of KeraJa has been 
received, the views of the Govenor of Kerala have not 
been received yet. 

Central Processing of Loans In SBI 

88. SHRI P. KARUNAKARAN: Will the Minister of 
FINANCE 'be pleased to state: 
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(a) whether the Central Processing Centres of loans 
in State Bank of India is causing undue delay and 
hardship to the clJstomers in the country including Kerala; 

(b) if so, the maximum distance a bank branch can 
be linked to the Central Processing Centre in case of 
various loans provided; 

(c) whether the loan application takes an average of 
15 to 45 days to get sanctioned; and 

(d) if so, the response of the Govemment for prompt 
sanction of loan including decentralization of process? 

THE MINISTER OF STATE IN THE MINISTRY OF 
FINANCE AND MINISTER OF STATE IN THE MINISTRY 
OF PARLIAMENTARY AFFAIRS (SHRI PAWAN KUMAR 
BANSAL): (a) and (b) The Central ProcessIng Centres 
(CPCs) of loans in State Bank of India (SBI) are located 
in top 110 Centres of the Country and these are designed 
to enhance customer satisfaction by implementin{; 
uniformly Bank's stipulated norms of loan aanctlon! 
processing and ensuring speedy delivery of product! 
services. The CPCs cover branches in a city only. 

(c) and (d) SBI has informed that the loan processing 
centres have stipulated Tum Around lime (TAT) and the 
performance is constantly tfacked by the controllers. The 
Tum Around lime (TAT) laid down for sanction of loans 
avaited by individuals are as under: 

For Housing Loan-6 days 

For Education Loan-5 days 

For Car Loan 2 days 

Currency Not.. on Polymer 

89. SHRI UDAY SINGH: Will the Minister of FINANCE 
be pleased to state: 

(a) whether in a bid to overcome the menace of 
fake Indian currency notes, the Government has started 
giving serious thought to printing of currency notes on 
polymer, a practice prevalent in Australia; 

(b) if so, the details thereof; and 

(c) the extent to which the currency notes on polymer 
are going to check the use of fake currency? 

THE MINISTER OF STATE IN THE MINISTRY OF 
FINANCE AND MINISTER OF STATE IN THE MINISTRY 
OF PARLIAMENTARY AFFAIRS (SHRI PAWAN KUMAR 
BANSAL): (a) to (c) In order to increase the circulation 
life of bank notes, a decision has been taken to print 
only 100 million bank notes of Rs. 10 denomination on 

polymer aubstrate on teat basis to establish .uitability or 
otherwise of such notes under Indian conditions. There Is 
no established co-relation between counterfeiting and the 
material of banknote, either paper or polymer. 

[Translation] 

Smuggling of Gold 

90. SHRI RAMDAS ATHAWALE: Will the Minister of 
FINANCE be pleased to state: 

(a) details of the cases of smuggling of gold 
registered during the last three years and the r.urrent 
year; 

(b) the reasons for such smuggling and the areas 
prone to it; and 

(c) the steps taken b:,t the Government to check the 
smuggling of gold? 

THE MINISTER OF STATE IN THE MINISTRY OF 
FINANCE (SHRI S.S. PALANIMANICKAM): (a) Details of 
the cases of smuggling of gold registered during the last 
three years and the current year as under:-

Year No. of Oty Value of 
cases (in Kgs) seized gold 

registered (Rs. in crores) 

2005-06 45 57.508 3.62 

2006-07 2B 14.B74 1.52 

2007-08 58 24.615 4.92 

2008-09 (upto Sep. OB) 22 7.924 0.84 

(b) The difference in prices of gold in the international 
market and that in India is the reason ftlr such smuggling. 
The international airports, ports and land borders are 
prone to such smuggling. 

(c) The field formations including Directorate of 
Revenue Intelligence have beoen directed to be alert and 
vigilant to thwart any attempt of smuggling of gold. 

[English} 

Mega Power Projects 

91. SHRI K.S. RAO: 
SHRI HARIBHAU RATHOD: 

Will the Minister of POWER be pleased to state: 

(a) the steps taken by the Government to promote 
and encourage mega power projecta; 

(b) the mechanism for time bound clearance and 
operationalisation of such projects; 
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(c) whether the Govemment proposes to revise its 
policy towards setting up of mega power proJectn and 
extend financial and other Incentives to these projects; 
and 

(d) if so, the details thereof? 

THE MINISTER OF STATE IN THE DEPARTMENT 
OF COMMERCE, MINISTRY OF COMMERCE AND 
INDUSTRY AND MINISTER OF STATE IN THE MINISTRY 
OF POWER (SHRI JAIRAM RAMESH): (a) (i) In terms 
of the existing Mega Power Policy of the Govemment, 
operational since 1995 and last modified in April, 2006, 
the following fiscal concessions/benefits have been 
extended to mega power projects:-

• Zero Customs duty on import of capital 
equipment; 

• Deemed Export benefits to domestic bidders of 
mega power project equipment under Chapter 8 
of the Foreign Trade Policy; and 

• Income Tax benefits: In addition, income-tax 
holiday regime as per Section 80-IA of the 
Income Tax Act, 1961. 

(II) Further the Govemment has taken following 
legislative, policy and administrative measures 
to encourage investments In the power sector, 
Including mega power projects: 

• Enactment of new Electricity Act, 2003. 

• De-licensing of thermal power generation. 

• Provision of fuel linkages. 

• Structuring of ultra mega power projects. 

• Open access in Transmission & Distribution. 

• Notification of Tariff Policy. 

• Notification of National Electricity Policy. 

• Coordination with Ministry of Environment & 
Forests. 

(b) According to the Electricity Act, 2003, thermal 
generation has been de licensed and concurrence of 
Central Electricity Authority (CEA) is not required for 
setting up of thermal power plants including those in the 
private sector. In case of hydel projects, concurrence of 
CEA is required under Section 8( 1) of the Electricity Act 
for setting up of a hydro power generation station 
estimated to involve a capital expenditure exceeding such 

sum as may be notified by the Central Govemment from 
time to time. 

(c) and (d) The existing Mega Power Policy is 
presently under review. 

Financial Inclualon by NABARD 

92. SHRI NARAYAN CHANDRA BORKATAKY: Will 
the Minister of FINANCE be pleased to state: 

(a) the manner in which the Financial Inclusion Fund 
(FIF) and the Financial Inclusion Technology Fund (FITF) 
constituted by National Bank for Agriculture and Rural 
Development (NABARD) would help in providing financial 
service to the rural poor including that of in remote areas 
of North Eastem Region; 

(b) whether the said funds would increase the credit 
deposit ratio in North Eastem Region; and 

(c) if so, the details thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
FINANCE AND MINISTER OF STATE IN THE MINISTRY 
OF PARLIAMENTARY AFFAIRS (SHRI PAWAN KUMAR 
BANSAL): (a) to (c) Some of the important eligible 
activities of Financial Inclusive Fund (FIF) and Financial 
Inclusion Technology Fund (FIF) are envisaged as under: 

• Providing promotional SUpport to institutions, such 
as Farmers' Service Centres and Rural 
Development and Self Employment Training 
Institutes, nurturing entrepreneural capacity and 
Increasing financial education and literacy; 

• Capacity building of Business Facilitators and 
Business Correspondents, personnel of banks, 
Post Offices, State Government Departments, 
MFls, NGOs, Local Level Assoications, members 
of SHGslJoint Liability Groups, etc; 

• Funding support for setting up of Rural Credit 
Bureaus and credit rating of rural customers; 

• Encouraging user friendly technological solutions 
and providing financial support to them; 

• Funding support to technologies facilitating the 
documentation for processing of loans; 

• Capacity building of personnel of banks, Post 
Office, State Government, MFls, NGOs, VAs, 
other stakeholders; and 
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Any other activity as may be approved by the 
Advisory Boards of these two Funds. 

As per the Committee for Financial Inclusion, financial 
exclusion in North Eastem region varies from 61.2% to 
95.9%. Therefore, the Committee has already 
recommended that the North Eastem region may be given 
adequate support for financial inclusion. 

The support from these funds would provide financial 
services to the rural poor including those in the remote 
areas, which would help banks to raise untapped deposits 
and provide credit resulting in increased credit-deposit 
ratio in North Eastem region. NABARD has already 
received various proposals from Sikkim, Manipur, 
Meghalaya, Tripura and Arunachal Pradesh for Information 
Technology and Communication intervention from FITF. 

Debt Burden on Stllte. 

93. SHRI CHANDRA BHUSHAN SINGH: Will the 
Minister of FINANCE be pleased to state: 

<a) whether the Govemment has taken a decision 
with regard to States debt problems and the loan burden; 
and 

(b) if so, the details thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
FINANCE AND MINISTER OF STATE IN THE MINISTRY 
OF PARLIAMENTARY AFFAIRS (SHRI PAWAN KUMAR 
BANSAL): (a) Yes, Sir. 

(b) The Twelfth Finance Commission recommended 
a "Debt Consolidation and Waiver Scheme" for States. 
Under the scheme, the past Central loans contracted till 
31.3.2004 and outstanding as on 31.3.2005 are to be 
consolidated and rescheduled for repayment in 20 equal 
annual installments at a reduced interest rate of 7.5%, 
subject to States enacting Fiscal Responsibility and Budget 
Management Acts with suggested core provisions. As a 
result, the States together would have to pay lesser 
amount of Rs. 11,929 crore under principal repayment 
and Rs. 21,276 crore under lower interest repayment. In 
addition, the debt write-off linked to reduction of revenue 
deficit, subject to laid down conditions. This is expected 
to provide further debt relief to the States. The above 
recommendations have been accepted by Govemment of 
India and detailed guidelines called "The States' Debt 
Consolidation and Relief Facility (DCRF) 2005-06 to 2009-

10" has been formulated and circulated to ail States 
Govemments. 

So far, 26 States have enacted FRBMA and central 
loans (from Ministry of Finance) of 25 States have been 
consolidated to the extent of Rs. 1,12,076 crore. Debt 
waiver have been awarded to the extent of Rs. 3,984.35 
crore to 15 States for 2005-06, to the extent of 
Rs. 4,691.56 crore to 20 States for 2006-07 and to the 
extent of Rs. 4,609.55 crore to 18 States for 2007-08. 

Special Courts to deal with Corruption Cases 

94. SHRI KINJARAPU YERRANNAIDU: Will the 
Minister of LAW AND JUSTICE be pleased to state: 

(a) whether taking into consideration the huge backlog 
of pending cases in the country, the Govemment proposes 
to create special courts to deal with corruption cases; 

(b) if so, the details thereof; and 

(c) the time by which the final decision 18 likely to 
be taken in this regard? 

THE MINISTER OF LAW AND JUSTICE (SHRI H.R. 
BHARDWAJ): (a) to (c) Need to set up more Special 
Courts to deal with pending corruption cases has been 
highlighted by the Chief Justice of India recently. The 
matter is being examined. 

Tax on Windfall Profit. 

95. SHRIMATI JHANSI LAKSHMI BOTCHA: Will the 
Minister of FINANCE be pleased to state: 

(a) whether the Govemment proposes to impose tax 
on windfall profits of private oil companies; and 

(b) if so, the reaction of the Govemment thereon? 

THE MINISTER OF STATE IN THE MINiSTRY OF 
FINANCE (SHRI S.S. PALANIMANICKAM): <a) There is 
no proposal to impose any tax on windfall profits of private 
oil refining companies. 

(b) Does not arise. 

Cheating by Com pan Ie. 

96. SHRI MOHD. MUKEEM: Will the Minister of 
FINANCE be pieased to state: 
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(a) whether the promoters of companies Uke Cadila 
Health, Adani Group, Kopran, Lupin, Ranbaxy and Nirma 
Ltd. had manipulated the value of their shares and 
cheated the poor retail investors by more then Rs. 1000 
crores; 

Ltd. conducted by SESI did not reveal any manipulation 
by the promoters of these companies. In case of Ranbaxy 
and Adani Exports Ltd., investigations were conducted by 
SESI and on the basis of the findings of the investiga~n, 
action was initiated against (i) Vidyut Investments Ltd., a 
100% subsidiary of Ranbaxy and (ii) seven promoter 
entities of Adani Exports Ltd. for violation of SESI 
(Prohibition of Fraudulent and Unfair Trade Practices) 
Reguiations, 1995. 

(b) if so, whether the Govemment has investigated 
the matter; 

(c) If so, the details thereof, company-wise; and 

(d) the further action taken by the Govemment in 
this regard? 

. An inspection U/S 209A of the Companies Act, 1956 
was undertaken in respect of the Companies named 
hereunder within various violations under the Companies 
Act, 1956 against which either prosecution(s) have been 
flied or contemplated by respective Registrar of 
Companies. A Statement on Action taken/contemplated 
on the findings of inspections under the Companies Act, 
1956 is enclosed. 

THE MINISTER OF STATE IN THE MINISTRY OF 
FINANCE AND MINISTER OF STATE IN THE MINISTRY 
OF PARLIAMENTARY AFFAIRS (SHRI PAWAN KUMAR 
BANSAL): (a) to (d) Investigation during the period 1999-
2001 in the scrips of Kopran, Lupin, Nlrma and Cadila 

S.No. 

1. 

2. 

3. 

4. 

5. 

St.tement 

Action IIIktmlcontsmp/8ltHi on the findings 01 inspections under /he Companies Act, 1956 

Name of the 
Company 

2 

Kopam Ltd. 

Nlrma Ltd. 

Adani Impex ltd. 

Adan; Properties Pvt. Ltd. 

Adani Agro Pvt. Ltd. 

Findings of Inspections and action taken under 
Sec 209A of Companies Act, 1956. 

3 

Violations were reported under Sections 224(8), 233S, 193, 257, 205, 217(3), 
209(1), 203(3)(b), 211(3A) r.w. 3C, 211 (16 counts), 212, (Declaration of 
dividend) Rules 1975. Instructions were issued to file prosecution. In response 
the Company has filed compounding applications under Section 621A of the 
Companies Act for the aforesaid violations. The same were compounded by 
competent authOrity vide order dated 11/312005. 

Violations were reported under Sections 295 (7 counts), Sec 17, 58A, 49, 
275, 297/299/301, 217, 211 (2 counts). Instructions were isaued to file 
prosecution under Sec 295 (2 counts), 17 and to take necessary action in 
respect of violation under section 275, 2991301, 217, 211 (2 counts). Companies 
has filed compunding applications for 295 (2 counts), 17 and 297/301 which 
is pending. 

Violations were reported under Sections Sec 209, 301, 433 (c) 217, 211, 147, 
303, 372(6). Matter has been examined and Supplementary Report is being 
called up from Regional Director. 

10 has reported violations under Section 211 & 217 (I) (b) of the Companies 
Act, 1956. 

10 has reported violations under Section 211 (2 counts), 217(3), 209(3) (b) of 
the Companies Act, 1956. 
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2 

6. Adanl Enterprises Ltd. 

7. Lupin Ltd. 
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3 

10 has reported violations under Section 211 (2 counts) of the Companies 
Act, 1956. 

Violations were reported under Sections 224(8) (b), 350 r.w. Sch XIV of the 
Act, 58 r.w. Companies Rules 1975, 308(2), 21 (4 counts), 207 (1) (b), 297 
(1), 205 (2A), 307(1), 372A(5), 193(1), 147(1)(a) of the Companies Act, 
1956. 

8. Cadila Health Care Ltd. Violations were reported under Sections 295 (I) (d) (4 counts), 49, 299/301, 
2991300/301, Sec 297 (7 counts), 211 (4 counts), 211 (4 counts), 217, 291, 
292, 209(3) (b) (2 counts), 297 and bad debts written off of the Companies 
Act, 1956. 

9. MIs Ranbaxy Laboratories Ltd. During the inspection the Inspection officer has reported the violation of Section 
295, 211rlw Such VI, Part I 226 (3) (d) and 418 of the Act. 

Prosecutions have been filed after Issuing Show Cause Notice by the ROC 
Jalhandar. 

Public Sector Banks In Orls.a 

97. SHRI ANANTA NAYAK: Will the Minister of 
FINANCE be pleased to state: 

(a) the number of branches set up by public sector 
banks in the scheduled districts in Orissa; 

(b) whether any of these banks is going to open 
ATMs in their branches in Orissa during 2008-09; and 

(c) If so, the details thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
FINANCE AND MINISTER OF STATE IN THE MINISTRY 
OF PARLIAMENTARY AFFAIRS (SHRI PAWAN KUMAR 
BANSAL): (a) As reported by the Reserve Bank of India, 
the details of District-wise number of Bank branches 
functioning In the State of Orissa during the last three 
~ears are given In the enclosed statement I. 

(b) and (c) Yes, Sir. The details of no. of ATMs as 
on 30.9.2008 and proposed to be opened during 2008-
09 are given in the enclosed statement II. 

Statement I 

Oislnci-wistl Number of Public Ssctor Bank Brancl1t1S funcliOnlng in S/s18 of Orissa in thtI /881 Ihffltl ytl81S 

Sr. District Name 31st March 31st March 31st March 
No. 2006 2007 2008 

2 3 4 5 

1. Angul 47 49 53 

2. Balangir 27 28 31 

3. Bleshwar 73 75 76 

4. Bargarh 39 41 42 

5. Bhadrak 45 48 50 
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2 3 4 5 

6. Boudh 15 15 15 
7. Cuttack 136 139 144 
8. Oeogam 12 12 12 

9. Ohenkanal 38 40 42 

10. Gajapatl 17 17 18 

11. Ganjam 134 141 148 

12. Jagatalnghpur 51 53 59 

13. Jajpur 53 55 60 

14. Jharsuguda 28 33 35 

15. Kalahandl 37 39 40 

16. Kandhamal 28 28 29 

17. Kendrapara 45 45 49 

18. Keonjhar 57 61 86 

19. Khurda 191 207 224 

20. Koraput 28 30 32 

21. Malkangir 6 6 6 

22. Mayurbhanj 83 84 89 

23. Nawapara 9 9 10 

24. Nawrangpur 7 7 9 

25. Nayagam 29 31 32 

26. Purl 58 59 64 

27. Rayagada 28 30 33 

28. Sambalpur 64 65 68 

29. Sonepur 10 10 11 

30. Sundargam 104 108 112 

All Total 1499 1565 1659 

Source: Master Office FUe (latest updated version) on Banka. 
Note 1. PubHc Sector Bank Include SBI 6 Ita AllOCiates. 19 Nationalised Banks and lOBI Ltd. 
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sr.tement II 

061';/$ of No. of A TMs BS on 3a9.2008 snd 
ptrJpQ8«J to bB opMH1d during 2008-tJ9 

SI.No. Name 01 Sri 

1. Allahabad Bank 

2. Andhra Bank 

3. Bank of Baroda 

4. Bank of India 

5. Bank of Maharashtra 

6. Canara Bank 

7. Central Bank of India 

B. Corporation Bank 

9. Dena Bank 

10. IDBI Bank 

11. Indian Bank 

12. Indian Overseas Bank 

13. Oriental Bank of Commerce 

14. Punjab National Bank 

15. Punjab & Sind Bank 

16. State Bank of India 

17. State Bank of Bikaner & Jaipur 

lB. State Bank of Hyderabad 

19. State Bank of Travanc::ore 

20. State Bank of Mysore 

21. Syndicate Bank 

22. Union Bank 

23. United Bank of India 

24. UCO Bank 

25. Vgaya Bank 

Total Public Sector Banks 

Existilg AlMs ATM propoaed 
IS on to be opened 

30.09.2008 INring 2OQ8.09 

7 

23 

14 

B 

2 

15 

9 

10 

5 

6 

3 

5 

o 

30 

o 

319 

o 

o 

o 

17 

29 

4 

3B 

o 
545 

o 

2 

o 
3 

o 
o 
o 

3 

o 

o 
2 

o 

7 

o 

175 

o 
o 
o 

o 
5 

7 

2 

16 

224 

{Translsllon} 

Development of BIIrren Land 

98. SHRI AJIT JOGI: 
SHRI ANANTA NAYAK: 

Will the Minister of RURAL DEVELOPMENT be 
pleased to state: 

(a) the total area of barren land in the country, State-
wise; 

(b) the details of projects implemented and the area 
of such land brought under cultivation duri~g each of the 
last three years and the current year, under various 
schemes, State-wise; and 

(c) the amount of fund provision made therefor during 
the eleventh plan? 

THE MINISTER OF STATE IN THE MINISTRY OF 
RURAL DEVELOPMENT (SHRI CHANDRA SEKHAR 
SAHU): (a) As per the Wastelands Atlas of India-2005 
brought out by the Department of Land Resources, 
Ministry of Rural Development in coilaboration with the 
National Remote Sensing Agency (NRSA), Hyderabad 
using satellite Imagery data, an area of 552.69 lakh ha. 
in the country is estimated to be wastelands. The State-
wise details on the extent of these wastelands are given 
in the enclosed statement I. 

(b) With the objective of bringing the wastelands into 
productive use, the Department of Land Resources, 
Ministry of Rural Development has been implementing 
three area development programmes namely Drought 
Prone Areas Programme (DPAP), Desert Development 
programme (DDP) and Integrated Wastelands 
Development Programme (IWDP) on watershed basis. 
During the last three years, an area of 97.03 lakh ha. 
has been taken up for development under these 
programmes. The State-wise details of area taken up 
during the last three years and current year are given in 
the enclosed statement II. 

(c) An outlay of Rs. 15,359 crores has been indicated 
by the Planning Commission for the watershed 
programmes of the department during the eleventh plan. 

.. 
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sr.lement I 
2 3 

(in lakh hal 
• 15. Maharaahtra 49.2B 

SI.No. Stale Area of Wastelands 
16. Manipur 13.17 

2 3 
17. Meghalaya 3.41 

1. Andhra Pradesh 45.27 
Mizoram 1B. 4.47 

2. Arunachal Pradesh 18.18 
19. Nagalend 3.71 

3. A8sam 14.03 
20. Orissa 18.95 

4. Bihar 5.44 
21. Punjab 1.17 

5. Chhattlagam 7.58 
22. Rajasthan 101.45 e. Goa 0.53 
23. Sikkim 3.Bl 

7. Gujarat 20.38 

B. Haryena 
24. Tripura 1.32 3.27 

9. Himachal Pradesh 28.34 25. Tamil Nadu 17.31 

• 26. Uttaranehal 10. Jammu-Kashmir 70.20 16.10 

11. Jharkhand 11.17 27. Uttar Pradesh 16.98 

12. Karnataka 13.54 28. West Bengal 4.40 

13. KeraJa 1.79 29. Union Territory 0.31 

14. Madhya Pradesh 57.13 Total 552.69 

Statement II 
(In lakh ha.) 

SI.ND. Slate 2005-06 2Q06.07 Total' 

DPAP DDP IWOP DPAP DDP IWOP 

2 3 4 5 8 7 8 9 

• 1. Andhra PradeIh 1.71 0.67 1.395 1.80 0.74 1.21 7.525 

2. Arunachal Praclelh 0.70 1.91 2.61 

• 3. Assam 1.38 2.21920 3.5992 

4. Bihar 0.45 1.10 0.45 1.12 3.12 

5. Chhattiagarh 0.88 0.99575 0.70 1.02076 3.39651 

6. Goa 0.02920 0 0.02920 
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2 3 4 5 6 7 8 9 

7. Gujarat 1.45 1.85 1.05 1.475 2.10 0.80 8.725 

8. Haryana 0.70 0.28 0.795 0.165 1.92 

9. Himachal Pradesh 0.235 0.23 0.93592 0.235 0.24 0.39083 2.26675 

10. Jammu and Kashmir 0.385 0.25 0.91711 0.385 0.31 0.45 2.69711 

11. Jharkhand 1.17 0.30 0.71 0.28234 2.46234 

12. Kamataka 1.32 0.99 1.1376 1.325 1.10 1.16714 7.03994 

13. Kerala 0.75346 0.29091 1.04437 

14. Madhya Pradesh 1.55 1.4506 1.665 1.51283 6.17843 

15. Maharuhtra 1.80 0.70 2.18 1.54864 6.22864 

16. Manipur 0.49 0.58 1.07 

17. Meghalaya 0.565 0.88 1.445 

18. MIzoram 1.36 0.64 2.00 

19. Nagaland 0.405 0.24 0.645 

20, Orissa 0.85 1.12639 0.865 1.082 3.92339 

21: Punjab 0.31482 0.04245 0.35727 

22. Rajuthan 0.575 5.31 1.06986 0.60 6.065 1.09252 14.71238 

23. Sikkim 0.14342 0.217 0.36042 

24. Tripura 0.254 0.27971 0.53371 

25. Tamil Nadu 0.95 1.34234 1.04 0.50730 3.63964 

26. Uttaranchal 0.525 0.89211 0.545 0.51569 2.4778 

27. Uttar Pradesh 0.95 1.25 1.005 1.93277 5.13777 

28. West Bengal 0.40 0.30053 0.40 0.58712 1.68765 

Total 15.00 10.00 22.61831 15.38 11.35 22.68421 97.03252 

"No new projects have been sanctioned during 2007-08 and till date in the current year due to committed liabilities and restructuring 
of the programmes. 

{Englishj 

Civic Condition. of Deihl 

99. SHRI S.K. KHARVENTHAN: Will the Minister of 
URBAN DEVELOPMENT be pleased to state: 

(a) whether the Government is aware that the 
American Magazine, Forbes in its study has rated Delhi 
as the 'World's dirtiest cities'; 

(b) if so, the details thereof; 

.. 
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(c) whether the Govemment has taken any at. to 
improve the civic conditions of Delhi and other major 
cities in the country particularly In view of the forthcoming 
Commonwealth Games; 

(d) If so, the details thereof; and 

(e) if not, the reasons therefor? 

THE MINISTER OF STATE IN THE MINISTRY OF 
URBAN DEVELOPMENT (SHRI AJAY MAKEN): (a) to 
(e) The information is being collected and will be laid on 
the Table of the Sabha. 

Rehabilitation of TrIal. 

100. SHRI JUAL ORAM: Will the Minister of TRIBAL 
AFFAIRS be pleased to state: 

(a) the number of tribals families displaced due to 
the establiahment of ateel plant at Kalinga Nagar in 
Oriasa; 

(b) whether all the displaced tribals have been 
suitably rehabilitated; and 

(c) If so, the detaiis thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
TRIBAL AFFAIRS (DR. RAMESHWAR ORAON): (a) to 
(c) Specific provisions have been made for the 
rehabilitation and resettlement of displaced persons 
Including scheduled tribes in the "National Rehabilitation 
& Resettlement Policy (NRRP) 2ooT, notified by Ministry 
of Rural Development, the noelal Ministry. However, State 
Govemments/ProJect Authorities are at liberty to place 
greater benefit levels than those prescribed in the NRRP 
2007 as "Land" Is a state subject under the Constitution. 
Therefore, such records regarding the numbers of 
displaced due to the establishment of steel plant at 
KaUnga Nagar in Orlasa and suitably rehabilitated of the 
displaced tribais, are maintained by Govemment of Orissa. 

Complaint. agaln.t NBFC and Private Banke 

101. SHRI JASUBHAI DHANABHAI BARAD: Will the 
Minister of FINANCE be pleased to state: 

(a) whether the Govemment has received complaints 
against the Non-Banking Financial Companies (NBFC) and 
private sector banks charging unduly high rates of interest 
-from their borrowers and also regarding harassing them 
in various ways; 

(b) H eo, the detaill thereof; 

(c) whether the Government proposea to fix maximum 
rate of interest for auch lnstitutloneJbanks and alao Issue 
directions to them in this regard; and 

(d) if so, the time by which it is likely to be followed? 

THE MINISTER OF STATE IN THE MINISTRY OF 
FINANCE AND MINISTER OF STATE IN THE MINISTRY 
OF PARLIAMENTARY AFFAIRS (SHRI PAWAN KUMAR 
BANSAL): (a) to (d) Reserve Bank of India (RBI) receives 
complaints from the customers regarding charging of high 
rates of Interest by the NBFCe and Scheduled Commercial 
Banks including Private Sector Banks in respect of various 
types of consumer loans, including vehicle loans, availed 
by them. It is stated that the RBI has not iasued any 
directions/guidelines with regard to the rate of interest to 
be charged by the NBFCs. The loans and advances 
Including Interest will be govemed by the terms and 
conditions of the agreement entered Into between the 
company and the customer. However, in order to ensure 
transparency in the operatlona of the NBFCs, Bank has 
been putting in place appropriate mechanism. NBFCs have 
been advised to lay down appropriate intemal policies 
and procedures for determining interest rates and 
processing and other charges as rates of interest beyond 
a certain level might be excessive and not sustainable 
nor conforming to normal financial practice (circulars are 
available on the RBI's website at www.rbi.org.in). 

As regards the Scheduled Commercial Banks, with 
effect from October 18, 1994 RBI has deregulated the 
interest rates on advances, including home loans, above 
As. 2.00 lakhs and these interest rates are determined 
by the banks themselves with the approval of their Board 
subject to their Benchmark Prime Lending Rate (BPLR) 
and Spread guidelines. However, Banks have the freedom 
to determine the rate of interest without reference to BPLR 
and regardless of size in respect of loans for purchase 
of consumer durables and non-priority sector personal 
loans including credit card dues. 

The RBI has no plans to fix maximum rate of interest 
for NBFCs. As stated above, the loans and advances 
including interest will be governed by the terms and 
conditions of the agreement entered into between the 
company and the customer. 
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Setting up of NuclHr Poww Project by NTPC 

102. SHRI BASUCEB ACHARIA: 
SHRI MOHAN SINGH: 

Will the Minister of POWER be pleased to state: 

(a) whether the NTPC has submitted any report to 
the Government for seHing up of the 2000 MW Nuclear 
Power Project; 

(b) if so, the details thereof: and 

(c) the action taken/proposed to be taken by the 
Government in this regard? 

THE MINISTER OF STATE IN THE DEPARTMENT 
OF COMMERCE, MINISTRY OF COMMERCE AND 
INDUSTRY AND MINISTER OF STATE IN THE MINISTRY 
OF POWER (SHRI JAIRAM RAMESH): (a) to (c) The 
Corporate Plan of NTPC Ltd. envisages seHing up of 
nuclear capacity of at least 2000 MW capacity in 12th 
Plan. In June 2006, NTPC had prepared a road map in 
consultation with eminent experts from nuclear field for 
its foray into the nuclear power sector. NTPC Ltd. will 
draw up an appropriate strategy keeping in view of the 
current developments relating to international civil nuclear 
cooperation. 

{Translation} 

Indian Projects Abroad 

103. SHRI MAHAVIR BHAGORA: Will the Minister of 
FINANCE be pleased to state: 

(a) the details of the on-going Indian Projects abroad; 
and 

(b) the details of the targets/achievements made so 
far by these projects? 

THE MINISTER OF STATE IN THE MINISTRY OF 
FINANCE AND MINISTER OF STATE IN THE MINISTRY 
OF PARLIAMENTARY AFFAIRS (SHRI PAWAN KUMAR 
BANSAL): (a) and (b) Projects executed by the Indian 
companies abroad are broadly of three categories, namely, 
Civil Construction, Turnkey and Consultancy Services. 
Regulatory approvals as well as fund based and non-
fund based support by way of guarantees for Indian 
projects abroad are provided by Exim Banks as well as 
commercial banks. Exim Bank and commercial banks can 

approve projects valued up to USC 100 mHllon. Project 
Export contracts valued above USC 100 million required 
approval from the Working Group constituted by the 
Government of India. Project Exports from India have 
been increasing steadily over the years, indicating the 
growing stature of Indian expertise overseas. Indian 
companies have made progress in a number of areas 
like Civil Construction projects (roads, railways, dams, 
airports, cyber towers), EPC Turnkey Projects (power 
generation, transmission projects). Technical Services 
(engineering design, project engineering, operation and 
maintenance of Industrial plants), and have eamed a niche 
for themselves in the intemational markets. No specific 
target is fixed for such projects. 

{English} 

Task Force on Affordable Housing 

104. SHRI BALASHOWRY VALLABHANENI: WiD the 
Minister of HOUSING AND URBAN POVERTY 
ALLEVIATION be pleased to state: 

(a) whether the Task Force .et up by his Ministry to 
look into various aspects of providing 'Affordable Housing 
for All' recommending ways and means for enahcing 
availability of houses for lower Income group people has 
submitted Its report to the Govemment; 

(b) if so, the details thereof; and 

(c) the reaction of the Governmant thereto? 

THE MINISTER OF STATE OF THE MINISTRY OF 
HOUSING ANC URBAN POVERTY ALLEVIATION 
(KUMARI SELJA): (a) and (b) No, Sir. 

(c) Question does not arise. 

Accelerated Power Development 
Reform. Programme 

105. SHRI DUSHYANT SINGH: Will the Minister of 
POWER be pleased to state: 

(a) the target set under the Accelerated Power 
Development and Refonns Programme (ADRP) during the 
Eleventh Five Year Plan; 

(b) whether the priority areas have been finalized 
under the programme; 
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(c) if so, the details thereof; and 

(d) the funds earmarked and the allocation made for 
the purpose for the year 2008-09? 

THE MINISTER OF STATE IN THE DEPARTMENT 
OF COMMERCE, MINISTRY OF COMMERCE AND 
INDUSTRY AND MINISTER OF STATE IN THE MINISTRY 
OF POWER (SHRI JAIRAM RAMESH): (a) The 
Government have approved the continuation of 
Accelerated Power Development and Reforms Programme 
(APDR) during the Xlth Five Year Plan with revised terms 
and conditions as a Central Sector Scheme. The focus 
of the programme is on actual, demonstrable performance 
in terms of loss reduction. In the project Rrea, the State 
Power Utilities are expected to achieve Aggregate 
Technical & Commercial (AT&C) loss reduction target of 
15%. The Utilities are also to achieve the following target 
of AT & C loss reduction at utility level: 

• Utilities having AT & C loss above 30% 
Reduction by 3% per year 

• Utilities having AT & C loss above 30% 
Reduction by 1.5% per year 

(b) and (c) Establishment of reliable and automated 
systems for sustained collection of accurate base line 
data, and the adoption of information Technology in the 
areas of energy accounting are the necessary pre-
conditions before sanctioning any projects for 
strengthening & up-gradation of sub-transmission and 
distribution networks. Urban areas-towns and cities with 
population of more than 30,000 (10,000 incase of special 
category states) are to be covered under the restructured 
programme. In addition, in certain high-load density rural 
areas with significant loads, works of separation of 
agricultural feeders from domestic and Industrial ones, 
and of High Voltage Distribution System (11 KV) are also 
to be taken up. Projects under the scheme are to be 
taken up in Two Parts. Part A is to include the projects 
for establishment of baseline data and IT applications for 
energy accounting/auditing & IT based consumer service 
centers. Part B includes regular distribution strengthening 
projects. 

Scheme also contains provision of incentive for utility 
staff in towns where AT&C loss levels are brought below 
the base line levels. 

(d) The expected programme size of re-structured 
ADRP during XI Plan is Rs. 51,577 crore. 

fTtsnslation} 

Thermal Po .... Plant. SaHel on 
Foreign Technology 

106. SHRI HANSRAJ G. AHIR: Will the Minister of 
POWER be pleased to state: 

(a) whether some Thermal Power Plants are being 
set up in the country based on foreign technology; 

(b) if so, the details thereof; 

(c) whether any study has been conducted by the 
Govemment In this regard; and 

(d) If so, the details thereof? 

THE MINISTER OF STATE IN THE DEPARTMENT 
OF COMMERCE, MINISTRY OF COMMERCE AND 
INDUSTRY AND MINISTER OF STATE IN THE MINISTRY 
OF POWER (SHRI JAIRAM RAMESH): (8) and (b) Yes, 
Sir. Some thermal projects are being set up in the country 
with the help of foreign technology from China, Russia, 
Europe and Japan, though bulk of the equipment for 
power projects in India is being supplied indigenously by 
BHEl. 

(c) and (d) Central Electricity Authority (CEA) set up 
a Committee eartier this year, to study the design features 
of boilers and auxiliaries being sourced from China with 
reference to using Indian coals having high ash content.' 
The Committee examined the technical particulars, to the 
extent available, relating to major design features of boilers 
and their auxiliaries of 300/600 MW Chinese units of 
sub-critical design and the same was found to be in line 
with good engineering practices. 

The Committee in its Report, which has been posted 
on CEA's .web site, has also brought out that there is a 
need to have due diligence during stage of specification 
finalization and detailed engineering by the utilities/ 
consultants. A detailed comprehensive quality plan for 
ensuring quality at works and at site, identifying customer 
hold points and fest procedures and standards need to 
be defined and implemented for each equipment/system. 

{Eng/ish} 

Grant to NGO. Imparting Education to TrIbal Girl. 

107. SHRI SUGRIB SINGH: 
SHRI NAND KUMAR SAl: 

Will the Minister of TRIBAL AFFAIRS be pleased to 
state: 
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(a) whether the institutions run by the Non 
Govemmental Organization (NGOs) to Impart education 
to tribal girts have been adversely affected due to non-
release of grants in time; 

(b) if so, the details of institutions closed down during 
each of the last three years, State and UT-wise; and 

(c) the corrective measures taken by the Govemment 
to release the grants in time to these organizations? 

THE MINISTER OF STATE IN THE MINISTRY OF 
TRIBAL AFFAIRS (DR. RAMESHWAR ORAON): (a) to 
(c) The Ministry has not received any report of cloeing 
down of projects due to non-release of grants In time 
from any State/UT. It releases funds immediately on 
completion of all prescribed formalities. 

Review of the Account. of Unlisted Companle. 

1 OS. SHRI BRAJA KISHORE TRIPATHY: 
SHRI ANANDRAO VITHOBA ADSUL: 

Will the Minister of CORPORATE AFFAIRS be 
pleased to state: 

(a) whether a panel appOinted by the Planning 
Commission has propoeed to review the accounts of 
unlisted companies in the country; 

(b) If so, the details In thle regard; 

(c) whether the Govemment proposes to bring euch 
companies under their ambit with a view to review their 
accounts; 

(d) If so, the details thereof; and 

(e) the action taken by the Govemment so far In this 
regard? 

THE MINISTER OF CORPORATE AFFAIRS (SHRI 
PREM CHAND GUPTA): (a> and (b) The Planning 
Commission had placed a draft report of the High Level 
Committee on Financial Sector Reforms set up by It and 
headed by Dr. Reghuram Rajan on their website for public 
comment. The draft report has, inter-alia, made certain 
suggestions for review of accounts of both listed and 
unlisted companies on selective or sample basis. 

(c) to (e) Under the provisions of Companies Act, 
1956, (the Act), the accounts of all companies are subject 
to audit by a chartered accountant within the meaning of 
Chartered Accounts Act, 1949. The audited financial 

at&tements of a oompany are also statutorily required to 
be flied with Regiatrar of Companlee, where they may be 
viewed by the stakeholders. Such accounts may also be 
subjected to inspection/scrutiny by the Registrar of 
Companies or other officers authorised by the Central 
Government/SEBI In this behalf, if need be under the 
provisions of the Act. The existing statutory provisions 
provide appropriate framework for review of company 
accounts where necessary. 

Loan for Jatropha Plantation 

109. SHRI KISHANBHAI V. PATEL: 
SHRI RAVI PRAKASH VERMA: 

Will the Minister of RURAL DEVELOPMENT be 
pleased to state: 

(a) whether public and private sector banks provide 
loan for cultivation of Jatropha to the farmers In the 
country; 

(b) if so, the details thereof state-wise; 

(c) whether there Is any subsidy component by the 
Govemment on such loan; and 

(d) If so, the details thereof along with the details of 
.ubsldy provided by the Govemment for the purpose 
during each of the last three yea ... ? 

THE MINISTER OF STATE IN THE MINISTRY OF 
RURAL DEVELOPMENT (SHRI CHANDRA SEKHAR 
SAHU): (a) Yes, Sir. National Bank for Agriculture and 
Rural Development (NABARD) has Issued guidelines 
(along with 3 bankable models of Jatropha plantation) to 
all the banks vide circular dated 1st July, 2005 for 
financing Jatropha on degraded and wasteland. Bank 
extend credit to farmers for cultivation of Jatropha. 

(b) Public Sector banks provide loan for cultivation 
of Jatropha and other Tree Borne Oils .. ds (TBOs) after 
Issue of Letter of Intent (LOI> from National Oilseeds and 
Vegetable Oils Development Board (NOVOD Board), under 
MBack ended credit linked subsidy scheme". The name of 
the banks are under. 

1. Rajasthan 

2. Madhya Pradesh 

3. Manlpur 

State Bank of Bikaner 
& Jalpur, Syndicate 
Bank and Punjab 
National Bank 

Bank of India 

Punjab National Bank 
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(c) The Ministry of Agriculture is providing aubaidy 
through National Oilseeds and Vegetable Oils 
Development Board (NOVOD Board), to farmers, non-
govemmental organizations, Individuals, etc. for production 
of tree bome oil seeds including biofuel crops like Jatropha 
under the integrated development of tree borne oilaeads 
scheme. Under this Scheme, 30% credit nnked subsidy 
Is being provided which Is linked with 50% term loan 
and 20% beneficiary share. 

(d) NOVOD Board under Its scheme -Back ended 
credit linked subsidy programme" provided 30% subsidy 
on completion of the project. The details of subsidy 
provided under above programme are as under:-

2006-07 

2007-08 

2008-09 

Rs. 10.49767 lakhs 

Rs. 1.1006 lakhs 

Rs. 0.38985 lakhs 

Safety Equipment to Munlclpel Corporation 
Employee. 

110. SHRIMATI MANEKA GANDHI: Will the Minister 
of URBAN DEVELOPMENT be pleased to state: 

(a) whether the Government is aware that class IV 
employees of the various Municipal Corporations are 
susceptible to diseases while cleaning up the sewage; 

(b) if so, the details thereof; 

(c) the steps taken or proposed to be taken by the 
Government to provide safety equiprnents to these workers 
while working; and 

(d) the measures Initiated by the Government for 
regular health check ups of such employees? 

THE MINISTER OF STATE IN THE MINISTRY OF 
URBAN DEVELOPMENT (SHRI AJAY MAKEN): (a) and 
(b) The Ministry of Urban Development has not received 
any Information from any of the ULBsiState Governments 
regarding the Municipal Corporation's class IV employees 
suffering from diseases while cleaning up the sewers. 

(c) and (d) Operation and maintenance of sewers 
Including cleaning of sewers and regular health check up 
of class IV employees is a subject maHer being dealt 
with by Municipal Corporations!Municipallties across the 
country. As such, responsibility to provide necessary safety 

equipments to clasa IV workers while working along with 
their regular health check up is also with the concerned 
Municipal CorporationslMunicipaJitles. However, the Ministry 
of Urban Development has brought out 8Manual on 
Sewerage and Sewage Treatment" second edition, wherein 
chapter-8, Para 8.10.3 and 8.11 specifically deals with 
infections and safety equipments. 

[Tf1lI1Slalionj 

Depreciation In Value of Rup .. 

111. SHRI RAJIV RANJAN SINGH 8LALAN": 
SHRI RAMJI LAL SUMAN: 
SHRI E. DAYAKAR RAO: 

WIU the Minister of FINANCE be pleased to state: 

(a) whether there has been a continuous depreciation 
in the value of rupee against US dollar during the last 
year and the current year; 

(b) If so, the details thereof; 

(c) whether the Indian rupee has depreciated against 
the currencies of countries like China, Singapore, Thailand, 
Philipines, Malaysia, Taiwan, Indonesia during the same 
period; 

(d) if so, the reasons behind the above depreciation; 
and 

(e) the steps taken by the Government in this regard? 

THE MINISTER OF STATE IN THE MINISTRY OF 
FINANCE AND MINISTER OF STATE IN THE MINISTRY 
OF PARLIAMENTARY AFFAIRS (SHRI PAWAN KUMAR 
BANSAL): (a) and (b) The exchange rate of the rupee 
against the US dollar has exhibited two-way movements 
in 2007-08 and 2008-09. Between end-March 2007 and 
end-March 2008, the rupee appreciated by 9.0 per cent 
against the US dollar. During 2008-09 (up to October 7, 
2008), the Indian rupee has generally depreciated. T{le 
exchange rate reached a level of Rs. 48.01 per US doll,r 
as on October 7, 2008, i.e., a depreciation of 16.7 per 
cent over its level on March 31, 2008. 

(c) Asian currencies including the Indian Rupee are 
usually quoted against the US dollar and as such the 
movement of the Indian Rupee against these Asian 
curencies generally reflects the relative movements of 
these currencies against the US dollar. The rupee 
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crisis resulting in sharp tall in the equity indices, large 
demand for US dollars from domestic market participants 
and tore\gn \na\\tut\ona\ mveltora \n the backdrop of 
\nadequate supply. 

(e> The exchange rate movements are closely 
monitored and Intervention 81 deemed appropriate In the 
domestic foreign exchange markets are made by the ABI 
depending upon overall mal1<et conditions and in 
conaonance with Its overall exchange rate policy. 

Counterfeit Currency 

112. SHRI HEMLAL MUAMU: 
SHRI NIKHIL KUMAA: 

Will the Minister of FINANCE be pleased to state: 

(a) whether the A~erve Bank of India officials seized 

76293 p/tICfM of counted. amounting to Rs. 4.02 CfOre. 

(c) and (d) A few instances of counterfeit currency 
being dispensed through ATM have been brought to the 
notice of ABI, the details of the number of cases detected 
during the ia,. three years and the current year are as 
under: 

Year Denomination No. of pieces 

2006 100 01 

500 20 

1000 Nil 

2006 100 Nil 

500 Nil 

1000 Nil 

counterfeit Indian currency worth As. 20 lakh from the 2007 100 Ntt 
chest of State Bank of India's Dumariyaganj branch In 
Sidharth Nagar in the month of August, 2008; 

(b) if SO, the details thereof; 

(c) whether counterfeit Indian currencies have been 
found provided by banks through their ATMs; 

(d) If so, the details thereof alongwlth the number of 
cas88 detected during the lut three years and current 
year; 

(e) whether some bank employees have been found 
guilty and penalized on account of counte~it currencies 
received by customers through ATMs and banks; 

(f) If so, the details thereof; and 

600 07 

1000 Nil 

2008 100 Nil 

500 03 

1000 01 

(e) and (f) No such Instance has been reported so 
far. 

(g) The steps taken by RBI/Government of India to 
curb the circulation of conterfeit currency, inter-alia, include: 

(i) Incorporating new security features/new designs 
in the banknotes and VigDance Cells have been 
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",:, ' authorities in respect of counterfeit notes 
detected at their counters. The Regional Offices 
of RBI also lodge FIR on detection of countefelt 
notes detected in the remittances from banks. 

(iii) Instructions have been Issued to banks to 
disburse only sorted and genuine notes over 
their counters through ATMs. 

(iv) The Reserve Bank has been coordinating with 
the investigating agencies 88 well 88 State Police 
Authorities for sharing the information. 

(v) The Reserve Bank has also been conducting 
training programmes for detection of counterfeit 
notes for employeeS/officers of banks and other 
organisations handllng large amount of cash. The 
Bank's website provides information to the public 
on security features of banknotes. Posters on 
Know Your Banknotes are also displayed at bank 
branches. 

(vi) All Currency chest branches of banks are 
equipped with Note Sorting Machines to detect 
counterfeit notes at the entry level and curb their 
circulation. 

(vii) Steps are being taken to install Note Sorting 
Machines by the Reserve Bank at bank branches 
which have been Identified as sensitive/are along 
intemational borders for detecting and curbing 
the circulation of counterfeit notes. 

To check circulation of counterfeit currency, master 
circular have been issued by RBI advising banks that: 

(i) Banks should ensure that they stock their ATMs 
with good quality genuine banknotes only. 
Disbursement of counterfeit notes through the 
ATMs would be treated as an attempt to 
circulate the counterfeit banknotes by the bank 
concemed. 

(ii) Banks should establish at its Head Office, a 
Forged (Counterfeit) Banknote Vigilance Cell to 

dItommateMI·.~·:_"·""" 
banknotea to the ~ ... lind mOnitOr· .. 
imptem.rtatlon of these 1mdruotIone. to ...... 
that property sorted and examined banknotel 
only are fed Into the ATMs and to put In place 
adequate safeguards both during the proceealng 
and transport of banknotes. 

(Iii) Banks should equip all the Currency Chests 
maintaining branches with note sorting machines 
to detect the counterfeit notes. The banks may 
also consider setting up such machines at their 
branches and for public use at the counter. 

(iv) Banks should undertake regular tral,ning 
programmes for the staff on detection of 
counterfeit currency. 

(v) In C8se counterfeit notes are found in 
remittances from currency chests, entire amount 
equal to the value of counterfeit banknotes will 
be deb:ted to the banks's current account and 
penal interest will be levied on the amount pf 
counterfeit banknotes from the date of previous 
remittance to RBI. 

Further, RBI has been Incorporating new Security 
features/new designs in the banks notes from time to 
time stay ahead of counterfeiters. 

{English} 

Wind Energy 

113. SHRI NAVEEN JINDAL: 
SHRI NARAYAN CHANDRA BORKATAKY: 

Will the Minister of NEW AND RENEWABLE 
ENERGY be pleased to state: 

(a) the target fixed for wind energy generation for 
the Eleventh Five Year Plan and achieved during the 
year 2007-08; 

(b) whether the Govemment proposes to set up wind 
energy generation plants in the country including the 
North-Eastem region; and 

(c) if so, the details thereof? 
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THE MINISTER OF STATE OF THE MINISTRY OF 
NEW AND RENEWABLE ENERGY (SHRI VILAS 
MUTIEMWAR): (a) A capacity addition of 10,500 MW 
from wind power has been planned In the country during 
the 11th Plan ijeriod i.e. 2007-2012. A total Wind Power 
capacity of 9522 MW has been installed in the country 
as on 30th September, 2008 including 1663 MW during 
2007-08; 

(b) and (c) The Government of India promotes setting 
up of commercial wind power projects through private 
sector investments in the country in potential locations. 
So far, North Eastern regions/States are not found to be 
having potential for setting up grid connected wind power 
projects. The Government provides incentives such as 
concessional import duty for wind electricity generator sub-
systems, excise duty exemption, ten years tax holiday on 
power projects, benefit of accelerated depreciation, term 
loan from Indian Renewable Energy Development Agency 
(IREDA). This apart, preferential tariff Is being provided 
for wind power In the potential States: The Ministry, 
through its Centre for Wind Energy Technology, Chennai 
carry out wind resource assessment studies to identify 
more potential locations for harnessing wind energy 
including North Eastern regions. 

Overdrawal of Electricity from Grid 

114. SHRIMATI JAYAPRADA: 
SHRI UDAY SINGH: 

Will the Minister of POWER be pleased to state: 

(a) whether the Central Electricity Regulatory 
Commission has issued directions to the State 
Governments to curb overdrawal of power from the 
regional and national grids; 

(b) if ~o, the details thereof; 

(c) whether some States are violating the Indian 
Electricity Grid Code; and 

(d) if so, the details thereof and the concrete steps 
taken/proposed to be taken by the Government in this 
regard? 

THE MINISTER OF STATE IN THE DEPARTMENT 
OF COMMERCE, MINISTRY OF COMMERCE AND 

INDUSTRY AND MINISTER OF STATE IN THE MINISTRY 
OF POWER (SHRI JAIRAM RAMESH): (a) and (b) The 
Indian Electricity Grid Code (IEGC) provides that the 
constituents should endavour to restrict their net drawal 
from the grid within their respective drawal schedules 
whenever frequency Is below 49.5 Hz and carry out 
requisite loan shedding to curtail over-drawal when 
frequency falls below 49.0 Hz. 

The Central Electricity Regulatory Commission 
(CERC) has issued direction from time to time to the 
constituent/state utilities, impressing upon them the need 
to maintain the safety and stability of the Grid in 
accordance with the provisions of the Indian Electricity 
Grid Code (IEGC) notified by the CommiSSion under 
Section 178 of the Electricity Act, 2003. 

(c) Yes, Sir. 

(d) The Regional Load Despatch Centre being the 
designated apex body for monitoring of grid operations in 
thefegion, takes up the matter with the over-drawing 
constituents as and when required. In case of persistent 
default, notices are Issued under Section 1.5 of IEGC by 
Regional Load Despatch Centre and Member Secretary, 
Regional Power Committee. The matter is also taken up 
by Central Transmission Utility, Central Electricity Authority 
and Ministry of Power whenever required. Secretary 
(Power), Govemment of India had convened a meeting 
of constituents States/UTs of Northern, Western and 
Southem Regions on 12th September, 2008 and inter-
111/8 directed them to curb over-drawal from the Grid. 

Recently, vide order dated 22.9.2008 in Petition No. 
89/2008, after issue of show cause notices and hearing 
the concerned parties, the Commission imposed penalty 
of One Lakh Rupees each on Transmission Corporation 
of Andhrs Pradesh limited, Kamataka Power Transmission 
Limited, Tamil Nadu ElectriCity Board and Kerala State 
Electricity Board for violation of Grid Code. 

Planning for Online Notary Applications 

115. SHRI VIKRAMBHAI ARJANBHAI MADAM: 
SHRI SUNIL KHAN: 

Will· the Minister of LAW AND JUSTICE be pleased 
to state: 
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(a) whether the Government Is considering for 
introduction of online application system for Notaries in 
the country; and 

(b) If so, the time by which it Is likely to be started 
by the Government? 

THE MINISTER OF LAW AND JUSTICE (SHRI H.R. 
BHARDWAJ): (a) A One-man Committee, headed by 
Shri K.D. Singh, the then Additional Secretary, was 
consituted for looking into the whole process of 
appointment and renewal of Notary's licenses. In the report 
submitted on 27th November, 2007, it has been 
recommended for initiation of e-govemance and complete 
computerization of procesalng of applications, appointment, 
disciplinary proceedings and maintenance of electronic 
Notarial register etc. The said report is under examination 
of the Government. 

(b) In case the report is accepted by the Govemment, 
it will take some time for its implementation. 

fTrsnsl8tion/ 

Projects under SGSY 

116. SHRI ADHIR CHOWDHURY: Will the Minister 
of RURAL DEVELOPMENT be pleased to state: 

(a) the number of special projects being implemented 
under Swamjayanti Gram Swarojgar Yojana (SGSY) at 
present, State-wise; 

(b) the details of proposals/projects received by the 
Government under SGSY during the last three years and 
the current year, State-wise; 

(c) whether the Government has cleared the above 
proposals/projects; 

(d) if so, the details of financial assistance provided 
therefor; and 

(e) if not, the time by which the pending proposals! 
projects are likely to be approved? 

THE MINISTER OF STATE IN THE MINISTRY OF 
RURAL DEVELOPMENT AND MINISTER OF STATE IN 
THE MINISTRY OF PARLIAMENTARY AFFAIRS 

(SHRIMATI SURYAKANTA PATIL): (a) 247 Special Projects 
have been sanctioned since inception of Swamjayantl 
Gram Swarojgar Yojana (SGSY). State-wise details are 
enclosed as statement I. 

(b) 499 proposals for Special Projects were received 
during the last three years and the current year. State-
wise details are enclosed as statement II. 

(c) and (d) 47 Special Projects have been 38nctioned' 
as per details given in the enclosed statement-II. A sum 
of Rs. 13260.621 lakh has been provided as central 
assistance for implementation of these projects. 

(e) Large number of Special Project proposals under 
SGSY received from the State Govemment and other 
agencies are scrutinized as per guidelines of the scheme 
and appraised in detail through two inter-ministerial 
committees. In view of their observations, project proposals 
are returned to the State Government for reVision, 
restructuring and resubmission which is a continuous 
process and thus no time frame aa such can be indicated 
for final clearance of these project proposals. 

NumbBr of Spscisl PfOjtlclS sanctlon«l 
undtlr SGSY till dB. 

State 

Andhra Pradesh 

Arunachal Pradesh 

Assam 

Bihar 

Chhattisgarh 

Goa 

Gujarat 

Haryana 

Himachal Pradesh 

Number of Projects 
Sanctioned 

2 

24 

4 

11 

10 

9 

9 

1 

9 
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2 2 3 

Jammu and Kashmir 4 
Assam 12 0 

Jharkhand 3 Bihar 26 3 

Kamataka 6 Chhattisgarh 15 5 

Kerala 9 Goa 0 0 

Maharashtra 15 Gujarat 11 0 

Manipur 6 Haryana 3 0 

Meghalaya 2 Himachal Pradesh 15 

Mizoram 5 Jammu and Kashmir 5 0 

Madhya Pradesh 22 Jharlthand 17 0 

Nagaland 5 Kamataka 25 2 
Orissa 2 

Kerala 16 2 
Punjab 5 

Maharashtra 48 6 
Rajasthan 21 

Manipur 28 2 
Sikkim 

Meghalaya 8 
Tamil Nadu 8 

Mizoram 3 0 
Tripura 5 

Uttar Pradesh 9 
Madhya PradeIh 43 3 

Uttaranchal 13 Nagaland 23 2 

West Bengal 4 Orlaaa 33 0 

Multi State 24 Punjab 10 0 

Total 247 Rajasthan 13 0 

Sikkim 1 
Statement II 

Tamil Naclu 11 0 
Number of Sp6cia/ Project proposals rectJivrld and 
approvtJd undtJr SGSY during 2005-06 to till dille Tripura 5 0 

State Number of Proposal Number of Uttar Pradesh 23 4 

Received Proposal Approved Uttaranchal 16 

2 3 West Bengal 22 2 

Andhra Pradesh 17 Multi State 29 11 

Arunachal Pradesh 21 0 Total 499 47 
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Merger of aann 

117. SHRIMATI SANGEETA KUMARI SINGH DEO: 
SHRI MANSUKHBHAI D. VASAVA: 
SHRI SARVEY SATYANARAYANA: 

Will the Minister of FINANCE be pleased to state: 

(a) whether the Government proposes to merge all 
scheduled commercial banks with the nationalised banks 
to have a limited number of banks with large capital 
base; 

(b) If. so, the details thereof and the reasons therefor; 

(c) the reaction of bank unions in this regard; and 

(d) the details of the impact of such merger on the 
economy? 

THE MINISTER OF STATE IN THE MINISTRY OF 
FINANCE AND MINISTER OF STATE IN THE MINISTRY 
OF PARLIAMENTARY AFFAIRS (SHRI PAWAN KUMAR 
BANSAL): (a) to (d) No such proposal is under 
consideration of the Govemment. 

{English} 

NPA of aanks 

118. SHRI AJOY CHAKRABORTY: Will the Minister 
of FINANCE be pleased to state: 

(a) whether the Non-Performing Assets (NPA) of the 
Public Sector Banks have increased during the recent 
past; 

(b) if so, the details thereof during the last three 
years and the current year, bank-wise; 

(c) whether the Government has determined the 
volume of loan during the above period for priority and 
non-priority sectors; 

(d) if so, the details thereof; 

(e) whether the increase in Non-Performing Assets is 
due to increase in volume of loan to the non-priority 
sector; and 

(f) jf so, the measures taken by the Government in 
this regard? 

THE MINISTER OF STATE IN THE MINiSTRY OF 
FINANCE AND MINISTER OF STATE iN THE MINISTRY 
OF PARLIAMENTARY AFFAIRS (SHRI PAWAN KUMAR 
BANSAL): (a) and (b) The' gross non-performing 
assets (NPAs) of public sector banks (PSBs) stood at 
Rs. 42,117 crore, Rs. 38,602 crore and Rs. 39,749 crore 
as on 31 st March 2006, 2007 and 2008 respectively. In 
percentage terms, the gross NPAs of these banks have 
decreased from 3.71"10 in 2006 to 2.81"10 in 2007 
and 2.34"10 in 2008. Details of gross NPAs of PSBs 
during the last three years is given in the enclosed 
statement. 

(c) to (f) To motivate, guiae and encourage the PSBs 
in improving their performance, the Government has put 
in place a mechanism to monitor their overall performance 
on the basis of the ·Statement of Intent on Annual Goals 
(SOl)" submitted by them on various performance 
parameters including advances, priority sector advances, 
NPAs, etc. The gross NPAs of PSBs in their priority sector 
advances stood at Rs. 22,374 crore, Rs. 22,964 crore 
and Rs. 25,287 crore at the end of March 2006, 2007 
and 2008 respectively despite increase in gross 
outstanding credit of these banks to priority sectors from 
Rs. 3,97,051 erore in 2006 to As. 5,01,653 crore in 2007 
and Rs. 5,97,653 crore in 2008. In percentage terma, 
these NPAs have come down from 5.65% in 2006 to 
4.58"10 in 2007 and 4.23"10 in 2008. 

Furthe" to Improve the heahh of financial sector, to 
reduce the NPAs, to improve asset quality of the banks 
and to create a good recovery Climate, Reserve Bank of 
India (RBi) and the Government of India have taken 
various steps which, inter-alia, Include prescribing 
prudential norms for provisioning and classification of non-
performing assets, guidelines for prevention of slippages, 
introduction of Corporate Debt Restructuring mechanism, 
One Time Settlement schemes, enactment of (i) The 
Securitisation and Reconstruction of Financial Assets and 
Enforcement of Security Interest (SARFAESI) Act, 2002, 
(ii) the Credit Information Companies (Regulation) Act, 
2005, and (iii) the Recovery of Debts due to Banks and 
Financial Institutions (DRT) Act, 1993, etc. 
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Statement 

Gross Non Ptltforming AsstIIs of Public Ssctor s.nJtB for ~ last IhnHI }'MIS 

(Rs. in crore) 

Bank's Name 2005-06 2006·07 2007.08 

1 2 3 4 

1. Allahabad Bank 1184 1094 1009 

2. Andrha Bank 437 397 372 

3. Bank of Baroda 2390 1972 1858 

4. Bank of India 2479 1931 1783 

5. Bank of Maharashtra 944 820 766 

6. canara Bank 1793 1487 1391 

7. Central Bank of India 2684 2572 2350 

8. Corporation Bank 626 625 584 

9. Dena Bank 949 744 573 

10. lOBI Bank Ltd. 1116 1381 1377 

11. Indian Bank 669 532 473 

12. Indian Overseas Bank 1228 1045 916 

12. Oriental Bank of Commerce 2116 1454 1280 

13. Punjab & Sind Bank 942 291 136 

14. Punjab National Bank 3138 3391 3319 

15. Syndicate Bank 1506 1553 1760 

16. UCO Bank 1235 1504 1652 

17. Union Bank of India 2098 1873 1657 

18. United Bank of India 744 817 761 

19. Vijaya Bank 540 564 512 

21. State Bank of India 10376 9871 12576 
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1 2 3 4 

22. S.B. of Bikaner & Jaipur 389 463 437 

23. State Bank of Hyderabad 453 351 312 

24. State Bank of Indore 363 294 265 

25. State Bank of Myaore 398 384 359 

26. State Bank of Patiala 543 524 521 

27. Stale Bank of Saurashtra 168 128 179 

28. State Bank of Travancore 610 540 571 

Total 42117 38602 3R749 

Vacant Poat In State Bank of Travancora 

119. SHRI C.K. CHANDRAPPAN: 
SHRI PANNIAN RAVINDRAN: 

Will the Minister of FINANCE be pleased to state: 

(a) the number of posta lying vacant In State Bank 
of Travancore, Grade-wise with the period from which it 
is lying vacant; 

(b) the number of peat to be fUIed through promotion 
and direct recruitment; 

(c) the reasons for non-fuHillment of such posts; 

(d) whether the Govemment proposes to fill up such 
posts; and 

(e) if so, the timely by which such exercise would be 
completed? 

THE MINISTER OF STATE IN THE MINISTRY OF 
FINANCE AND MINISTER OF STATE IN THE MINISTRY 
OF PARLIAMENTARY AFFAIRS (SHRI PAWAN KUMAR 
BANSAL): (a) and (b) The details are as under:-

Grade No. of 
vacanclee 

Lying vacant Remarks 

Manging Director 

Grade VII 
GM (Vigilance) 

Senior Management 
Grade V 

Senior Management 
Grade IV 

Middle Management 
Grade III 

Middle Management 
Grade II 

Junior Management 
Grade I 

2 

6 

56 

233 

300 

400 

since 

01.10.2008 To be filled by Govemment/S81. 

01.08.3008 To be filled by Govemment. 

01.09.2008 To be filled by SBI. 

01.07.2008 Through promotion 

01.07.2008 -do-

01.07.2008 -do-

01.07.2008 -do-

01.07.2008 Through promotion (80%) 
By direct recruitment (20%) 
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(c) to (e) The State Bank of Travaneore has reported 
that the vacaneies has arisen during the current year 
only. The exercise to fill the posts upto SMG V Is in 
hand and will be completed by 30.11.2008. 

Power Dlatrlbutloll Management Syatem 

120. SHRI UDAY SINGH: Will the Minister of POWER 
be pleased to state: 

(a) whether the Union Government has decided to 
connect all the major towns and cities in the country 
through a complex power distribution management system 
to deal with blackouts and thefts; 

(b) If so, the facts and details thereof; 

(c) whether the Govemment propcM" to set up a 
aupervIeory control and data acqui8ltton system to manage 
every generation and transmission system; and 

(d) If so, the details thereof? 

THE MINISTER OF STATE IN THE DEPARTMENT 
OF COMMERCE, MINISTRY OF COMMERCE AND 
INDUSTRY AND MINISTER OF STATE IN THE MINISTRY 
OF POWER (SHRI JAIAAM AAMESH): (a) to (d) The 
Government have approved the continuation of 
Accelerated Power Development and Reforms Programme 
(APDRP) during the Xlth Ave Year Plan with revised 
terms and conditions as a Central Sector Scheme. The 
focus of the programme Is on actual, demonetrable 
perfonnance In teRnS of Ioes reduction. Establishment of 
reliable and automated systems for sustained collection 
of accurate base line data, and the adoption of Information 
Technology in the area of energy accounting are the 
'l8C8888ry pre-conditions before sanctioning any projects 
for strengthening & up-gradatlon of sub-transmission and 
distribution networks. Projects under the scheme are to 
be taken up in Two Parts. Part A Is to Include the projects 
for establishment of baseline data and IT applications for 
energy accounting/auditing & IT based consumer service 
centres. Establishment of Supervisory Control and Data 
Acquisition System (SCADA) can also be taken up In the 
project areas with population more than 4 lacs and annual 
Input energy of the order of 360 MU. Part B Includel 
regular distribution strengthening projects. 

rrtallMlionJ 
Misuae of Voting Machines 

121. SHRI AAMDAS ATHAWALE: Will the Minister 
of LAW AND JUSTICE be pleaaed to state: 

(a) whether the Govemment has received any report 
regarding any kind of miluse of the voting machines; 

(b) If so, the details thereof; and 

(c) the stepa taken or being taken by the Government 
In this regard? 

THE MINISTER OF LAW AND JUSTICE (SHRI H.R. 
BHARDWAJ): (a) to (c) The requisite Infonnation Is being 
collected and will be laid on the Table of the House. 

VocMlonal Education to Trlt.ls 

122. DR. DHIRENDAA AGARWAL: 
SHRI MANSUKHBHAI D. VASAVA: 

Will the Minister of TRIBAL AFFAIRS be pleased to 
state: 

(a) whether the Government has launched any 
lCheme to provide vocational education to tribals; 

(b) If so, the details thereof; and 

(c) If not, the reasons therefor? 

THE MINISTER OF STATE IN THE MINISTRY OF 
TRIBAL AFFAIRS (DR. RAMESHWAR ORAON): (a) to 
(c) A scheme of Vocational Training Centres to Impart 
vocational education to the tribala is In existence since 
1998. Under the scheme 100% Central assistance is given 
to stateelUTalNGOs for setting up and running vocational 
training centres. The details of the scheme and the 
application guidelines are sent to StateslUTs and put on 
the Ministry's website www.tribat.nic.in. 

[EnglishJ 

Corporate Frauds 

123. SHRI K.S. RAO: Will the Minister of 
CORPORATE AFFAIRS be pleased to state: 

(a) the number of corporate frauds detected during 
the last three years and their effect on shareholders, 
creditors, employees and govemment revenue collection; 

(b) the action taken against the companies found 
involved in such fraudulent practices; 
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(c) whether the Government proposes to formulate a 
policy and set up guidelines to enable government 
agencies to effectively deal with money laundering, 
auditing and other financial frauds; and 

(d) H so, the details thereof? 

THE MINISTER OF CORPORATE AFFAIRS (SHRI 
PREM CHAND GUPTA): (a) and (b) The Ministry has 
referred twenty eight cases to inspectors drawn from the 
Serious Fraud Investigation Office (SFIO) or otherwise 
during the last three years for Investigations into alleged 
frauds. The status with regard to progress of investigation 
Into alleged frauds. The status with regard to progress of 

investigation of aforesaid cases Is given in the enclosed 
statements. 

The occurrence of fraud may diminish value for the 
shareholders and Increase the risk for the creditors. Action 
is taken against employees, who are found to be involved 
in fraudulent action. Wherever corporate fraud Is detected 
concemed revenue authorities are also Intimated about 
the findings of the Investigation for taking action as 
warranted. 

(c) and (d) Various Govemment agencies are taking 
action as per the existing statutory framework deeling 
with various types of fraud. The Govemment reviews the 
action taken by such agencies from time to time and 
takes appropriate measures for their effective functioning. 

St.tement 

SINo. 

1. 

2. 

3. 

4. 

5. 

No. of InllfJ$tplion CsH$ IfIfrlmNf by Mimshy to SFIO during 1M 
Iss/ thl'tHl )'fNI15 1.8. from 01.4.05 to 31.03.08 

V .. r 2005-06 

Name of Company Date of order of Present status 
Investigation 

2 3 4 

Usha India Ltd. 18.05.2005 Investigation Report submitted 
on 1WO~. P~~M 
have been field. 

Malvika Steltl Ltd. Investigation Report submitted 
on 1010212006. Prosecutions 
have been filed. 

Koshika Telecom Ltd. Investigation Report submitted 
on 1710312006. ProsecutioM 
have been fHed. 

Information Tech of India Ltd. 14.10.2005 The Allahabad High Court 
(Case officially not sent to Lucknow Bench has remanded 
SFIO yet) the case to CLB to _""i", 

the questions raised in the 
petition. Hence, the investigation 
is kept in abeyance. Order of 
CLB is 8wa~ed. 

Mukta Arts Ltd. 08.11.2005 Investigation suspended as 8 
resuH of inlerim stay granted 
against the order of investigation 
by Hon'ble High Court of Mllnbai 
on 17th November 2005. The 
case has been referred to the 
Division Bench for orders. 

Remarks 

5 

Prosecutions flilld. 

Prosecution. filed. 

Prosecutions filed. 
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1 

6. 

7. 

8. 

S.No. 

9. 

10. 

11. 

12. 

13. 

14. 

15. 

16. 

17. 

18. 

19. 

20. 

21. 

22. 

23. 

24. 

25. 

S.No. 

1. 

2. 

3. 

Wfitlsn AnswefS 

2 

Shonkh Technologies 
International Limited 

Shonk Technologies lid. 

Morepan Laboratories Ltd. 

Name of Company 

JVG Industries Limited 

JVG Publication Limited 

JVG Hotels Limited 

JVG Steeil Limited 

JVG Techno India Limited 

JVG Holdings Limited 

JVG Farm Fresh Limited 

JVG Housing Finance LId. 

JVG Overseas Limited 

JVG Finance Ltd. 

JVG leasing Limited 

JVG Securities lid. 

JVG Department Stores Ltd. 

SHeil Services LId. 

Systems India (America) lid. 

3 

16.05.2006 

16.05.2006 

16.05.2006 

Krishi Export Commercial Corporation ltd. 

leafin India lid. 

OCTOBER 17, 2008 toOt/_lions 

4 5 

V .. r 2006-07 

tnvestigation Report submitted. Prosecution not yet 
sectioned. 

Investigation Report submitted Prosecutions filed. 

Inveatigalion Report lUbmitted 
on 16.3.2007. prosecutions 
have been filed. 

PlllI8culions llied. 

Year 2001008 

Date of order 01 Present position 
investigation 

09.072.007 investigation under progress. 

-do- Investigation under progress. 

-do- Investigation under progress. 

-do- Investigation under progress. 

-do- Investigation under progress. 

-do- Investigation under progress. 

-do- Investigation under progress. 

-do- Investigation under progress. 

-do- Investigation under progress. 

27.07.2007 Investigation under progreas. 

-do- Investigation under progress. 

-do- Investigation under prograss. 

-do- Inveatigation under progr8sa. 

07.08.2007 Investigation under progress. 

17.01.2008 Investigation under progre8S. 

25.02.2008 Investigation under progress. 

26.02.2008 Investigation under progress. 

InVBstigations CsrritKI Out by Ih6 Officials of /he Ministf}' during /he 
Isst /hflHl ytllIfS 1.11. from 1.4.2005 /0 31.3.2008 

Name of the Company Date of Order Status 
of Investigation 

Vemla Steel & Wires Pvt. lid. 14.11.2005 Instructions issued lor filing the prosecutions. 

Splrting Pastime India litd. 21.11.2006 Instructions issued for filing the prosecutions. 

Prabhat Forging Pvt. lid. 21.9.2007 Instructions issued for filing the prosecutions. 
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Impact of Global Financial CrlIII 

124. SHRI E. DAYAKAR RAO: Will the Minister of 
FINANCE be pleased to state: 

(a) whether the country is facing the heat of financial 
crisis turmoil due to the global turmoil; and 

(b) if so, the details thereof and the steps taken in 
this direction to balance the financial economy in the 
country? 

THE MINISTER OF STATE IN THE MINISTRY OF 
FINANCE AND MINISTER OF STATE IN THE MINISTRY 
OF PARLIAMENTARY AFFAIRS (SHRI PAWAN KUMAR 
BANSAL): (a) Pursuant to the crisis In the global financial 
markets and news about the bankruptcy of Lehman 
Brothers on September 15, 2008, Indian stock markets 
have witnessed a fall. Sensex has recorded a fall from 
13531.27 on September 15, 2008 to 11309.0g on October 
13, 2008. The Nifty recorded a fall from 4072.9 to 3490.7 
during the same period. 

However, the fundamentals of the Indian economy 
have been strong and continue to be strong. Our banking 
system is stable and sound. What we are witnessing 
today in the Indian markets is an indirect effect of the 
global financial situation. This is only a reflection of the 
uncertainty and anxiety in the global financial markets. 
However, there is for any anxiety or uncertainty in India. 

(b) Some of the steps taken by the Govemment, 
RBI and SEBI in this direction to balance the financial 
economy in the country are as follows:-

1. Hike in interest rates on FCNR (B) deposits to 
L1BORlSwap+25 basis points and on NR(E) 
Rupee deposits to L1BORlSwap+1oo basis points 

2. Market Intervention by RBI to augment supply 
in the domestic foreign exchange market. All 
the transactions by the RBI will be at prevailing 
market rates and as per market practice. 

3. Allowing Scheduled banks to avail additional 
liquidity support under the Liquidity Adjustment 
Facility (LAF) to the extent of up to one per 
cent of their Net Demand and Time Liabilities 
(NDTL) 

4. Allowing banks to avail of additional liquidity 
support exclusively for the purpose of meeting 
the liquidity requirements of mutual funds to the 
extent of up to 0.5 per cent of their NDTL 

5. The Reaerve Bank has decided to conduct the 
Second LAF on a daily basis with effect from September 
17, 2008. 

6. Reducing the Cash Reserve Ratio by 250 basis 
points from 9 percent to 6.5 per cent of NDTL. 

7. Under the Agricultural Debt Waiver and Debt Relief 
Scheme, Government has agreed to provide to commercial 
banks, RRBs and co-operative credit Institutions a sum 
of Rs. 25,000 crore as the first Instalment. 

8. It has been decided to increase the Foreign 
Institutional Investors (Fils) investment limit in corporate 
bonds from $3 billion to US$ 6 billion. 

9. SEBI has decided that the position of the securities 
lent by Fils and their sub-accounts abroad shall be 
disseminated on consolidated basis twice a week I.e. on 
Tuesday and Friday of every week. 

10. SEBI has further Informed that it has been 
monitoring the activities of a few large financial institutions 
in India to ensure that the orderly functioning of the market 
is not hampered. SEBI is also continuously reviewing the 
situation in consultation with the stock exchanges and 
the depositOries. RBI-SEBI Technical Committee is also 
closely monitoring the developments in the global financial 
markets and its impact on the Indian markets. 

Payment by Mobile Phone. 

125. SHRI KINJARAPU YERRANNAIDU: 
SHRI K.J.S.P. REDDY: 

Will the Minister of FINANCE be pleased to state: 

(a) whether the Govemment proposes to permit use 
of the mobile phone for payment instead of cheques; 

(b) if so, the details thereof; 

(c) whether the Govemment has issued direction in 
this regard; and 

(d) if so, the details thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
FINANCE AND MINISTER OF STATE IN THE MINISTRY 
OF PARLIAMENTARY AFFAIRS (SHRI PAWAN KUMAR 
BANSAL): (a) to (d) The guidelines for mobile banking 
transactions in India Issued by the Reserve Bank of India 
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on October 8, 2008 Inter-alia, permit the banks to provide 
their customers the facility of using mobile phones also 
as a medium for initiating payments. The use of mobile 
phones will be in addition to the existing payment 
instruments like cheques, cards and other electronic 
payment systems. 

Violation of RBI GuldellnealAdvice 

126. SHRIMATI JHANSI LAKSHMI BOTCHA: Will the 
Minister of FINANCE be pleased to state: 

(a) whether the private sector banks are not obeying 
RBI's advice to issue pass books to their customers; 

(b) if so, the reasons therefor; and 

(c) the steps takenlbelng taken by the Government 
against private sector banks for violation of RBI guidelines! 
advice? 

THE MINISTER OF STATE IN THE MINISTRY OF 
FINANCE ANC MINISTER OF STATE IN THE MINISTRY 
OF PARLIAMENTARY AFFAIRS (SHRI PAWAN KUMAR 
BANSAL): (a) to (c) In Its Annual Financial Inspection 
(AFI) of the HDFC Bank Ltd. and ICICI Bank Ltd., the 
Reserve Bank of India (RBI) have noticed certain 
irregularities in issue of pass-books to the customers of 
these banks. RBI follows up the observations of AFI with 
the concerned banks for removal of the irregularities, as 
per its laid down procedure. 

Funding of Tribal Empowerment and 
Livelihood Programme 

127. SHRI ANANTA NAYAK: Will the Minister of 
TRIBAL AFFAIRS be pleased to state: 

(a) whether any foreign agency is funding the tribal 
empowerment and livelihood programme In Orissa; and 

(b) if so the details thereof along with the funds 
provided by such agencies? 

THE MINISTER OF STATE IN THE MINISTRY OF 
TRIBAL AFFAIRS (DR. RAMESHWAR ORAON): (a) and 
(b) Yes, Sir. International Fund for Agricultural 
Development (IFAD), a specialized agency of the United 
Nations is funding Orissa Tribal Empowerment and 
Livelihood Programme (OTELP) for the following activities. 

empowering the trlbals and enabling them to 
enhance their food security to increase their 
incomes; 

improved overall quality of their livelihoods; 

capacity building of local communities; 

enhance access and productivity of land, water 
and forests, encourage off-farm enterprise; 

ensure food security to local community; 

strengthen institutional capacity for Improved 
delivery system; 

build on Indigenous knowledge and blend with 
technological Innovations and encourage 
development of pro-tribal environment In the 
State. 

The total cost of this programme is USD 91.2 million. 
Out of this, the contribution of Government of Orissa Is 
USC 9.6 million. 

{TJ'ans/SHonJ 

Adltya Solar Shopa 

128. SHRI AJIT JOGI: Will the Minister of NEW AND 
RENEWABLE ENERGY be pleased to state: 

(a) the number of Aditya Solar Shops operating in 
the country with their location; 

(b) whether the Government proposes to open more 
such shops In the country; 

(c) H 80, the details alongwith their locations thereof; 
and 

(d) the funds likely to be spent by the Government 
thereon? 

THE MINISTER OF STATE OF THE MINISTRY OF 
NEW AND RENEWABLE ENERGY (SHRI VILAS 
MUTTEMWAR): (a) to (c) A total of 104 Aditya Solar 
Shops were established In the country under an erstwhile 
scheme of the Ministry. Under a revised scheme, the 
shops are now being established as Akshay U~a Shops. 
The scheme aims at establishment of one Shop in each 
district. A total of 165 Akshya U~a Shops have been 
approved for 16 States. 
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State-wise break-up of Adltya Solar Shops and 
Akahay Urja Shope i8 given In the enclosed atalament. 

(d) The scheme provides for 80ft loan at an intereat 
rates of 7% to a maximum of Rs. 10.00 lakh for 
setting up the shop. A recurring grant and incentive of 
Rs. 10,0001- per month Is 8180 available over a period of 
two years subject to certain eligibility conditions. 

SI.No. 

1. 

2. 

3. 

4. 

5. 

6. 

7. 

8. 

9. 

10. 

11. 

12. 

13. 

14. 

15. 

16. 

17. 

18. 

19. 

20. 

21. 

22. 

23. 

Stlttement 

Stllhl-w/stI bnMk up of AdII}w SoIlIr Shops 
8nd AksII8y lJlj6 Shops 

State 

2 

Andhra PradeIh 

Andaman & NIcobar 

Arunachal Pradesh 

Assam 

Bihar 

Chattilgarh 

Chancllgarh 

Delhi 

Gujaral 

Haryana 

Himachal Pradesh 

Jammu & Kashmir 

Jharlchand 

Kamalllca 

Karala 

Madhya PradeIh 

Maharashtra 

Manipur 

Mizoram 

Nagaland 

Orissa 

Pondichtrry 

Punjab 

MtyI Soler AkIhay UIja 
Shops Shops 

3 

18 

6 

7 

10 

2 

3 

4 

8 

13 

9 

5 

22 

7 

11 

7 8 

3 

2 

2 

2 12 

2 3 4 

24. RajuIhan 2 

25. Sikkim 

26. Tamil Nadu 3 4 

11. Tripura 2 

28. Uttar Pradesh 11 58 

29. Uttaranchal 5 .. 
30. West Bengal 8 

Implementation of ARWSP 

129. SHRI MAHAVIR BHAGORA: 
SHRI PRABHUNATH SINGH: 

Will the Minister of RURAL DEVELOPMENT be 
pleased to state: 

(a) the targets .. t and achievements made under 
the Accelerated Rural Water Supply Programme (ARWSP) 
during the last three years and the current year; and 

(b) the details of funds released and utilized by each 
State under the programme during the above period? 

THE MINISTER OF STATE IN THE MINISTRV OF 
RURAL DEVELOPMENT (SHRI CHANDRA SEKHAR 
SAHU): (a> Rural drinking water is a State subject. The 
Govemment of India supplements the efforts of the Stat .. 
by providing financial assistance under Centrally aponIOI'8d 
Accelerated Rural Water Supply Programme (ARWSP). 
In the year 2005-06, Bharat Nlrrnan was launched for 
Infrastructure development In rural areas to be 
Implemented In 4 years, under which rural drinking water 
i. one of the components. During Bharat Nlrrnan period, 
66,067 uncovered habitations and 3.31 lakh slipped-back 
habitations are to be covered and 2.17 lakh quallty-
affected habitations are to be addressed for tackling water 
quality problems. The targets set and achievements made 
during the last three years and the current year as under: 

Vear 

2005-06 

2006-07 

2007-08 

2006-09· 

Target 

56,270 

73,120 

155,499 

219,782 

(Number of habitations> 

Achievements 

97,215 

107,350 

180,788 

30,831 

.AJj reported by States till September. 2008 
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(b) Details of funda released for coverage under during the above period ar. given in the enclosed 
ARWSPi.e. for coverage (Normal), DDP areas and for statement. 
natural calamity, and reported utilization by the Stat .. 

S.fement 

RelHstI lind expendhulflJ rtIfJOfftId under Accelemted Rum' Wilier Supply Progmmmtl undtlr Nom7I11, 
DDP 1118I1S lind Nllluflli ClllllmifiBs during pllSt thlfltl YfIIII5' IUId the CUf1fH1t yNr 

(Rs. In LalCh) 

S.No. Name of StatelUT 2005-06 200&07 2007-08 2008-09. 

ReIeue ExpendIture Release ExpendIture ReIeue Expenditure Releue Expenditure 

2 3 4 5 6 7 8 9 10 

1. AncllII PnIdeah 25080.29 16036.00 27221.88 27649.64 30524.00 38840.72 19803.72 19994.03 

2. AruanachaI Pradesh 10674.54 10518.16 13663.78 10333.20 11241.00 12130.67 8066.00 1755.39 

3. Assam 14800.63 10883.40 11372.37 18104.18 18959.00 11728.22 12322.00 7123.59 

4. Bihar 15324.00 6954.93 13008.65 13881.84 18988.50 16580.54 45238.00 15512.45 

5. CH1aItisgalh 5020.44 2738.50 8549.00 7237.00 9595.00 10415.54 6521.00 1055.93 

6. Goa 182.45 98.08 127.00 147.88 185.50 230.99 0.00 0.00 

7. ~ 12769.18 12650.63 14033.08 12168.76 2058i.00 21m.63 15721.50 10093.89 

8. Haryana 4193.80 2612.54 6372.63 6341.C2 9341.00 10953.87 5865.00 4970.85 

9. Himachal Pradesh 11895.00 11911.30 15620.86 15632.68 13042.00 13245.19 7075.50 1780.67 

10. Jammu & Kashmir 23671.50 18278.97 23314.67 27092.31 32992.00 19005.73 19893.00 8203.92 

11. JhaIkhand 6307.28 4334.99 3631.00 4115.15 8445.51 11751.10 8033.00 1840.72 

12. Kamataka 21208.99 21188.05 24336.00 24590.85 28318.24 28856.79 23933.00 11908.08 

13. Kerala 6170.65 4914.70 8218.00 7471.95 8425.08 634825 5167.00 2127.09 

14. MacIIya Pradesh 15039.88 15483.73 19733.40 16798.24 25162.00 28755.80 19524.00 10324.26 

15. Maharastma 33235.68 32268.40 36152.00 34870.89 40440.00 3871825 28829.00 4937.81 

16. MIripur 271367 845.27 1689.50 3234.95 4559.00 3470.73 2508.00 18.01 

17. Meghalaya 3190.10 3243.84 5104.59 4589.51 5529.00 6881.18 2890.00 1844.82 

18. Mizoram 2599.27 2488.87 4271.39 4381.79 •. 00 3015.73 2472.00 1092.81 

19. NagaIand 2647.78 1847.05 2998.00 2857.52 397451 2738.62 2131.00 3919.29 

20. Orilla 1 •. 94 8902.58 9722.58 9954.61 17194.55 22651.87 14934.00 5543.30 

21. PIJ1ab 4134.81 3754.91 4098.00 4111.48 5179.91 4027.59 4328.00 1353.30 
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2 3 jj 5 

22. RajuIhan JJ9135.34 35jj99.63 31466.30 

23. Siddm 1283.88 1121.56 1630.n 

~. TamH Nadu 12053.86 11374.62 12496.22 

25. Tripin 3199.86 3255.38 45n.89 

26. UItIr Pradesh 28372.10 18134.01 28389.40 

'lI. UttaIIIICNI 6559.12 5533.11 8329.36 

28. West Bengal 15078.33 14238.08 17118.40 

29. AndIman & Nicabar IaIInds 1747.51 0.00 0.00 

Total 352170.64 27890727 353242.72 

·Funds released and reported expenditure upto 30.9.2008. 

[English] 

Energy Requirement 

130. SHRI BALASHOWRY VALLABHANENI: 
SHRI RAJIV RANJAN SINGH "LALAN" 
SHRI RAMJI LAL SUMAN: 

Will the Minister of POWER be pleased to state: 

<a) whether according to the 17th Electric Power 
Survey carried out by the Central Electricity Authority 
(CEA), the energy requirement In the country after five 
years (2012-13) is likely to be around 968,659 million 
units (MU); 

(b) If so, the estimated availability at that time at the 
current rate; and 

(c) the steps being taken or proposed to be taken to 
bridge the gap? 

THE MINISTER OF STATE IN THE DEPARTMENT 
OF COMMERCE, MINISTRY OF COMMERCE AND 
INDUSTRY AND MINISTER OF STATE IN THE MINISTRY 
OF POWER <SHRI JAIRAM RAMESH): (a) The 17th 
Electric Power Survey has made ~'ear-wise electricity 
demand forecast up to the year 2011-12 and Five Year 
Plan-wise projections up to 2016-2017 & 2021-22 (that 
Is, terminal years of 12th & 13th Plans). ACCOrding to the 
report of the Survey, the All India electrical energy 

6 7 

51477.91 80672.00 

1596.40 2013.00 

16111.32 1Il090.00 

3681.54 5443.00 

33073.82 40151.00 

5918.69 8930.00 

14jj54.73 19137.00 

0.00 0.00 

381655.64 469968.88 

8 9 

616&4.08 90796.00 

1536.20 1072.00 

1Il090.00 12091.00 

5419.19 2563.00 

36716.25 2n86.00 

10134.13 5379.00 

23054.59 19ot70.00 

472.18 0.00 

466779.61 414206.72 

10 

33562.15 

200.48 

3862.49 

m.19 

20583.35 

1324.88 

4747.88 

178952.25 

requirement at the end of the year 2011-12 is estimated 
to be 968659 Million Units (MUs). 

(b) The estimated energy availability during 2011-12 
based on generation planning norms is about 1023000 
MUs. 

(c) The availability of power is projected to be higher 
than the requirement projected for 2011-12. In order to 
ensure increased availability of power, a capacity addition 
target of 78700 MW has been set for the 11 th Plan. 
Besides, steps have been taken to tap surplus power 
from captive plants and increase availability of power 
through demand side management and energy 
conservation measures. A strong inter-state and inter-
regional transmission system has al80 been planned for 
not only to evacuate the planned generation capacity but 
also to provide open access for transfer of power from 
surplus to deficit areas. 

Insu ... nce Cover for Ru ... 1 A ..... 

131. SHRI DUSHYANT SINGH: Will the Minister of 
FINANCE be pleased to state: 

(a) whether the Govemment proposes to increase 
insurance cover for the rural areas particularly through 
micro insurance; 

(b) if so, whether any insurance company has 
launched such proposal for the rural areas during the 
Eleventh Plan Period; and 
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(c) if 80, the details thereof? on 10th November, 2005. The Regulations were framed 
so as to facilitate access to affordable insurance cover in 
rural area. THE MINISTER OF STATE IN THE MINISTRY OF 

FINANCE AND MINISTER OF STATE IN THE MINISTRY 
OF PARLIAMENTARY AFFAIRS (SHRI PAWAN KUMAR 
BANSAL): (a) Insurance Regulatory & Develop".ent 
Authority (IRDA) has notified Micro Insurance Regulations 

(b) and (c) The details of insurance products launched 
by the life and non-life insurance companies for rural 
areas are given in the enclosed statement I and II. 

Insurer 

Aviva 

Bajaj A1lianz 

Sirta Sunlife 

ING Vysya 

Sahara 

581 Ufe 

Shriram 

Tata A1G 

UC 

5mtement I 

List of Micm-lnsuf'Bnce Products of Llftl Insufl!lfS" 

Name of Product Dete of launch 
Individual category Group category 

Gramln Suraksha 12-Jun-2007 

Baja A1lianz Jana Vikas Yojana 7-March-2007 
Baja Allianz Saral Suraksha Yojana 7-March-2007 
Baja A1lianz Alp Nivesh Yojana 7-March-2007 

Sima Chan Sanchay 31-August 2007 
8ima Suraksha Super 31-August 2007 

Securing Life Rural Endowment Plan 24-Feb-2003 
(however the product is 

wictldrawn on 13-March.()8) 
Surakshit Jeevan· Rural Endowment Plan 8-March-2002 

(however the product is 
withdrawn on 1-Aprii-08) 

Sahara Sahyog 

Tata AIG Life Ayushman Yojana 
Tata AIG Life Nav Kalyan Yojana 
Tata AIG ute Sampoom 8irna Yojane 

Jeevan Madhur 

26-Jun-2006 

8 August-2006 
8 August-2006 
8 Auguat-2006 

28-Spemeber·2006 

Name of Product 

Credit Plus 

Generic Group Tenn Insurance for 
Social Sector 

ING Saral Suraksha 

Sahara Jankalyan 

Grameen Shakti 
Grameen Super Suraksha 

Date of laundl 

1-Nov-2004 

27 ·March·2002 

3O-November·2007 

15-March-2005 

1-December-2007 
1-Dec-2007 

Super Suraksha for Farmers 4-Mar-2OO2 
Shakti for SeH Help Groups (Group Swadhan) 10-0ct-2003 
Lifelong Pensions for KCClGCC Holders 

Shri Sahay·SP 
Shri Sahay·AP 

Jan88hree Sima Yojana 
AIm Mni Blma Yojana 

5-Jun-2003 

18-Mar-2007 
15-MaY'2007 

10-August·2000 
2-october·2OO7 

"All products which fall within Ite parameters stipulated for Micro-Insurance products in the IRDA (Micro-Insurance) Regulations, 2005, 
including those products launched prior to November, 2005. 
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StIIt.",ent II 

Micro I~ufllncs products for Gsnsflll InsuffllS till dais 

I. New India Assurance Company Umlted 

1. Cattle Insurance-Loss to cattle due to death 
disease and accident. 

2. Livestock Insurance-Loss to livestock due to 
death, disease and accident. 

3. Agricultural Pumpset-Breakdown of agricultural 
pumpset 

4. Janate Personal Accident-Personal Accident 
cover to low income groups 

5. Group Personal Accident-Personal accident 
cover for groups 

6. PA Kissan Credit Card Holder-Personal 
Accident cover for Kissan Credit Card holder 

7. Bhagyashri-Personal. Accident policy for the girl 
child . on the death of parents 

8. Rajrajeshwari-Personal Accident for the lady 
spouse on the death of husband 

9. Jan Arogya-Health insurance for poor families 

1 O. Universal Health Insurance-Health Insurance for 
Below Poverty Line families 

II. Oriental Insurance Company Umlted 

1. Universal Health Microinsurance-Health 
insurance for below poverty line family 

2. Micro Swasthya-Health insurance for poor 
families 

3. Rajarjeshwari Mahila Kalyan Micro Yojana-
Personal Accident for the lady spouse on the 
death of the husband 

4. Janta Personal Accident-Personal Accident 
cover to low income groups 

5. Gramin Accident Microinsurance policy-Personal 
Accident policy for rural persons. 

6. Kisan Agri Pumpset Insurance Policy-
Breakdown of agricultural pumpset 

7. Cattle Microinsurance-Loss to cattle due to 
death, disease and accident. 

8. Bhagyashree Child Welfare-Personal Accident 
policy for the girl child on the death of the 
parents 

III. National Insurance Company Umltect 

1. Gramin Suraksha Bima-Personal accident cover 
for rural 

2. Gramin Swasthya Bima-Health insurance for 
rural 

IV. United India Insurance Company Umlted 

1. Cattle Insurance-Loss to cattle due to death, 
disease and accident. 

2. Janatha Personal Accident policy-personal 
accident cover 

3. Gramin Personal Accident policy-personal 
accident cover 

4. Kissan Credit Card insurance-package policy 
incl. PA, Health etc. 

5. Rajarajeshwari Kalyan Mahila YoJana Policy-
cover for women-Personal Accident covering 
death of husband 

6. Bhagyashree Child Welfare policy-cover for the 
girl child on accidental death of parents 

7. Agricultural Pumpset-Breakdown of agricultural 
pumpset 

8. Universal Health Insurance-health Insurance 

V. Roya Sundaram Alliance Insurance Company 
Limited 

1 . Sakthi Health Shield Policy-Health insurance for 
rural poor 

2. Sakthi Security Shield Policy-Personal Accident 
insurance for rural and poor 

3. Livestock Shield-Loss to livestock due to death, 
disease and accident. 

4. Tribal Health Shield-Health Insurance for tribai 
people 

5. Grameen Arogya Raksha-Health insurance for 
rural 
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6. Jain Sakthl ShleId-Personal Accident for low 
income 

7. MiCro Enterprise Shield-Fire cover for tools, 
imR1ements and assets 

VI. Tata-AIG Generel Insurence Company Limited 

1. Group Personal Accident-Personal Accident for 
groups in rural areas. 

2. Cattle insurance-Loss to cattle due to death, 
disease and accident 

VD. BaJaJ Alliance Generel Insurence Company Limited 

1. Cattle & livestock Insurance-Loss to cattle and 
Livestock due to death, disease and accident 

2. Fire Insurance-Dweilings-Fire policy for 
dwellings and contents 

3. Health insurance-Health insurance for rural and 
poor persons 

4. Personal Accident Insurance-Personal Accident 
cover for rural and poor 

VIII. ICICI Lombard General Insurance Company 
Limited 

1. Micro Health-Health insurance for rural and 
poor 

2. Livestock Insurance-Loss to Livestock due to 
death, disease and accident 

3. Personal Accident insurance-Personal accident 
cover for rural and poor 

4. Weather insuranc8-<:over for crops against 
inadequate rainaJl 

IX. Agriculture Insurance Company of India Ltd. 

1. Varsha Bima-cover for crops against inadequate 
rainfall 

2. Rainfall insurance-cover for crops against 
variation in rainfall 

3. Poppy Insuranc8-<:over for poppy crops against 
variation in different weather parameters 

4. Water Insurance-cover for crops against 
variations in different weather parameters 

X. State HMlth • AIIted In .. renoe ComPMY Limited 

1. Micro Health insurance-Health insurance cover 
for rural and poor 

2. Micro Personal Accident insuranc&-Personal 
Accident cover for rural and poor 

{Translation} 

Energy from Solid Wasta 

132. SHRI HANSRAJ G. AHIR: Will the Minister of 
NEW AND RENEWABLE ENERGY be pleased to state: 

(a) whether the Government has finalized a policy to 
set up solid waste based power plants In the country; 

(b) if so, the quantum of power likely to be generated 
thereform; 

(c) whether the Government proposes to provide 
technology and financial assistance to the States for the 
purpose; and 

(d) if so, the details thereof? 

THE MINISTER OF STATE OF THE MINISTRY OF 
NEW AND RENEWABLE ENERGY (SHRI VILAS 
MUTTEMWAR): (a) and (b) The Ministry of New and 
Renewable Energy has developed a scheme for setting 
up of five pilot projects on Energy Recovery from MSW 
In accordance with the directions of Hon'ble Supreme 
Court. The capacity of individual projects is likely to be 
upto 16 Mega Wait. 

(c) and (d) The projects based on a mix of 
technologies including preparation of Refuse Derived Fuel, 
Combustion, Biomethanation, Composting and Landflling 
are developed by respective Urban Local BodIes and other 
Government organizations. The scheme provides for 
financial assistance of Rs. 2.00 crore per Mega Watt 
subject to a limit of Rs. 10.00 crore per project. besides 
project development assistance of upto Rs. 10.00 lakh 
per project. The scheme also provides for financial 
assistance for Research & Development and creation of 
awareness through organization of workshops and 
seminars. 
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{English} 

Dlfftcultle. In Implementation of IWOP 

133. SHRI SUGRIB SINGH: 
SHRI NAND KUMAR SAl: 
SHRI ADHALRAO PATIL SHIVAJIRAO: 
SHRI GIRIDHARI YADAV: 

Will the Minister of RURAL DEVELOPMENT be 
pleased to state: 

(a) the difficulties being faced by the Government In 
sUCC888ful Implementation of the Integrated Wastelands 
Development Programme (IWDP) In the country and the 
remedial action taken in this regard; 

(b) whether the funds released under the programme 
have been fully utilised by various States; 

(c) if so, the details of the funds released and utilised 
during each of the last three years, State-wise; 

(d) whether ttie Govemment has not released funds 
Under Area Development Programmes during the last one 
year; and 

(e) If so, the reasons therefor? 

THE MINISTER OF STATE IN THE MINISTRY OF 
RURAL DEVELOPMENT (SHRI CHANDRA SEKHAR 
SAHU): (a) The main difficulties being faced by the 
Govemment in successful implementation of Integrated 
Wastelands Development Programme (IWDP) in the 
country are lack of dedicated institutions with adequate 
profeSSional support at Centre, State and District levels; 
a weak monitOring mechanism at Centre, State, District 
and Watershed levels; and Inadequate cost per ha. The 
remedial action taken In this regard by the Department Is 
adoption of the Common Guidelines, 2008 for Watershed 
Programmes which addresses these issues. 

(b) and (c) Under IWDP, funds are released in 5 to 
7 Installments during the project period of 5 years. The 
next Installment for the project is released only when the 
unspent balance is less than 50% of the previous 
installment released. The funds for the project do not 
lapse at the end of the financial year and rolls over to 
the next year. Therefore, the amount released for the 
project is fully utilised only on completion of the project. 
The State-wise funds released under the IWDP during 
the last 3 years is given in the enclosed statement. 

(d) and (e) The Government has released 
Rs. 1164.54 crores during 2007-08 for the Area 
Development Programmes. 

htement 

SI.No. 

1. 

2. 

3. 

4. 

5. 

6. 

7. 

8. 

9. 

SIIIIe-wise Rs/slISss undsr /WOP from 2005-06 10 2007-08 

Name of the State 2005-06 2006-07 

2 3 4 

Andhra Pradesh 4046.95 3563.06 

Bihar 990.00 951.41 

Chattisgam 2026.44 2295.67 

CAPART 0.00 0.00 

Goa 24.10 0.00 

GuJarat 2418.52 2713.08 

Haryana 594.32 547.99 

Himachal Pradesh 2662.51 1754.56 

Jammu & Kashmir 1120.45 661.74 

(Rs. in la!<ha) 

2007-oB 

5 

3713.46 

199.57 

2574.75 

0.00 

0.00 

2356.55 

445.31 

2785.57 

596.52 
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1 2 3 

10. Jharlchand 303.25 

11. Kamataka 2495.94 

12. Kerala nB.17 

13. Maharashtra 2051.93 

14. Madhya Pradesh 4857.38 

15. Orissa 2307.44 

16. Punjab 302.87 

17. Rajasthan 2401.67 

1B. Tamil Naclu 2600.44 

19. Uttar Pradesh 3222.78 

20. UttaranchaJ 1688.02 

21 West Bengal 464.57 

Total 37357.74 

North-Eutern Stat .. 

1. Arunachal Pradesh 1061.37 

2. A8&am 3373.90 

3. Manipur 553.52 

4. Meghalaya 804.01 

5. Mizoram 1122.00 

6. Nagaland 3886.19 

7. Slkkim 165.55 

8. Tripura 308.48 

Total of NE 11275.01 

Total of IWOP 48632.75 

NPA of UTI and IDBI 

134. SHRI BRAJA KISHORE TRIPATHY: 
SHRI ANANoRAO VITHOBA AoSUL: 

Will the Minister of ANANCE be pleaaed to etate: 

(a) the details of the non-performing assets of the 
Unit Trust of India (UTI) and Industrial Development Bank 
of India (lOBI) during each of the last three years; 

(b) whether the Government proposed to restructure 
UTI and lOBI; 

4 5 

232.93 290.31 

3206.49 2292.29 

260.05 201.36 

1967.91 1647.23 

3111.57 5697.46 

2062.00 1793.91 

350.80 250.17 

4276.32 4645.23 

2692.45 2707.01 

4736.16 5582.07 

1123.27 1667.40 

627.18 262.27 

37134.66 3ge08.45 

2583.n 1563.57 

3102.23 2705.23 

1634.93 449.58 

1202.51 547.37 

857.86 3128.82 

1098.17 2964.28 

274.95 386.14 

538.08 0.00 

11292.50 11745.00 

48427.16 51653.45 

(c) H 80, the details thereof; and 

(d) the time by which the restructuring process is 
likely to be completed? 

THE MINISTER OF STATE IN THE MINISTRY OF 
FINANCE AND MINISTER OF STATE IN THE MINISTRY 
OF PARLIAMENTARY AFFAIRS (SHRI PAWAN KUMAR 
BANSAL): (a) The details of Gross non-performing assets 
of the Unit Trust of India (UTI) and lOBI Bank Ltd. for 
the last three years are as under:-
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(Amount Ra. In crore) 

Period UTI lOBI 
• 
31.03.2006 3094 1116 

31.03.2007 2645 1232 

31.03.2008 2109 1565 

(b) to (d) As far as Specified Undertaking of UTI 
(SUUTI) is concemed, the statutory provisions contained 
In the Unit Trust of India (Transfer of Undertaking & 
Repeal) Act, 2002 provide the manner and the process 
for tranafer of the aaaeta and properties representing and 
relatable to the SUUTI to the Central Govemment. As 
regards lOBI Bank Ltd., no such proposal for restructuring 
of the Bank is under consideration of the Govemment. 

Farme,. Debt Relief Fund 

135. SHRI JUAL ORAM: Will the Minister of FINANCE 
be pleased to state: 

(a) whether the Govemment has created a National 
Debt Relief Fund; 

(b) if so, the details thereof alongwlth the amount 
allocated and utilized 80 far, State-wise; and 

(c) the details norms/guidelines regarding availing the 
benefit of Debt Relief Fund? 

THE MINISTER OF STATE IN THE MINISTRY OF 
FINANCE AND MINISTER OF STATE IN THE MINISTRY 
OF PARLIAMENTARY AFFAIRS (SHRI PAWAN KUMAR 
BANSAL): (a) to (c) No, Sir. However, a Farmers' Debt 
Relief Fund (FDRF) has been created in the Public 
Account with an initial corpus of Rs. 10,000 crore in the 
Budget of 2007-08 augment the resources for payment 
to lending institutions that have extended the benefit of 
Agricultural Debt Waiver and Debt Relief Scheme, 2008. 
No drawal has been made out of this Fund so far. 

Loharlnag-Pe'a Project 

136. SHRIMATI MANEKA GANDHI: Will the Minister 
of POWER be pleased to state: 

(a) whether 600 MW Loharinag-Pala Project is being 
executed by the National Thermal Power Corporation 
(NTPC); 

(b) If 80, whether the environmental clearance has 
been obtained for the project; and 

(c) if so, the details thereof and if not, the reasons 
therefor? 

THE MINISTER OF STATE IN THE DEPARTMENT 
OF COMMERCE, MINISTRY OF COMMERCE AND 
INDUSTRY AND MINISTER OF STATE IN THE MINISTRY 
OF POWER (SHRI JAIRAM nAMESH): (a) to (c) Yes, 
Sir. Ministry of Environment & Environment & Forests 
has environmental clearance vide letter No. J-120111331 
2004-1 A-I dated 8.2.2005 and amendment letter dated 
1.4.2005. 

Irregularltlea In PMGSY 

137. SHRIMATI JAYAPRADA: Will the Minister of 
RURAL DEVELOPMENT be pleased to state: 

(a) whether the Govemment has received reports 
regarding diversion of funds, non-compliance of tendering 
process and unreliable monitoring in the implementation 
of the Pradhan Mantri Gram Sadak Yolana (PMGSY): 

(b) if so, the detail8 thereof during the last three 
years, State-wise; and 

(c) the corrective steps takenlbelng taken by the 
Govemment in this regard? 

THE MINISTER OF STATE IN THE MINISTRY OF 
RURAL DEVELOPMENT AND MINISTER OF STATE IN 
THE MINISTRY OF PARLIAMENTARY AFFAIRS 
(SHRIMATI SURYAKANTA PATIL): (a) The Report of the 
Comptroller & Auditor General of India (Report No. 13 of 
2006), which is based on teat check of recorda for the 
period from 2000-2005, has been received in the Ministry. 
In the report, some instances of diversion of funds, non-
compliance of tendering process and unreliable monitoring 
in the implementation of Pradhan Mantri Gram Sadak 
Yojana (PMGSY) have been mentioned. 

(b) Some instances of diversion of funds has been 
reported in respect of the implementation of PMGSY in 
Andhra Pradesh, Arunahcal Pradesh, Haryana, Himachal 
Pradesh, Jammu & Kashmir, Kamataka, Kerala, Madhya 
Pradesh, Nagaland, Orissa, Tamil Nadu, Uttarakhand and 
West Bengal, non-compliance of tendering process in 
Andhra Pradesh, Arunachal Pradesh, Gujarat, Madhya 
Pradesh, Manipur, Oris88, Rajasthan, Tamil Nadu, Uttar 



279 OCTOBER 17, 2008 280 

Pradesh and West Bengal and unreliable monitoring In 
Andhra Pradesh, Meghalaya, Punjab, Rajasthan and West 
Bengal. 

(c) The corrective steps taken by the Government In 
this regard are as under:-

(i) AncIhra Pradesh, Arunachal Pradesh, Jammu & 
Kashmir, Himachal Pradesh, Kerala & Tamil 
Nadu have been advised to fix responsibility for 
using PMGSY funds for activities not permitted 
as per the Programme Guidelines. 

(ii) The fund flow/utilization is being regularly 
monitored. 

(iii) The Stat.. have been advised to strictly follow 
the provisions of the Standard Bidding Process. 

(iv) The States have been advised to strengthen the 
quality control mechanism. 

(v) The implementation of the programme is being 
regularly reviewed/monitored. 

Amendmenta In Nowry Rules 

138. SHRI VIKRAMBHAI ARJANBHAI MADAM: 
SHRI SUNIL KHAN: 

Will the Minister of LAW AND JUSTICE be pleased 
to state: 

(a) whether the Union Government proposes to 
amend the Notary Rules so as to reduce the experience 
for practicing Advocate for appointment as Notary; and 

SI.No. Case No. Tille 

1 2 3 

(b) If so, the details thereof? 

THE MINISTER OF LAW AND JUSTICE (SHRI H.R. 
BHARDWAJ): (a) No, Sir. • 

(b) Does not arise. 

[Trsnslstlonj 

Violation of MRTP ACT 

139. SHRIMATI SANGEETA KUMARI SINGH DEO: 
SHRI V.K. THUMMAR: 

Will the Minister of CORPORATE AFFAIRS be 
pleased to ltate: 

(a) the number of companies found guilty for alleged 
violation of the Monopolies and Restrictive Trade Practices 
(MRTP) Act; 

(b) whether any action has been taken against such 
companies; 

(c) If so, the details thereof, company-wise; and 

(d) if not, the reasons therefor? 

THE MINISTER OF CORPORATE AFFAIRS (SHRI 
PREM CHAND GUPTA): (a) to (d) The details of the 
cases including names of the companies/organizations and 
the orders passed by the Monopolies and Restrictive 
Trade Practices Commission during the years 2006, 2007 
and 2008 (tiD September) are as under:-

Date of disposal Action Taken 

4 5 

Ye., 2006 

1. 

2. 

3. 

4. 

RTPE 001995 

RTPE 99f2000 

RTPE 13211997 

RTPE 16()'1996 
CA 3712002 

O.G. (I & R) 
Vs 
Mis. Pushpa BuDders Ud. 

O.G. (I & R) Vs 
Mahlnagar Telephone Nigam Ud. 

JogInder Singh VI 
Mahanagar Telephone Nigam Ud. 

O.G. ( I & R) 
Abhilash Tendon Vs 
1. Mis. Ocean Impex Ud. 
2. Five Star holidays Pvt. Ud. 

24.01.2006 Ceases & desist order 

24.03.2006 CeB&8S & desist order 

18.05.2006 Ceases & desist order 

11.08.2006 Ceases & desist order 
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2 3 4 5 

5. RTPE 17812000 D.G. ( I & R) Va. 28.08.2006 Ceues & desist order 
India Habitll Centre. 

6. RTPE 312000 D.G. (I & R) Vs. 31.08.2006 Ceases & desist order 
All India Motors Tranaport Congress 

7. UTPE 8611999 DirIctor (Research) Va 28.02.2006 Ceases & desist order 
TaCO 

8. UTPE 87/1999 Director (Research) Va 28.02.2006 Ceases & desist order 
taCO 

9. UTPE 9011999 Director (R .... rch) Va 28.02.2006 Ceases & desist order 
TELCO 

10. UTPE 5712002 D.G. (I & R) Va. 12.01.2006 Ce8888 & desist order 
Baron International Ltd. 

11. UTPE 3511997 Mrs. Durga Chaudhary Vs. 08.03.2006 Ceases & desist order 
1. Rajni Properties (P) Ltd. 
2. Shri B. Dutta 
3. Shri Vlnod Bhatnagar 

12. UTPE 63.'2004 Bureau of Indian Standard VI. 25.04.2006 Ceases & desist order 
Dhanbhai Jewellers 

13. UTPE45I2OO4 Bureau of India Standard Va. 25.04.2006 Ceases & desist order 
Thakur Bha! Jewellers 

14. UTPE 258/1998 Grahek Sahayak Gurgaon Voluntary 02.05.2006 Ce.... & desist order 
Consumer Aseooiatlon Vs 
1. DLF Universal Ltd. 
2. The Director Town and Country 

15. UTPE 19011998 Grshak Sahayak Gurgaon Voluntary 02.05.2006 Cea886 & desist order 
Consumer Association Va. 
1. DLF Universal Ltd. 
2. The Director Town and Country 

16. UTPE 141/1995 D.G. (I & R) Va. 12.05.2006 Ceases & desist order 

Ch. Shankar Shah JeweeIets 

17. UTPE 14211995 D.G. (I & R) Vs 12.05.2006 Ceases & desist order 

Krishna Jewellers 

18. UTPE 14911998 Prof8880r Shea Narain Singh Vs. 11.05.2006 Ceases & desist order 

UP Housing & Development Board 

19. UTPE 11411996 D.G. (I & R) 15.05.2006 Ceases & desist order 

CA 24011996 Sunil Goyal 
Vs 
1. MIa. Sterling Cellular Ltd. 
2. VOICE Communications 
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1 2 3 4 5 

20. UTPE 73tlOO2 Bureeu of Indian Standards Va. 02.07.2006 Ceues & deaisI order 
Shrl KriIhna JeweIIIra 

21. UTPE 7412001 SId GuIaII Va. 21.08.2006 Ceases & desist order 
Indlin HIbItaI Centre. 

22. UTPE 18911999 ShrI Abdul Wahld Khan Va. 06.09.2006 Ceaaea & desist order 
Greater Noida Industrial DIY. 
Authority 

23. UPTE 169191 Dirador General (I&R) Va. 09.10.2006 Ceases & desist order 
GhazIIbad OYeIopment Authority 

24. UTPE 16811997 Shri B.N. Kureel Va. 03.11.2006 Ceases & desist order 
Durga Land & finance Company 

25. UTPE 03l200O D.G. (I&R) Va. 27.11.2008 ee.... & deaiat 0,. 
1. Reliance Indultriea Ltd. 
2. Sri W. EIhaak8ra rao 
3. SM Gop! KriIhan, VImaI Show Room 
4. MIa. Sri VamaI, Vmal Show Room 
5. Harmony Boutique, Vunal Show Room 
6. Only VInal Show Room 

26. RTPE 1211 gas DirlCtor General (I&R) 12.01.2006 Ceses & Desists order 
CA 5311896 VI. 

1. Sri BaicIlanalh Ayurved BhaWin ltd. 
2. MIL Shri RanI SIIII Corporation 
3. Shrl Mallein TekrIwaI 
4. Shrl Kamal Kumar 
5. Shri AnjInI K1InIr 
6. Shri &nih K1InIr 
7. Shri Sanjay Kumar 

27. CA 27411999 MIa. Waxo Chemicals Va. 04.01.2006 Compensation Allowed 
MIa. KeraIa Minerals and MallIa Ltd. 

28. CA 10411999 I...ajeahWir Pal Singh Va. 17.01.2006 Compensation Allowed 
MIa. Meerut Development Authority 

28. CA 28812000 MIa. Manak t~ Procb:II (P) Ltd. 20.01.2006 Compensation Allowed 
Va. 
The General Manager, 
EIectronica Corporation of I,. Led. 

30. CA 33011999 ShrI R.C. Maheahwari VI. 20.01.2006 Compensation Allowed 
Ghazlabad Development AuthorIty 

31. CA 694nOOO C. V. Ramana Raji Vs. 27.01.2006 Compensation Allowed 
DelhI Development Authority 

32. CA 5991200 Umeah Kumar Dhuppar Vs. 30.01.2006 Compensation Allowed 
Delhi Development Authority 
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33. CA 21311987 Spark Engineering Pvt. Lid. VI. 01.02.2006 Compensation Allowed 
1. United India Insurance Co. Ltd. 
2. Lew-Ways Ltd. 

34. CA 47512000 NlnnaI Kau Pental VI. 06.02.2006 Compensation Allowed 
llrana 

35. CA 18011999 Mohd. Ibrahim VI. 08.02.2006 Compensation Allowed 
Canara Bank 

36. CA 74flJ)OO Daya Dhaon 14.02.2006 Compensation Allowed 
VI. 
Make Wave Sea Resorts Lid. 

37. CA 6511997 Mrs. Ushl Sawhney and Anr. Vs. 22.02.2006 Compensation Allowed 
1. Bank of AmerIca, N.T. & S.A. 
2. Reaerve Bank of India 

38. CA 297/1999 Winsome Breweriel Ltd. VI. 14.03.2006 Compensation Allowed 
1. Thermax Ltd. 
2. Ecothenn Engineers Pvt. Ltd. 

39. CA13812000 Orbit Properties Pvt. Ltd. VI. 17.03.2006 Compensation Allowed 
Malibu Estate Private Lid. 

40. CA 91/1999 Mil. K.S. Singhal Dairies Pvt. Ltd. Vs 20.03.2006 Compensation Allowed 
LB Energy Systems Pvt. Lid. 

41. CA 21912001 Jayaswal Naco Ltd 03.04.2006 Compensation Allowed 
VI. 
Avery India Umited 

42. CA 10612003 Vinod Tendon end Anr. Vs 05.04.2006 Compensation Allowed 
1. Field Springs Builders Pvt. Ltd. 
2. Haramain Builders & Developers 

43. CA 0511999 Sumeet Industries Ltd. Va. 26.04.2006 Compensation Allowed 
Siemens Ltd. 

44. CA 540l200O Uberty Group Marketing Division VI 26.04.2006 Compensation Allowed 
C.D.S. India Private Umited 

45. CA 9612003 Mrs. Farlchanda Zaidi VI. 28.04.2006 Compensation Allowed 
Shrl I. Hassan and Another 

46 . CA 55412000 BrIg. (Retcl.) Madan Singh Vs 02.05.2006 Compensation Allowed 
• 1. DLF Universal Ltd. 

2. The Director Town Ind Country 

47. CA 200W001 Mr. Sujoy Roy and Mrs. Arundhati Roy 02.05.2006 CompenSllion Allowed 
Vs. 
1. DLF Universal Ltd. 
2. The Director Town and Country 
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48. C~ 3412004 Uaha Intercontinental (I) 08.05.2006 Compensation Allowed 
'Is 
ShaBhi Agro Funds Pvt. Ud. 

49. CA 33811. Ajay Kumar Singh 12.05.2006 Compeneation AUowed 
V •. 
Regency 1nduatrie8 Umlted 

SO. CA 20811999 Shri Adell Mirza 16.05.2006 Compeneation AUowed 
VI. 
1. SM PIIrn Khurana 
2. Shri Senjay Sachdeva 

51. CA 27511998 Grants Consumers Education and Research 18.05.2006 Compensation Allowed 
V. 
Telecom Diatrict Gel. 

52. CA 3212000 Shri Surendra Kumar Sirohl 23.05.2006 Compensation Allowed 
V. 
1. Mis. Suri AuIomobll .. 
2. Mis. MarutI Uclyog Umited 

53. CA 53flOO2 Mrs. EkIa Seth & Mr. 03.07.2006 Compensation Allowed 
V. 
DlF UnIvtrIII Ud. 

54. CA 245flOOO Mr. Ashoke Datta 21.07.2006 Compensation AHowed 
V. 
1. FoothlU Properties Ud. 
2. Mrs. JyoIi Matlra 
3. Mr. N.S. Mehra 
4. Mr. Ravindra Nath Pertl 
5. Mr. Belwant Sir9 Mthra 
6. Smt Durga Mehra 

55. CA 24211999 Hari GopaI Garg 24.07.2006 Compensation Allowed 
Mahanagar Telephone Nigam Ltd. 

56. CA 48311999 Amit Bhatnagar 04.08.2006 Compensation Allowed 
V. 
Ghaziabad 0tvtI0pment Authority 

57. CA 3712002 Abhiltsh TIndon 11.08.2008 Compenaation Allowed 
Vs 
1. Ocean Impex Ltd. 
2. FIve Star Holidays Pvt. Ltd. 

58. CA199flOOO Rouble Dun~ 11.08.2006 Compenaation AMowtd 
Vs 
Ansal Pr0pertie8 and Industries Ud. 
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59. CA 14912002 Varun Gupta 20.09.2006 Compensation Allowed 
Va 
SP Jain Institute of Management 
& Reaearch 

60. CA 47211994 Meenakshl Shrama 21.09.2006 Compensation Allowed 
Va 
Ghaziabad Development Authority 

61. CA 8811997 Ma. Satyawati R. Rula 09.10.2006 Compensation Allowed 
Va. 
Ghazlabad Development Authority 

62. CA 4811995 Hemant Chunnilal Shah 11.10.2006 Compensation Allowed 
Va 
Shri Yuauf Abdullah Patel 

63. CA 58912000 SKM Hospital & Maternity Home 16.10.2006 Compensation Allowed 
Va 
Dalmia Re80lts Intemational Pvt. 
Ltd. 

84. CA 10812001 Shri A.C. KhuUar 08.11.2006 Compensation Allowed 
CA 21312001 Sh. Haldeep Singh Sodhi 
CA 17312001 Sh. Vijay Kumar Mehta 
CA 176f2001 Sh. Rajinder Singh Dhang 
CA 21212001 Sh. R.P.S. Bhllta 
CA 214flOO1 Sh. Satya jit Sood 
CA 17112001 Sh. Anand Kumar 
CA 18112001 Sh. Manot Dutta 
CA 178f2oo1 Sh. Mahinder Singh 
CA 17212001 Sh. R.P. Dlmri 
CA 17712001 Sh. S.P. Prathapan 
CA 22112001 Sh. V1jay Tandon 
CA 188f2001 Ms. PU8hpa Malhotra 
CA 17412001 Ma. Harmeet Kaur 
CA 17512001 Sh. Joginder Singh 
CA 17012001 Sh. Himmat Ram 

Vs. 
Delhi Development Authority 

65. CA 3612001 Shri K. Sundar 21.11.2006 Compensation Allowed 
Va. 
Ghaziabad Development Authority 

66. CA 6512004 Route Travel Limited 27.11.2006 Comperlsation A/Iowed 
Va 
The Hongkong and Shanghai 
Banking Corporation Ud. 

67. CA 356/1998 Sanjeev Dewan 05.12.2006 Compenaatlon Allowed 
Va. 
Mussoories Dehradun Development 
Authority 
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Y •• r 2007 

1. ATPE 199/1997 Mrs. Annamma George 13.02.2007 Cease & desi8t order 
D.G. (I&A) 
Vs 
1. Kerala Vyapari Vyavasayi Ekopana Samithi 
2. MIs. Hindustan lever ltd. 
3. State of Kerala 

2. UTPE 6912004 Bureau of Indian Standards 11.10.2007 Consent Order 
VI uti. 380(2) 
TC Auddy & Sons 

3. ATPE 7211999 D.G. (I&A) 22.03.2007 Cease & desist order 
Vs 
Escorts ltd. 

4. ATPE 120/1995 D.G. (I&R) 16.04.2007 Cease & desist order 
Vs. 
lakhvir Enterprises (lndane Gas Distributors) 

5. ATPE 80/1997 Mrs. Pramila Shrama 20.04.2007 Cease & desist order 
Vs. 
Ghaziabad Dev. Authority 

6. ATPE 100/1985 D.G. (I&A) 31.05.2007 Cease & desist order 
Vs 
Delhi Hindustan Mercantile Assn. 

7. ATPE 57/1992 D.G. (I&R) 10.07.2007 Cease & desist order 
Vs 
United Towers (I) Pvt. ltd. 

8. ATPE 21811995 Smt. Kala Sethi 10.07.2007 Cease & clesiat order 
Vs 
United Traders (P) ltd. 

9. RTPE 0612001 The Director (Research) 08.10.2007 Cease & desist order 
Vs 
1. Tata Liebert ltd. 
2. Mis. Technical Trade & Service8 

10. ATPE 1012003 Shri B.A. Bhargava 07.12.2007 Cease & desist order 
CA 4912003 'ils 

Senior Citizen Home Complex 
Welfare Society 

11. UTPE 5512002 1. Bureau of Indian Standards 24.01.2007 Cease & desist order 
2. Shri MAJ. Vinod 
Vs 
MIs. Bansi JeweUers 



ASVINA 25, 1930 ($&V) 294 

2 3 4 5 

12. UTPE09I2OO5 1. Bureau 01 Indian Standards 17.05.2007 Ceue A de8iIt order 
2. Shri M.A.J. Vmod 
Va. 
Mia. Manjunalh Jewellers 

13. UTPE 5812006 Dr. V.K. Ahuja 25.05.2007 Ceue A de&Iat order 
Va 
Mia. Ubra Travels (Regd). 

14. UTPE 106l2000 Shri V1neat Perahad 30.05.2007 Ceue A desiat order 
CA 59312000 Va 

MIa Oriental Insurance Company 

15. UTPE 341/1997 1. Ma. Suahila Mehta 31.05.2007 Ceue A de8i8t order 
2. Dr. Prayag Mehta 
Va 
MIa. vatlka PlantatJona Pvt. ltd. 

16. UTPE 8812007 D.G. (IAR) 24.07.2007 Cease A deIIat order 
Va 
MIa. Reliance Communications Limited 

17. UTPE 8712004 Bureau 01 Indian Standards 28.07.2007 Cease A desist order 
Vs 
MIa. Swiss Gold Houae 

18. UTPE 8611998 K.P. Jain 11.10.2007 eeue & desist order 
Va 
DlF Universal Umited 

19. CA 512005 Aahok Kumar Chaudhary 24.01.2007 Compeneatlon allowed 
Va. 
Ghazlebad Development Authority 

20. CA 11212005 U. Col. (Ret.) S.R. Raina 23.02.2007 Compensation allowed 

Vs. 
Army Welfara Housing Organieation 

21. CA 141 fl()()() Chelan Khullar 09.03.2007 CompenIaIIon allowed 

Va. 
Delhi Development Authority 

22. CA 37/1999 FItne8S & Beauty Point Vs. 15.03.2007 Compensation allowed 

Va. 
Zenith Slimming System 

23. CA 0212004 Reminder Singh 30.03.2007 Compensation allowed 

Va 
Surender Kumar Arya 

24. UTPE 11/1996 D.G. (I &R) 08.07.'2007 ConIant Order 

Va 
Chaitre Lew Burnett Heinz India Ud. 
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25. CA 3012007 D.P. Nanda 18.04.2007 Compensation dowed 
Vs. 
New India Assurance Co. Ltd. 

26. CA 244/1997 Usha International Ltd. 16.05.2007 Compensation allowed 
Va. 
Ghaziabad Development Area 

27. CA 6112004 K.N. Ravindran 22.05.2007 Compensation allowed 
Va. 
Ghaziabad Development Area 

28. CA 7212005 Dr. Rajesh Agarwal 28.05.2007 Compensation allowed 
VI. 
1. Lifeline Global Umited 
2. CEAT Company 

29. CA 190/1993 Shri Jagram Nirwan Kataria 31.05.2007 Compensation allowed 
Va 
Mia. Man-Jog Investments 

30. CA 6012003 Gokhlesh Enterprises 17.07.2007 Compensation allowed 
Vs 
Panjon Ltd. & Ora 

31. CA 566f.2000 J. Ravindran 24.07.2007 Compensation allowed 
Vs. 
Abrol Industries & Another 

32. CA 3212001 Pee Jay Finance Co. Ltd. 21.08.2007 Compensation allowed 
Vs 
Sterling Holiday Resorts (I) Ltd. 

33. CA 7312005 Rajeev Bhargava 10.09.2007 Compenaation .Iowed 
Vs 
Chancellor Club 

34. CA 3812000 Gits Food products (P) Ltd. 17.09.2007 Compenaatlon allowed 
Vs 
Sterling Holiday Resorts (I) Ltd. 

35. CA 7612005 S.D. Chopra 21.09.2007 Compensation allowed 
Vs. 
Matherson International 

36. CA 37/1993 Narendra Prakaah Aggarwal 01.10.2007 Compensation allowed 
VI. 
Management of Jaawant Rural 
Educaon Society 

37. CA 1312007 Shri Leetadhar Pant 05.10.2007 Compensation allowed 
Vs 
ICICI Bank 
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38. CA 4812003 

39. CA 18611999 

40. CA3I2OO6 

41. RTPE 9911990 
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Shree Krishna Infosyalem 
Vs. 
Hawlett Packer (I) ltd. 

Ashish Ahluwalia 
Va 
Dalmia Resort Intemational 
Private ltd. 

Oxxidea Inc. 
Va. 
Offshore Impex Corporation 

D.G. (I&R) 
Va. 

1. Cement Manufacturer AsIocialion 
2. The Andhre Cement Co. lid. 
3. The AIsocIated Cement Co. lid. 
4. Baselkot Udyog Umited 
5. The Billa Jute & Industries Ltd. 
6. The Century Spg. & Mfg. Co. ltd 
7. Chentlnad Cement Corpn. ltd. 
8. CoromandeJ Fertilizers ltd. 
9. Dalmia Cement (P) Ltd. 

10. Diamond Cements 
11. Gujarat Ambuja Cements ltd. 
12. The Hindustan Sugar MiHa lid. 
13. The India Cement ltd. 
14. J.K. Cement WOI1ts 
15. The Jaipur udyog Ltd. (Not guilty) 
16. Jaypee Rewa Cement lid. 
17. Kalyanpur Ume & Cement Works Ltd. 
18. The K.C.P. Ltd. 
19. lakshmi Cement 
20. larsen and Tourbro Ltd. 
21. Madras Cements lid. 
22. Makers Developments Services (P) ltd 
23. Manglam Cement ltd. 
24. Modi Cement lid. 
25. Mysore Cement Ltd. 
26. Narmarda Cement Co. Ltd. 
27. Orient Cement Co. Ltd. 
28. Orissa Cement Ltd. 
29. Panyam Cement & Min. Ind. Ltd. 
30. Priyadarshini Cement Ltd. 
31. Rassi Cement Ltd. 
32. Rajashree Cement 
33. Raymond Cement WOI1ts 

298 
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29.10.2007 Compenlltion allowed 

10.12.2007 Compensation allowed 

13.12.2007 Compensation allowed 

20.12.2007 Cases & desist order 
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34. Rohtas Industries Ltd. (Not guilty) 
35. Saurashtra Cement & Chemicals Ind. 
36. Shree Cement Ltd. 
37. Shree Digvijay Cement Co. Ltd. 
38. Sone Valley Portland Cement Co. Ltd 
39. Texrnaco Limited (Not guilty) 
40. Keeoram Indl. Ltd. 
41. Vlkram Cement 
42. H.M.P. Cement Ltd. 
43. OCM Cement Ltd. 
44. Shri VIShnu Cement Ltd. 
45. Cement Corporation of Gujarat Ltd. 

V .. r 2008 

1. CA 31712000 Berry Industries Tape Company 08.09.2008 Compensation Allowed 
Vs. 
R.P. Coating Pvt. Ltd. 

2. CA 9412005 M.K. Sharma 17.01.2008 Compensation Allowed 
Vs 
1. Karan Valley Estate 
2. Oeepak Bajaj 

3. CA 8712003 Himalaya International Umited 01.07.2008 Compenution Allowed 
Vs 
Hindustan TIO Works Limited 

4. CA 10612002 Reena Rani 13.05.2008 Compensation Allowed 
1. Baron Electronics Pvt. Ltd. 
2. Manoj Electronics Ltd. 

5. CA 16712001 Veena Sinha 05.05.2008 CompenIation Allowed 
Vs 
Univeraal Institute of Advance Studies 
Research Pvt. Ltd. 

6. CA 3812006 Ravi Shankar Pandey 21.05.2008 Compensation Allowed 
Vs. 
1. Jagran Prakshan Umited 
2. Sanjay Gupta 

7. UTPE 188/1988 Krishna Eutate 13.05.2008 Ceue & deIiII order 
Vs. 
OrIental Bank of Commerce 

8. CA 13511998 Pooja Bhavan 18.07.2008 Compeneation Allowed 
Va. 
1. Telco 
2. Tata Anance 
3. Rohit Automobiles 
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9. CA 9812008 Faroz Ahmed 18.07.08 Compenlltion AJIowed 
Vs. 
1. Rayi Ranjan Infolach Franchi88888 SSI 
2. Manoj Kumar, Infotech Franchielle 

SSI 
3. Director, ssi Ltd. 

10. CA 11212006 Ranjan Kumar Shanna 25.03.08 Compensation AII_ 
VI. 
Asian Paints (India) Ltd. 

11. CA 187fZOO1 B.L Nimesh 19.03.08 Compensation Allowed 
Vs 
Shaeedhe8wari Builders Pvt. Ltd. 

12. CA 381/1999 Personal Point Care Umlted 11.04.08 Compensation Allowed 
VB. 
LlC of India 

13. UTPE 1312005 Bureau of Indian Standard 21.08.08 Cease & dellst order 
VI. 
T. Subhalah Shelly & Sons 

14. CA 29211999 Gp. Capt. Anil Gupta 29.08.08 Compensation Allowed 
VI. 
Stelling Holiday Resorts Ltd. 

15. RTPE 2112001 Sarabjit S. Mokha and another 29.02.08 Ceaae & deIiIt order 
VB. 
1. Cement Manufacturers Association 
2. Associated Cement Co. Ltd. 
3. Gujaret Ambuja Cement Co. Ud. 
4. Pa~m Cement Ltd. 
5. Larson & Tourbo Ltd. 
6. Laflarge Cement 
7. Graaim Cement, 
8. Satna Cement Works 
9. Jay Pee Cemen~ 
10. Diamond Cement 
11. Maihar Cement Industry House 

16. CA 19812000 M. Rama RIO 07.03.08 Compensation Allowed 
Vs. 
1. Om Developers, 
2. Sanjay R. Desai 
3. A. V. Mate 

17. UTPE 4212004 Bureau of Indian Standard 28.03.08 Consent order 
Vs 36 0(2) 
Harjeevan DaIS Jootha Bhal Zaveri 
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18. UTPE 0512005 DG (I&R) 
Vs 
Aloha India 

3 4 

28.03.08 

5 

eeaaeand 
DesIst Order 

19. UTPE 8512007 Director General (Investigation & Registration) 31.03.08 Cease and desist Order 
Va 
Mahanagar Telephone Nigam LimHed 

20. RTPE 30f2006 D.G. (I&R) 06.02.2008 Consent order 
Va 
1. ResIna & PIuticI ltd. 
2. Key AgencIes 
3. Bombay Pigment & Allied Products 
4 Samar Chemicals 

Not.: 
RTPE-Restrlctive Trade Practices enquiry 
UTPE-Unfalr Trade Practices Enquiry 
CA~pensation Application 
DG (I&R)-Director General (Investigation & Registration) 

[English} 

Privatization of NatlonallHd Bann 

140. SHRI AJOY CHAKRABORTY: Will the MInister 
of FINANCE be pleased to state: 

(a) whether the Government proposes to privatlse 
some of the nationalised banks; and 

(b) if so, the details thereof, and reasons therefor? 

THE MINISTER OF STATE IN THE MINISTRY OF 
FINANCE AND MINISTER OF STATE IN THE MINISTRY 
OF PARLIAMENTARY AFFAIRS (SHRI PAWAN KUMAR 
BANSAL): (a) and (b) No such proposal is under 
consideration of the Government. 

Compassionate Appointments In aanks 

141. SHRI C.K. CHANDRAPPAN: 
SHRI PANNIAN RAVINDRAN: 

Will the Minister of FINANCE be pleased to state: 

(a) the number of applications for compassionate 
appointment received in the nationalized banks during 
the last three years and the current year, Region-wise; 

(b) whether the guidelines for appointment under the 
scheme has been modified recently; and 

(c) H so, the details thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
FINANCE AND MINISTER OF STATE IN THE MINISTRY 
OF PARLIAMENTARY AFFAIRS (SHRI PAWAN KUMAR 
BANSAL): (a) The Information Is being collected and will 
be laid on the Table of the House. 

(b) and (c) The Model Scheme for Payment of Ex-
gratia amount In lieu of appointment on compassionate 
grounds 2004 was modified In July 2007 to provide 
appointments on compassionate grounds In the following 
exceptional cases, where: 

(II) an employee dies while performing his official 
duty as a result of violence, terrorism, robbery 
or dacoity; 

(ii) an employee dies within five years of his first 
appointment or before he reaches the age of 
30 years, whichever is later, leaving a dependent 
spouse and/or minor children; and 

(iii) the appointment shall be made only in class III 
and IV. 
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Appointment of Judges 

142. SHRI UDAY SINGH: 
SHRI M. RAJA MOHAN REDDY: 
SHRIMATI JHANSI LAKSHMI BOTCHA: 

Will the Minister of LAW AND JUSTICE be pleased 
to state: 

(a) whether the Bar Council of India has urged the 
Government to bring transparency and to review the 
existing procedure for appointment of judges of Supreme 
Court and High Courts; and 

(b) if so, the reaction of Government thereon? 

THE MINISTER OF LAW AND JUSTICE (SHRI H.R. 
BHARDWAJ): (a) No, Sir. 

(b) Do not arise. 

(Trans/ation} 

Pending Proposal. under Rural Development 
Scheme. 

143. SHRI RAMDAS ATHAWALE: 
SHRI M. ANJAN KUMAR YADAV: 

Will the Minister of RURAL DEVELOPMENT be 
pleased to state: 

(a) the details of the projects pertaining to rural 
development submitted by various States, during each of 
the last three years and current year; State-wise; 

(b) the number of projects out of them cleared and 
pending for clearance State-wise; 

(c) the reasons for pendency; and 

(d) the time by which these are likely to be cleared? 

THE MINISTER OF STATE IN THE MINISTRY OF 
RURAL DEVELOPMENT AND MINISTER OF STATE IN 
THE MINISTRY OF PARLIAMENTARY AFFAIRS 
(SHRIMATI SUAYAKANTA PATIL): (a) to (d) The Ministry 
of Rural Development receives proposals from the State 
GovernmentS/Union Territory Administrations for release 
of Central fundS under various schemes of the Ministry. 
These proposals are examined with respect to the 
programme guideline by the concerned Project ApprovaV 
Sanctioning Committees. Incomplete proposals are referred 
back for requisite information and clarifications etC'. 

Under Prahdhan Mantri Gram Sadak Yojana (PMGSY) 
there is no undue delay in clearing the projects for any 
State and all the proposals satisfying the PMGSY 
guidelines have been cleared. The pending proposals, 
during the current year are given in the enclosed 
statement I. In case of Special Projects under 
Swarnjayanti Gram Swarojgar Yojana (SGSY), 449 
proposal were received during the last three and the 
current year. Out 6f these. 47 proposals have been 
sanctioned. as many as 252 incomplete proposals have 
been returned rejected to the States. Details of proposals 
received. approved and pending are given in the enclosed 
statement II. Under Total Sanitation Campaign (TSC). 
projects are not considered State specific but are based 
on district proposal and approved accordingly. Till date 
projects from 590 districts have been received and 
approved and no project is pending. Under Integrated 
Wastelands Management Programme (IWMP) which 
include Integrated Watershed Development Programme 
(IWDP). Drought Prone Areas Programme (DPAP) and 
Desert Development Programme (DDP). no new projects 
have been sanctioned during 2007-08 and current financial 
year. 

Statement J 

PfJnding ProposII/s under PMGS Y 

/I State Phase No. of Roads Length in Km Est in Crores Status 

2 3 4 5 6 7 

1. Assam Phase III 248 1975.28 1042.09 Descripancies observed during secrutiny were intimated 
to the State. Compliance awaited. 

2. Bihar Missing Links 231 796.00 319.25 Certain clarifications required from the State. It will be 
considered in lhe Empowered CommHtee slated on 
3O.10.~. 
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3. Bihar Sharat Ninnan 1102 
Batch III 

4. Bihar· NEAs 
NHPC Phase VII 15 
IRCON Phase VII 439 

5. Gujarat Phase VIII 1327 

6. Haryana Phase VIII 51 

7. Jharl<hand Phase VI 636 

8. Kerala Phase VII 420 

9. Madhya ADS Batch 404 
Pradesh 

10. Mizoram Phase VII 25 

11. Orissa ADS Batch III 313 

12. Sikkim Phase VII Nonnal 106 
PMGSY 

13. Tripura Phase VIII 112 

14. Uttar Pradesh Phase VII Part II 1132 

Total 01 12 States 6561 

OCTOBER 17, 2008 
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3626.86 

59.73 
1416.60 

3793.75 

618.61 

2971.69 

1155.00 

1875.47 

386.05 

1514.38 

488.69 

568.49 

n07.34 

28954 

6 

1271.93 

40.60 
605.88 

880.00 

356.n 

928.32 

499.80 

558.73 

193.78 

632.02 

298.83 

316.55 

2929.84 

10874.39 

S"""'.n' " 

Under Sc:tutiny. 

Scrutiny to be started 
Scrutiny to be started 

7 
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Ready to put up In the Empowered Committee to be 
held on 30.10.2008. 

ClarifICations are awaited from the State. 

Compliance on the observations of ECM held on 
24-7·2008 is received from the State. Clearance to be 
issued shortly. 

Scrutiny to be started 

Under Scrutiny. 

Descripancies observed during scrutiny were intimated 
to the State. Compliance awaited. 

Ready to put up in the Empowered Committee 10 be 
held on 30.10.2008. 

DeSCripanciel observed during scrutiny wife intimated 
to the State. Compliance- awaited from the State. 

Observations on scrutiny were sent to the State. 
Compliance awaited. 

Under Scrutiny. 

SllIts·wis8 dstll,ls 01 Ills ProjtICts 01 SGSY suIJtnIIMd lind pflnding during /IISI thl't!HJ ytNIl'S lind culTBnl yur. 

Slate 

Andhra Pradesh 

Arunachal Pradesh 

Assam 

Bihar 

2005-06 2006-07 2007-08 20Q8.09 Pending 

Received Approved Received Approved Received Approved Received Approved Proposals 

2 

11 

3 

14 

3 4 

5 

5 

3 

4 

5 6 

13 

3 

5 

7 8 

2 

3 

3 

9 

2 

10 

2 

18 

7 

8 
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2 3 4 5 6 7 8 9 10 

Chhattlsgarh 6 5 2 4 3 6 

Goa 0 

Gularat 4 2 4 7 

Haryana 2 

Himachal Pradesh 2 3 4 6 9 

Jammu & Kashmir 1 3 3 

Jharkhand 3 7 7 7 

Kamataka 18 4 2 7 

Kerala 7 4 2 3 2 5 

Maharashtra 19 12 2 12 2 5 2 13 

Manlpur 8 10 1 3 1 7 16 

Meghalaya 8 2 0 

Mizoram 2 1 

Madhya Pradesh 10 2 15 14 4 22 

Nagaland 6 7 5 6 13 

Orissa 5 7 10 11 14 

Punjab 2 e 4 

Rajasthan 3 4 e 4 

Slkklm 0 

Tamil Nadu 4 4 2 

Trlpura 4 

Uttar Pradesh 10 5 2 6 2 2 7 

Uttaranchal 5 6 5 6 

West Bengal 3 10 5 1 4 9 ,., 

Multi State 4 10 8 10 1 5 10 

Total 160 5 139 24 133 10 67 8 200 
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[English! 

Bank Strike 

144. SHRI JASUBHAI DHANABHAI BARAD: 
DR. K.S. MANOJ: 

Will the Minister of FINANCE be pleased to state: 

(a) whether the bank employees in the country 
observed two day's strike in September, 2008; 

(b) If so, the reasons therefor and the demands of 
striking employees, if any; 

(c) the action taken/proposed to be taken by the 
Government on the demands of the employees; 

(d) the loss of business due to this strike and extent 
to which inconvenience caused to the common people; 
and 

(e) the steps taken by the Government to avoid such 
inconvenience in future? 

THE MINISTER OF STATE IN THE MINISTRY OF 
FINANCE AND MINISTER OF STATE IN THE MINISTRY 
OF PARLIAMENTARY AFFAIRS (SHRI PAWAN KUMAR 
BANSAL): (a) and (b) On a call given by the United 
Forum of Bank Unions (UFBU), the employees of Public 
Sector Banks (PSBs) were on strike for two days on 
24th and 25th September, 2008 opposing the privatization 
of PSBs, recommendations of Raghuram Rajan Committee 
and Anwarul Hoda CommiHee, merger of PSBs; and 
amendment to the Banking Regulation Act, and in support 
of their demands namely expeditious implementation of 
the Memorandum of Understanding (MOU) dated 
25.2.2008 between UFBU and Indian Banks' Association 
(IBA) relating to the issues like second option for pension, 
appointments on compassionate grounds, wage revision, 
to stop outsourcing in all normal jobs and services and 
the filling up of unfilled vacancies in banks. 

(c) No directive has been issued by the Gove. .It 
and Reserve Bank of India (RBI) on consolidation of the 
banks, as of now and there is no proposal to transfer 
the control and management of PSBs to the private sector. 
Further, a view is yet to be taken on the Reports of the 
Raghuram Rajan and Anwarul Hoda Committees' 
recommendations. The Amendment to the Banking 
Regulation Act is in accordance with best international 

practices. Further, IBA has reported that they are in 
continual dialogue with UFBU on the issues covered In 
MOU of 25.02.2008. 

(d) The loss of business due to strike is not possible 
to quantify. The inconvenience caused to the public was 
minimized due to the functioning of 27,000 ATMs spread 
throughout the country. 

(e) As per Section 20 of the Industrial Dispute Act, 
1947, conciliation proceedings are deemed to comrnence 
on the date on which a Notice of s\rike Is received by 
the Conciliation Officer to resolve the. Issues and to avert 
the strike. 

Realdentlal Schoola 

145. SHRI ANANTA NAYAK: Will the Minister of 
TRIBAL AFFAIRS be ~eased to state: 

(a) whether the Government proposes to set up more 
residential schools during the 11 th Plan period; and 

(b) if so, the details thereof and the funds earmarked 
in this regard, StateJUT-wise? 

THE MINISTER OF STATE IN THE MINISTRY OF 
TRIBAL AFFAIRS (DR. RAMESHWAR ORAON): (a) The 
Government of India in the Ministry of Tribal Affairs has 
no plan to set up residential schools during the 11 th 
Plan period. It only supports States in setting up 
residential schools. 

(b) the total budgetary provision during current year 
(2008-09) of the 11th Plan period for establishrnent of 
residential schools (Ashram Schools) is Rs. 30.00 crore. 
The scheme is demand driven and need based an grants 
are released to the States/UTs only after receipt of 
proposal complete in all respects. So funds have not 
been earmarked StateIUT-wlse. 

/Transla/ion! 

Sharing of Service Tax between Centre and Stete. 

146. SHRI HANSRAJ G. AHIR: Will the Minister of 
FINANCE be pleased to state: 

(a) whether the Government has recently decided for 
sharing the revenue received from 33 services with the 
State Governments; 
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(b) If 80, the details thereof; 

(c) whether the negotiations have been held with the 
State Governments in this regard; and 

(d) if so, the details thereof and agreement arrived 
at therefrom? 

THE MINISTER OF STATE IN THE MINISTRY OF 
FINANCE (SHRI S.S. PAlANIMANICKAM): (a) and (b) A 
consensus was arrived at between the Central and the 
State Governments through the Empowered Committee 
of State Finance Ministers, to phase out the Central Sales 
Tax (CST) over a period of 3 years beginning 01.04.2007 
Le. by 31.03.2010. The rate of CST was thereby agreed 
to be reduced by 1 % each year w.e.f. 01.04.20078, when 
it was 4%. As one of the measures included in the extant 
consolidated guidelines for CST compensation to States/ 
UTs for the resultant revenue loss during the period of 
transition, the Central Government has decided, inter alia, 
to utilize the revenue from 33 nrvices of intra-State nature 
currently subject to service tax. for compensating those 
States which have suffered Joss due to reduction of CST. 

(c) Yes, Sir. 

(d) As per the extant consolidated guidelines issued 
In this regard, the Central Government will continue to 
levy and collect service tax on the identified 33 services 
during the transition period, but the revenue will be 
transferred to the States/UTs concerned against cash 
compensation due, If any. after accounting for additional 
revenues to States/UTs accruing from VAT or Sales Tax 
on tobacco and abolition of Form-D. The transfer of such 
amount, if required, would be through the Central 
Government budget. The decision has already been 
implemented. 

[Eng/ish} 

Assistance to Voluntary Organisations 

147. SHRI SUGRIB SINGH: 
SHRI ADHALRAO PATIL SHIVAJIRAO: 

Will the Minister of WOMEN AND CHILD 
DEVELOPMENT be pleased to state: 

(a) the norms prescribed for providing assistance to 
voluntary organizations engaged in the various welfare 
schemes for women and children; 

(b) the details of funds released by the Union 
Government to the above organizations during the last 
three years, State-wise and UT-wise; 

(c) the details of funds utilized by these organizations 
during the said period, scheme-wise, State-wise, UT-wise; 

(d) whether the Govemment is monltorinl1'audlting 
such assisted organizations; and 

(e) if so, the findings thereof? 

THE MINISTER OF STATE OF THE MINISTRY OF 
WOMEN AND CHILD DEVELOPMENT (SHRIMATi 
RENUKA CHOWDHURY): (a) The norms of the schemes 
being implemented by the Ministry for women and children 
for providing assistance to voluntary organizations are 
available in the Ministry's website viz. www.wed.nic.in. 

(b) and (c) Details of NGOs, State-wlse/UT-wlae, to 
whom funds were released by the Ministry during the 
last three years, are available In the subsequent year's 
Annual Reports and also in the Ministry's website viz. 
www.wed.nic.in. As regards, utilization of funds by the 
Organisations, further funds are released on the basis of 
the auditied statement of accounts and utilization certificate 
submitted by them. 

(d) and (e) Yes, Sir. All the schemes of the Ministry 
are being properly monitored through an in-built system 
of monitoring in each scheme. 

Quantum of Loan. Written Off 

148. SHRI BRAJA KISHORE TRIPATHY: 
SHRI ANANDRAO VITHOBA ADSUL: 

Will the Minister of FINANCE be pleased to state: 

(a) the total amount of Non-Performing Assets (NPA) 
written-off by banks during the last three years; 

(b) whether the Government including the Reserve 
Bank of India have detected cases of gross violation of 
norms by banks while writing-off loans in the country; 

(c) If so, the details thereof alongwith 1088as suffered 
as a r"sult thereof and the action taken thereon; 

(d) the percentage of industries, service sector and 
agriculture-based industries in the domain of written off 
loans separately; 
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(e) whether the Government Is considering to include 
agriculture Loan for such writing off too; and 

(f) if so, the details thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
FINANCE AND MINISTER OF STATE IN THE MINISTRY 
OF PARLIAMENTARY AFFAIRS (SHRI PAWAN KUMAR 
BANSAL): (a) The details of amount of write off including 
compromise by the scheduled commercial banks during 
the last three years are as under: 

(Amount Rs. in crore) 

Bank Group 31.03.2006 31.03.200731.03.2008 

Public Sector Banks 8,833 9,423 8,021 

New private sector banks 1,409 1,232 1,Sn 

Old private sector banks 544 618 724 

Foreign banks 905 590 1,339 

Total 11,691 11,863 11,661 

(b) and (c) No such specific Instance of gross 
violation of norms by the banks while writing off loans 
has come to the notice of the GovernmenVReserve Bank 
of India (RBI). 

(d) The Management Information System of RBI does 
not generate data In the desired manner. 

(e) and (f) The Government has implemented the 
Agriculture Debt Waiver and Debt Relief Scheme 2008 
extending total waiver/relief of Rs. 65,318 crore to around 
3.69 crore. 

Rates of Interest on Loans by Banks 

149. SHRI JUAL ORAM: Will the Minister of FINANCE 
be pleased to state: 

(a) whether the public sector Banks have increased 
the rates of interest on various kinds of loans; 

(b) tf so, the Item-wise details of the increase made 
during the last six months; 

(c) the reasons for increasing the interest rates on 
the loans given to the customers; 

(d) whether the Government has any fresh proposal 
to reconsider the reduction of interest rates; and 

(e) If so, the details thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
FINANCE AND MINISTER OF STATE IN THE MINISTRY 
OF PARLIAMENTARY AFFAIRS (SHRI PAWAN KUMAR 
BANSAL): (a) and (b) The Public Sector Banks (PSBs) 
have increased their Benchmark Prime Lending Rates 
(BPLRs) during the current financial year. However, the 
item-wise details of the Increase In rates of interest of 
PSBs for various kinds of loans during the last 6 months 
Is not available. 

(c) The increase in BPLRs is mainly on account of 
the monetary measures to control Inflation. This includes 
increase in Repo Rate and the Cash Reserve Ratio (CRR) 
which In tum has affected the cost of funds to banks In 
recent months. 

(d) and (e) Interest rates are now deregulated and 
market based. Government does not determine interest 
rates. 

Survey on Corruption In Judiciary 

150. SHRIMATI JAYAPRADA: Will the Minister of 
LAW AND JUSTICE be pleased to state: 

(a) whether the Bar Council of India has conducted 
any survey on corruption in the judiciary; 

(b) if so, the facts thereof and reaction of the 
Government thereto; 

(c) whether the report has been made public; and 

(d) if so, the concrete steps taken by the Govemment 
in this regard? 

THE MINISTER OF LAW AND JUSTICE (SHRI H.R. 
BHARDWAJ): (a) Government is not aware of any survey 
conducted by the Bar Council of India on corruption in 
judiCiary. 

(b) and (c) Do not aris" 

(d) Government is taking steps to set up a National 
Judicial Council to deal with complaints against Judges 
of Supreme Court and High Courts. 
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{Translation} 

Per Capita Loan Burden 

151. SHRI RAMDAS ATHAWALE: Will the Minister 
of FINANCE be pleased to state: 

(a) the present per capita loan burden of the country; 

(b) the amount of money spent on interest on loans 
during the last three years and the current financial year; 
and 

(c) the steps taken by the Government to reduce the 
loan burden of the country? 

THE MINISTER OF STATE IN THE MINISTRY OF 
FINANCE AND MINISTER OF STATE IN THE MINISTRY 
OF PARLIAMENTARY AFFAIRS (SHAI PAWAN KUMAA 
BANSAL): (a) As per the Information available, the per 
capita burden of Consolidated General Government 
liabilities, consisting of the Central and State Govemments, 
of both internal and extemal variety, was Rs. 31,874 in 
2007-08 (RE). 

(b) Available information on interest payments of the 
Consolidated General Government for the last three years 
and the current financial year is given below: 

Table: Inte,eat payment. of Con.olldeted 
Gene,al Government 

(Rs. crore) 

2005-06 2006-07 2007-()8 (RE) 2008-09 (BE) 

2,03,9n 2,30,831 2,63,736 2,87,4n 

Source: Reserve Bank 01 India. 

(c) The initiatives taken by the Government to reduce 
the burden, inter alia, include: adherence to the objectives 
and targets of the FRBM Act, 2003 and rules made 
thereunder at the debt of 25 States and relief in the form 
of rescheduling of debt at lower interest rates and debt 
waiver for fiscal correction as per the award of the Twelfth 
Finance Commission; maintaining soft interest rate through 
appropriate policies; restructuring debt through recourse 
to low cost market borrowings thereby reducing the 
carrying cost of outstanding debt; and pursuing appropriate 
tax which result in higher tax-GOP ratio and prudent 
expenditure management that facilitates the process of 
fiscal consolidation. 

{English} 

Waive, of Loan. by RRB 

152. SHRI DUSHYANT SINGH: Will the Minister of 
FINANCE be pleased to state: 

(a) whether Regional Rural banks have waived off 
the loans of the farmers In the country; and 

(b) if so, the details thereof during the year 2007-08, 
State-wise? 

THE MINISTER OF STATE IN THE MINISTRY OF 
FINANCE AND MINISTER OF STATE IN THE MINISTRY 
OF PARLIAMENTARY AFFAIRS (SHRI PAWAN KUMAR 
BANSAL): (a) and (b) Yes, Sir. As per provisional figures, 
41.20 lakh eligible farmers have been extended the benefit 
of debt waiver and debt relief amounting to Rs. 8,909.30 
crore under the Agricultural Debt Waiver and Debt Relief 
Scheme, 2008 by Regional Rural banks (ARBs). The 
state-wise details of debt waiver/relief extended by RRBs 
is enclosed as statement. 

Statement 
Aglicuhural 0tIbI Waivsr and OtIbt Rslitll SchtllT1tl--2008-Eligibltl Amount 01 dtlbt waivsr and Mlisl 

Rsgional Ruml Banks 

(No. of accounts in thousand & Amount in Rs. lakh) 

Si.No. Name of the State SFJMF Other Farmers Grand Total 

No(s) of Total No(s) 01 Total No(s) of Total 
Farmers Amount Farmers Amount Farmers Amount 
Accounts Waived Acoounts WBMId Accounts Waived 

• 2 3 4 5 6 7 8 

1. Andhra Pradesh 542.79 119507.83 121.18 22995.90 663.97 142503.73 

'2 Arunachal Pradesh 2.15 301.02 0.07 47.48 2.2? 348.50 
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2 3 4 5 6 7 8 

3. Assam 69.03 11868.11 1.90 194.29 70.93 12062.40 

4. Bihar 465.76 102904.61 24.26 4088.90 490.02 106993.51 

5. Chhaltisgarh 51.89 8099.80 17.40 4124.22 89.29 12224.02 

6. Deihl 

7. Goa 

8. Gujarat 28.18 7784.07 10.98 2660.02 39.18 10444.09 

9. Maryana 18.91 15524.77 6.87 7699.59 25.78 23224.36 

10. Himachal Pradesh 8.26 1871.34 0.14 27.42 8.40 1898.76 

11. Jammu & Kashmir 5.44 1103.68 0.32 31.91 5.76 1135.79 

12. Jharkhand 167.70 22379.68 2.58 380.25 170.28 22760.13 

13. Kamataka 257.42 73703.40 123.40 33503.45 380.82 107206.85 

14. Kerala 126.57 37997.60 1.48 415.00 128.05 38412.00 

15. Madhya Pradesh 172.56 29956.44 82.23 12657.10 254.79 42613.54 

16. Maharashtra 72.86 18591.56 44.22 8688.08 117.08 27279.64 

17. Manipur 1.71 237.49 0.04 12.15 1.75 249.64 

18. Meghalaya 5.74 853.14 0.00 0.00 5.74 853.14 

19. Mizoram 5.52 1406.08 0.30 40.20 5.82 1446.28 

20. Nagaland 1.09 193.06 0.00 2.08 1.09 195.14 

21. Orissa 322.94 49325.11 21.38 3820.09 344.32 53145.20 

22. Punjab 5.40 2586.04 2.84 1126.73 8.24 3712.77 

23. Rajasthan 129.06 32055.25 43.42 10422.85 172.48 42477.90 

24. Sikkim 

25. Tamil Nadu 41.84 11116.08 6.47 1355.20 48.31 12471.28 

26. Tripura 7.25 719.71 0.06 9.87 7.31 729.58 

27. Uttaranchal 9.19 1594.16 0.80 128.50 9.99 1722.66 

28. Uttar Pradesh. 838.50 176868.05 69.79 24148.09 908.29 200818.14 

29. West Bengal 178.82 23690.05 1.33 312.69 180.15 24002.74 

30. jndaman Nicobar 

31. Puducherry 

Total 3538.58 752037.93 583.46 138891.86 4120.04 890929.79 

Source: NABARD. 
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Sexual Hara .. ment of Women at Workplacee 

153. SHRI KISHANBHAI V. PATEL: 
SHRI RAVI PRAKASH VERMA: 

Will the Minister of WOMEN AND CHILD 
DEVELOPMENT be pleased to state: 

(a) whether the National Commission for Women 
(NCW) has registered cases relating to sexual harassment 
of women at work places In the country; 

(b) if so, the details of such cases registered during 
the last three years and the current year, State-wise and 
UT-wise; 

(c) whether the NCW has made any study to find 
out the factors responsible for such type of harassment 
of women; 

(d) if 80, the details In this regard; and 

(e) the remedial steps taken by the Govemment? 

THE MINISTER OF STATE OF THE MINISTRY OF 
WOMEN AND CHILD DEVELOPMENT <SHRIMATI 
RENUKA CHOWDHURY): <a) Yes, Sir. 

(b) Details of the cases during the last three years 
(2006-200B) State-wise and UT-wise Is given in the 
enclosed statement. 

(c) to (e) The NCW has not conducted any such 
study. However, based on the wide consultations held, a 
Bill titled MSexual Harassment of Women at Workplace 
(Prevention, Prohibition and Redressal) Bill 2006 drafted 
by the Commission is presently under consideration of 
the Govemment. 

Statement 

SI.No. State 

2 

1. Andhra Pradesh 

2. Arunachal Pradesh 

3. Assam 

4. Bihar 

5. Chhattisgarh 

6. Goa 

7. Gujarat 

B. Haryana 

9. Himachal Pradesh 

10. Jammu & Kashmir 

11. Jharkhand 

12. Kamataka 

13. Kerala 

14. Madhya Pradesh 

Nsllonsl Commission for WOlT19n 

OllIs of ·StIXlIIIl HsrrssslT19nl sl WonWlscs· 

2008 2007 

3 4 

5 3 

0 0 

2 

5 

0 

0 

9 2 

11 B 

0 0 

0 0 

3 1 

6 

13 6 

2006 

5 

o 
o 
o 
3 

o 

o 
o 
2 

2 

o 

3 

2 

Total 

6 

B 

o 
3 

9 

11 

21 

2 

o 
5 

10 

4 

20 
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2 3 4 5 6 

15. Maharashtra 8 8 4 20 

16. Manlpur 0 0 0 0 

17. Meghalaya 0 0 0 0 

18. Mizoram 0 0 0 0 

19. Nagaland 0 0 0 0 

20. Orissa 5 0 6 

21. Punjab 3 6 6 15 

22. Rajasthan 17 13 6 36 

23. Sikklm 0 0 0 0 

24. Tamil Nadu 5 4 0 9 

25. Trlpura 0 0 

26. Uttar Pradesh 40 22 15 n 
27. Uttarakhand 2 5 0 7 

28. West Bengal 2 2 5 

Union Terrltorl •• 

29. Andaman & Nicobar Islands 0 0 

30. Chandigam 3 0 1 4 

31. Dadra & Nagar Haveli 0 0 0 0 

32. Daman & Diu 0 0 0 0 

33. Lakshadweep 0 0 0 0 

34. National Capital Territory of Delhi 22 22 16 60 

35. Puducherry 0 0 0 0 

Total 163 110 63 336 

Kllan Credit Cardl (b) the details of the benefits available to the above 
card holders; 

164. SHRI HARIBHAU RATHOD: WiH the Minister of 

FINANCE be pleased to state: (c) whether Banks are creating unnecessary hurdles 
In providing Klsan Credit Cards to the poor; 

(a) the crtterla adopted by various Banks for issuing 
(d) if so, the details of complaints received, and the 

Kisan Credit Cards to the farmers In the country at action taken thereon, State-wise during the last year and 
present; the current year; 
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(e) whether Govemment proposes to review the 
norms/guidelines for easy availability of credit cards to 
the farmers; and 

(f) if so, the details thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
FINANCE AND MINISTER OF STATE IN THE MINISTRY 
OF PARLIAMENTARY AFFAIRS (SHRI PAWAN KUMAR 
BANSAL): (a) The Salient features of the Kisan Credit 
Card (KCC) Scheme are as follows: 

• Eligible farmers to be provided with a KCC and 
a pass book or card-cum-pass book. 

• Revolving cash credit facility involving any 
number of draweVrepayment within the limit. 

• Limit to be fixed on the basis of operational 
land holding, cropping pattern and scale of 
finance. 

• Entire production credit needs for full year plus 
ancillary activities related to crop production to 
be considered while fixing limit. 

• Each drawal to be repaid within a maximum 
period of 12 months. 

• Conversion/reschedulement of loans also 
permissible in case of damage to crops due to 
natural calamities. 

(b) The following are some of the Important benefits 
available to the KCC holders: 

• Access to adequate and timely credit to farmers 

• Minimum paper work and simplification of 
documentation for drawal of funds. 

• Flexibility to draw cash and buy inputs. 

• Assured availability of credit at any time enabling 
reduced interest burden for the farmer. 

• Sanction of the facility for 3 years subject to 
annual review and satisfactory operations and 
provision for enhancement. 

• Flexibility of drawals from a branch other than 
the issuing branch. 

(c) and (d) No, Sir. All the banks have a robust 
internal grievance redressal mechanism to address all 
customer complaints including denial of KCC by the banks 
to the farmers. Various instructions have been issued to 

banks from time to time in this regard. Any genuine 
grievance Is attended to by the concemed bank. 

(e) and (f) The Govemment of India has recently 
advised the National Banks for Agriculture and Rural 
Development to review the existing norms/guidelines of 
KCC. 

Financial Anlstance for Setting up of Court. 

155. SHRI NAND KUMAR SAl: Will the Minister of 
LAW AND JUSTICE be pleased to state: 

(a) whether the Government proposes to provide 
financial assistance to the States for aettlng up more 
courts in the country; 

(b) If so, the details thereof, State and UT-wise; 

(c) the number of such courts targeted to be set up 
during the current year; and 

(d) the details of funds allocated by the Govemment 
in thie regard? 

THE MINISTER OF LAW AND JUSTICE (SHRI H.R. 
BHARDWAJ): (a) The matter of aetling up of courts is 
decided by the State Governments In consultation with 
the respective High Courts. The Central Government 
provides financial assistance to the States for operating 
Fast Track Courts and Family Courts. A suggestion to 
set up Farnily Courts In all districts of the country and 
more courts to deal with cases of corruption has been 
received from the Chief Justice of India. 

(b) and (c) Do not arise as It is for the State 
Government to decide on the matter of establishing more 
courts. 

(d) A Budget provision of Rs. 75 crore for the Fast 
Track Courts and Rs. 13 crore for Family Courts has 
been made by Govemment for the year 2008-09. 

[Translation} 

Generation of Solar Energy 

156. SHRI SANTOSH GANGWAR: Will the Minister 
of NEW AND RENEWABLE ENERGY be pleased to state: 

(a) whether the Government proposes to make use 
of the Solar Energy compulsory for the Government 
departments in the country; 

(b) If 80, the details thereof; 
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(c) whether the Government proposes to encourage 
participation of the Private Sector for the development of 
Solar energy; 

(d) If so, the details thereof; and 

(e) the quantum of subsidy given/proposed to be 
given to the private Sector for the development of Solar 
Energy? 

THE MINISTER OF STATE OF THE MINISTRY OF 
NEW AND RENEWABLE ENERGY (SHRI VILAS 
MUTIEMWAR): (a) and (b) Sir, the Ministry of New & 
Renewable Energy has been suggesting to various Central 
Ministries and Govt. Departments to maximize the use of 
solar energy devices and systems at their establishments. 
Following interactions with the Ministry of Urban 
Development, State/Union Territory Governments have. 
already been requested to consider issuing directives to 
their local bodies for modifying the building bye-laws to 
make the installation of solar water heating systems 
mandatory in certain categories of buildings. Based on 
this, 18 States have issued necessary orders to their 
Urban Local Bodies. 26 Municipal Corporations/ 
Development Authorities In seven States have also 
amended their building bye-laws. A few State Govemments 
have also issued Orders in their states for compulsory 
incorporation of passive architectural design concepts In 
new government buildings. 

(c) and (d) Yes Sir. To encourage participation 01 the 
private sector for development 01 solar energy, the Ministry 
is providing various fiscal and financial incentives which 
Include soft loans to manufactures for technology up-
gradation, concessional or nil duty on import of various 
equipment, exemption of excise duty, accelerated 
depreCiation, generation based incentive for setting up of 
grid power plants based on solar thermal and photovoltaic 
technologies etc. 

(e) The quantum of subsidy/support being given to 
the private sector is as below: 

(i) Soft loan at an interest rate of 5% to 
manufactures through IREDA for technology up-
gradation on solar water heating systems 

(Ii) Upto Rs. 101- per KWh for electricity generated 
from solar thermal and Rs. 12/- per KWh from 
solar photovoltaic power plants of capacities 
1 MW and above 

(iii) Upto 50% of the cost of R&D projects from 
industry. 

{Eng/Ish} 

Amendment In Model Town Planning Bye-Lew. 

157. SHRI KISHANBHAI V. PATEL: 
SHRI RAVI PRAKASH VERMA: 
SHRI ADHALRAO PATIL SHIVAJIRAO: 

Will the Minister of URBAN DEVELOPMENT be 
pleased to state: 

(a) whether the Government has issued directives to 
the State Govemments to amend the model town planning 
bye-laws In view of 59 percent area In the country being 
earthquake-prone; 

(b) if so, the number of States which have amended 
the said bye-laws so far; 

(c) whether the Government has taken any step to 
provide technology to the States for construction of 
earthquake resistant buildings in earthquake prone areas; 
and 

(d) if so, the details thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
URBAN DEVELOPMENT (SHRI AJAY MAKEN): (a) Yes, 
Sir. The Ministry of Urban Development has requested 
all the State Governments to incorporate provisions of 
Structural Safety as per National Building Code (NBC) 
2005 and Model Building Bye-laws in their respective 
Building Bye-laws of cltiesltowns. Further, Ministry of Home 
Affairs has also requested all the State Governments to 
incorporate structural safety provisions as given in Model 
Building Bye-Laws and also Model Bye Laws of Mlo 
Home Affairs. 

(b) So far, 23 States and 6 UTs have intimated that 
action is underway for amending the Building Bye-laws. 

(c) and (d) Earthquake tips prepared by liT Kanpur 
were circulated to all the State Governments and the 
same have also been uploaded in the website of Ministry 
of Urban Development. Further, the handbook on Seismic 
Retrofit of Buildings published by CPWD and liT, Chennai 
has also been circulated to the State Governments. 

Computerlsatlon of Court. 

158. SHRI JASUBHAI DHANABHAI BAAAD: Will the 
Minister of LAW AND JUSTICE be pleased to slate: 
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(a) the latest position regarding computerlsation of 
District and Subordinate Courts, State-wise; and 

(b) the funds utilised for the purpose so far, State-
wise? 

THE MINISTER OF LAW AND JUSTICE (SHRI H.R. 
BHARDWAJ): (a) Under the Plan scheme of 
Computerisation of District and Subordinate Courts being 
implemented since F\ebruary 2007, laptop computers, laser 
printers, Internet connectivity and training have been 

provided to Judicial Officers/court staff in various States 
and Union Territories as per the enclosed Statement. 
Funds have been provided to the High Courts/State 
Government agencies for taking up site preparation activity 
at 1514 court complexes under various High Courts. 
Processes for Hardware procurement are in progress. 

(b) Government has so far placed Rs. 187.05 crore 
with National Informatics Centre (NIC), the implementing 
agency for the scheme. The NIC has so far reported 
utilization of Rs. 71.94 crote under the scheme. 

Statemant 

Sr.No. 

1. 

2. 

3. 

4. 

5. 

6. 

7. 

8. 

9. 

10. 

11. 

12. 

13. 

14. 

15. 

16. 

17. 

Status of Computarisstion of District & Subordinate Coutts as on 12.09.2008 

StateIIJT Name 

2 

Andhra Pradeah 

Andaman and Nicobar Island 

Assam 

Bihar 

Chandigarh 

Chhattiagarh 

Dajer and Nagar Havell 

Daman and Diu 

Delhi 

Goa 

GlIlaral 

Haryana 

Himachal Pradesh 

Jammu and Kashmir 

Jharkhand 

Kamataka 

Kerala 

No. 01 
laptops 
Supplied 

3 

880 

7 

252 

1137 

36 

271 

2 

341 

40 

835 

317 

115 

182 

446 

693 

416 

No. 01 Luer 
Prinl8IS 
Supplied 

4 

814 

4 

246 

833 

36 

251 

2 

330 

40 

835 

228 

115 

179 

438 

662 

416 

No. 01 No. 01 No. 01 
Broadband Broadband Broacl>and 
At 0isIrict M. &iIordinate M. SdlordinaIt 

Court Court Court 

5 

729 

6 

209 

333 

5 

164 

2 

30 

n9 

214 

114 

114 

328 

575 

361 

6 7 

22 203 

21 

18 2 

16 

25 133 

15 21 

11 40 

14 

17 3 

31 123 

16 75 

No. of 
Judges 
Trailed 

8 

470 

6 

233 

1103 

18 

213 

2 

o 
243 

48 

660 

174 

68 

160 

413 

706 

282 

No. 01 
Courts 
Stall 

Trained 

9 

1880 

24 

932 

4412 

72 

852 

8 

o 

972 

184 

2640 

696 

272 

640 

1652 

2824 

1128 
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2 3 4 5 6 7 8 9 

18. Lakshadweep 3 3 0 0 

19. Madhya Pradesh 953 953 807 43 128 852 3408 

20. Maharuhlrll 1623 1538 1121 27 240 1191 4784 

21. Manipur 27 27 17 28 112 

22. Meghalaya 6 6 6 8 32 

23. Mizoram 21 21 10 0 

24. Orissa 399 380 213 14 281 1124 

25. Pondicherry 19 19 10 17 68 

26. Punjab 261 266 271 16 38 220 880 

27. Rajasthan 767 813 689 41 176 602 2408 

28. Slkklm 9 9 9 0 22 68 

29. Tamil Nadu 676 676 500 21 22 634 2536 

30. Tripura 62 67 41 7 17 68 

31. Uttar Pradesh 1702 1679 1406 64 1623 6492 

32. Uttrakhand 120 81 76 13 14 74 296 

33. West Bengal 747 667 646 24 64 639 2556 

Total 13365 12599 9686 486 1272 11005 44020 

Tax Ev •• lon In Import of Aircraft THE MINISTER OF STATE IN THE MINISTRY OF 
FINANCE (SHRI S.S.PALANIMANICKAM): (a) Certain 

159. SHRIMATI JHANSI LAKSHMI BOTCHA: Will the importers, who had availed Import duty exemption 

Minister of FINANCE be pleased to state: applicable to non-scheduled passenger/charter service 
operators appear to have violated the conditions of the 

(a) whether Indian firms which imported aircraft for exemption notification. 

charter use have flouted import nonns in order to evade (b) and (c) The names of the companies against 
taxes; whom Show Cause Notices have been issued In thirteen 

cases are Reliance Commercial Deal.... Pvt. ltd., , 
(b) If so, the details thereof and the names of the Reliance Transport and Travels Ltd., GMR Aviation Ltd., 

companies; East India Hotels Ltd., Global Vectr& Hellcorp Ltd., Bharat ·s 
Hotels Ltd., Ainnid Aviation Ltd., Dove Airlines Pvt. Ltd., 

(c) whether notices have been issued to these Taneja Aerospace and Aviation ~ td., Indian Metal and 

companies; and Ferro Alloys Ltd., as per details given in the enclosed 
statement I. Further, investigations are under progress in 

(d) if so, steps the Govemment Is taking to recover fifteen other cases involving the companies namely MIs 

revenues from these evaders? 
Privilege Airways, Punj Lloyd Aviation Ltd., Ran Air 
Services Ltd., Mega Corporation Ltd., Escorts Ltd., Sky 
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Ahways ltd., S.K.B. Infracon Pvt. Ltd., V.R.L., Logistics 
Ltd., GUjarat Adani Aviation Pvt., Ltd., and Raymond Ltd., 
as per details given In the enclosed statement II. In many 
cases the aircrafts have been seized and allowed to be 
released on execution of bonds and fumishing of banks 
guarantees; 

(d) The cases where show cause notices have been' 
issued will be adjudicated as per the provisions of the 
Customs Act, 1962. In the cues under Investigation, show 
cause notices would be issued, wherever necessary, on 
completion of investigations. Recovery action would follow 
on the basis of outcome of adjudication. 

St.tement I 

List 01 imponelS to whom Show CSustI NoliCtIs hsllrl bHn issued. 
(RI. in Crore) 

S.No. Name of the importer Type of aircraft Value Customs Duty 
Involved 

1. Reliance Commercial Dealers Pvt. Ltd. Airbus A-319 231.81 57.43 

2. Reliance Commercial Dealers Pvt. Ltd. Falcon 167.01 41.37 

3. Reliance Transport and Travels Ltd. Global 5000 144.00 36.78 

4. GMR Aviation ltd. Dll888.ult Falcon 111.44 27.46 

5. East India Hotels Ltd. Hawker 850 XP 56.15 13.93 

6. Global Vectra Helicorp Ltd. Helicopter EC-155.B 1 41.38 10.76 

7. Global Vectra Hellcorp Ltd. Helicopter EC-135P2+ 41.16 10.45 

8. Bharat Hotels Ltd. Beechcraft 26.93 6.67 

9. Alrmid Aviation Services Pvt. Ltd. Helicopter EC 135 26.54 6.70 

10. Dove Airlines Pvt. Ltd. Cessna 525 A Citation 26.52 6.07 

11. Taneja Aerospace and Aviation Ltd. Cessna 525 A Citation 25.13 6.23 

12. Global Vectra Helicorp Ltd. Helicopter EC 135 10.13 2.57 

13. Indian Metal and Ferro Alloys Ltd. Helicopter Robinson 1.83 0.49 

Total 911.03 226.91 

Stetement /I 

List 01 impol1llrs under InllrlStigstion 
(Rs. in Crore) 

S.No. Name of the importer Type of aircraft Value Customs Duty 
Involved 

2 3 4 5 

1. Privilege Airways Falcon 2000 85.47 19.29 

2. Punj Uoyd Aiviation Ltd. Gulf Stream G-2oo 72.23 18.00 
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'1 2 3 4 5 

3. Ran Air Services Ltd. Hawker 35.70 9.00 

4. Mega Corporation Ltd. Pllatus 9.00 2.30 

5. Ran Air Services Ltd. Bell 430 24.75 6.20 

6. Ran Air Services Ltd. Beech 1900 D 14.78 3.75 

7. Ran Air Services Ltd. Super King Air B 200 13.94 3.50 

8. Ran Air Services Ltd. Super King Air B 200 12.98 3.25 

9. Ran Air Services Ltd. Super King Air B 200 12.84 3.75 

10. Escorts Ltd. Helicopter Ben 407 12.78 3.50 

11. Sky Airways Ltd. Helicopter Bell 407 11.84 3.01 

12. S.K.B. Infracon Pvt. Ltd. Spare parts 0.40 0.02 

13. V.R.l. Logistics Ltd. Premier IA 25.47 6.31 

14. Gujarat Adani Aviation Pvt. Ltd. Jet Hawker 850XP 56.00 14.00 

15. Raymond Ltd. Spare parts 4.80 1.20 

Total 

Survey on Urban Poor 

160. SHRI BALASHOWRY VALLABHANENI: Will the 
Minister of HOUSING AND URBAN POVERTY 
ALLEVIATION be pleased to state: 

(a) whether the Second Administrative Reforms 
Commission (ARC), in its Sixth Report conceming Local 
Govemance has recommended for an exhaustive survey 
to Identify the urban poor within one year; 

(b) if so, the details thereof; and 

(c) the action being taken in this regard? 

THE MINISTER OF STATE OF THE MINISTRY OF 
HOUSING AND URBAN POVERTY ALLEVIATION 
(KUMAR I SELJA): (a) and (b) Yes, Sir. The Second 
Administrative Reforms Commission (ARC), in its Sixth 
Report conceming Local Govemance has recommended 
that "an exhaustive survey to identify the urban poor 
should be carried out within one year. The parameters to 
be used for such identification should be simple and easily 
comprehensible. allowing objective measurement without 

392.98 97.08 

t~e use of discretion. The identification should be based 
on a door-ta-door survey with the survey teams including 
at least one person from the Area Sabha concemed. 
The urban poor so Identified may be issued multi-utility 
Identity cards for availing benefits under all poverty 
alleviation programmes·. 

(c) In so far as Ministry of Housing & Urban Poverty 
Alleviation is concemed, under the Swama Jayanti Shahri 
Rozgar Yojl'!na (SJSRY), the employment oriented urban 
poverty alleviation scheme implemented by this Ministry, 
house to house survey is carried out by the States/Union 
Territories for the identification of genuine beneficiaries of 
the scheme from among the urban Below Poverty Line 
(BPL) population on the basis of certain economic/non 
economic parameters. State/UTs are requested from time 
to time to carry out such BPL survey on the basis of the 
revised/updated state specific poverty lines provided by 
the Planning Commission, so that identification of genuine 
beneficiaries (i.e. poorest of the poor) can be done under 
Swama Jayanti Shahari Rozgar Yojana (SJSRY) on the 
basis of economic and non-economic parameters. 
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National Commission for Protection 
of Child Rights 

161. SHRI NAND KUMAR SAl: Will the Minister of 
WOMEN AND CHILD DEVELOPMENT be pleased to 
state: 

(a) whether the National Commission for Protection 
of Child Rights has registered a number of cases of 
child harassment against schools; 

(b) if so, the details thereof during 2007-08 and the 
current year; and 

(c) the action taken by the Government thereon? 

THE MINISTER OF STATE OF THE MINISTRY OF 
WOMEN AND CHILD DEVELOPMENT (SHRIMATI 
RENUKA CHOWDHURY): (a) Yes, Sir. 

(b) and (c) The National Commission for Protection 
of Child Rights (NCPCR) has registered 57 such cases 
in 2007-08 and 22 In 2008-09. A reference to the 
concerned State Government, State Police, School 
Authority and others is made by the NCPCR for 

ascertaining the facts in the case and appropriate action 
is taken thereafter. 

Achievement In Agriculture Lending 

162. SHRI KISHANBHAI V. PATEL: 
SHRI RAVI PRAKASH VERMA: 
SHRI ADHALRAO PATJL SHIVAJIRAO: 

Will the Minister of FINANCE be pleased to state: 

(a) the target fixed for agriculture lending during the 
Eleventh Five Year Plan (2007-2012); and 

(b) the state-wise target and achievement made for 
agriculture lending during the last three years? 

THE MINISTER OF STATE IN THE MINISTRY OF 
FINANCE AND MINISTER OF STATE IN THE MINISTRY 
OF PARLIAMENTARY AFFAIRS (SHRI PAWAN I~UMAR 
BANSAL): (a) and (b) Agriculture credit targets are fixed 
annnually in respect of Commercial Banks, Cooperative 
Banks and Regional Rural. Banks (RRBs). The details of 
the targets set and achievement made by them for years 
2007-08 and 2008-09 are as follows:-

(Rs. Crore) 

Sr. No. Agency 2007-08* 2008-09** 

(i) Commercial Banks 

(ii) Cooperative Banks 

(iii) RRBs 

Total 

• Provisional figures upto March 2008 
"Provisional figures upto August 2008 
No State-wise targets are set. 

Target 

1,50,000 

52,000 

23,000 

2,25,000 

MR. SPEAKER: The House stands adjourned to meet 
on Monday, 20th October, 2008 at 11.00 A.M. 

Achievement Target Achievement 

1,75,072.13 1,95,000 53,296.76 

43,684.13 55.000 17,215.12 

24,813.85 30.000 9,196.95 

2,43,569.91 2,80,000 79,708.83 

11.16 hr •. 

The Lok S6bha then adjOllmtKi tiU Elevtm of the Clock 
on Monday, Octobsr 20, 2008/Asvlno 28, 1930/50ko). 
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ANNEXURE I 

Member-wise Index /0 Starred OutlS/ions 

SI.No. Member's Name Question Number 

1. Shri "Bahda", Bachi Singh Rawat 

2. 
3. 
4. 

5. 
6. 
7. 

8. 

9. 
10. 

11. 

12. 

13. 

14. 

15. 

16. 

17. 

18. 

19. 

20. 

21. 

22. 

23. 
24. 

25. 

26. 

27. 

28. 

29. 

30. 

31. 

32. 

33. 

34. 

35. 

Shrl Acharia, Basudeb 

Dr. Agarwal, Dhirendra 

Shri Ahir, Hansral G. 

Dr. Barq, Shafiqur Rahman 

Shri Bhagora, Mahavir 
Shri Chakraborty, Ajoy 

Shri Gaikwad, Eknath Mahadeo 

Smt. Gandhi, Maneka 

Shri Gangwar, Sanlosh 

Smt. Mahajan, Sumitra 

Prof. Malhotra, Vijay Kumar 

Shri Modh., Tahir 

Shri Mondal, Abu Ayes Mondal 

Shri Murmu, Hemlal 

Shri Oram, Jual 

Shri Patel, Jivabhai Ambalal 

Shri Patel, Kishanbhai V. 

Shri Patle, Shishupal N. 

Shri Rana, Kashiram 

Shri Reddy, M. Raja Mohan 

Shri Reddy, M. Sreenivasulu 

Shri Sai, Nand Kumar 
Shri Satpathy, Tathagata 

Shri Singh, Dushyant 

Shri Singh, Manik 

Shri Singh, Mohan 

Shri Singh, Sugrib 

Shri Singh, Rajiv Ranjan "Lalan" 

Shri Suman, Ramji Lal 

Shri Thomas, P.C. 

SM Tripathy, Braja Kishore 

Shri Vallabhaneni, Balashowry 

Shri Yadav, Kailash Nalh Singh 

Shri Yaskhi, Madhu Goud 

2 

8 

7 

11 

3 
19 

3 

17 

14 

15 

12 

13 
9 

7 
16 

14 

5 
15 

8 

11 

6 

10 

18 

6 
5 

18 

10 

20 

20 

12 

13 

4 
2 

19 

Memb8r-wlse Ind6x /0 Uns/erred OutISlions 

SJ.No. Member's Name Question Number 

2 3 

1. Shri "Bachda", Bachi Singh Rawat 63 

2. Shri Acharia, Basudeb 

3. Shri Acharya, Prasanna 

4. Shri Adsul, Anandrao Vithoba 

5. Dr. Agarwal, Dhirendra 

6. Shri Ahir, Hansraj G. 

7. Shri Athawale, Ramdas 

8. Shri Barad, Jasubhai Dhanabhai 

9. Dr. Barq, Shafiqur Rahman 

10. Shri Bhagora, Mahavlr 

11. Shri Borkataky, Narayan Chandra 

12. Shri Chakraborty, Ajoy 

13. Shri Chandrappan, C.K. 

14. Shri Chowdhury, Adhir 

15. Shri Dasgupta, Gurudas 

16. Smt. Deo, Sangeeta Kumari Singh 

17. Shri Deora, Milind 

18. Shri Dhindsa, Sukhdev Singh 

19. Shri Dubey, Chandra Sekhar 

20. Shri Gaikwad, Eknath Mahadeo 

21. Smt. Gandhi, Manska 

22. Shri Gangwar, Santosh 

23. Shri Gudhe, Anant 

24. Shri Jadhao, Prakash B. 

25. Smt. Jayaprada 

26. Shri Jindal, Naveen 

27. Shri Jogi, Ajit 

28. Shri Kanodia, Mahesh 

64, 102 

49 
25,72, 108, 
134, 148 

55,122 

68, 106, 132, 
146 

39, 90, 121, 
143, 151 

14, 59, 101, 
144, 158 

71 

65, 103, 129 

42, 92, 113 

86, 118, 140 

27, 36, 87, 
119, 141 

33, 84, 116 

74, 80 

7, 85, 117, 
139 

3, 19, 61 

4 

32, 35 

25, 75 

74. 110, 136 

57, 156 

25 

25 

22, 62, 114, 
137, 150 

1, 78, 86, 
113 

41, 53, 98, 
128 

24 
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2 

29. Shri Karunakaran, P. 

30. Shri Khan, Sunil 
31. Shri Kharventhan, S.K. 
32. Shri Koli, Ramswaroop 
33. Shri Koshal, Raghuveer Singh 
34. Shri Krishna. Vijoy 
35. Shri Kumar, Nikhil 
36. Shri Kumar, Shailendra 
37. Shri Kuppusami, C. 
38. Smt. Lakshmi, Sotcha Jhansi 

39. Smt. Laxman, Susheela Sangaru 
40. Shri Madam, Vikrambhai Arjanbhai 

41. Smt. Mane, Nivedita 
42. Dr. Manoj, K.S. 
43. Shri Mehta, Bhubneshwar Prasad 
44. Shri Mohale, Punnu Lal 
45. Shri Mohd. Mukeem 
46. Shri Mondal, Abu Ayes 
47. Shri Murmu, Hemlal 

3 

37, 86, 88 

31, 115, 138 
3, 54, 99 
16 
2, 
32 
26, 79, 112 
34 
21, 
50, 95, 126, 
142, 159 
52 
28, 81, 115, 
138 
75 
17, 80, 144 
40 
11 
51, 96 
69 
77, 112 

48. Shri Nandy, Amitava 69 
49. Smt. Narhire, (SAW). Kalpana Ramesh 25 
50. Shri Nayak, Anania 20, 97, 98, 

127, 145 
51. Shri Oram, Jual 

52. Shri Pallani Shamy, K.C. 
53. Shri Pannian Ravindran 

54. Shri Patel, Jivabhai Ambalal 
55. Shri Patel, Kishanbhai V. 

56. Shri Patil, Salasaheb Vikhe 
57. Shri Rai, Nakul Das 
58. Shri Rajagopal, l. 

59. Smt. Rajenthran, M.S.K. Shavani 
60. Shri Rao, E. Dayakar 

61. Shri Rao, K.S. 
62. Shri Rathod, Haribhau 
63. Shri Reddy, K.J.S.P. 

64. Shri Reddy, M. Raja Mohan 

65. Shri Reddy, Suravaram Sudhkar 

58, 100, 135, 
149 
18 
36, 87, 119, 
141 
73 
109, 153, 
157, 162 
73 
15 
31 
5 
12, 60, 111, 
124 
8, 91, 123 
91, 154 
48, BO, 125 

142 

27, BO 

2 3 

66. Shri Renge Patil, TUkaram Ganpatrao 10 

67. Shri Sai, Nand Kumar 70, 107, 133, 
155, 161 

68. Shri Salhyanarayana, Sarvey 

69. Shri Satpathy, Tathagata 

70. Shri Sethi, Arjun 

71. Shri Shivajirao, Adhalrao Patil 

72. Shri Siddeswara, G.M. 

73. Shri Singh, Chandra Shushan 

74. Shri Singh. Dushyant 

75. Shri Singh, Ganesh 

76. Shri Singh, Mohan 

77. Shri Singh, Prabhunath 

78. Shri Singh, Sugrib 

79. Shri Singh, Uday 

80. Shri Singh, Rajiv Ranjan MLalan" 

81. Shri Solanki, Shupendrasinh 

82. Shri Subba, M.K. 

83. Shri Subbarayan, K. 

84. Shri Suman, Ramji Lal 

85. Shri Thakur, Anurag Singh 

86. Shri Thummar, V.K. 

87. Shri Tripathy, Sraja Kishore 

88. Shri Vallabhaneni, Salashowry 

89. Shri Vasa va , Mansukhbhai D. 

90. Shri Veerendra Kumar, M.P. 

91. Shri Verma, Ravi Prakash 

92. Shri Yadav, Anjan Kumar, M. 

93. Shri Yadav, Giridhari 

94. Shri Yadav, Ram Kripal 

95. Shri Yaskhi, Madhu GOud 

96. Shri Yerrannaidu, Kinjarapu 

45, 80, 117 

83 
43 

70, 133, 147, 
157, 162 

38 

44, 93 

67, 105, 131, 
152 

29 

102 

30, 79, 82, 
129 

70, 107, 133, 
147 

23, 89, 114, 
120, 142 
76, 111, 130 

24 

6, 56 

46 

76, ",, 130 
9 

73, 139 

72, , 08, 134, 
148 

66, 104, 130, 
160 

85, 117, 122 

31, 41 

70, 109, 153, 
157, 162 

143 

'3, 133 

69 

75 

47. 69, 94, 
125 
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ANNEXURE II 

Ministry-wise Index to Stllrred QutJSlions 

Corporate Affllirs 

Finance 

Housing lind Utban Povet1y Alleviation 

Law lind Justk:6 

New lind Renewable Energy 

Power 

Rural Development 

Tnoa/ Affairs 

Urban Development 

Women & Child Development 

1, 10, 11, 12, 13, 14, 16, 17, 18, 20 

4 

15 

2, 3, 6 

8, 19 

5, 9 

7 

Ministry-wise Index to Unstarred Questions 

Cotporate Affairs 

Finance 

Housing and Urban POvtlt1y AU.villtion 

Law and Justice 

New and Renewable Energy Power 

Power 

Rural Development 

Tnba/ Affairs 

UltJan Devslopment 

Women & ChIld Development 

52, 108, 123, 139 

2, 3, 4, 17, 19, 21, 25, 28, 35, 36, 37, 38, 39, 44, 
46, 47, 49, 50, 51, 53, 56, 57, 5859, 61, 64, 66, 
70, 71, 72, 73, 74, 76, 79, 80, 81, 84, 88, 89, 90, 
92, 93, 95, 96, 97, 101, 103, 111, 112, 117, 118, 
119, 124, 125, 126, 131, 134, 135, 140, 141, 144, 
146, 148, 149, 151, 152, 154, 159, 162 

10, 14, 34, 104, 160 

63, 69, 85, 87, 94, 115, 121, 138, 142, 150, 155, 
158 

9, 13, 40, 67, 113, 128, 132, 156 

6, 24, 26, 29, 32, 33, 42, 91, 102, 105, 106, 114, 
120, 130, 136 

1, 20, 41, 65, 75, 78, 83, 86, 98, 109, 116, 129, 
133, 137, 143 

15,43, 45,48, 60, 68, 82, 100, 107, 122, 127, 145 

5, 7, 8, 12, 16, 18, 22, 23, 54, 55, 62, 77, 99, 110, 
157 

11, 27, 30, 31, 147, 153, 161. 

, 

) 
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Parliament House, (Tel. Nos. 23034726, 23034495, 23034496) New Delhi·110001. The 
information about all these publications and items is also available on the website 
mentioned above. 
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